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 Thusday  April  8,  1979,  Chaitra  18,
 '90i  (Saka)

 The  Lok  Sabha  met  at  Elven  of  the
 Clock

 [Mr.  Speaxzr  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Setting  up  of  a  Power  House  at  Baggi
 in  Himachal  Pradesh

 9505,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  first  tunnel  of  the
 Beas  Project  opens  at  Baggi  in
 Himachal  Pradesh;

 (b)  whether  there  is  any  proposal
 to  set  up  a  power  house  at  Baggi:
 and

 (c)  whether  Himachal  Government
 have  sent  any  scheme  to  Central
 Government  for  the  purpose,  if  ‘80,
 the  detalis  thereof  and  action  taken
 thereon?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 Yes,  Sir

 (b)  and  fe),  The  proposal  to  set
 Up  g  power  house  at  Baggi,  prepared
 by  the:  Beas.  Project  authorities,  is
 being  technicdlly  examined  in  the
 Central  Electricity  Apthoritly.  The
 project.  envisages  installation  of  a
 capacity  of  40  MW  utilizing  supplies
 available  through  funnel.
 2i9  LS

 i

 SHRI

 —=T=

 DURGA  CHAND
 According  to  the  reply  of  the  hon

 ‘Minister  the  proposal  to  set  up  a
 power  house  at  Baggi  is  being  exami-
 ned  by  the  Beas  Project  authorities
 ‘But  that  report  was  prepared  in
 i974  Five  years  have  passed,  but
 the  Report  has  not  been  technically
 examined.  What  are  the  reasons
 for  such  an  inordinate  delay?

 SHRI  P.  RAMACHANDRAN:
 Tt  hes  been  examined  end  gent  for
 the  comments  of  the  participating
 States,  viz,  Haryana,  Punjab  and
 Rajasthan.  After  we  recaive  com-
 ments  we  will  go  into  the  whole
 question  of  taking  up  the  project.

 SHRI  DURGA  CHAND
 I  want  to  know  whether  Wimachal
 Pradesh  Government  has  sent  any
 representation  or  Centre  had  any
 correspondence  with  the  Himachal
 Pradesh  Government--that  Himachal
 Pradesh  Government  will  take  con-
 struction  work  of  Baggi  Power
 House?

 SHRI  P.  RAMACHANDRAN:
 Tt.  was  some  time  in  June,  the  Chief
 Parliamentary  Secretary,  Himachal
 Pradesh  Government  forwarded  only
 a  representation  given  to  him  by  the
 Bharitia  Mazdoor  Sangh  that  thous-
 ands  of  employees  are  retrenched

 ones  and  if  this  project  is  taken  up,
 they  will  be  absarbed.  That  is  all.
 Beyond  that  nothing  has  been  recei-
 ved  from  the  Himachal.  Pradesh
 Government,

 what  बलधीर
 ह्

 क्या  मंत्री  महोदय  यह  बतायैंगे
 कि  कया  पंजाब  सरकार  भो  इस  किस्म  का  कोई
 खि्रेजैस्टेशन  भाया  है  कि  वह

 एग
 प्रदेश  की  सरकार

 के  साथ  मिलकर  वहां  के  पानी  से  विजली
 पैदा  करने  के  लिये  हां  पना  प्रौजैक्ट  लगाते  को  तैयार
 है?  क्यो  केत्वीय  सरकार  उसे  उसको  मदद  करेंगी
 ताकि  पंजाब  सरकार  बहीं  अपना  बिजली  का  बोजक्ट
 लगाकर,  नाते  इंडिया  में  जो  विजली  की  कमी  है.
 उसको  पूरा  कर  सके



 3  का  Answeis  :  Be  हि  हे

 at

 been..-  retrenched

 SHRI.  P

 docation  in.  his  question

 CHOWDHARY  BALBIR  SINGH
 In  Himachal  Pradesh,

 SHRI  P..
 In  Himachal  Pradesh,  there  are  pro-
 jects  which  have.  been  identified  and
 recently,  in  a  meeting  that  was  held,
 all  the  Chie?  Ministers  were  present
 end  the  discussions  took  place
 about.  various  schemes  in  Himachal
 Pradesh,  One  of  the  schemes
 is  Naptha  Jhakri.  Before  tak-
 ing  up  et  the  scheme,  moda-
 lities  and  principles  have  to  be  evol-
 ved  for  the  future  on  which  these
 ‘projects  can  be  taken  up.  These  are
 under  considerations

 SHRI  GANGA  SINGH:  The  con-
 struction  of  Beas-Sutlej  link  project
 hasbeen  completed.  This  project  is
 an  off.  shoot  of  the  Beas-Sutlej  link.
 project  Tt  requires  a  small  sum
 of  money  i.e,  the  construction  of  this
 40  mgw  unit  will  cost  only  Rs.  3.20
 erores  and  the  cost  of  generation  from
 thig  project  will.  be  7.7.  paise  per
 kilowatt.  So,  it  will  be.a  cheaper
 project.  The  report  has  been  sub-
 mitted  in  l974  The  Government
 has  not  been  able  to  examine  it
 technically  for  five  years  What
 is  the  reason?  Moreover,  I  under~
 stand  that  it  has  been  decided  by.  the
 Government  of  Himachal  Pradesh
 ‘that  if  the  Himachal  Pradesh  Gov-
 ernment  is  given  this  ‘project  for
 construction,  they  will  complete  it

 ‘and  whole  of  the  electricity  will  be
 enjoyed  ‘by  them.  I  would  ‘like  to
 know.  two  things  from  the  hon.  Minis-
 ter.  Why  is  this  inordinate  delay?
 When  will  it  be.started?  The
 hon.  Minister  has  also .
 that  _-about  30,000  workers  ©  of

 -Sutlej  link  project  have
 In  order.  to

 absorb  them  in  the  project,  it  should
 bevatarted  immediately.  If.  the  Gov-
 erament  ‘of  India  is  not  going  -to.  start
 it,  -wili  it-be  given’  to,  the  Govren-
 ment  of  Himachal  Pradesh?  .

 RAMACHANDRAN:  |

 RAMACHANDRAN:

 stated

 It  fs.a  project  arising  out:  of  -  the
 Sutlej  lnk  “project  ‘which  is  be.

 *  ing  constructed  with  the  help:  of  the
 three  partner  Blstes,  viz"  ‘Rajas-
 than,  Haryana  and  Punjab.  That

 when  the  report  came  to  our
 it  was  circulated  for’  their

 In  addition  to  that  I

 will  not  be  able  to  absorb  all  the  re-
 trenched  workers  from  the  Beas
 Sutlej  link  project.  On  the  -  other
 hand,  already  as  a  result  of  the  efforts
 made  by  the  Beas-Sutlej  Link  Pro-
 ject,  nearly  13,000  to  14,000  workers
 have  been  absorbed  in  various  pro-
 jects.  There  is  a  placement.  cell
 which  is  locking  into  it;  Also  the
 names  of  the  retrenched  workers  are
 circulated  to  various  public  sector
 undertakings.  Government  are  also
 taking  steps  to  absorb  them.

 Inflated  Figures  of  Coal  production

 596,  SHRI  EDUARDO  FALEIRO
 Will  the  Minister  of  ENERGY  be
 pleased  to  state

 (a)  whether  coal  companies  have
 in  the  Past  supplied  bogus  and  in-
 flated  figures  of  Production:

 (b)  if  so,  details  therepf;  and

 (c)  what  steps  have  Government.
 taken  to  obtain  accurate  figures  -of
 production  of  coal  in  the  country?

 wat  संत्रालय  में  राज्य  मंत्री  (  शी  मेश्वर..
 भिन्न)  :  (क)  शौर  खि  कोल  इंडिया  लि0  के
 प्रधीस  एक  कम्पनी  के  आरे  में  पता  चला  at  कि  वर्ष
 977—78 वो  दौरान  उसनें  3  57  शाख दगे  उत्पोधन

 निर्धारित  माता  के  किड  में  झंतर  रहा  ।

 (ग)  उत्पादन  की  मात्रा  ह  फक  बतीने  के  बारे.
 में  दायित्व  भिश्चित  करने

 हुर
 गई  है  भौर

 जानबूझकर  उत्पादन  बढ़ाकर
 के  खिलाफ  का  बाई  की  जाएगी  ।  इसके

 Aa



 ere की  अधिक  सही  शौर  ी  a  ae  हो ल  हुरि-
 है  शिसें  भी

 न
 जारी  किए  भए  हैं  1

 द  आंकड़े  भर  इसके  के  वाहतबिक  ेचण'

 के  मोह
 उत्पादत को  सही  अनुमान  प्रस्तुत

 :  r  a

 ‘SHRI  EDUARDO
 :  FALEIRO:

 Sir,  let  him  answer  in  Hindi.  But
 the  thing  is  that  it.  ig  not.  a  question
 of  answering  in  Hindi.  [  am  con-
 strained  to  say,  in  view.  of  the  reply,
 that-there  ia  a  deliberate  attempt  on
 the  part  of  the  Government  to  mis-.
 lead  this  House,  to  evade.  questions
 on  ‘this  very  serious  issue.  [  am
 sorry  to  say  this,  and  I  must  accuse
 the  hon:  Cabinet  Minister.  I  am
 constrained  to  do  this  in  view  of  the
 earlier  replies.

 MR.  SPEAKER:  Now,  let  us  come
 to  the  question.

 SHRI  EDUARDO  FALEIRO:
 Sir,  on  6th  December  1978.  while
 replying  to  a  question  here,  the  hon.
 Cabinet  Minister,  Mr.  Ramachandran,
 had  said  that  in  only  one  case  in
 only  one  company  they  have  found
 some  discrepancies.  Sir,  in  reply  to
 Half-an-Hour  discussion  a  few  days
 ago,  in  the  month  o¢  March,  the  hon.
 Cabinet  Minister  said  that  there  were

 ©  Stocks  ‘an
 the  basis  of  physical  measurement.
 Every  time  I  am  seeing  a  different
 reply.  Now  the  question  I  am  asking

 Cabinet Whether  the  Minister
 ndran,  before  giving  all

 to.  this  House  was  -  not
 i gs
 Task

 was  then  the  Chairman’of  Coal

 oi,
 ‘Ltd,  to.  “investigate  into  this

 o  a
 of  ‘ECL--these  are  big:  compan~

 jes  not  only  coal  fisids,  but  jn
 ie

 the
 ri  a

 hy  he  gave  eva-
 dive  and  incorrect  replies  in  Decem-
 ber,  March  and  Now?

 and  make  it  precise?
 been  discrepancies’,  What  discre-
 panicies?  Let  him  make  it  precise.
 And.  will  he  lay  on  the  Table
 of  this  House  the  Report  of
 the  Task  Force  Committee  which  was
 submitted  to  him  in  September.  1978?
 At  least  now  I  expect  a  full  reply
 (Interruptions)  I-am  sorry  he  just
 wants  to  evade.  this.  He  is
 just  putting  the  blame  on  this  poor
 gentleman,  the  State  Minister.

 eft  अनेश्वर  मि ;  प्रध्यत  महोदय,  मैं  माननीय
 सदस्य  के  गुस्से  में  बोलने  के  दंग  पर  थोड़ा  हसना  चाहता
 हैँ  क्योंकि  जब  मैं  इधर  बैठता  था  तो  इसी

 |"  हि करता  था  और  वे  था  उनके  लोग  इधर  बैठते  थे  तो
 मुस्कराते  रहते  थे  ।  ईस्टर्न  कोल  फील्ड  में  यह  जो
 बढ़ा-खड़ाकर  उत्पादन  बताया  जाता  है  यह  प्राज  से
 नहीं  है  बल्कि  i974-75,  ‘1975-76,  और
 1976-77  @  है.  a  (व्यवधान)  में  हंसना  इसलिए

 चाहता
 हु

 उनके  गुस्से  के  बारे  में,  कि  पहली
 978  में  यह  डिटेक्ट  किया  गया  कि  प्रोडक्शन  के  बारे

 में  अढ़ा-चढ़ा  कर  रिपोर्ट  दी  जाती  है  1  इस-  सरकार  ने
 हसको  डिटेक्ट  किया  है  ।  हम  जज  मुस्सा  करते  थे.  तो
 ये  लोग  केवल  मुसकराते  में  धौर  ब  फिर  वही  एज.
 झभव्लियार  कर  रहे  है।  a

 |
 कि  हो मैं  इस  बात  को  साफ  करता  चाहता  तरह

 के  हालात  होते  हैं--एक  तो  मह  होता  है  कि  कोई  झधि-
 कारी  जातबूभकर  प्रोषर-अर  और

 |
 होती  है  कि  जैसे  ही  शान

 भीतर  से  कोयला  तिकलता  हैं  खसमें  कई  फैक्ट्स
 होते  हैं  जैंसे  उसमें,  मभांयल्थर  होता  है,  उसमे  पत्थर
 नहाता  “है  वेजसकि।  जजह  से  शाहमलाह  उसका  जशन
 बढ़ा  हुभा  रहता  है  |  में  समझता  हूं  माननीय  सदस्य
 खादान में  जाएं  तो  मांगस्चर  के करेगे  उनका  अजत  बहु
 जायेगा  लेकिन  तीन  घंटें  के  बाद  वह  बंजन  घट  जायेगा  |
 इसलिए  7  शैकड़ा  की  बहौतरी  तो  हम  भममन
 माफ  कर  देते  हैं।  मानमीय  संदर्स्य इसे  बात  पर  लाराज
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 are जी  के  पास  दाई मा था  नहीं  तो  सझस्कार  की  तरफ  से
 नहीं  गया  था,  कोल  ईकछिया,  उसके

 बोर्डे  की  तरफ  से  उसको  विदायां  गया  था  भौर  यह  उनके
 प्रन्दंकमी  इन्तक्ाम  का  सवाल  है,  सरकार  के  पास  उसके
 झाने  का  सवाल  ही  नहीं  उठता  है

 SHRI  .  EDUARDO  FALEIRO:
 Befere  I  proceed  to  my  second  sup~
 plementary,  I  seek  your  protection
 and  I  request  you  to  kindly  look  at
 the  question  and  the  answer  t
 had  asked:

 ““(a)  Whether  any  coal  compan-
 jes  have  in  the  past  supplied  bogus
 and  inflated  figures  of  production:

 (b)  if  so,  the  details  thereof.”

 I  had  asked  for  details  specifically.
 The  reply.  given  is:

 “In  certain  other  cases,  there
 have  been  discrepancies.’

 IT  have  asked  him,  which  are  the
 other  cases,  whet  is  the  nature  of
 the  discrepancies  and  whether  he  will
 lay  the  Report  of  the  Task  Force  on
 the  table  of  the  House.  Nothing
 has  been  said  about  these  things  in
 the  Minister’s  reply,  Which  are  the
 other  cases,  what  is  the  nature  of
 the  discrepancies?  Will  you  lay  the
 report  of  the  Task  Force  on  the
 Table  of  the  House?  This  was  my
 first  supplementary,  Kindly  answer
 these  questions.

 की  कनेश्वर  भ्िथ  :  टास्क-फो्सस  की  रिपोर्ट
 सरकार  के  पास  नहीं  घाई  है  1  मैंने  भ्रभी  बंतलाया  था
 कि  यह  कौल*इंग्डिया  का  झपना  मामला  है,  इंसलिये
 सरकार  की  तरफ़  से  उत्त  को  टेबिल  पर  रखते  का

 नहीं  उठता  है  tL  कोश्ष-इण्हिया  ने  उनकी  रिपोर्ट
 के  झाधार  पर  बतलाया  है  कि  कंबल  ईस्टर्ल-कोल-फील्ड
 में  पिछले  कई  साज्षों  से  प्रत्पादत  च्यादा  बढ़ा  a.
 बतलाया  जाता  रहा  है  |  इसी  लिग्रे  हम  ने  कहा  है  कि
 हम  खोगों  के  समय  में  पहली  बार  यह  डिटेक्टह  भा  है,  पहले
 डिठेक्ट  नहीं  हुआ  था  t  जहां  कोयला  निकलता
 है,  वहां  कोमले  के  साथ  साथ  पत्थर  भी  निकल  जाता
 है,  इसलिये  तोल  की  जगह  पर  उस  को  छांटा  नहीं  जा
 सकता  है  ।  जब  कोयला  निकलता  है  तो  कहीं  कहीं
 कोयला  माएस्चर  के  कारण  जारी  बन  जाता  है  शौर
 बाहुर

 िए
 के  बाद  उस  का  वंजन  घट

 जाता  है  4  ये  ऐसी  दिफ्कतें  हैं--जिन  को
 मानगीय  तदस्य  को  सज़रभावाला  |  तेहीं  करना  पड़ेसा  qd

 APRIL  3,197

 कि  हासक  फोर्स  की  रिपोर्ट

 disbursed?

 tion  of  coal  in  the  country?”  and  the
 reply  is  “In  cases.  of.  over’  reporting

 found  to  have  deliberately  over-
 reported  production".  This  is  what  he
 says  now.  On  6th.  December  1978,
 the  reply  given  was  “we  have  already
 taken  action  egainst  that  company
 and  also  against  the  people  who
 were  responsible  for  them.”  I  want
 to  know,  why  he  is  misleading  the
 House.  What  did  he  meen  on  6th
 December  1978,  and  what  does  .he
 mean  now?  What  action  has  been
 taken  actually  and  what  enquiry  has
 been  conducted  and  against  which
 persons?  What  is  the  nature  of  the
 enquiry?  In  the  Eastern  Coal  Fields
 Limited,  on  the  basis  of  the  inflated
 figures  and  bogus  figures,  incentives
 of  about  Rs.  6  crores  were  disbursed
 to  the  workers.  What  steps  have
 been  taken,  to  recover  the  money  80

 I  would  also  like  to
 know  whether  the  Government  will
 agree  to  constitute  a  Parliamentary
 Committee  to  go  into  the  bungling.

 aft  जनेश्वर  मिशन  ध्यक्ष  महोवग,  मैं  माननीय
 सदस्य  को  फिर  कंह  देना  चाहता  हूं  कि  जितना  नाराज  वे
 हों  कर  कोल  रहें  है,  उतना  ताराज  होने  की  arr
 नहीं  है  ।  जिस  समय  झओवर-प्रोडक्शन  की  रिपोर्ट
 डिटेक्ट  हुई,  उसी  समय  कोल-इण्हिया  भौर  ईस्टर
 कोल-फील्ड्स  को  हिंदायते  थे  वी  गई  कि  जो  भी  इस  से
 सम्बन्धित  भ्रषिकारी  है  च्स  के  खिलांफ़  कार्यवाही  होती
 चाहिये  ।  इस  तरह  के  भावेत  पहुंचीं  मर्तवा  साफ़साफ़
 दिये  गये  हैं  कि  पूरी  कोल  इग्डस्ट्री  में,  उत्पादन  कम  हो,
 लेकिन  प्रोवर-प्रोडफशंव  भ  दिखाया  जान  t  यह  .भी
 विवेदव  कर  बूं--कि  आतेबाली  aro  a0  को  बस्टर
 कोल-फीएड  के  सभी  सम्बन्धित  भषिकारियों  को  ब  लावा:
 गयया  है,  यह  जातेने  के  लिखे  कि  उन्होंने  गया  फामेवाही

 है  तथा  उस  शवसर  पर  त  से  इस  आरे  में  बातंजीत
 की  जायगी  ।  इसलिये  इस  सम्बन्ध  में  कार्यकाही  हो.
 रही  है,  बहुत  ज्यादा  जरववाणी  मा.  शीघता  दिखाने  :



 SHRI  EDUARDO.  .FALEIRO:
 What  action:  is  being  taken?  I  had.
 asked:  about  the  recovery  of  the  in-
 centives.  also

 की  हमेश्वर  सिश  निश्च्रित  कार्यवाही  क्या  की
 जायंगी--यह  सरकार  तय  नहीं  करेगी,  इस  के  बारे  में
 ईस्टर्म  कोल  फील्ड  भर  कोल  इण्डिमा  -के-  भ्रधिकारी
 तम  करेंगे  1  हम  ने  उस  से  यह  दिया  है  कि  उन  के  खिलाफ़
 कार्येबाही  की  जाग  ।

 लौ.  रामानन्द  तिधारी  :  जैसा  माननीय  राज्य
 मंत्री  जी  से

 कक
 हैं  के  i977-78  में  इस  के  बारे  में

 |  माल्तम  हूं  भरा,  मैं  जातना  चाहता  हूं  कि  क्या  झाज  भी
 कौल-फील्ट्स  के  द्वारा  उसी  तरह  से  गलत  जांगड़े  चियें -  जाते  हैं  तथा  यह  प्रथा  भ्रभी  शमी  बन्द  नहीं  8  ई  है  ?

 ;  सरफार  ऐसी  कौन  सी  व्यवस्था  करने  जा  रही  है  जिस  से
 !  भ्रविष्य  में  इस  की  पुनरावृत्ति  न  हो  तथा  सरकार  को
 :  डीक-टीक  झांकड़ों  की  जानकारी  प्राप्त  हो  ?

 .  हरी  गेरवर  निक :  इस  मामले  में  सरकार  की
 |  से  सब्त  झादेश  दे  दिये  गये  है  कि  प्रब  हस  तरह  की

 रिपोर्ट  ने  झ्राने  पावे  ।  इस  पर  हम  लोग  निगाह  रख
 रहे  हैं  ताकि  आइस्वा  इस  तरह  की  गलती  ने  होने
 पाव |

 |  SHRI  0.  N.  TTWARY:  I  would
 |  advise  the  Ministers  to  do  their

 home-work  more  cautiously.  Just
 now  Mr.  Feleiro  has  read  from  the
 past  answers  and  the  present  answer:
 there  are  differences  The  reply
 given  is  very  unsatisfactory  He
 says

 मायस्वथर  से  कोल  का  बेट  बढ़  जाता  है।  0  टन,
 20  टन  ग्रा  00,  200  दन  बढ़  सकता  है,  3  लाख

 और  कई  हज़ार  टन  नहों  बढ़  सकता  है  ।जो  रिपोर्ट
 भांती  है,  उस  के  बारे  में  इन्होंने  कहा  कि  टास्क  फोर्स
 ने  वहां  स  को  डिटेक्ट  किया  t  तो  टास्क  फोस  को
 इन्फामेशत  इन  के  पास हैं;  क्या  क्‍या  जामिया  है,  क्या  क्या

 हैं  भौर  क्‍या  क्‍या  भ्रोवर-ओडक्शन  का  फीगर
 है,  ये  सब  इस  के  प्रास  है।  इन्होंने  यह  भी  बताया  कि
 सरकार  के  पास  रिपोर्ट  नहीं  है  भौर  उसे  टेशिल  पर  ले
 नहीं  कर  सकते  हैं  श्ौर  भेम्बरों  को  उस  की  जानकारी
 नहीं  हो.  सकती.  ह  भ्लत  बात  है  t  में  जानना
 चाहूंगा इस सम्बन्ध इस  सम्बन्ध  में  जो  रिपोर्ट है, उस  पर  क्या  कार्यवाही

 है  और  टास्क  फ्ोर्स  की  क्‍या  रिपोर्ट  है  कहां  कहा
 भोवर  || ..... उ  विधलाया  गया  है  जौर  ह. ह  पर  जो
 इनसेंडिय  जियों  गया,  उस  को  कैसे  लौटाया  गया  ?
 इस  प्र  क्या  कार्यवाही हु  (ज  इस  फो  जवाब  देता  चाहिये  ।

 &  ि  ह् ि  गुन  ३,
 एक है  न]  को  दस  fee  जिस  का  1979=78

 हट
 का  उत्पाद  252  लाज  6  हक्षार  टन  हुआ,

 CHAITRA  Bs,  490  (SAKA)  ‘Oral  Anawerd-.  70

 भारत  कीकिय  कोल  लि0  का  प्रोडगंश्नन  202  साथ
 १  हुद्धार  दस  है  प्रा.  t  kent  कील-फीरंड  लि0  में  जो

 धोवर-ओडक्सन  विज्ञाया  स्या  था,  52  माल
 6  हजार  उन  में  3  शाख  357  हजार  इन  शोडकंशन
 था,  याती  स्टर्न  कोल-फील्ड  में  इतना.  प्रोधर-प्रोडगशन
 था,  सेन्ट्रल  कोल-फौरुड  में  2i2  लाख  द्त  में.  नाथ

 44  हजार  ह...  था  धौर  भारत  कोकिंग  कोल  लिए  में
 202  लाख  टन  में  !  लाया 41  हजार  टन  a  यह  होता
 है  ईस्टर्न  कोल  फील्ड  87.  4  परसेन्ट,  सेन्द्रल  कोल-
 फील्ड  का  0.  68  पर  सेन्ट  और  भारत  कोकिंग  कोल
 लिए का का  0,  89  पर  हेन्ट  a  इस  तरह  से  कुल  मिला
 कर  2  पर  सेन्ट  पढ़ता  है  a  माननीय  तिवारी  जी  ने
 कहा  कि  कितता  माएस्थर  था  दूसरे  कारणों  से  बढ़
 जाता  है।  यह  करीब  2  पर  सेन्ट  पड़ेगा  t  :

 चतरी  बात  इन्होंने  इन  सेंटि  चैचेंद,  के  चारे  में

 दर्
 1974-75  से  जे  कर  977  तक  हम  लोगों

 पता  किया  है  कि  जम्र  कभी  झोवर-प्रोंडक्‍शन  दिखलाया
 गया,  तो  इनसेंटिव  पैमेंट  यहीं  दिया  गया  -  977-78
 के  बारे  में  हम  लोगों  ते  रिपोर्ट  मंभाई  है।  उस  के  प्रा  जाने
 के  थाद  हम  उस  को  बता  सकेंगे  ।  हम  उस  रिपोर्ट  का
 इन्तजार  कर  रहे  हैं

 MR.  SPEAKER:  Mr.  Minister,  you
 have  to  place  a  statement  on  the
 Table  of  the  House  mentioning  the
 discrepancies  in  the  various  compan-
 ies,  and  what  action  you  have  taken
 in  the  matter.  After  the  statement
 is  laid,  if  necessary  we  can  have  8
 discussion  on  the  subject.

 छडी  घोजना  में  ज्स्ताथित  श्रायुद्ध  कारखाने
 #  597.  वो  भंगाभक्त  सिह  :  क्या  तप  sar  dat

 तथा  रक्षा  मंत्री  यह  बतासे  की  कृपा  करेंगे  कि

 (क)  देश  में  छठी  योजना  में  कित-किस  स्थानों
 पर  भायुद्ध  कारखाने  स्थापित  करने  का

 1  &  मिक क्या  सरकार  यह  करती  हैं  कि
 वर्तमान  संध्या  वेश  ौर  अभुसत्ता  की  रक्षा
 के  लिए  बिल्कुल  भर्ष्याप्त  है;  झौर ... .

 (ग)  यदि  हां,  तो  इस  पर  कितती  राशि  छार्ज
 होने  का  भगुभान  है  ौर  सकत  कार्य  कब  तक  ारम्भ
 होगा  ?

 कर्जो,  लेकन
 निक्स,  तथा  प्रौद्योगिशी  दौर  धांंतरिल.  विभाग

 में  राज्य  मंत्री  ko  शेर
 कि):

 (क)  छठी  मोजना  प्रमधि  में

 पद  रकम
 करने

 है  ७६००४" प्रस्ताव  t  अशप्ाता तथा प्रभूतत्ता तथा  प्रभतत्ता
 रक्षा  करते  के  लिए  शस्त्र  गौला-याकूद  शौर  उपसस्‍्करों
 का  सिर्माण  करने  में  गर्तेमान.  श्ायुद्ध  कारणाने  पंवाप्त

 . समझे  जाते  हैं

 (ज)  जगने  नहीं  wen  +



 . भलता  की  रक्षा  करमे  के  लिए  बतमान  झायुच
 पंबॉप्त  समझे  जांते  हैं  1  में  जातता  भाहता  हूं  कि

 मा  हमारे  ध्रोयुघ  कारणाने  हमारे  देश  को  रक्षा  के  लिए
 प्र।वु  निक  तम  शस्त्र  बनाने  में  पूरी  तरह  से  सक्षण  हैं  ?
 मि  नहीं,  तो  उस  का  क्‍या  कारण  है  ?

 ई  शेर  सिह  :  मैं  ने  जो  यह  कहां  कि  नये  कार-
 खाने  नहीं  बना  रहे  हैं,  इस  काभर्थ  मह  तहीं  है  कि  उन
 का  अ्राधुनिकीकरण  नहीं  करेंगे

 ह
 जकरी  है,  वहां

 विस्तार  नहीं  कर  रहे  हैं।  जहां  है,  यहाँ  उन  की
 क्षमता  में  वृद्धि  भी  कर  रहे  हैं  भौर  जहां  जरूरी  समझा
 जाएगा,  वहां  हम  खन  का  विस्तार  भी  करेंगे।  माडर्ना-
 इजेशन  का  प्रोसेस  लगातार  बलता  रहता  है  :  ऐसा

 नहीं  है  कि  बाज  प्राधनिकीकरण  किया  भर  कल  उसे
 छोड़  दिया,  4  झाथुनिकी:  करण  चलता  रहता  है  भ्रौर  उस
 के  लिए  नये  प्रोजेक्ट्स  भी  बनाते  रहते  हैं  ।

 प्री  गंगा  भक्त  सिंह  :  में  यह  भी  जानता  चाहता  हूं
 कि  झायुध  कारणानों  पर  व्यय  की  जाने  वाली  राशि  क्या
 झन्य  देशों,  खास  कर  पड़ोसी  देशों  की  तुलना  में  कम
 नहीं.  है  7  यदि  हां,  तो  क्‍या  इस  को  सश्कार
 बढ़ायेगी  ”  साथ  ही.  पड़ौती  देशों  की  झाश्ामक
 तैयारी  को  देखते  हुए  क्‍या  नये  झायुध  कारखाने  बनाने
 की  योजना  सरकार  बअताग्रेगी  ?

 sito  शेर  त्तिहं  :  अध्यक्ष  महोदय,  वेश  की  सुरक्षा  के
 लिए  जो  करना  भ्रावश्यक  है  वह  सब  किया  जाता  है।
 ण्स  में  कोई  लापरबाही  नहीं  है  t

 गोजाणी  गांव  में  भारे  गये  व्यक्तित

 +  ‘598.  भी  लहानू  सिड़वा  str:  :  क्‍या  उप
 धान  मंत्री  तथा  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  i9  जनवरी,  1979
 को  नासिक  जिले  के  गोलाणी  गांव  में  तोप  का  गोला
 मिरने से पांच से  पांच  व्यक्ति  मारे  गए;

 च)  यदि  हां,  तो  क्‍या  इस  घटना  की  कोई  जांच
 'की  गई  है  तथा  उसके  क्‍या  परिणाम  निकले  हैं  ;

 (at),  क्‍या  सरकार  ने  मृत  व्यक्तितयों  के  संबंधियों
 को  भृधावजा  दिया  है  अर  बेदि  हां,  तो  कितता  भौर
 यदि  नहीं,  तो  इसके  क्या  कारण  हैं;

 |  Ge)  कया  सरकार  मृत  श्यक्तियों  के  संभतियों  को

 (४)
 क्या  सरंकार

 ल
 व्यक्तियों  के  भाखितों  को

 “पेंशन  देगी  शौर  बध  नहीं,  तो  (उसके  कया  कारण  है?

 _,अषाप्त  नुणाफला'  के  कै  तफ'  उत्तरी  साशि  नवा  कै...

 ge  aw  ae  तथो  रखो  -  (th
 atm  (ar)  भौर  (ख)  :  भासिक  जिले  के  तोजानी

 गाँव  में  देवलाली  रेंज  से  बाहएं  .i9  जनवरी  raze
 को  एक  दुर्घटना,

 1“
 जिसमें  चार  व्यक्तियों  के, मारे

 पता  चला  RA.  दुर्घटना  का  कारण  यह  था
 जब  दो  मोटर  बन  फेंके  गये  मे  'निधार्ति  रेंज.  मे  आगे
 प्रौर  भाहर  भले  गये  भौर  ये  भोसातों  भाग  में  शिरि
 शस  दुर्घटना  की  जाब  को  लिए  विठाईं  गईं  जॉच
 प्रभी  भी  इसकी  जाच  कर  रही  है  a

 (4)  से  (8)  द  मृत  व्यक्तियों  के  पेक्वारों  को
 समुचित  मुश्नावजा  देने  के.  प्रशत  पर  विचार  समय
 सरकार  इन  दुःखो  परिवारों  को  स्थिति  को  .पूरो  तरह
 ध्यान  में  रखेगी .। |  मुझावजा  देने के  प्रश्न

 रूप  से  विचार  किया  जा  रहा  हैँ  a

 श्री
 ह्

 सिडगा  कोम  :  'झध्यक  महोदय,  इस
 घटना  को  दो  माह  प्रभी  तक  हो  चुके  हैं  लेकित
 झभी  जांच  पूरी

 नहीं  हुए  है!
 तो  क्या  मंत्री  महोदय,  महू

 बतलाने  की  कृपा  जांच  कब
 सं जायेगी  ?  क्या  मंत्री  महोदय  किसी

 कमेटी  द्वारा  इस  घटना  की  जांच  कराने  के  लिए  तैयार
 है  ?  कया  सरकार  ने  उन  लोगों  के  खिलाफ  जिम्होंने
 लापरवाही  से  फार्यारेग  की  कोई  कार्यवाही  की  है?
 यदि  नहीं  की  है  तो  क्यों  नहीं  को  है

 बो. शेर शेर  ॥...  :  भ्रध्यक्ष  अहोदय,  मैं  ने  बताया  है  कि
 मोटर  बम  की  निर्धारित  रेंज  है  ।  वे  कुंछ  राकेटों  की
 मदद  से  भी  फेंके  जाते  हैं  पौर  वे  बहुत  दूर  जा  कर  गिरते
 हैं।  वैसे  इस  फायरिंग  में  रोके  की  सहायता  नहीं  सी
 गयी  लेकिनउसकी  निर्धारित  रेंज  ज्यादा  हो  गयी  जितनी
 कि  नहीं  होनी  चाहिए  थी।  उसी  की  बजह से  यह  दुर्घटना
 हुई  ।  हम  उस  की  जांच  कर  रहे  हैं|  पांलिबामेंटरी
 कमेटी  बिठाने  को  जरूरत  नहीं  है  -  जांच  का  नतीजा
 जल्दी  ही  भा  जाएगा  ।  लेकिन  हम  मुभ्नावजा  देने  के  लिए
 इस  बात  की  इंतजार  नहीं  करेंगे  कि  जब  रिपोर्ट  झापे  तभी
 मुप्नाबजा  दें  -  उस  के  बारे  में  प्रलग  से  विधार  हो  रहा  है  1

 /  घ्
 ह

 झष्यक्ष  भहोदम  मैंने!  व्याप्ति
 निवेदन  किया  है  भौर  फिंए

 1  पाइली,  हूँ  ह  ण् ज्यादा  देर  नहीं  लगेगी,  चंद  दिनों  में  ही  मुभाषणां
 जाएगा  |  हा  हे  गत

 SHRI  V.  G.  HAND#;,  Sir,  about
 thig  in

 cident,
 detailed  a  report  .has

 a  been  by  me to  the  Ainis-



 हि  sAngcoors  =

 One  buffalo,  one  calf
 and  one  goat  were  also  killed  and
 two  buffaloes  wert  injured.  We
 are  looking  into  this  matter  and  «ure
 giving  assistance  very  shortly.

 जनी  |... ह  प्रसाद  बर्मा :  कम्पेंसेशन  देते  के
 सम्बन्ध  में  आपने  कहा  हैक  ाप  जांच  कर  रहे  हैं  झौर
 व्बाद  दिनों  में  दे  देंगे  ।  में  जानना  चाहता  हूं  कि  प्रतरिम
 सहायता  देने  के  सम्बन्ध  में  श्रापको  कया  कटिताई  है  ?
 जिस  परिवार  के  लोग  मारे  गए  हैं  उसको  तत्काल

 ड् सहायता  दे  कर  झाप  उसको  कुछ  सात्यना  तो
 ही  सकते  हैं  ।  यह  काम  आपने  क्यों  नहीं  किया  है  ?

 to  शेर  सिह  .  हमने  हिंदायतें भेज  दी  है।  प्रसल में  बात यह  चल  रही थी  कि  जब  तक  रिपोर्ट  न  भा  जाए
 तब  तक  कंम्पेंसेशन  हमने  हसको  गलत  समझा न
 शौर  भ  हिंदायतें  भेज  दी  हैं  कि  घौर  कह  दिया  है  कि

 किए  बगैर  जल्दी  से  जल्दी  मुभावजा
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 when  the  incident  takes  place  within
 the  range,  we  gave  sometimes  Rs.
 2000  and  sometimes  Rs.  5000.  The
 ex-gratia  payments  have  been  made.
 But,  in  this  case,  because  the  bomb
 went  outside  the  range,  it  is  a  di-
 fferent  case,  Therefore,  we  have  to
 give  much  more  than  that.  We  will
 examine  ‘it,

 *599°  SHRI  RAGHAVJI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 ,  (a)  whether  large  lime  stone,
 bauxite  and  rock  phosphate  bearing
 areas  in  the  country  have  been
 reserved  for  exploitation  in  the  public
 sector;

 (b)  whether  Government  have
 under  consideration  any  scheme  to-
 undertake  exploitation  thereof  in  the
 near  future;  if  80,  the  details  theredf;

 (c)  if  not,  whether  the  private  sec-
 tor  will  be  alloweg  to  undertake  the
 exploitation  thereof?

 THE  MINISTER  OF  STEEL’  AND
 MINES  (SHRI  BIJU  PATNAIK)
 (ay  to  (c).  A  statement  is  laid  ‘on
 the  Table  of  the  House.

 (a)  Yes,  Sir.

 (b>).  The  limestone  bearing  areas
 have.  been  reserved:  to  provide.  ade-
 quate  quantity  of:  requisite  quality
 limestone  for  the  existing  and):  pro-
 posed  steel  plants  and  to  set  up  ce-
 ment  plants  The  reserved  ™  lime-
 stone  areas  in  Andhra  Pradesh  would
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 Proposals  are  untler  consideration
 to  set-up  alumina  plants  based  on  the

 east  coast  bauxite.  A  feasibility  re-

 Tidting
 the"

 petite  "deposits.  of the  ba  its
 Gujarat.

 The  rock  ‘phosphate  deposits  of
 Rajasthan  at  Jhamariotra  are  already
 being  exploited  by  the  State  Goy-
 ernment.

 (e)  The  reservations  made  are
 periodically  reviewed  by  the  Cen-
 tral  Government  and  whatever  is
 dereserved  becomes.  available  for
 grant  on  lease  to  the  private  sector.

 श्री  रासषणी  :  देश  में  सिमेंद  एल्यूमीनियम  जौर
 1... अ  प्रादि  की  बेहद  कमी  हैं  झौर  देश  में  इस  चीजों
 हूँ  जो  कच्चा  माल  लगता  है  जैसे  लाइम  स्टोन  बाकसाइट
 झावि  वहू  मात्रा  में  उपलब्ध  i

 पत्यर  के  लिए  एक  बहुत  क्षेत्र
 हल:

 रायपुर,
 खतना  एवं  जबल्षपुर  में  तथा  उसो  प्रकार  से

 ‘aTHRTES  के  लिए  शहरल,  सरगुजा,  मंडला,  बिलासपुर,
 राथणड,  i,  राजमांदगांव  तथा  बालाघाट  जिले  के
 बहर  तहसील  में  सार्वजनिक  क्षेक्षों  में  विदोहम  के
 लिए  सुरक्षित  रखा  गया  है  |  इन  सुरक्षित  क्षेत्रों  में
 बड़ी  माता  में  विदोहन  नहीं  हो  रहा  है  भौर  देश  में  पक्के
 माल  की  कमी  है  ।  बाज  की  स्थिति  सें  जितने  सुरक्षित

 - केलर  है.  उसे  में  कितने  प्रतिशत  क्षेत्रों  में  विदोहन  हो
 रहा  है  यह  में  जानना  चाहता  हूं  1  मैं  यह  भी  जानना
 चाहता

 ि
 ये  क्षेत्र  कब  से  सुरक्षित  किए  गए  हैं  भौर
 कब  कब  किया  गया  है  ?

 SHRI  BLU  PATNAIE:  The  hon
 Member  has  asked  a  question  which
 needs  an  exhaustive  reply.  I  have

 apr ae  a  7879
 ter

 questions:  ‘You  have-also  asked  for  .
 a  list  .

 क्री  द...  ही  सवाल  मे  ते  किया  था  1
 बन्नी  महोदय  में  कहा  है  कि  समय  संमय  पर  रिव्यू  करेंते
 हैं।  मैंने

 यह  पूछा
 था  कि  कब  झापने  रिव्यू  किया  हैं?

 i964 से  ये  क्षेत्र  सुरक्षित  किए  गए  है।  तब  से  उनका

 है
 ही  कम  विदोहम  हो  रहा  है  a  प्राइगेट  सैक्टर

 झाप  एलाउं करते  हैं।  वेश  में  सीमेंट की  भारी  कमी
 ॥  कम  से  कम  मेध्य  प्रदेश  में  पाप  बताएं  सिमेंट  के

 कितते  कारखाते  झाप  खोलते
 कहल

 विशाय  क्षेक्ष  में  झपके  पास  ये  अशार,
 पर  हु

 हर
 क्या  झाप  प्राइवेट  सैक्टर  को  भी  एलाव  ?

 4  द्  हँ
 ~#

 4

 SHRI  BIJU  PATNAIE:  As  a
 matter  of  policy  small  areas  are
 generally  left  open  for  private  sec-
 tor.  That  is  generally  the  policy  of
 the  Government.  But  if  the  State
 Governments  wish  to  reserve  certain
 areas  for  their  planning  to  put  up
 a  Plant  or  the  Central  Government
 wishes  to  reserve  an  area  for  their
 future  planning  to  set  up  factories
 consuming  these  raw  materials,  that
 kind  of  reservation  will  continue.
 But  every  year  we  review  this  as
 to  whether  it  is  forming  part  of  the
 industrial  planning  or  not.  li
 not  and  if  there  is  a‘demand  and
 there  are  lease  applications  for  small
 areas,  it  is  the  Governments  policy
 to  grant  the  small  areas  under  these
 circumstances  to  private  sector

 थी  हीरा  भाई  :  मंत्री  महोवय  ने  कहा  है  कि
 सीमेंट  कौर  एलुमितियम

 t

 pall  कक.  ्
 के

 सुरक्षित  रक्षा  है  t  मैं  यहू॑जागता  चाहता
 क्या  सरकार  की  यह  नीति  कंवल  कार्यों  हु

 जब  ्  नीति  सिर्धाच्ति  की  है,  तो  योजेनायें  बना  कर
 कार्यानवित  करता  चाहिए,  -वर्ता  वही  स्थिति  होगी
 कि  बी

 का  कुत्ता
 ता  गन  भर  का,  न  घाट  का--न्त  तो  बढ़े

 कारकाने  को  झगृमति  वी  जायेगी  सौर  व  ओटे.
 कारखाते  सग  पायेंगे  i  छोटे  कारक्षाते  लगाते  के  लिए...
 दिला  स्तर  पर  कई  कठिनाइयों  का  साधना  करना

 सकता
 है।इस  लिए  कोई

 फ्  अप बल्था  करनी  शाहिए,
 छोटे  का  रकाने  |.

 श्
 का  सके  ।  प्राण

 इस  बोति  का  कार्योत्वेयत  ने  कारण  मचहूर
 ;

 4  &
 किकया  4
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 शेली  महू  व्यवस्था  करते  के  लिए  तैयार  है
 V  प्रगरह उम  कोई  कठिनाई  है,  तो  बहू  कठिनाई

 ४  7
 द्र  करने  के  लिए  क्या  उपाय

 aT

 mall  mine  owners  éxploit

 RI  P.  VENKATASUBBAIAH
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 others  are  thé  private  ‘sector  indus-
 $rhes.  that  are  coming  up  in  Andhra

 ‘You  want  to  give  encour
 agement  to  mini  cement  plants,  Will
 Government  evolve  a  policy  of  faci-

 area  for  their  mini.  cemeni  plants?
 Will  this.  Government  correspond
 with  the  Andhra

 SHRI  BLIU  PATNAIE:  It  has  been
 brought  to  my  notice  that  the  State
 Governments  are  over  zealous  some-
 times  in  reserving  too  much  areas,
 even  small  areas  of  2  acres,  5  actes,
 l0  acres,  like  that,

 There  have  been  cases  in  Andhra
 Pradesh.  and  Tamil  Nadu  where
 hundreds  of  applications  for  small
 mines  are  being  held  up  by  the  State
 Governments.  Under  the  law,  the

 people  who  can  not  only  exploit  the
 mines  but  aleo  provide  large  scale

 employment,

 विदासितों  का  उत्पादन

 *600.  wo  wie  tem  पढ़िध  :  बैड.

 0
 झोर  शर्षरष  मंत्री  यह  बताने  की  कृपा

 is

 (क)  क्या  यह  सच  है  कि  विभिन्न  कारखातों
 में  विटामियों  का  उत्पादन  विधिन्न  फार्मुलेशानों  के
 प्रयोग  .  और  उनके  अलग से प्रयोग से  प्रयोग  की  प्रावावयकता
 को  पूरा  करने  के  लिए  पर्याप्त  पहीं  है

 ु)  क्या  उनसें  से  बिटामित  “सौ”  का  उत्पादन.
 ;... . सबसे  अम  होता  है।

 &
 ्यचि  हो,  सो  इनके  उत्पादन  की  कमी  को

 के  लिए  क्या  कार्यवाही की  गई  है;  और
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 (व)  इस.  समय  कित  कारकातों  में  विटामिन

 “सी”  का  उत्पादन  हों  रहा  हैं.  तथा  प्रत्येक  कारखाने में  इसको  कितनी  माक़ों  का  उत्पादन  हो  रहा  है.  4

 '

 स्
 wen  बहुगुभा).  :  (क)  ते
 पत्र  सभा  श्रदल पर  ॥...  है 1

 (क)  इस  समंप  अनेक  प्रकार  के  विटामिों  का
 उत्पादन  देश  में  ही  हो  रहा  है  t  जिसमें  विटामिन
 “है”,  बरिटामिन  जी  Ly  विटामिन  थी  2,  विटामिन
 ft-2  a  विटासिन

 ्
 बिटामित  des,  फोलिक

 एसिड  झादि  में. शामिल  हैं  ।  विटामिन  बी-]  जौर
 विटामिन  are  को  छोश  कर  विभिन्न  विटासिनों  का
 स्वदेशी  उत्पादन  देश  की  भ्रावश्यकताशों  .  को  पूरा
 करने  के  लिए  पर्याप्त  है  ।

 (a)  जी,  नहीं  ।

 (ग)  बिटासिन  wWy-i  झौर  विटामिन  बी-2
 का  उत्पादन  केवल  इंडियस  ड्रग्स  एण्ड  फार्मास्यूटिकल्स
 लिमिटेड  द्वारा  किया  जाता  है  जिनकी  बाधिक  क्षमता

 इस  हत्पांदों  के  लिए  ऋम:  30  मी.  टन  शौर  9  मी
 टन  है  t  इन  दोलों  विटामिनों  का  झामात्त  स्टेट  कैमिकल्स
 एच  फार्मस्पूटिकल्स  कारपोरेशन  झाफ  इंडिया  लि-
 मिटेड  के  माध्यम  से  किया  जाता  है  t  प्रामातित
 सामग्री

 ग  3
 ." एण्ड  फार्मास्यूटिकल्स  लिमिटेड

 को  सौंप  दी
 उत्पादन  के  कुछ  मंत  को  निर्माताओं  में  बांदतें  हैं  1
 इस  समय  आई.पी.एल.  विटामिन  at-i  ete  जिटा-
 मित  Cia  की  क्षमता  में  प्रति  बर्ष  क्रमशः  i20  टस
 झौर  29  मी.  टन  तक  विस्तार  करने  में  लगे  हुए  हैं

 (x)  विदासित  “सी”  के  निर्माताशों  के  नाम
 भौर  वर्ष  1977-78  तथा  i978-79  के  दौरान
 उसका  उत्पादन  नीचे  दर्शाया  गया  है  —_—

 (भ्रांकड़े  हनों  में)

 नता
 लाइसेंस-.  उत्पादन

 क्रम  सिर्माता  शुदा
 से  को नाम  क्षमता  ‘4977-78  1978-79,

 l  मैससे
 शाराध्षाई

 बौभिकल्स  240  363.47  440,  00

 2  मैस
 :  'जैयन्त

 कप  दि0  *  Qo  £00  “278.01,  337,20

 वी  दि
 (a).  एक  -

 है,  जो  उसे  तथा  अपने  स्वदेशी

 fee 25 28  7  =  ७.80

 B65  642.48  (783.  a

 Sto  लक्ष्मी  भारायण  पॉडेय  :  प्रध्यक्ष  महोदय,
 मंत्री  महोदय

 से  लैसो  बताया  विटामित  बी)  और

 ड  तक हुह  न  दक  ति  गप  aad  4  at  4  4  4

 दूसरे  . यह  कि  साराभाई  कमिकल्स,  ,जिसकी
 लाइसेंस  कपेसिटी  250  द्  है,  उसने  बढ़ाकर  440
 ढ्त  का  उत्पादन  किया  है।  मैं  जानता

 है;
 7  कि  इस

 कम्पनी  को  उत्पादन  क्षमता  बढ़ाने  के  सरकार
 से  कोई  निवेदन  किया  गया  था  भौर  उसका  भ्रमुशध्ति

 पत्र  उसी  प्रकार  से
 लिव

 किया  गया  और  उसको.
 स्वीकृति  दी  गई  ?  नहीं  तो  मनमाने  तौर  पर  जो
 इस  कम्पनी  ने  भ्रपन्ती  उत्पादन  क्षमता  बढ़ायी  उसका
 क्या  कारण  हैं?

 की  हेमबली  wer  बहुगुणा  :  मान्यबर,  1978-
 9  में  विद्ाभिन  सी  हिन्चुस्तान  में  783.  70  दन  पैदा.

 of  जहां  तक  प्लानिंग  कमीशत  के  विचार  का  सवाल.
 उसके  अनुसार  770  ्न  की  केबलमाक्ष  जरूरत
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 3  चिट
 कि

 F
 9  al  4  बाहर  तले

 बना  रहे  हैं।  और  धत्वाजा  नहीं  था  कि  कितना  बना
 पायेंगे  कितना  नहीं  बना  पाजेंगे।  और  इस  भय  से  कि
 कहीं  मारकंट  में  इसकी  हमी  त  हो  इस  ाधार  पर

 ,  सीएपीएसी0  के  जरिये,  जो  कि  एस०टी०्शही०  की
 सब्सिडियरी  है,  0  टन  मंग्राथी  धयी  |  लेकित  we  भार्ज
 गवर्ममेंट पर  भ्रणर  सभता  है  कि  ज्यादा

 4% 44  डाग  सज  | ७६  4  हैबार हूं  जगह  4
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 a

 @y)  what  are

 i  F  3

 '  |  i

 (SHRI  H.  N.  BAHUGUNA):  (a)
 The  names  of  the  drug  items  being
 Marketed  with  Trade  Mark  ‘Dumex’
 by  M/s.  Pfizer,  according  to  informa-
 tion  available  with  this  Ministry  are
 furnished  in  the  Annexure.

 20.  Dpvit
 2i.  Streptonex
 22.  Dupen-0
 23,  Diapen.
 th  Diapen-F'
 2%.  Fenocin  Tablets
 26,  Fenocin  Forte  Tabletg
 27.  Multivitaplex  Forte  Capsules
 28,  Becosules  Capsules
 29.  Beconex  Tablets
 30.  Multivitaplex  Tablets
 31.  Isonex  Tablets
 32.  Isonex  Forte.  Tablets
 33.  Protinex  Granule,
 em  Nebasulf  Eye  Ointment

 85.  Nebasulf  skin  Ointment
 86.  Nabacortril  Eye  Ointment
 $7.  Nabacortril  Skin  Ointment



 जा  फियचसे  कलैकट
 होंगे,  पिछले  3  साल  के  फिमसे  मैंने  मांगे  हैं।  बह
 इंडिवन

 स्कू
 झाफ  कें

 हल
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 प्र्
 हैं,  त  कि  एक  सास  के  |  इस
 का  क्या  सवाल  है  ?  इमपोर्ट
 जाता  है  कि  उस  भझ्राइटम  के

 वीहै? सं

 बारे में
 झल े43

 ह

 को  फूछमे

 को
 ही

 ले  लिया।  फ़ाइशर  झब  उसके  साम  झौर  गुडविल
 का  प्रयोग  कर  रहा  है  i  967  में  उसको  बन्यूरी
 मिल  गई  1  979  में  कानूस का  कोई  प्रावधान  नहीं
 है,  जो  यह  कहें कि  झगर  कम्पनी  ने  किसी की  गुशविस
 भी  ब्रीदी  हो,  तो  बह  पुराता  ताम  इस्तेमाल  ने  करे  ।
 पेटेंट  ला  में  ऐसी  कोई  बात  बहीं है. है  ।  यह  मेरी  मिनिस्ट्री
 के  झबिकार-वोलर  से  बाहर  की  बात  है।  अगर  माननीय
 सदस्य  कोई  बिल  ला  कर  इसकी  व्यवस्था  करें  तो  में
 उसका  विरोध  नहीं  करूंगा  yore  ऐसा  कातूृत  भ्नता

 हो,  तो  बन  जाये  |

 we  तक  इस  बात  का  सम्बन्ध  है  कि  इत  दवाधों
 का  जो  a  मैटीरियल  चाता  है, वह  एकक्‍्सपोर्ट  मसपोर्टे
 विभाग को  पता  है,  -  ते  दवानों  के  लिए  जो  रा  मैटीरियल
 बता  हैं,  we  झौर  वदयाध्रों  में  भी  इस्तेमाल  होता  है।
 कमर  भानतीम'  सदस्य  यह  पूछते  कि  फ्राइडर

 ् कितता  माले  एक्सपोर्ट  किग्रा  नौर  कितना  इ
 किया,  तो  मैं  ये  फ़िगर्श  ad  देता  प्रगर  वह  कहें,  तो  में
 उनके  पाल  भेज  दूंगा,  या  संदंग  में  रख  दूंगा  ।

 फुर
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 wore:  उंट्वा  रहा  हूं  ।
 ह्  ्

 जाबगा,  तो
 का हुई  तक  उपलब्ध  हूं  ते,  जल  तक

 झ  ह्  जो  दे  देगा  a  we

 मल्टीनैशनल्‍ज  के  बारे  में  उन्होंने  यह्‌  व्यापक
 ह... उ  चहतया  कि  उनका  मगेर  चढ़ाने  के  लिग्रे  भौर

 के  लिये  क्या  किया  जा  रहा  है  ।  जो
 शम  जनता  सरकार ने  29  मार्च,  ize  को

 जिसको  इस  सवत  ने  स्त्रीकार  किया  है,  उसमें

 काम  करता
 कम्पतीज़  रहता  चाहती  हैं  तो  बाहर  से  साल  ने  बता
 कर
 चत

 श्री  किशोर  लाल  :  मेरा  at  बेसिक  सपाल  था
 उस  में  तीन  साल  की  'फिगस  मैने  माँगी  है  1  भाप  उस

 Details  of  the  producta  manufactur-
 ed  during  the  last  three  years,

 art  ag  क्वेश्जन  है  मेव  फाइजर  के  ऊपर--  -

 Items  manufactured  by  M/s,  Pfizer.

 तो  उन  की  फियस  झबेलेकस  करने  में  क्या  चिक्कत
 है  कि  बह  जो  धाहटम  उन्होंने  कैनेलाइक  किया  है  मौर
 डायरेक्ट  इम्पोर्ट  किया  है  यह  झाइटम्स  कितनी  है,
 J  के  झ्मेस्ड  में  एक्सणोर्ट  प्राइस  कितनी है. है  बौर उस उस
 डिफरेंस  कितना  है  ?  बही  42  पूछा  है  उस  में  :

 Impact  on  foreign  exchange  direct-
 ly  and  indirectly?

 जो  डेनलपिंग  कन्ट्रीक  को  शुंड  है भौर  दवाइयों
 के  ताम  पर  उस  का  खून  चुस  रहे  हैं,  उन  को  रोकन के
 लिए  इस  एक  साल  में  क्या  कदम  उठाया गया  हैं?
 इसी एफ  साल  के  अन्दर जो जो  पालिसी  बनाई  है  उस  के

 कीमत  ले  झाते  हैं  भौर  उस  में  बहुत  ज्यादा  मुनाफा
 कमाते  हैं  उस  को  रोकने  के  लिए  ह"  कड  स्

 तरफ
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 दूसरों  स्टेव  ह...  लियों शया  है  कि  350  बैंक्स
 बाए  जिसे  में  प्रध्रिकांश  मैट
 हैं;

 है
 चराएँ  गए  हैं।  उल  दंबाइयों  के  दांभ  घंटाए

 ण

 एक  ालगीम  we  :  कितने  प्रस्सेंट  t

 बती
 ave  परसेंटेज  अलग

 झलंग'  है  1  पाँच  परसेंट  है,  सात  परसेंट  भी  हैं,  तीन
 परसेंद भी  है।  कोई  सौ  1रसेंद  धो  हो  नहीं  सकता  था।
 अलग  प्लग  देवाहयों  के  दास  की  ही  जाई  सी  पी  से

 ह...  करा  कर  दासों  को  भी  कम  किया  गया  है  मौर
 साथ  ही  किसी  मल्टी-मेशनल  को  किसी  का  दाम  बढ़ाने

 की  भ्र्जी  को  स्वीकार नहीं  किया  गंया  है  ।

 ‘ft  लाल  युष्त  :  मंत्ती  महोदय  को  मा
 फुर दवाइयां  बनाई  जाती  है  वास  तौर  से  मं

 लशनल  कम्पनीज्ष  जो  बनाती  हैं  उन  में  मुनोफालारी
 होती  है,  तो  उस  को  रोकने  के  लिए  वह  क्‍या  कर

 ण  हूसरे  कितमी  दवाइयां  जाण  हमारे  देश  में
 अनाई  जाती  हैं  कितली  बह  इम्पोर्ट  कर  रहे  हैँ  प्रौर  कब
 सक  हम  बल्क  सफिश्येंट a  जाएंगे  ?

 ०४  मं
 शीत  प्रश्त  मानवीय

 _ सदस्य  में  उठाए है  i  पहला  यह  है  कि  मह्टी
 बेंशनल्स की  मुनाफाणोरी  को  देखने  के  लिए  क्‍या
 कार्मवाही  हो  रही है  ?  तो  एक  कमेटी  इन  की  एक  एक
 दवा  की  कोस्टिंग  के  सिलसिले  में  काम  कर  रही  है  भौर
 देख  रही  है  कि  हम  के  हाई  अफिट  को  कम  किया  जाय।

 की  रिपोर्ट  भी  हमारे  पाल  1. |  नहीं  है।  वह  कमेटी
 जैसें ही  हम  ने  भ्रपनी  पालिसी का  फैसला  किया  था  उस
 के  एक  हो  महीने  के  झंदर  बना वी  थी

 रु
 हि  एक

 आासभोथ  Gere:  उस  में  क्या  बड़े  भड़े  वादमी.

 हे  उस  में  योभ्य  भ्रादमी
 “og,  प्रयोग्य  एक  जी  नही  है.

 ड्
 सचाल  सर  है. 2

 है  कि  कितनी  बंवाइयां  ये  बनाते  हैं,  उंस  में
 मल्टी  नेशनल्स  का  किसता  हिस्सा  है  1  उस  कौ  फिगस »  इस  समय  मेरे  पास  उपलब्ध  नहीं  हैं,  मानतीय  सदस्य
 :  .  भोटिस  देंगे  हो  मैं  अला  दूंगा  q

 :  fret,  wait  कहा  कि  हम  कब.  तक  सेल्फ
 सॉंफिश्येंट  हो  जायेंगे

 है  48%:  हु
 तो  हम  मे  जो  gr  पालिसी

 अलाई  है  | |  में  सेल्फ  का  मेजर  रोल  रहा  है  ।
 इसीलिए हर  एक  को  कह  रहे  हूँ,  जाध्य कर  रहे  हैं  कि
 जो  द्वाहयों  तुम  बनाते  हो  उस  के  लिए  रा  भैटीरियल
 जो बाहर से से  लाते हो  बह

 ह्
 में  अनाझो  झौर

 सब  को  एक  एक  कर  के  देख
 उनें  की  ईक्विटी  कम  करते  करते  उने को  ऐसी  जगह  पर
 लोहंगे  जिससे  कि  उन्हें  उस  तरह की  मुवाफाधोरी  भरते...
 का  नसर  ते  रह.  जायें  ।

 APRIL  8,  7979

 हैं।  जो  नहीं  बताएंगे

 QUESTIONS

 Yuport  of  Crude

 ‘oul.  SHRI-P.  M.  SAYHED:  wut
 the  Minister  of  PETROLEUM,  CHEM
 CALS  AND  FERTILIZERS  he  pleased
 to  state

 (a)  whether  it  is  a  fact  that  India:
 has  firmed  up  arrangements  for  cur-..
 rent  year's  entire  crude  ©  imports  at
 the  7978  level  of  consumption  at  the
 O.P.E.C,  prices;

 (b)  #  so,  whether  this  decision
 will  have  a  big  saving  in  crude  im-
 ports

 (c)  if  so,  whether  thi,  has  been
 Made  possible  by  Government  to  Gov.
 ernment  transactions  with  the  oil  pro-
 ducing  States

 (d)  whether  Government  have  de-
 cided  not  to  purchase  the  crude  from
 the  open  market

 (e)  if  8०  what  will  be  the  total
 saving  under  the  present  srrange-
 ment;  and

 (f)  whether  Government  have  made
 al}  arrangements  for  importing  the
 crude  of  16.5  million  tonnes  required
 in  ‘19797

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHAGUNA):  (a)
 and.  (f)  As  compared  with  an.  im.
 port  level. of  the  order  of  5  million  .
 tonnes  during  1978,  the  requirements
 of  imported  crude  oll  during  979  are
 expected  to  be  around  165  milion
 tonnes.  While  firm  ©  arrangemehts
 covering  a  total  quantity  of  1  s  १०८ ॥  लि
 lion  tonnes  have  been  concliided'  on  a”

 '  Government  to  Government
 basis  ite Trad,  UAE,  Saudi  Arabia  and

 ditional  crude  imports  to  Hie  extentoal:
 approximately  2.2  million  tonnes:  dur
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 arrangements  for  covering  the  remain-.
 ing’  requirements”  of  ‘imported:  crude
 oll  are  ander  different  =  stages  ‘of
 negotiations,

 (b)  and(c},-  Considering  the  high
 level'of  crude  oil  prices  -  prevail-
 ing  in  the  world  spot  mar-
 ket,  considerable  extra  bur-
 den  would  have  been  imposed  in
 the  event  Indig  had  been  unable  to
 firm  up  long  term  arrangements
 covering  crude  importg  during  1979.
 However,  in,  wea  of  the  fluctuating
 spot  market  for  crudg  and  the  fact  that
 even  in  earlier  yearg  the  bulk  of  the
 country's  crude  imports  were  organised
 on  g  Government  to  Government  basis
 it  would  be  diffieult  to  compute  the
 national.  savings  on  this  account.

 {e)  Excluding  an  availability  of  the
 order  of  3.4  million  tonnes  per  annum
 from  EXXON  towards  the  require-
 ments  of  the  Hindustan  Petroleum
 Refinery  in  Bombay  under  a  long  term
 contract,  the  balance  of  the  crude  im-
 port  arrangementg  have  been  entered
 into  with  the  National  Oil  Companies
 of  the  Oil  Producing  and  Exporting
 Countries.

 (9)  There  is  no  proposal  at  present
 to  purchase  crude  oil  the  upen
 market,

 Urde  Papers  facing  crisis

 602,  SHRI  Cc.  K.  JAFFER  SHE-
 RIEF:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  he
 Pleased  to  state  ee

 (a)  whether  Goverument  are  aware

 oie
 Urdy  pepers  are  facing  financial

 (hb)  whether  i
 ia  fret

 that  they
 fe.  not

 cay,  Sain  प
 isfactory  financial

 aid.  and.  that  Chovernme
 Le  ont,  extendad.  to  ७5०  Qaipece  ii  the
 Matter,  of  advertisements;  and

 (e)
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 THE  -  MINISTER.  OF  INFORMA
 ‘TION  AND  BROADCASTING  (SHRI

 L.  K.  ADVANI):  (a)  Government  have
 ho.  stich  information,

 (b)  एच्तिफ्र  newspapers  and  journals
 are  being  given  special  consideration
 in  the  matter  of  mmimum  circulation
 for  release  of  Government  advertise-
 ments  and,  in  fact,  receive  q  fair  share
 of  Government  advertisements,
 ranking  third  among  the
 various  languages  in  terms
 of  space  and  value  of  DAVP
 advertigements,  In  any  case  Govern-
 ment  advertisements  are  not  intended
 to  serve  ag  a  measure  of  financial  assis
 tance  or  support;  it  is  also  not  Gov-
 ernment’s  policy  ‘o  extend  financial
 aid  to  any  section  of  the  press.

 (c)  Does  not  arise.

 Bercsene  scarcity  dug  to  fasity
 ‘Distribution

 *603.  SHRI  M.  V.  CHANDRA  ‘SHE-
 KHARA  MURTHY:  Will  the  Minister
 of  PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  attention  of  Govern
 ment  hag  been  drawn  to  the  press
 ‘reports  in  the  Hindustan  Times  dated
 Sth  March,  979  under  the  heading
 Kerosene  scarcity  due  to  faulty  distri
 bution;

 (b)  if  so,  the  reaction  of  the  Union
 Government

 (c)  who  ate  the  authorities  respon
 sible:

 (d)  what  action  was  taken  against
 them;  and

 (e)  to  what  extent  the.  kerosene
 scarcity  has  been  solved?

 THD  MINISTER  OF  PETROLEUM,
 FERTILIZERS CHEMICALS

 SHRI.  मे,  ४,  BAHUGUNA):  (
 a  Yes,  Sir.
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 (b)  In  the  Union  Territory  of
 Delhi,  until  recently,  there  was  no
 linkage  between  the  retailers  and  the
 oi}  companies’  agents  for  the  distribu-
 tion  of  kerosene.  Since  the  60
 March,  1979,  the  Dethi-  Administration
 have  linked,  the  kerosene  retailers  to
 some  specified  agent  in  order  to  ensure
 more  equitable  distribution.

 (c)  Ag  indicated  above,  the  problem
 of  distribution  arose  because  of  non-
 linkage  of  the  retailers  with  the  oil
 companies’  agents.  This  system  has
 now  been  changed  by  the  Delhi  Ad-
 ministration

 (d)  Already  answered  in  (९)  above.

 (९)  According  to  the  information
 received  from  the  Delhi  Administra-
 tion,  no  scarcity  of  kerosene  oil  is
 being  felt  now.

 Three  Distinct  lists  for  Bulk  Drugs
 for  three  District  Sectors

 #606.  DK.  Pp.  V.  PERIASAMY:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  have  gone
 up  three  Distinct  lists  of  bulk  drugs
 for  three  distinct  sectors  in  the  coun
 try;  and

 (9)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (ay
 Yes.  Sir.  List  I  contains  items  re-
 served  for  the  Public  Sector,  List  IT
 items  open  to  only  the  Public  and

 Indien  Sectors  and  List  ITT  items  open
 fo  all  sectors

 (9)  Details  are  avilable  in  Annex
 ute  I  to  the  Statement  jaid  on  the
 Table  of  the  Lok  Sabha  on  29th  March
 ee  containing  Government  decision
 on.  the  recommendations  of  the

 :  (Hathi)  Committee  on  the  Drugs  and
 Pharmaceutical  Industry,  _
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 wren  a  हसौरा  पेढ़रो-रसायन  ey
 *607r  की  छोतू  साईं  शमित  :  क्या  पेड्रोलियम,

 रहायन  [ी  प्  ह  aq  wart की  कृपा  करेंगे
 कि;  ३

 ्
 जिले  में  भारतीय  चैस  पर

 आधश्चयरित  हुओरा  पंष्रो-रधायन  की  स्थापतां  के
 लिए  गुणरात  सरकार  ने  भनुरोध  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  भारत  सरकार
 की  क्या  प्रतिक्रिया  है;

 (ग)  उस  पर  कितनी  धनराशि  खर्च  होगी;
 जोर

 (4)  उक्त  ग्रोजना  े  पझ्रधीन  कितने  ब्क्तियों
 फो  रोजगार  प्राप्त  होने  की  सम्भावना  है  झौर  उक्त
 काये  कब

 तक  पूरा  हो  जायेगा  भौर  तत्सम्बन्धों  ब्यौरा
 ब्या  है

 पेट्रोलियल,  रसायन  जौर  उर्धर्क  मंत्री  [ली
 समद  बहुगुणा):  (क)जी,  हां  ।  राज्य [हेलबती

 में  पेंट्रो  कैमिकल्स  कम्प्लैक्स  की  स्थापना  के  लिए
 गुजरात  सरकार  में  एक  ब्रौद्योगिक  लाइसेंस  के  लिए
 आवेदन  पत्र  दिया  है  ।

 (छा)  इस  विचय  में  प्रभी  ध्ंतिम  निर्णय  नहीं
 लिया  गया  है  !

 (7)  भ्रौर  161  यदि  इस  कम्प्लेक्स  को  यूजरा
 में  लगाने  का  अंतिम  रूप  से  निर्णय  ले  लिया  जाता  है
 तप्री  ये  प्रश्न  उठेंगे  |

 Flouting  of  Guidelines  on  Salaries  of
 Executives  by  Large  Industrial

 House,

 *608.  SHR]  P,  K.  KODIYAN:
 SHRI  SURENDRA  BIKRAM:

 Wilt  the  Minister  of  LAW,  JUS-.
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  whether  it  is  9  fact  thet  some  i.
 of  the  leading  large  industrial  houses
 have  flouted  the  guideliney  issued  by
 the  Department  of  Company
 fixing  the  pay,  perks  end  Commission
 of  top  executives:
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 ‘heen?

 THe  MINISTER  OF  LAW,  yuSsTICE
 AND  COMPANY  AFFAIRS  (SHRI

 tives  come.  within  the  purview
 Section  204A  and  3i4(iB)  of  the  Com-

 |  panies  Act,  “1956.  A  copy  the
 |  guidelines  is  annexed.  (Statement  Dp

 No  -  as  available  with
 regard  to  the  violation  of  the  guide-
 lines  by  the  yoanagerial

 4  of

 (ec).  A  statement  's  Jeld  on  the
 Table  of  the  House.

 muneration  of  the  managerial  person
 nel  are  subject

 ह
 to  the,  regulatory  pro-

 payable  to  them  durmg  their  tenure
 of  appointment,

 Manits  of  Managerial.  remoneration

 2  While  under  section  269  tend
 with  section  388,  their  appointment  ie

 wel]  ag  reappoint
 ment  ie

 t  ig  subject  to

 the  approval  ene  weet  ‘Gover
 vern-
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 are  inadequate  in  financial  year,  it
 may  gubject  to.  the  Central  Govern.
 ment’,  approval,  pay  to  its  Directors
 including  any  Managing/Whoietime
 Director  or  Manager  by  way  of  mini-
 mum  remuneration  an  emount  not
 exceeding  Rs.  50,000  per  annum  to  ali
 of  them  put  together  if  there  are  two
 or  more  of  them  holding  office  in  the
 company.  This  limit  of  Rs.  50,000
 could  be  exceeded  with  the  approva!
 ef  the  Central  Government  if  the
 inttey  ig  satiafied  that,  for  the  efficient
 conduct  of  the  business  of  the  com-
 pany,  the  minimum  remuneration  of
 Ra,  80,000  per  annum,  ig  or  will  be  in-
 sufficient,

 i  Administrative  Guidelines:
 Administrative  guidelines  were

 issued  in  November,  969  governing  the
 remuneration  payable  to  the  Manag-
 ing|Whole-time  Directors,  Managers
 of  Public  Limited  Companies  and  Pri-
 wate  companies  which  are  subsidiaries
 of  Public  Limited  Companies,  In  view
 of  persisting  doubts  regarding  the
 Central  Government's  powers  in  fixi-
 ing  ceilings  on  remuneration,  the
 Companies;  (Amendment)  Act,  2904
 intreduced  certain  new  provisions
 which  vested  the  Central  Govern-
 ment  with  specific  powers  to  fix
 the  ‘remuneration  of  Managing/Whole
 time  Directors  and  Managers.  -The
 new:  provisions  of  Section  637AA  cle-
 arly  enunciated  the  principles  that
 should  be  kept  in  view  in  approving
 ahy  appointment  or  in  fixing  the  re-
 muneration  of  the  Managerial  person-
 nel;  it  was  apecificaliy  laid  down  that
 the  Central  Government,  while  arcor
 ding  it,  approval  to  manageria]  remu-
 neration  would,  inter-alia,,  have  re-
 gard  to  “public  policy  relating  to  the
 removal  of  dis-parties  in.  income.”
 a  The  cose  for  reduction  im  Cellings:

 The  Central  Government.  have  care-
 fully  reviewed  the  entire  question

 Of  Jnehagerial  remuneration  in  the:
 eontext  of  gocio.econdtmic.objectives  of
 Mate  Policy  ang  the  need  for  establi-
 ashing  a  co-relation.in  managerial  re-
 miuheration  at  comparable  levels  of
 responalbility  in  Government,  public
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 connection,  the
 recommendations  of  the  Study  Group:
 On  Wages,  Incomes  ang  Prices  (Bhoo-
 othalingam  Committee)  whose  report
 Wag  Published  in  May,  978  as  well  as”
 the  recommendations  of  the  High-
 Powered  Expert  Committee  under
 the  Chairmanship  of  Justice  Rajendra
 Sachar  have  been  taken  into  account.
 These  two  Committees  had  the  ben-
 fit  of  the  views  of  varioug  interests
 and  bodies  representing  the  emplo-
 yers,  employees,  trade  uniong  etc.

 है,  Revised  Guidelines:
 The  following  revised  guidelines.

 have  accordingly  been  framed  for
 dealing  with  applicationg  receive!  by
 the  Central  Government  under  Sec-
 tion  269,  ‘310,  3H,  309  and  i98,  387
 and  388  of  the  Companies  Act,  1986:

 5.l,  Substantive  remuneration
 (i)  The  maximum  remuneration

 payable  to  Managing/wholetime  Dir-.
 ector  or  part-tims  paid  Director,
 Managers,  trom  one  or  more  compa-
 nies  put  together,  subject  to  the  statu
 tory  Hmits,  has  been  fixed  as  under:—

 (a)  The  salary  inclusive  of  dear-_
 ness  allowance  and  al]  other
 fixed  allowances  ghould  not
 excted  Re.  60,000  per  annum;

 (ऐ  A  commission  on  net  profits
 upto  16  of  the  net  proflis  may
 be  allowed  in  addition  tothe

 “salary  ag  an  incentive  for
 efficient  and  s,ound  manage-
 ment,  but  this  should  be  .  at
 Yeast  30  per.  cent  of  salary
 subject  to  an  overall  cefling
 that  salary  plus  commission
 would  not  exceed  Rs.  "72000/~
 per  annum  (bonus  will  be

 pve
 aa  =  part  of  commis

 (९)  ‘Where  a  company  ‘proposes  to.
 pay  remuneration  fn:  the-  form
 of  commission  on  net  profits:  -
 alone,  this  shall  ‘be  subject  to’
 a  maximum  limit’  of  Ras,

 92,000  ‘per  annom;.and
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 (ते)  Henceforward,  perquisites
 will  be  restricted  to  an  amo-
 unteguivalent  tothe  .annua:
 salary  subject  to  a  maximum
 ७६  Rs,  60,000  per  annum  to  be
 reckoned  on  the  basis  of
 actual  expenditure  or  liability
 incurred  by  the  company  as
 provided  under  explanation
 to  section  798  of  the  Cam-
 panies  Act,  1956,  There  would,
 however,  be  separate  non-
 interchangeable  ceilings  for
 expenditure  on  pensionary
 benefits  medics]  treatment
 and  housing.  Within  this
 overall  limit,  the  perquisites
 that  may  be  alloweq by  the
 company  will  be  88  under:—

 Ww  Company's  contribution  to-
 wards  Provident  Fund:  Non-
 interchangeable  ceiling  of  0%
 of  salary.

 (ii)  Company's  contribution  fto-
 wards  Pension/Superannua-
 tion  Fund:—

 Non-interchangeable  ceiling  of
 15%  of  salary.

 (ili)  Gratuity:

 Payable  in  accordance  with  an  ap-
 ‘proved  fund  and  which  does

 pot  exceed  one-half  months’
 salary  for  «cach  completed
 year  of  service  subject  to  a

 ‘non-interchangeable  ceiling
 of.  Rs,  30,000  or  20  months’
 salary  waichever  is  less.

 (iv)  Medical  benefita  for  self
 and  family;

 Non-interchangeable  ceiling.  of  4
 month's  salary  subject  to  a

 ,maximum  of  Hs,  §000/-  per
 annum,

 (२)  Leave.  und’  leave  travel.  con-

 ‘Vi)  Housing  including  furniture,

 electricity,  “Non-interchange- »  able  ceiling  of  4056.  of.  salary
 the  “sondition  that  10%  of

 salaty  would  be  borne  by  the

 (vii)  Free  use  of  company’s  car
 with  driver;

 (viii)  Pergonal.  aceident  insurance.

 (ix)  Free  telephone  -  facility  at
 residence,

 (x)  Fees  of  clubs,  subject  to  a
 maximum  of  two  clubs.  Ad-
 mission  and  life  membership
 feeg  to  clubs  will  not  be  al-
 towed.

 $2  Minimum  remuperation:
 =

 In  the  event  of  absence  or  inade-
 quacy  of  profits  in  any  financial  year,
 a  cut  of  10%  will  be  imposed  on  the
 substantive  galery  while  the  ceiling
 on  perquisites  will  not  be  altered.
 (No  commission/bonug  will  be  pay-
 able  in  the  case  of  absence  or  inade-
 quacy  of  profits).

 53,  Exceptions:
 Expatriates  and  persons  possessing

 high  or  rare  skills  would  not  be  cover-
 ed  by  the  ceilings  on  managerial  remu~
 neration.  ‘These  cases  will  be  decid-
 @d  on  merita,

 54  Applicabliiity  of  Revieed  Guide-

 The  ;evised  guidelines  will  not  ve
 applicable  to  the  existing  managerial
 personne]  in.  whose  cases  approval
 have  already  been  accorded,  for.  the
 remaining  duration  of  their  current
 tenure..  They  will  be  made  applicable
 to  these  persons  on  their  reappcint-
 ment  on  the  expiry  of  their  current
 tenure,

 Statement  a
 The  aapect  regarding  the  violation

 of  the  sanctions  issued  by  the  Govern-
 ment  is  a  matter  which  is  generally
 looked  inio  by  the  Auditors.of  the
 Companies  and  in  Cete  of  any  such
 violation.  *hey  ere  expected  to  qualify
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 the  report;  on  the  basis  of  which  neces-
 Wary  ‘action  is  taken  ‘by  the  Depart

 ment.  The  Department  Tooks  into
 these  |  matters  ‘independently  -also,

 ‘particularly  during  the.course  of  ins-
 pection  under  section  209A  and  inves-
 tHaation  under  -sections  295/237  of  the
 Companies  Act,  186  The  Registrara
 of  Companies  are  also  ‘expected  to
 look  into  these  points  during  the
 course  of  technical  scrutiny  of  the
 balance  shéets.

 New  Subsidy  Pian  of  certajn  State
 Governments  for  Film  Preducers

 "600.  SHRI
 Laon

 R.  BADRI  NARA-
 i

 SHRI  R.  प्र.  SWAMINATHAN:
 कता  the  Minister  of  INFORMA-

 TION  AND  BROADCASTING  be
 Pleased  to  state

 46)  whether  it  is  a  fact  that  some
 State  Governments  particularly  An-
 dhra  and  Tamil  Nadu  States  have
 announced  new  subsity  plan  to  en-
 courage  film  producers;

 (को  if  so,  how  far  ‘this  is  true;

 {c)  what  are  the  main  features  of
 fhe  scheme;  and

 44)  whether  any  help  will  be.  pro-
 ‘wided  ty  the  Central  Government
 these  States  for  its  implementation?

 THE  MINISTER  OF  INFORMA
 TION  AND  BROADCASTING  (SHRI
 LK.  ADVANI):  (a)  ‘and  tb)  There
 dye  cértain  States  like  Kerala,  Karna-
 taka,  Andhra  Pradesh  and@  Tamil  Nadu
 where  schemes  for.  giving  subsidies
 to  encourage  film  producers  ars  in

 “operation.

 {e)  A  statement  is  jaid  on  the  Table
 of  the  House.

 proposal  .  under
 cotitideration  of  the  Ceritral  Govert
 “Went  ‘at  present  to  ‘provide  “help
 the  ‘State  Govethinents  tn:  the  tingie-
 Shentatian  of  ‘their  subsidy  scheines.

 (8)  There  is  no
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 Statement

 The  main  features  of.  subsidy  sche-
 ‘wits  in  despect  Of  /ArGthie  Pradesh
 ‘ind  Tarai]  'Nedu:  ate  as  ‘fellows

 -Andiirg  (Pradesh:

 All  Telugu  and,  Hindi  films  produe-
 ed.in  Andhra  Pradesh  are  eligible  for
 full  subsidy  of  Rs.  I  lakb  while  non-
 Telugu  and  non-Hindi  films  are  eli-
 gible  for  a  subsidy  of  Re,  59,000  dur-
 ing  1978-79  and  Res,  25,000  during
 1979-80  This  scheme  will  be  in  force
 till  March,  990  when  it  will  be  re-
 viewed.

 Tamil  Nain:

 The  State  Government  provide  aub
 अंतर  to  five  Tamil  Films  every  year
 at  the  rate  of  Rea  i  lakh.  The  main
 features  of  a  scheme  are:—

 G)  The  film  should  contain
 nationally  desirable  themes
 such  as  untouchabllity,  evils
 of  liquor,  patriotiam,  etc

 (ii)  The  out-door  shooting  of  the
 film  outside  ‘Tamil  Nedu  &
 not  to  exceed  25%  of  the
 total  length.

 (ii)  The  film.  should.  have  :  been
 eertified  by  the  Central  Board
 of.  Film  Censors  ‘for  public
 -exhibition.

 (iv)  ‘Preference  fo  low  ‘budget  films
 "and  “fime  wich  introduce

 new  artists  ‘and  technicians

 import  of  Cride  trom  Soviet  Union

 *9i0,  SHRI-K.  3  VBERABHAD-
 RAPPA:

 SHR  G.  M  -BANATWALLA

 the  Minister  of  PETROLEUM
 CHEMICALS
 pleased  to  state  ‘FERTIMZERS
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 piy..  of  6,00,000  tonnes  of  additional
 ctude  in  exchange  of  Indian  rice;  and

 (०)  if  s0,  the.  details  thereat?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,.  N.  BAHUGUNA);  (ay
 Yes,  Sir.

 (b)-and  (९),  An  agreement  has  been:
 signed  in  New:  Delhi  on  i4th.  March,
 979  between  the  Government.  of
 USSR,  and  Government  of  India  for
 supply  by  the  USSR.  of  6  lakhs  tonnes
 of  crude  ol)  to  India  in  i97@.  In  re-
 payment  of  this  quantity  of.  crude  vil,
 India  shal]  deliver  to  USSR  in  the
 Same  year  2  quantity  of  rice,  the  value
 of  which  will  be  equivalent.  to  -  the
 value  of  6  lakhs  tonnes  of  crude  oil
 Formal  contracts  in  this:  regard.  are.
 expected  to  be  cancluded  between  the
 concerned  commercial  organisations
 of  the  two  countries  very  shortly.

 *6ll.  SHRI  PURNA.  -  NARAYAN
 SINHA:  Will  the  Minister  of  INFOR-

 tions  have  been  received  from  the

 setting  up  of  T.V,  Stations  in  the
 North  Eastern  region,  It  ha#-  ‘not
 been  found  possible  to  provide  T.V:
 facilities  in  this  Region  during  ihe
 Sixth  Five  Year  Plan  owing  to  tom
 straints  on  resources  and  the  low
 priority  ‘given  for  the  expandion'  of
 Television  in  India.

 हिखुस्तान  जिक  ह... ल
 ont  boat

 बाला  wefecr

 "612.  eft  अवाराल  wpe:  कया  इृश्पात  शोर
 wm  मंत्री  यह  बताने  की  कृए  करेंगे  कि  :

 (क)  गया  सरकार  ते  इस  बात  की  कोई  जांच
 कराई  है  कि  हिंदुस्तान  जिंक  प्लॉट  से  निकलने  वाले

 साथ  लगभग  10,000  रुपये  को,  जिके.
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 सवाल  नहीं  उठता  t  राजस्थान  जल  बो
 सामास्यत:  भ्रपक्िप्ट  के  शोधत  की  धुविधाझों  का
 निरीक्षण  करता  है  झौर  उसको  भिकासों  जारी  रखने
 की  भ्रगृमति  देता  है  ।

 Import  of  Films  by  Film  Producers

 *6l2.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  siate:

 fa)  whether  it  is  a  fact  that  Film
 Producers  are  allowed  to  import  (l)
 Eastman  Colour  and  (2)  Fuji  Colour
 Positive  Rolls  on  Replenishment
 Licences  issueq  on  the  basis  of  their
 export  earnings;

 (b)  whether  it  is  a  fact  that  the
 Chairman  of  Hindustan  Photo  Films
 has  represented  to  the  Government  to
 stop  the  above  procedure  and  to  im-
 port  the  above  colour  positives  rolls  on
 Monopoly  basis;

 (९)  whether  it  is  also  a  fact  that  the
 Film  Producerg  have  strongly  protest-
 ed  against  the  above  move;  and

 (d)  how  many  applications  of  pro-
 ducers  for  import  of  colour  positive
 rolls  are  pending  with  the  Joint  Chief
 Controller  of  Imports  and  Exports  at
 present,  if  so,  for  what  reasons  and
 when  woulg  they  be  cleared?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI

 ‘L.  K.  ADVANI):  (a)  Yes,  Sir.

 {b).  and  (c).  The  Hindustan  Photo
 Films  had  represented  to  Government
 some  time  ago  that  the  R.E.P.  entitle-
 ment  should  be  substantially  reduced.
 This  wags  contrary  to  the  demand  of
 the  Industry  and  the  decision  of  Gov-
 ernment  taken  after  careful  examina-

 tion.  The  matter  was  not  pursued
 further,

 (4)  No  cpplication  of  producers
 pending  with  Joint  Chie?  Controller

 ot  Ymports  &  Exports,  Calcutta.  Pos.
 in.respect  of  Bombay  and  Madras

 of  Joint  Chief  Controller  ‘at
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 Importg  and  Exports  is  being  880७०
 tained  nnd  wil)  be  laid  ‘on  the  Table
 of  House  in  due  course

 Production  of  Fertilizers  के
 Fertilizer  Piant

 "6M.  SHR]  AMARSINH  V.  RATH-
 AWA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  lay  a  statement
 showing:

 (a)  the  production  of  fertilizer
 quality-wise  in  Baroda  Yertilicer

 —
 during  the  years  I976,  977  and

 ‘1978;

 (b)  the  total  quantity  out  of  ferti-
 lizer  produced  which  were  distributed
 in  Gujarat  State  during  the  said
 period  (district-wise)

 (c)  whether  Government  have  re-
 cieved  any  complaint  that  only  a  very
 little  quantity  of  fertilizers  is  being
 supplied  in  Adivasis  areas  particularly
 in  Baroda  district:  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  allot  more  quota  in  back-
 ward  areas?

 THE  MINISTER’  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 and  (b).  A  statement  showing  the
 production  of  fertilizer  in  the  Baroda
 Fertilizer  Piant,  product-wise  and  the
 district-wise  distribution  in  Gujarat
 State  for  the  yearg  ‘1976-77,  I077-78
 and  1978-79  ig  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-4238/79}

 (e)  ‘and  (dy  The  requirements  of
 fertilizers  for  each  State  are  assested
 wel]  before  the  commencement  ©  of
 each  crop  season  and  allocations  for
 distribution  of  fertilizers  to  meet  the
 requirements  are.  made:  from...  various,
 manufacturerg  and  from  imports,  The
 tole  of  the  Central  Government.  is,  to
 ensure  that  the  overall  ‘requirements
 of  the

 Staton
 are  met  adequately:

 Since  ma  regarding  non-availabi-
 Nty  of  fertilizers  within  ‘fhe  tate
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 come  within  the  purview  of  the  State
 Government,  that  Government  deals
 with  complaints  in  this  regard

 ‘Sapply  of  Crude  Ol  by  Iran

 #615.  SHR]  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  PETROLEUM.
 ‘QHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  does  the  cost  of  additional
 quantities  of  crude  necessitated  as  a
 result  of  disruption  of  supplies  from
 fran  comrpare  with  that  earlier  con-
 tracted  with  Iran;

 (9)  now  that  the  new  Iran  Gov-
 ernment  is  in  position,  have  Govern-
 ment  taken  up  the  question  of  res-
 toration  of  disrupted  supplies  with
 the  New  Government  of  Irzn  if  80.
 with  what  results  at  what  rates;

 (c)  the  total  additional  cost  to  the
 country  as  a  result  of  disruption  of
 supplies  from  Tren;  and

 (a)  by  what  time  arrangements  for
 meeting  the  full  indien  demend  for
 crude  are  likely  to  be  finalised?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  WN.  BAHUGUNA):  (a)
 and  (eo).  As  compared  with  the
 planned  level  of  {imports  about  5.3
 million  tonnes  of  crude  oil  from  Iran
 during  978  under  the  different  con-
 tractua]  arrarigements,  there  wes  &
 total  shortfall  of  the  order  of  i.  million
 tonnes  in  Iranian  crude  of]  supplies
 during  the  period  end  October  to  end
 of  December,  1978,  Thig  shortfall  in
 Supplies  from  Iran  was  oriiged  by
 Organising  additional  imports  from
 the  frag!  National  जी  Company.  It
 Would  not  be  in  ¢he  commercial  inter-
 est  of  the  Indian  Oil  Corporation  as
 also  contrary  to  international  prac-

 ces  to  disclose  further  details  in  res-
 Rect  66  price-and.  other.  term.

 th)  Yes,  Sir.  ‘Iran  hee  given  an
 surance  (hat  que  oride  off  require-
 Tents:  wauld-  receive.  appropriate
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 treatment.  Discussiong  in  regard.  to
 early  resumption  of  crude  oil  supplies
 from  Iran  to  India  ae  presently  uuder
 way.

 (ay  A  quantity  of  the  order  of  168
 million  tonnes  of  crude  oil  is  expected
 to  be  imported  duriny  1979  The  fal-
 iowing  import  arrangements  have  been
 firmed  up  so  far.

 Country
 (Sion tonnes)

 Tragq  |

 UAE  .  Sh

 Saudi  Arabia  :  .-  eo  gto

 USSR  5

 In  addition,  additional  erude  imports
 to  the  2xtent  of  approximately  3
 million  tonnes  during  the  period
 January—March,  979  have  been  orga-
 nised  from  National  Oi]  Companies
 of  Iraq  and  Qatar  over  and  above
 supplies  from  Iraq  under  the  long
 term  contracts.  Further  arrangements
 for  covering  the  remaining  require-
 ments  of  imported  crude  ail  are
 under  different  stages  of  negotiations.

 एसोसिएशन  ere  नेचुरल  पैर  कम्स्युविय  इच्बस्ट्रीज,
 are  पुजरात्त  हारा  स  के  द... है  भिर्शारण  को

 अ  ache

 Sa0t.  भी edieg  भाई  eter:  क्या  केशोलिक्,
 रसायन  झौर  उर्सरक्ष  मंत्री  महे  बताने  कौ  कृपा  करेंगे
 फ़िः

 एक)  wr  he  तथा  प्राकृतिक  गैस  झ्ाषोग
 हारा  गुजरात  के  ही  सरकारी  उद्योगों  को  सप्लाई की
 जाते  बाली  गैस  के  मृत्य  में  30  चतवरी,  re79 ते
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 की  ब्  वृद्धि  के  बारे  में  एसोसियेशन  भाष  नेचु  रल  गैस

 क्थ्पुमिंग  इष्डस्ट्रीज  साफ  गुजरात  बड़ौदा  पौर

 गुजरात  के  मुख्य  मंत्री  ने  उन्हें  (पेट्रोलियम  मंत्री  को)
 ह...  लिखे  हैं

 fat)  यदि  हां,  तो  उनमें  को  गई  मांधों  का  ब्यौरा
 क्या  है  भोर इन  मांगों को  ध्यान  में  रखते हुए  क्‍या  सूच्य
 निर्धारित  किये  जाने  की  सम्भावनाहै  +ब  तक  मूल्य
 मिधारित  किये  जायेंगे

 (भम)  क्या  वर्ष  196768  से  i975-76  की
 झवधि  के  दौरान  गेस  का  वितरण  बिक्री  मूल्य  के  प्रभुसार
 किया  गया  था  और  यदि  हों  तो  वर्ष  i967-68  से
 975—76  की  झबधि  के  दौराम  बिजली  की  गई  गैस
 का  वर्ष-बार  मृत्य  क्या  OT:

 (भ)  बचे  ‘1976,  977  भौर  i9787
 गैर-सरकारी  उद्योगों  को  सप्लाई  की  गई  गैस  के  लिए
 तेल  तथा  प्राकृतिक  गैस  प्रायोग  ते  कितना  मूल्य  वसूल
 किया;

 (2)  क्या  मत्त,  i978  से  504  दपये  की  दर
 से:  गैस  की  बिकी  की  जां  रही  है  भौर  मूल्य  में  इतनी

 झध्विक  वृद्धि  होने  के  क्या  कारण  हैं;  भर

 (8)  क्या  ee  तथा  प्राकृतिक  गैंस  भ्ायोग  भौर
 “शड़ौदा  उच्योगपत्तियों  के  बीच  जनवरी,  1977  से  मार्च
 4877  के  दौसन  यह  सहमति हुई  थी  कि  गैंस  का  मुस्प
 3354  रुपयें,  की  देर  से  वसूल  किया  जावेगा  जौर  यदि

 हां,  तो  श्रप्रैल,  979  ते  इसे  बढ़ाकर  504  इपये  कर
 देने  के  क्या  कारण  हैं  भौर  कहला  मुल्य  कब  हक  फिर  से

 “oat  किया  जायेगा?

 y  पैडोलियम,  रतायन  झौर  शर्षरक  ध... ड  (शी
 देलबती  seer  बहुभूता)  (क)  जी,  हां,  गुशतत  में

 : निधी  रोगों  को  तेल  एवं  प्राहुधिक-  गैस  भागीय॑

 भ्ष्साई  की  जा  रही  प्रकृतिक पैस  के  मूल्य  के  संबंध

 “@  गुगरल  के  भुर्य  मंत्री  सविनाक  30  अनबरी,
 FOTO) पेश  प्राप्त  |  है।  इस  मास में  गुधरात,
 “ बंकीधा,  के  aietew te i  की  क्षपत  करने.  वाले  रधोर

 na  APRTL  a  2078

 eter  करने  का  NET  ART
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 चि)  यह  प्रत्याशेदर्भ  दिया  गया  है  कि  तेश  पब  प्राकृ-
 लिक  गैस  भाषोग  हारा  लूला  किये  जा  रहे  प्रक्ृृतिक  एवं
 गैस  के  भूल्य  बहुत  धधिक  हैं  शौर  चैस  का  मूल्य  गैस  के
 बदुमस  के  झ्राधार  पर  ही  निर्धारित.  किया  जानो
 भाहिये  न  कि  उसके  बराबर  कोयले  के  भाधार  पर  जैसा
 कि  गुजरात  में  निजी  उच्चोग  के  बूनिटों  से  तेश  एवं
 प्राइतिक  गैस  भायोग  वारा  किया  जा  रहा.  है.।  तेल
 एवं  प्राकृतिक  मैस  भ्रायोग  दाह्म  वर्तमान  बीति  में

 किसी  परिवतेत  का  कोई  प्रस्ताव  नहीं  है

 (ग)  गैस  का  वितरण  समज  समय  पर  मैस  की
 मांग  शौर  उपलब्धता  के  भ्रनुसार  किया  जांता  है।  सभ्य
 समय  के  मृह्य  परियतेन  को  संलग्भ  अनुषा  “क  में
 श्शाया  गया  हैं  1

 (ध)  विभिन्न  उच्चोगों  से  धायोग  हात  बसूल  की
 गई  कौमत,  विभिन्न  पारियों  के  साथ  हुई  दिपकीय
 ज्तौं  के  प्राधार  पर  होती  है।  पिछले  दीन  बी  बानि
 ह उ  ‘1976-77,  I977—76  वर्षा  I978-79
 वार्टीबार  बढूल  की  गई  स  की  कीमत  शलगम  भुव
 प्  में  दर्शायी  गई  है  t  :

 (ड)  भी,.  हां  ।  भरत,  te7e  से.  बशौश
 खन्चोगों  को  गैस  कौ  बिक्री  504  रुपये  प्रति हजार  घन
 मीटर  की  दर  पर  की  जा  रही  है.  इस  मूल्य  को

 उत्मीयंवलता  के  पहुंच  की  लेने  के  बाब  कोयले  के

 समदुश्य  भाषार  पर.  निश्चित  किया  |
 चा

 य्था  |

 पुच)  ह...  si~3—77  तक  ही  प्रशितजार
 धन  मी0  पर  35  ६0  सूझा.  शागू  था.  V  धवतूदर,
 976.8  स्तर  से  रावती  और:  बिक्री  कर  a  fatter

 के  कारण  समायोजन करते  के  िए  दिनाक  94677
 से  Sih R 97  हक  की  cafe  के  लिए  प्रतिहंगार
 बन  भौ0  के  लिए  3  6.80  ह... 6... का
 कराए  है  ।  रपरपक्त  (8)  में  & .... अ  के  धार  पर

 fete  ima-78  मै  प्रति  rooo  भ.  भी.  के  शिए
 ह.  504  ६0  तक  बढ़ा  बिका  गका।

 दूत  =e का
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 Decline  in  Production  of  Wine

 6602,  SHRI.  MADHAVRAO  SCIN-
 DIA:.  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI
 LIZERS  be  pleased  to  state

 (a)  whether  there  was  a  noticeable
 shortfali  in  production  of  wine  and
 decline  tn  its  use  in  the  country  des
 pite  of  imposition  of  prohibition  by
 States;

 (by  if  so,  facts  therefor;  and

 (९)  total  production  and  use  during
 he  last  two  years  within  the  country?

 (SHRI  H.  N,  BAHUGUNA):  (a)  to
 (९),  loformation  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Yianufacture  of  Certain  Petroleum  Pro-
 ducts  by  Bongalgaon  Refinery

 5803.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  public  sector  Bon-
 gaigaon  Refinery  in  Assam  has  started
 trial  production  of  tertain  petroleum

 |  Products

 (b)  if  30,  what  kinds  of  commodities it  will  produce  and  what  are  its  targets °f  production  category-wise:
 Ce},  whether.  ‘Talcher  Fertitizers  Fac-

 tory,  in  Orissa  ‘ts  the’  World's  higgest
 coal-based  factory;  and  on

 {d@)  whether  it  ig  going  to  be  com.
 ‘year? Missioned  by  the  talddle  of  the  current

 “what  grounds:
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 (b)  Till  the  coking  and  the
 Kerosene  Treating  Unite  ate  commis-
 sloned,  targets  of.  production  of  the
 cfude  distillation  unit  at  0.8  million
 metric  tonnes;  throughout  of  crude
 will  be  -as  ‘follows:—

 Targets in
 thousands

 Product  of
 tonnes

 per
 antium

 (i)  Naptha  roe  nL  |
 (ii)  High  Specd  Diesel  570g

 (iii)  Low  Sulphur  Heavy  Stock  *.r'74°8

 (e)  Yes,  Sir.  The  Talcher  Ferti-
 lizer  Factory  with  a  capacity  of  900
 tonnes  per  day  of  ammonia  and  the
 telated  urea  capacity,  besed  on  the
 coal  gasification  process,  is  the  largest
 of  its  kind  in  the  World

 {d)  Tria]  production  of  ures  =
 expected  by  July,  1979.

 Sta!  ह... द  in  Electricity  Depart-
 ment,  Chandigarh

 8304,  SHRI  BHAGAT  RAM;  Will
 the  Minister  of  ENERGY  be  pleased
 to  state

 (a)  whether  the  staff  working  in  the
 Electricity  Department,  Chandigarh  on
 i-§-67  and  continued  thereefter,  has
 been  absorbed  finally  in  the  Chandigarh
 Administration;  and  if  not,  what  mea.  —
 sures  are  being  taken  to  do  so  tn  order
 to  mitigate  thelr  hardahips;

 (by)  how  many  persons  workjog.  in

 State
 Electricity  Board,  uptil.  now  and:on

 ie)  Rew,  many  in.  Bieetricity
 es  Department  bave  been  recrulted  direct.
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 on:  U.T:  Cadre:  against  the  posts  vacat-
 -ed.byua@rcalied  deputationists  and  new-
 ly.  created  posts:  after’  2-5-1987  and

 tay
 Ps  Sa

 what.  would  be  the  position.  of
 sent  back,  against  their

 wishes  in  case  it  is  decided  to  allocate
 all  such  employees  to  the  newly  creat
 ed  cadre  of  U.T.?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 No,  Sir.  The  matter  is  reported  to
 ‘be  under  consideration  by  the  Chandi-
 garth  Administration.

 (b),  Out  of  the  persons  working  on
 deputation  from  Punjab  and  Haryana
 State  Electricity  Boards  as  on  2-5-67,
 220  persons  have  been  reverted  back
 to  their  parent  Boards  on  account  of
 promotion  or  on  being  recalled  by
 the  respective  Boards  and  2  persons
 on.gecount  of  unsatisfactory  pérform-
 ance,  a

 (ce)  I56,-persong.  belonging  to  the
 UT  caire  are  working  against  the
 posts  helg  by  deputetionists  on  2-5-
 1967.  Against  the  224  posts  created
 subsequently,  278  directly  recruited
 UT.  employees  are  in  position.

 (a)  This  matter  jg  linked  with  the
 decision  on  the  absorption  of  deputa-
 tioniats,  and  ig  reported.  to  de..under

 aeration  of  the  Chandigarh
 Administration.

 Companies  of  T.V.5.  Iyengar  Groups

 5808,  वा  NATHU  SINGH:  Will
 the  Minister.  of  LAW,  JUSTICE  AND

 ‘COMPANY  AFFAIRS  be  pleased  to
 state:

 (@).it if  the  asset  figures  of  companies
 in  thig  group  for.  the  years  976..and:
 977  are,  stil  not  available  as.  was
 replied  to  in  the  Lok  Sabha  Unstarred
 Question  No.  2690  dated  l4th  March,
 978  what  action  hag  been  taken  against
 each  defaulting  company?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  In.  the
 context  ‘of  the  ‘present  industrial.
 licensing  polity  and  the  Monopolies
 and  Restrictive  Trade  Practices  Act,
 only.  those  companies  ate  considered
 as  companies  of  T.V.S.  Iyengar  group
 which  are  registered  under  section 26
 of  the  M.R.T-P.  Act  as  undertakings
 to  which  section  20(a)  of  the  Act
 applies,  and  which  at  the  seme  time
 either  (i)  figured  in  the  list  of  com-
 panies.  identified.  by.  the  Industrial
 Licensing  Policy  Inqyiry  Committee
 ag  companies.  belonging  to.  the  large
 industrial  house,

 ee
 T.V.S,  lyqugar  oF

 with  such

 the  required  information.  regarding
 the  nature  of  busines,  carried  an.  by
 each  of  such  companies  and  the  value:
 of  assets  of  each  company  during  the

 yeara  ‘1pt,,  197  976  and  2077  ig  nid.
 on  the,  Table  of  the.  House...  {Placed
 in  Library.  See.  No.  L'-4220/79},  The
 information  of  asset,  es  per  the

 |  + i

 2

 ul

 i  i
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 of  the  House,  (Placed  in  Library.

 -(e)  Statement  a  amnered  shows
 the  valug  of  total  paid-up  capital  of
 each  of  the  companies  ahd  the  core
 responding  total  value  of  श्पे॥पिडि  share
 capital  held  ty  variou,  individuals
 who  appear  to  belong  to  the  T’V.S-
 lyengar  family  and  not  the  companies
 covered  in  the  reply  to  part  (a)  of
 the  question.  The  information  per~
 tains  to  the  position  on  1.-2-75,  Con-
 soliisted  information  on  a  uniforn
 basis  is  not  readily  available  for  all
 the  companies  for  any  subsequent
 date.

 id)  The  figures  of  assets  for  thé
 years  2976  ang  1077  have  since  been
 furnished  by  the  companies  conhcern-
 ed  and  are  included  in  réply  to  part
 tay  o¢  the  question.

 Demand  and  Supply  of  Kermeno

 5808,  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  “Minister  of
 PETROLEUM,  CHEMICALS,  AND
 FERTILIZERS  be  pleased  to  state  the
 present  position  of  estimated  demand
 and  supply  of  kerosene  in  the  cou?
 try  in  the  context  of  its  use  ss  basic
 raw  material  and  fuel?

 THE  MINISTER  OF  PETROLEUM,
 AND

 used  for  cooking  and  lightening  put-
 poses,  Tis’  use  as  raw.  material
 or  for
 very  limited.

 bei  oe  it  ले
 dhe

 3807,  भी
 quem

 :  ब्या  sai  मंत्री
 बताने  की  ल  ि  :  =

 च्
 क्या  उत्पादन  बगले  ह...  वर्षों

 डे  ्  प्  का  प्रस्ताव  है;  ौर

 (@).  भा  978  के  क्त  तक  केले
 3
 गौर

 पिस  झमता  25,940  ह... उ  थी।  r97e-83
 को  बंचववीय  योजना  के  दौरान  शगभव  «8,500
 बेचाबाद  प्रतिष्ठापित  क्षमता  की  अभिवृद्धि  करने  sy

 wee  हैं।  reve-03  की  पंचवर्तीयि  बींमिंना  में
 1... थी  विकास  कार्यक्रम  के  कॉशीब्यन  के  क्लिप

 [1  न क
 og

 रड  peli 4 कच  4975—
 |

 ग्न  दया  या  है  जो  बों  ver  कर
 रख  दी  लदी  है।  wenn  ह 4  सका  गका।
 देखिये  हंसवा एस एस  2—4240/79]  —979-89,
 i980-8i,  i98i-82  त्या  iysa-a3  के

 “NEE  MINISTER  (OF.  ENERGY
 .ASHRI-P.
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 been  provided  in  the  Five  Year  Plan
 ve  88)  for  ‘the  implementation  of

 the  power  progtamme,  The  detailed
 break-up  of  this  amount  is  indicated
 below:  —  7  é

 (Ra.  in  crores)
 ‘Generation  ao ff  8,750°
 Transmision  &  Distribution  35300
 Rural  Electrification.  «A  ,ggo%*
 Survey  &  Investigation  290
 S&T  *  4  we?  ao

 15,750

 *Excluded  investment  in  non-utilities

 Excludes  Rs.  goo  crores  from  financial
 ‘nines,  pores  nee

 (by  A  statement  indicating  the  In-
 stalled  capacity  added  during  the  year
 ‘1978-79  is  enclosed.

 {c)  The  anticipated  power  supply
 ‘position  jn  1982-83  is  summarised
 below:

 Installed  capacity-MW  44,  2I5

 Peaking  Availability-MW  +  26,280"  9
 Peakdemand-MW  2,399°7

 Surplus  (Deficit)\MW  1,053" 4

 Raergy  availebility-Mkwh  1,58,090.8

 Energy  requirement-Mkwh  45505839

 Surplus  (deficit)-Mkwh  Lo.  ६  2972

 Statement

 Installed  capacity  added  during  the  year  1978-79,

 Si,  Name  of  the  Project(Unit  Capacity
 No.  (MW)

 in  Northern  Region

 op)  Lower  Jhelum  UnitlI  av  . 85
 @  Beas(Dehar)  Unie  Nt.  165,
 §  Beas(Dehar)  UnitIV  765
 fe  Pong  Unit  II  “es  ‘Go

 “8  PongUnittv.  6°  Go

 92  Suruliar  Unit  r

 0g  Lower  Sileru  Uni

 Southern  Region
 Hydre

 ©
 (20  Chandrapura Unit  6  7

 ai  Kundah  Stage  IV  PH  Unit
 ०

 -  Written  Aniwers  6  >

 No.  Project  unit/  oa ow

 Thermal  cas.
 6  CobraUnitio  .  |...  ROO

 9  dnote  Bhatinda  Unitg..  0
 8  Panipat  Unit  x  ee  IO  ४

 9  Badarpur  Unit  4  a  a  ato
 >  G90

 Western  Region
 Hydro

 so  KoynaStagelIl  ,  .  80

 Thermal  2
 li  Ukai  Unit  3  .  .  200

 ia  Ukai  Unit  4  .  क  roc

 1g.  Ahmedabad  .  Te

 4“  ‘Sarpura  Unit  vi,  .  ही

 Ws  Nasik  Unitg  7  *  Rie

 46  Bhusawal  Unit  2  aI0

 789

 Western  Region
 Hydro  _

 47  Rinchington  Unit  I  ‘eo  GF +
 ‘38  Rinchington  Unit  I  ea  E

 e
 (in  erence

 (tg  Santaldiah Unit  १  i20



 teak
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 a4  Tuticorin  Unitl  +  aro

 a5  Kyrdem  Kulai  Unit  I  Qe  go

 a6  Kyrdem  Kulai  Unit,  9०
 rr

 Tosates  ee?  Added  #iz  MW

 inne tat)”  Aided  नि  ‘ante  MW
 Total  Installed  Capcity  Added  go22  MW

 Induction  of  Gervice  Offlcers  in
 Now-operationsl  Organisations

 5809.  SHAT  RAJ  KRISHNA  DAWN:
 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  what  are  the  objectives  of  Gov
 ernment  to  post  and  induct  various
 service  officers  .in  the  various  non-
 operational  organisations  like  Research,
 Development,  Inspection  and  Produc-
 tion  usder  your  Ministry:  and

 (0)  if  not,  whether  ‘the  Government
 have  any  plan  to  keep  these  service
 officers  -in  these  establishments
 Tenure  Officers.  for  a  maximum  period
 of  two  to  three  years?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF
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 (by  Selecteq  Officers  are  taken  on
 2  to  3  years  tenure  on  ay  required
 basis  and:  those  judged  suitable  are
 retained.  permanently.

 Brondcasting  by  ALE.  Port  Bisir
 5810,  SHRI  MANORANJAN  HHA-

 KTA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 Pleased  to  state:

 .{a)  whether  if  is  fact  that  Brosd-
 casting  of  ALR.  Port  Biair  ig  not  audi-
 ble  in  North  ang  Middle  Andamans
 and  Nicobar  Islands  for  a  considerable
 period  and  time  and  again  represen-
 tations  were  made  but  without  आज
 result;  if  so,  what  action  Government
 contemplate  to  take  and;  when:

 (b)  whether  it  is  a  fact  that  Al
 India  Radio,  Delhi  does  not  cover  the
 news  of  the  remote  and  isolated  Union

 Islands;  if  so,  what  are  ‘the  reasons;  and

 9th  to  26th  other  than  the  news.  of.
 Prime  Minister's  visit  how  many  des-
 patches  were  received  by  A.LR.,  Delhi
 from  Port  Blair;  and  ho
 them  were  used?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  @  North
 Andamans,  part  of  middle  Andaman
 and  Nicobar  Group  of  Islands  are  not
 adequately  covered  at  present  by  the
 medium  power  transmitter  at  Port
 Biair.

 There  have  been  requests.  from:
 Andaman  and  Nicobar  Islandg  Admi-
 nistration  io  strengthen  the  ATR.
 Station  at  Port  Blair.  Due  considere-
 tion  has  peen  given  to  these  repre-
 sentations.

 (li)  The:  medium.  power.  transmitter.
 at  Port  Blair  is  operating  on  tempo-
 vary  antenna  at  present.  A  directio-
 nal  atitenna  system  is  under  instal-
 lation.  This  will  improve  the  cover

 et  age  of  the  transmitter



 Aid)  In  onder.  to  improve  the
 8  echeme::for  Ay. soverage  further,

 stallation  of  a  high  power  160  KW
 MW)  transmitter  hag  been  included
 in  ‘approveg  6th  Plan  978—83.

 (b)  and  (c).  During  the  period  Fep.
 yuany.’2  ‘to:  es  1978  All  India  Radio
 reteived  I7  despatches  (other  than
 the  news  pertaining  ‘to  the  coverage ‘of  the  visit  of  the  Prime  Minister), from  their  correspondent  in  Port
 Blair  out  6f  whith  0  Méing  were
 used‘in  Various  news  bulletins  ‘broad.
 ast,  It  may  be  mentioned  here  that
 out  -of  hithtdred  ‘of  “news  despatches
 received  from  ‘all  ‘ovér  ‘the  country

 daily,  a-selection  has  to  be  made  on
 fhe  “basis  of  news  ‘Worthiness  and
 relative  importance  of  each  item  Of
 news  before  inclusion  in_the  national
 news  bulletin  ‘bros4cast  from  Dethi

 Increase  in  cont  of  Fertitiner  Plant  st
 Walther

 §8Il.  SHRI  JANARDHANA  POO. -  JSARY:  Will  the  Minister  of  PETRO-

 LIZERS  ‘be  ‘pleased  to  state:

 (a)  whether  the  cost  of  the  coal
 based  fertilizers  plant  at  Talcher  has
 dnereesed  manifold;  and

 ‘thy  itso,  ‘thie  réasons  ‘therefor?

 THE,  MINISTER  OF  ..PETROLEUM,
 CHEMICALS.  AND..  FERTILIZERS
 (SRRI  के,  N..BAHUGUNA):  (a)  The
 original  estimated  cost  of  the  Talcher
 Fertilizer  project  was  Rs.  70.49  crores
 wheteas  the.  revised  .approved.  cust  is
 Ra;  (08.78  crores  oar

 (b)..The  main  ‘reasong  for  the  ‘es.
 caletion  in  cost  are  as  under:—

 (i)  Change  in  scope  and  .  extra
 .  (provision  for.  effluent  treatment  and
 -pottution.  ‘ddtitrol,  ६०  handling

 (i).  Modifications  ig-the:  plant  and
 iguaifter, ‘  ‘provision  of

 (iil)  Change  ‘th  ‘patlty  Uf  foreign’
 .

 ‘neroitivery bay
 nas:

 vexchange  .  .  $o  proce  end  telbons;  ‘suitable’  filme  cn
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 (iv)  Price  escalation.

 (v).  Increage  in  financing.  cost:  and.
 departmenta].  charges  due  to  the
 delay  in  the  implementation.  ef  the
 project  arising  out  of:

 (a)  Delay  in  finalisation  of
 civil  designs.

 (b)  Delay  in  civil  construction
 ‘by  the  contractor,

 (c)  Delays  in  the  supplies  and
 commissioning  of  equipments.’

 (vl)  Increase  in  custom  duty  “and
 Ocean  freight

 Showing  of  old  Hindi  Films  on  Delhi
 ह ी 4

 58i2,  SHRI  SURENDRA
 Will  the  Minister  ‘of  Pee  pit
 AND  BROADCASTING  be  pleased.to

 plaints  are  received,

 (hy  whether  he  ts  consideting'  a  ‘pro-
 poss]  to  ह... उ  at  Delhi  ‘and  ‘other  T.V.

 language  films  based.on  children  and
 education  to  children  during  in.
 ternational  Child  Year;  and

 (०)  whether  Government  propose 40
 procure  foreign  English  ‘Filmg:on  chil

 (b)  and  oOo
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 of  special  interest'to  and  on  children

 national  Year  of  the  Child.

 Investment  of  Public  Finance  in  TISCO
 Group  of  Indutirics

 §8i3.  SHRI.  A.  K.  ROY:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  ‘pleased  to
 state:

 (a)  lavestment  of  Public  Finance  in
 the  TISCO  group.  of  collieries  and  the
 industries  in  the  country  as  on  Ist
 January,  3078  and  the  percentage  it
 constitute  of  the  totel  and  the  princi-
 pal  share  holders  of  the  company;

 (b)  whether  there  are  any  dlrectore
 from  the  Central  Government  to  look
 after  the  correct  use  of  the  Public  Fin-
 ance  and  to  check  [ts  diversion,  if  80,
 names  of  such  directors  and  the  date
 since  when  they  have  been  working;
 and

 (९)  whether  it  is  a  fact  that  they  are
 all  dummy  directors  not  participating
 in  the  meeting  resultings  in  large  scale
 diversion  of  public  incomes  by  the
 TISCO,  if  so,  steps  taken  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF.  LAW
 SUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  s  9.  PATIL):  (ay  There  are  9
 companies  registered  under  the  MRTP
 Act,  1980  which  oungtituile  the  TISCO
 group  of  companies,  The  investments of  the  public  financial  institutions  in
 the  share  capital  of  these  companies, the  percentage total

 if
 moldace

 in  these  companies,  accor
 and  the  fiames  of  principal
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 (L)  Tata  Iron  &  Steel  Co.  Lid.

 {i)  Shri  Mantosh  Sondhi,  Secretary;
 Ministry  of  Steel  &  Mines  (w.et.
 (25-5-77)

 (ii)  Shri  J.  Matthan  (wet.  I6--79})
 —eirlier  Shri  S.  Rangerajan,-

 LIC.,  was  there  from
 ‘A1-3-76,

 _ tiy  Shri  HLT.  Parekh  (west.
 20-6-74)..

 (2)  Indian  Tube  Co,  Ltd.

 (i)  Dr.  N.  0.  Joshi  (nominated  on
 ‘1-32-79  by  IDBI—earlier  Shri
 B.  M.  Saxena  represented  IDBI.
 wet.  12-5-77)

 (4i)  Shri  Rusi  C.  Doodhmal  (cepre-
 senting  ICICI  w.et,  13-9-74).

 (e)  No,  Sir.  The  Directors  nomi-
 nated  by  the  public  financial  institu-
 tiong  keep  a  watch  on  the  interests
 of  such  institutions.

 Froposal  to  set  up  Fertiliver  Plants  fr
 Mabsraskira

 58i4,  ॥: 1:16  VIJAY

 ta)  whether  the  Central  Government
 considered  any.  propodal  -t6  eet  up  -fer-
 tilizer  plants  “in  the  public’  seclor  ia
 the  State  of  Maharashtra  in  the  Sixth
 ‘Five  Yeor  Plan

 (b)  {f  a0,  furnish  |  details  of  the  pro-~
 pole  furnished  ‘by  hig  Minl#try.eo  at
 and  cleared  for  inclusion  and  the  aut
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 ‘ber  of  proposals  which  are  still  under
 econsideration  and  details  thereof;

 (c)  steps  taken/proposed  to  clear  the
 proposals  in  Maharashtra  during  1977-
 78  and  1978-79,  and  results  thereof;  and

 (da)  difficulties  if  any,  in  clearance  of
 ‘the  proposals  and  order  of  investment
 _proposed  during  1979-80  for  new  ferti-
 dizer  projects  in  Maharashtra  and  for
 expansion  of  the  existing  projects  along
 ‘with  important  features  of  the  plan
 proposals  for  1979-802,

 THE  MNISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 ‘Sir.

 (>)  It  is  proposed  to  set  up  two  large
 Sized  gas  based  fertilizer  planis  at

 “Thal  Vaishet  in  Kolaba  District  of
 Maharashtra  in  the  public  sector.  The
 project  wil]  consist  of  two  ammonia
 plants  each  with  a  capacity  of  350
 tonnes  per  day  and  3  urea  plants  each
 with  a  capacity  of  400  tonne,  per  day.
 Another  fertilizer  project  viz.  Trombay
 ‘V  with  a  capacity  of  900  tonnes  per  day
 of  ammonia  and  000  tonnes  per  day

 «of  urea  is  under  jmplementation  as  an
 expansion  of  Trombay  plants  of
 Rashtriya  Chemicals  and  Fertilizers
 Ltd,

 A  letter  of  intent  has  also  been  issued
 ‘to  M/s.  Deepak  Nitrite,  in  the  private
 sector  for  the  manufacture  of  259
 ‘tonnes  per  day  of  ammonia  at  Taloja
 near  Bombay.

 (©)  Techno-economic  Feasibility
 Report  in  respect  of  Thal  project  has
 ‘been  appraised  and  the  proposal  is
 being  processed  for  investment  deci-
 sion.

 (dy  The  foliowing  provisions  have
 ‘been  made  for  Thai  Vaishet  and  Trom-
 ‘bay  V  projects  for  1979-80:

 (Rs.  in  Jakhs)
 ‘TRal  Vaishet  too.  3,000

 ‘Trombay  W  ‘i  .  4,500,
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 संपंत्रों  की  स्थापना

 5815.  श्री  मातीभाई  झआर0  चौधरी  :  क्‍या
 पैट्रोलियम  तथा  रसायन  और  उर्वरक  मंत्री  कीट-
 ताशी  पदार्थों  के  कारखाने  की  स्थापना  के  बारे  में
 अतारांकित  प्रश्न  संख्या  3944  दिनांक  20  मार्च,
 979  के  उत्तर  के  संबंध  में  यह  बताने  को  कपा

 करेंगे  कि  :

 (क)  उन  राज्यों  के  नाम  क्या  हैं  जिनमें
 कीटनाशी  पदार्थों  के  संयंत्रों  की  स्थापना  की
 जानी  है  और  किन-किन  राज्यों  में  ये  संयंत्र
 सरकारी  क्षेत्र  में  होंगे  और  किन-किन  गैर-सरकार
 क्षेत्र  में;  और

 (ख)  देश  में  कौटनाशिथों  की  कुल  वार्षिक
 खपत  कितनी  होती  है  और  सबतप्ते  अधिक  खबत
 वाला  राज्य  कौन  सा  है?

 पेट्रोलियम,  रंसायन  और  उर्वरक  मंत्री  श्री
 हेमवती  नन्द  बहुगुग)  :  (क)  गुजरात,  महाराष्ट्र,
 राजस्थान,  उत्तर  प्रदेश,  गोवा,  पश्चिमी  बंगाल,  ' 13  प्रदेश  तथा  कर्नाटक  राज्यों  में  तकनीकी
 श्रेणी  के  पेस्टीसाइड्स  का  निर्माण  करने  के  लिये
 गैर-सरकारी  क्षेत्र  में  संयंत्रों  की  स्थापना  द्वेतु ओऔद्योगिक  लाइसेंस  तथा  आशय  पत्र  जारी  किये
 गये  हैं।  गुजरात  में  सहकारी  क्षेत्र  में,  आंध्र  प्रदेश
 मध्य  प्रदेश,  उत्तर  प्रदेश  तथा  पंजाब  में  राज्य
 सरकारी  क्षेत्र  की  एजेंसियों  द्वारा  तथा  महाराष्ट्र श्रीर  केरल  में  हिन्दुस्तान  इन्सेक्टिसाइड्स  लिमिटेड
 द्वारा  सरकारी  क्षेत्र  में  पस्टीसाइड्स  संयंत्रों  को
 स्थापना  को  जा  रही  है/  स्थापना  का  प्रस्ताव  है।

 (ख)  पेस्टीसाइड्स  पर  कार्यकारी  दब  के
 अनुमानों  के  अनुसार  1978-79,  में  फसल
 सुरक्षा  के  लिये  देश  में  47,790  मी0  टन  पेस्टी-
 साइड्स  के  कुल  प्रस्याशित  उपयोग  की  आशा  है।
 उपलब्ध  जानकारी  के  ग्रनुसार  आंध्र  प्रदेश  राज्य
 पेस्टीसाइड्स  का  सबसे  बड़ा  उपभोगकर्ता  है।

 Memo  from  Employees  of  Andhra  Steel
 Corporation  Limited,  West  Bengal

 5816.  SHRI  SHARAD  YADAV:  Wil
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  re
 ceived  representations/Memoranda
 from  the  employees  of  Andhra  Steel
 Corporation  Limited,  West  Bengal:

 (b)  if  so,  the  facts  and  details
 thereof;  and
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 (९)  whether  substantial  allegations
 have  been  made  against-fhe  manage
 mént  of  the  Company  for  keeping  ह.
 mumber  of  workers  and  employees  out
 of  employment,  if  80,  the  detgils  there-
 ‘of'and  ‘action  taken’  to  purmiade  the
 matiagement  to  reopen  the  factiry  to
 save  more  than  2000  workers  of  the
 Unit  in  West  Bengal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARLA  MUNDA)s‘{a)  “te  (८)
 Information  isyeing  collected  ama  qyill
 be  laid  on  the  Table  of  the  House

 import  and  Manufacture  of  Aviation

 ‘5817.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  PETROLEUM,  CHEMI
 ‘CALS  AND  FERTILIZERS  ‘be  pleased
 to  state:  —

 (a).  the  sources  from  which  our  coun-
 try  gets,  aviation  lubricants  tor  its
 needs:  ‘

 by  the  terms  for  getting  the  ‘same;
 and

 {e)  the  scope  and  research  potential
 for  our  चचा  oll  companies  for  manu-
 facturing  the  same?

 et

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  FERTILIZERS
 (SHRI.  N.  BAHDGUNA):  (a)  Indian

 Oil  Corporation—the  canglising  agency
 purchases  its  requirements  of  aviation
 lubricants  from  UK,  USA,  Belgium  and
 Holland

 (ey  Sa¢h
 either  fenporie
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 (५)  Aviation.  oily  consist  of  Engine
 Oils,  Hydratilic Oils  and  various  iiitru-
 ment  oils,  As  we  require  several
 gradas  in  each.of  above  categories.  to
 Mmeet.requirements.  of  atte.  aincretie-
 whicy”  have  —  been,  imported
 sevéra)  countries,  the  demand  of  each
 grade  is  quite  low.  Hence  the  deve-
 lopment  of  all  these  grades  of  ol]  may
 net:  be:  economical...  However,  cama
 efferte..are:  underway.  to.  FOC,  (Rai:
 Centre)  to  develop  a  few  of-wuch:  olla,

 ‘Emergency  Still  Dogs  BAL”

 5818.  SHRI  VASANT  SATHE:

 SHRI  VIJAY  KUMAR  N..
 PATIL:

 SHRI  Cc.  K.  CHANDRAPPAN:

 Will  the  DEPUTY  PRIME.  MINIS.
 TER  AND  MINISTER  OF  DEFENCE
 be  ‘pleased  to  state  Po,

 (a)  whether  attention  of  the  Govern
 ment  has  been  drawn.to.the  news  re-
 port  appearing  in  Blitz,  Weekly.  dated
 l0th  February,  979  under  the  caption
 ‘Emergency.  Still  Dogs  HAL  क

 (b)  if  ,  what:  ie  the  reaction  of  the
 Government.  io  the  various.  obserya-
 tons  of.  serious  nature  made  therein;

 (९)  action  taken/proposed  in  the
 matter?

 THE  MINISTER  OF STATE  IN  THE

 (PROF.  SHER  SINGH):  (a)  Yes,  Sir.

 4B)  and:  <e};  The  Management  of
 Hindustan:  Aeronautics:-Limitedis  not
 vietimising  or:  harassing:  its-efficers  ह... ३
 alleged  in  the  news  report,.  ‘They  one
 giving  due  consiedration  to  all.  legiti-
 mate  complaints,  end.  suggestions  made

 bp  the:  officers,
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 Bhojpuri  Programme  on  T.V.

 5819.  SHRI  HALIMUDDIN  AHMED:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 State:

 (a)  whether  Government  are  aware
 of  the  fact  that  neither  any  “BHOJ-
 PURI”  programme  nor  programme  for
 Muslim  community  is  shown  on  T.V.
 Centre,  Delhi;

 (b)  if  so,  whether  Government  will
 give  more  programme  for  Bhojpuri  and
 Muslims;  and

 (९)  if  not,  the  reasons  in  details
 thereof?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K,
 ADVANI):(a)  to  (c).  The  main  langu-
 age  in  which  programmes  are  telecast
 from  Delhi  Doordarshan  Kendra  is
 Hindi.  However,  the  Kendra  does
 include  programmes  in  Bhojpuri
 occasionally.

 It  is  not  the  policy  of  Doordarshan
 to  telecast  programmes  on  a  religious
 basis.  All  important  festival,  and
 events  connected  with  various  com-
 munities  are  reflected  in  Doordarshan
 programmes  so  that  a  composite  cul-
 tural  picture  emerges.

 झाफाशवाणो  और  दूरदर्शन  में  दो  महानिदेशकों  के
 सेवाकाल  को  बढ़ाया  जाना

 5820.  श्री  नवाब  सिह  श्ोहान :  ब्या
 सूचना  घौर  प्रसारण  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  गत  वर्ष  आकाश-
 वाणी  और  दूरदर्शन  में  दो  महानिदेशकों  की  सेवा
 की  अवधि  58  वर्ष  की  आयु  पर  सेवानिवृत्ति
 होने  पर  उसी  पद  पर  एक  वर्ष  के  लिए  बढ़ां
 दी  गई  थी;

 (ख)  यदि  हां,  तो बया  सरकार  का  विदा
 इस  वर्ष  सेवा  निवृत्त  होने  वाले  उपन्महानिदेशक
 के माम्दों  में  भी  इस  प्ृर्वोदाहरण  का  अनुसरण
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 करने  शौर  उनकी  सेवा  में  एक  वर्ष  की  वद्धि
 करने  का  है;

 हि

 (ग)  यदि  नहीं,  तो  दो  उप-महानिदेशकों  को
 पहले  सेवा  काल  में  वृद्धि  देते  के  क्या  कारण
 हैं;  और

 हब
 (4)  यदि  हां,  तो  इस  बारे  में  कब  तक

 य  किया  जाएगा?

 सूचना  शौर  प्रसारण  मंत्री  पश्री  लाल  कृष्ण
 झ्राइवाणी)  :  (क)  जी,  नहीं।

 (ख)  से  (ग).  आकाशवाणी  में  एक  उप-
 महानिदेशक  और  दूरदर्शन  में  अन्य  उप-महानिदेशक
 को  गत  वर्ष  अधिवाषिकी  शायु  के  हो  जाने  के
 बाद  क्रमश:  9  मास  और  ii  मास  के  लिए
 पुननियुक्त  किया  गया  था  क्योंकि  निर्धारित  भर्ती
 नियमों  के  अनुसार  जिस  संवर्ग  से  पद  भरे  जाने  थे
 उसमें  कोई  भी  अधिकारी  ऐसी  पात्रता  नहीं
 रखता  था  जिसके  नाम  पर  उपन-महानिदेशक  के
 रूप  में  पदोन्नति  के  लिए  विचार  किया  जा  सके।
 ग्राकाशवाणी  और  दूरदर्शन  में  उप  महानिदेशक
 के  पद  जो  इस  वर्ष  खाली  होने  हैं,  को  नियमों
 के  अनुसार  भरते  की  आवश्यक  कारंबाई  पहले
 ही  शुरू  कर  दी  गई  है।  पदों  को  शीघ्र  भरः
 दिये  जाने  को  झाशा  है।

 1976--78  के  दौरान  झा  यात

 582i.  श्री  हुकमदेव  नारायण  यादव  :  :  क्‍या
 उप  प्रधान  मंत्री  तथा  रक्षा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  i976  से  i978  के  दौरान
 वस्तु-वार  तथा  देशवार  कितने  मूल्य  के  आयात
 किए  गए  तथा  आयात  करने  वाली  कम्पनियों  एवं'
 व्यक्तियों  के  नाम  एवं  पते  क्या  हैं?

 उप  प्रधान  मंत्री  तथा  रक्षा  मंत्री  (श्री  जगजोबन
 राम) :  976-78  की  अवधि  में  हमने  दुनिया
 के  विभिन्न  भागों  के  झनेक  देशों  से  रक्षा  मदों  का
 श्रायात  किया  है।  यह  आयात  विशेष  मंद  की
 आवश्यकता,  उसकी  उपलब्धता  और  सप्लाई  की'
 शर्तों  के  आधार  पर  किया  गया  है।  आयात
 विभागीय  अथवा  सरकारी  क्षेत्न  के  उपक्रर्मों  के
 माध्यम  से  सरकारी  खाते  पर  किया  'जाता  है।
 किसी  निजी  कम्पनी  अथवा  व्यक्तियों  की  मार्फत
 कोई  आयात  नहीं  किये  जाते  हैं।  माननीय  सदस्य
 इस  बात  से  एकमत  होंगे  कि  विदेशों  में  रक्षा
 उपस्कर  प्राप्त  करने  के  बारे  में  ब्यौरे  प्रकट  करना
 लोकहित  में  नहीं  होगा।
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 “Publicity  to  Political  Parties  on  ALE,
 ‘Talevision  Media,

 -  8822,  SHRI  8.  0.  KAMBLE:
 al

 M  the
 ‘Minister’:  'ज  ENIPORMA!  ‘AND
 BROADCASTING  the  ‘pleased  ६0  state:

 (8)  the  extent  of  publicity  each  poli-
 tice!  party  received  on  (i)  ‘Hadiio,  (it)
 Television;  (ily  “English  and
 (tv)  Varnacular  dailies  during  the  last’
 3  years;  7

 {b)  the  publicity  Republican
 Party  of  India  received  as  mentioned
 in  (a);  and

 {c)-  what  steps:  Government.  propase
 to  take  to  redress  this  disparity?

 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  Akashvani  and  Door
 darshan  cover  the  activities  of  political
 parties  in  newa  bulletins  and  current
 affairg  programmes  on  the  basis  .of
 their  news  worthinem.  However,  pub-
 licity  as  such  is  not  given  to  any  poll-
 tical  party.  The  Press  ig  not  controlled
 by  the  Government,

 9)  and  (६),  Does  not  arise.

 Probe  into  Bewbeay  Based  Company  of
 Accquutetts  and  Auditors

 5833.  SHRE:  Mw  -KALYANASUN-
 DARAM:.  Wil  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIKS.
 be  pleased  to  state

 (a)  whether  it:  is  a:  fact  that  the  In-
 Btitute  of  Chartered  _  Accountants
 India.  has  .decited  to.  undertake  a
 thorough  probe.  of.a  Bom
 company  of  accountants  and  auditors;
 and

 tb)  ४  a0,  the.  details.  thereof?

 (SHAL  a  Be  PATIG):  (a)  You  Sir,  a
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 (b)  The  information  ‘furnished
 the  Institute  of  Chartered  Ascountiines
 of  India  on‘the-basis  of  facts  ex  हुर्र

 ‘ing  trom  their  redords  is  ax  follows!”

 K.  हे.  Alpeiwalla  and  Shri  A.  K.  Mahi.
 ndra  of  M/s,  A,  F.  Ferguson,  &  Ca,
 Chartered  |  Accountants,  Allahabad
 Bank  Building,  Apollo  Street,  Bombay
 and  auditors  M/s.  Trisure  india
 Limited.  In  accordance  with  the.  pros
 visions  of  Regulation  MLL)  of.  the

 Regulations
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 Consideration  of  the  representation,  it
 ‘wag.  decided.  thatthe:  enquiry  by  the
 Disciplinary  .  Committe  ahopid  be
 postponed  to  a  future  date.

 ‘Mys,  THlaure  India  Limited;  ह...  thidr
 luther  “dated  «4th  ‘October,  2077  ह...
 niished:‘what  accbrding-td  them;  contti-
 tuted  "itvfermation”  undar<  Section:  2i
 of  the  Chartered  Actountents  Act,  3949
 On:  receipt  of:  this  chminunication,  the
 Cetnperny  was  हालतें  to  tate  whether
 they  “would  “like  «to:  lodge”  a‘  formal
 cormplaint  in‘  the  preseribed form.’  The

 the  Institute  by  the  Register  of  “Com-
 panies,  that  ‘the  procedure  for  dealing
 with  information  received  under
 Section  2  6  ‘the  Chartered  Accoun-
 tarts  Act  was  Himost  the  sare  ag  wast

 take.  gach  view  of  the  matter  as  ‘it
 might  deem  appropriate  without  limit

 alfthe  <  relevant  information.  The
 letter’  of  oy  October,  ‘877  received
 fromthe:  Compéiny  treated  a3
 ‘Tnférméition’  in  relation to  these  point
 rot’  specifiently’  covered  the  com
 plait  ‘against  Shri.  8.  Alpaiwalla

 a  condiferation  ‘of
 alongwith  the  written  staterient  of  the
 member,  ‘the  Cotincil  was  prizha  facie
 of  the  opinion  that  he  was  ‘guilty  of
 pesfemiional-  and/or  other  miscomdéuct.
 Ai’  enquiry  was,  therefore,  directed
 to  Be  made  by  the  Disciplinary  Com-
 mittee,  A  hearing  in  thig  case  war  also
 Siedler  Mth  Pebraaty,  2979  at  Bombay
 bot  onthe  same  grounds  on  which  an
 ‘giljolrnment  was  sought  by  Shri  K.  R.

 in  ‘eatHer  case,"an  adourn
 _athentwas  blso  sotight  in  this  case.  The
 ‘Webring’  was  adjouiried  “fop  the  ‘same
 gtotndg at  heve  been  given  in  tonneéc-
 Hovi  with  earlier  case,
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 Proposal  te:  incramne: dhe  ‘Paice’  of  Core:
 Product  (Steel)

 Se  SHRI-5,.R.  DAMANI
 Minister  of  STEEL  AND  MINES

 be  pleased  to  state:

 (a)  whether  it  a  a  fect  that  Govern
 ment  propose  to  increase.  the  price  of
 core  sector  product  steel;  and

 (b)  if  wo,  what  would  be  the  impact.
 on  the  production  of  this  item  and  the
 present  price  structure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  -KARIA  MUNDA):  (a)  The
 price,  of  core  sector  products  such  an
 stee]  arg  constantly  kept  under  review
 by  the  Government.

 <b)  The  thpart  on  production  and
 price  structire  will  also  be  given  due:
 consideration  at  the  time  of  such

 Moderwilaa Hen  of  Sitdrl  Fertilisers
 Piant

 5825.  SHRI  R.  V.  SWAMINATHAN:

 SHRI  M.  V.  CHANDRA  SHE-
 KHARA  MURTHY:

 SHR[  A.  8.  BADRI  NARAYAN:
 SHRI  FP.  RAIG@PAL  ‘NAIDU:

 Will  the:  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  ‘be:
 Pleased  to  state

 (a)  whether  it  le  8  fact  that  modern-
 ising  the  Sindri--Fertiliser  Plait  will
 meet  the  agricultural  needs  -of  the
 country.  and  also-  willl  be  an  ‘sstet  to
 the  Fertilisers  Corporation  of  India;

 (by  if  so,  what  are  the  proposals
 under  way  to  modernise  the  Sindrt
 Blant

 (c}  the  total  cost  of  expenditure  ह...
 volved;  o

 (९)  whether  World  Hank-has:-atteen?
 4  loan  an  afd  to  the--«nodemnising  ‘ef
 the  plant?  D
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 १४४  MONSTER.  OF  PETROLEUM,
 CHEMICALS  AND  TLIZERS
 ‘(SHRI  H.  N.  BAHUGUNA):  -(a)  At
 Sbndri,  there  are  currently  two  pro-

 proved.  capitel  cost.  of.  the.  Rationa-
 Shee  is  Rs.  093  लप्रा्ह्ह

 (ay  whéther  the  Devartment  of  Com-
 Daly  Affairs  has  constituted  a  cell  to
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 enquire  -into  the  allegtd  longdisiance
 control  of  indian  -comparies  by  Multi~

 “Rational  companies  by  virtue  of:.theu
 minority  .share-hoiding;

 (>)  whether  the  removal  of  foreign
 control  over  Indian  companies,  ha
 ‘minority  foreign  share  holding  ws  coe
 of  the’  considérations  inte  the  appro-
 val  of  appointments  of  whole-time  ant
 Managing  Directors  of  tormpanies;  and

 (¢)  what  Gevermment  prepose  to  40
 in-  thie  matter?

 THE  MINISTER  OF  STATE  mn

 OF  LAW,  Jestickh  ue  Cou
 Dp  coM-

 (SHRI  §.  D
 (a)  No  such  cell.  has  been

 constituted  in  the  Department  of
 Company  Affairs  as  referred  to  by
 the  Hoén'ble  Member.  In  the  cate  of
 companie,  with  foreign  shareholding
 below  50  per  cent.,  the  contrel  will  be

 Ab)  and  (c).  Approval  of  the  :Cen-
 tral  Government  is  required  under
 Section  269  of  the  Companies  Act,
 4866  .for.the  appointment  .or  re-
 appointment  of  Managing  or  Whole-
 time  Directors  in  public  companies:  or
 private  companie,  which  are  subsi-
 diaries.  of

 pattern  of  the  companies.  .The.  con-
 siderations  laid  doWn  in  the  _  said
 Section  269  for  considering  such
 applications  thus  apply  uniformly:



 “Managing  Directors):  by  ‘the  foreign
 whareholders.  -  In  such  cadens,  therg  are
 mo  powers  with  the  Government.  to
 change  such  provisions  in  the  Arti
 eles  of  “Association  of  the  concerned
 ‘companies,  However,  if  there  w
 such  provision  earller  in  the
 Articles  ‘of  Association  and  an
 amendment  of  the  Articles  under
 Section  268  of  the  Companie,  Act  to
 wrovide  for  the  nomination  of  non-
 rotational  directors  including  Manaé-
 aing/Wholetime  Directors  by  the
 foreign  .  shareholders,  -is.  now  .  pro-
 posed  to  the  Government,..the  ित
 ernment  as  g  matter  of  policy  does
 mot  encourage  such,  amendments,

 ‘Headquarters  of  SAIL

 78887,  DR.  RAMJI  SINGH;  ह!) ह  the
 Minister  of  STEEL,  AND  MINES
 Pleased  to  state

 (a)  is-it'a  fact  that  Government  had
 assured  the  House.that  the  headquat-
 ‘tere  of  SAIL  will  be  shifted:to  Ranchi
 and  when

 (b)  if  -so,  ‘how  many  departments
 have  been  shifted  to  Ranchi  as  एल;

 (c)  is  it  m  tuet  that  the  building.  of
 Hindustan  Steel  is  there  at  Ranchi

 which  can  be  utilised  for  this  purpose

 4a)  is  it  a  fact  that  Government
 wants  to  go  back  from  tha  earlier
 ‘commitment?

 "THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)
 ‘)  Ga)  and  (by).  The  House  had  beet

 -ipsformeg  .éarlier  that  a  proposa)  to
 SRA  the  hesdqniextets  of  SAT  ta

 Ranchi,  in  stages  ang  at  the  appro-
 Sprite  ‘time  was  under  fhe  consider®
 ton  ef  Government.  ‘This  ‘matter  8

 ५  att  under
 on

 with  regard
 Sethe:  :  awaited  of  -mittable

 an

 5828,  SHRI  द  G.'HANDE:  Wij  the
 MINISTER  AND ‘DEPUTY  PRIME

 MINISTER  OF  DEFENCE  We  pleased
 to  state:

 (ay  ‘whether  the  employees  and  off-
 cers  of  the  Aeronautical  Department  of
 the  HAL  Lid,  Nasik:  Division  bave
 submitted  a  Memorandum.  to.  the  Man.
 aging  Director  at  Bangalore  and  Gene-
 ral  Manager  of  the  Hesik  Division  for
 the  redresadl  of  their  ‘grievances  In  re
 gard  to  their  promotions  and  other  de-
 mands

 (bi  whether  the  management  has  tn-
 ducted:  fres..  :graduates,  as  “Mechanical
 trainees  and.  absorbed  them-in  the  Per.
 sonnel  and  Financial  Department  -in
 Nasik  Division;

 (९)  whether  it  lp  a  fact  that  this  bas
 already  affected  the  future  of  the  Ero
 nomic  Officers.  (non-technical  all  in
 Nasik  Divisioh);  and

 (8)  do  Government  intend  ta  teke
 ahy  steps  to.  redress  their  grievances?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE  DE-
 PARTMENTS  OF  ATOMIC  “ENER-

 SINGH);  (a)  and  4b)  Yee;  Sir.

 (c)  No,  Sir.  In  accordance.  with
 the  recruitment  policy  of  HAL,  the
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 wheel  iW  र्तमाव  wren
 ok  जड़े के  ्रताव
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 sean  Fy  we  भाई  :  कया.  उप  se
 a  तथा  रजा  मंत्री,  यह  बताने  को  करता  करेंते  कि  :

 ater  तक  चने  जाली  nye ot de का  बंद  we  दिया

 ह्वादा
 बेखाते
 कुछ

 ब)  मये संयंत्रों
 की

 स्थापना  कहाँ  पर  करने
 का  विधार  हैं;

 ERE =

 ह्

 जु य

 झौर

 (से)  क्या  बेमान  संयंत्रों की  उत्पादन  बमता  को
 बढ़ाने  को  भी  विचार  है?

 | ह

 (2

 वा

 फि

 @  आदि नहीं, तो  नभि  के  क्या  कारण.  है;
 और

 ग et

 a
 |

 ie Lad

 ि "1 ह
 1... है

 ह
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 ्
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 ह
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 iv
 को  लाइसेंस उत्पादन  के  लिये  निश्नी  क्षेत्र  में  !2

 QS  लिये  भी  सत्कार  ने  हाल
 ge

 Waser  from  Axis  a  Pak
 pare  eatin

 5832,  SHRI  P,  RAJAGOPAL
 a.  Will  the  DEPUTY  PRIME

 MINISTER  MINISTER  OF
 DEFENCE  be  pleased  state

 (a)  whether  there  is.any  danger
 our  country  because  of  the  Axis  of
 America,  Pakistan  and  China;  and

 (8)  if  so,.the  measures  taken  -  to
 “protect  our  country?

 THE  DEPUTY  PRIME  MINISTER
 vAND.  -MINISTER  OF  “DEFENCE
 “(SHRI  JAGIIVAN  RAM):  (a)  and

 (b)  Government  are  aware  of  the  de-
 veloping  pattern  of  relationship  bet.
 ween  Pakistan,  China  and  the  USA  as
 well  as*other  countries  of  the  world

 ‘Any  ‘military  ‘build  up  in  our  neigh
 bourhood  ig  naturally  e  matter  of
 concern  to  us.  Such  developments  in
 areas  having  a  bearing  on  our  national
 security  are  ‘kept  constantly  under  re-
 view  in  formulating  and  updating  our
 own  defence  preparedness.

 Release  of  Allvertisements  by  Certain
 Companies  to  a  Souvenir  ‘Janata  Era

 First  Year’

 5833  SHRI  KUSUMA  KRISHNA
 MURTHY:  .  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 companies.  including  DCM,  Motlipon
 £04,  Indian.  Overseas  Bank,  Modi
 Continental,  Central.  Bank  of  India.

 yKedam:.ame  Estates  Company,  Coro-
 mmondal  Engineering  Co,  Bhoruka
 Moadlines,  TM  and  Mc  Private  Ltd.

 Gyndirate  ‘Bank.  releateq  -advertise
 wments  :to  a  Souvenir:  entitled  “Janata

 Era:  Firat  Year"  publizhed  by  -  the
 Janate:  Party  on’  May  1  ‘1978;

 Sher
 aie

 ee,

 APRIL  3,  979  Written  Answers  84

 directorg.  under  “the  Companies  Actz
 and

 (९)  ff  the  answer  to  by  ig  in  ‘the
 Negative;  the  reasong  for  not  taking
 any  action?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIBS  (SHRI
 SHANTI  BHUBHAN):  (a)  Yes,  Sir

 (9)  No,  Sir.

 ‘(e)  The  facts  and  circumstances  of
 the  case  including  tariff,  print  order,
 ete  of  the  pamphlet  do  not  disclose
 any  Vidlation  of  provisions  of:  “Com-

 ‘panies  “Act,  ‘1056,

 Permission  sought  by  Bharat  Electro-
 nies  for  setting  yp  Regional  Units

 5935.  SHRI  P.  K.  GODIYAN:  “Wilt
 the  DEPUTY  ‘PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  “be
 pleased  to  state:  Bi oF

 (a)  ‘whether  Bharat  Wiedtrantes
 Limited  has  proposed  to  the  Centite
 that  it  should.  be  allowed  to  set.  up
 two  regional  units.  in  coungsy;
 and

 (b)  ४  so,  what  decision  has  been
 taken  thereon?

 THE  MINISTER  OF  STATE  |
 छु THE  MINISTRY  OF  DEFENCE  A

 MINISTER  OF  STATE.  mn

 3
 PARTMENTS  OF  ATOMIC  YY,

 ~ELECTRONICS  AND:  SCIENCE
 ECHNOLOGY  APROR,  SHER

 SINGH);  (a)  Yes,  Sir.

 (be)  ‘Fhe  proposal  is  ‘unidés'examine-
 tion  by  Government,  mo

 “Mia  and  Tusisten  ७
 wei  Rab®
 Monet

 Region  ‘ot

 ‘Bae  SHRI.  DRIRENDRA  ..NATH
 BASU:  Will  the  Minister  of  B2EEL

 AND  MINES.  be,  pleased:to  state;



 4  a!

 Gentre  din  Gep-
 WEY,

 स्क  Dainty,  ्
 there  is

 miineralisntion  ‘inthe  Mongong:
 region  of  Darj  eeling;

 (b)  Ey whether:  Government  .  through
 its.  various  departments  -will  conduct/
 have  so  .far.conducted:the  field  investi
 gations  to  evaluate  the  above  possi-
 bilities  which  may  be  of  great  econo-
 mig:  significance;  and

 (०)  if  0,  the  details  thereof?

 THE  -MINISTER  OF  .STATE  IN
 THE  MINISTRY,  OF  STEEL  &  MINES
 (SHRI  KARLA  MUNDA):  (a)  to  (८)
 The  report,  fpom.the..Geminar  is  not
 yet  available.  However,  tungzter
 mineralisation:  -o¥er.a  limited  extent
 has  ‘beén  loeated  Wythe  Geological
 Survey  of-dndia  in  Montong  area  of
 Durjeelisg.  district.  <n.  view  ‘of  “the
 localised  nature  and  limited  extent  ‘of
 the  mineralisation;  Geological  Survey
 of  India  has  nd  prograinme  of  further
 work  at‘present.  No  tin  mineralisa-
 tion  as  been  ‘found  in  this  district  30
 far

 ह... ह  Captioned  “Coal  Labont
 wante  Pactby  March  End”

 5837  SHRI.  BALASAHES  VIKRE
 PATIL:  चाप  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  his  attention  has  bee™
 drawn  to  the  néws-item  ca
 “Coal  Labour  .wants  pact.  by..Marct
 end”  appeared  in  the  Business  Staf-
 dard  (Calcutta  Edition)  of  26th  Fe?-
 Tuary,  ‘1979;  and

 (b)  if  do,  What  action  hag  the  Goverf-
 Ment  taken  to.  avert.  the.  threatened
 strike  by  the.  werkers  of  coal  indus~ try?
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 trade  unions  ‘has  been  entristed  with:
 the  task  of  negotiating  a  fresh  wage

 ment  -on  “3i.I2-78,  -  Five  meetings  of:
 the  Joint  Bipartite  Committee  have’.
 been  held  so  far,  the  last  one  having
 been  held  ‘on  26th  -  and  27%h  March,
 ‘1979  “The  next:  meeting  ts  scheduled
 to  कैश  held  on  i9th  ang  -20th  April.
 1979,  Earnest  efforts  are  being  made
 to  arrive  af  a  mutual  settlement.
 taking  Inte  account  the  general  policy
 of  Govermment  in  the  matter  of  wage
 levela  in  the  public  sector  enter.
 prises.

 ohh  ae  ra  we.  eer  थे  sree  dear

 (S888  heptane  Sem  :  क्यां  वेढ़ो-
 Pein,  ete  it  बेर  मंत्री  ॥ |  बताने कौ  कृपा

 (क)  बिहार  में  बरौनी  तेश  शोधक  कारणाने  में
 प्रलकतारा  लेड़  को  बन्द  करने के  क्या  कारण हैं;

 (@)  क्या  चार  करोड़  की  जापत  का  प्रलकतारा
 संबंध  बेकार  पड़ा  है।

 (7)  ग्रदि  हां,  हो  ee  के  wr  कारण  हैं;  शौर

 (प्‌)  गह  कद से  वल्द  पढ़ा  है  ?

 ;  |... ज  coe  :  ak  apna  (भी
 हेलबतो  ा  बहुदना):

 (थ  श्
 वियत िटुयन संयंत्र  को  इस  कारण  बन्दे  कर

 से  ma  were  eft  भाई.  कस.  बाई  के  तत्कालीन
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 Bevision  of  Export  Policy  of  Fire  Arms
 and  Ammunition,

 ‘Beso,  SHRI  EK.  MALLANNA:  Will.
 ~the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased

 ‘to  state:

 (a)  whether  ‘it  is  a  fact  that  Gov-
 ernment  have  revised  its  .  Export
 Policy  of  Fire  Arms  ang  Ammuni-
 tions;.and

 (b)  if  so,  the  detailsregarding  this
 revised

 enn
 and  the  names  of  the

 ns  that  will  be  allowed  under
 general  licence  procedure?

 “THE  MINISTRY OF:  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  ATOMIC  ENER-

 “GY,  ELECTRONICS.  AND  -SCIENGE
 AND  TECHNOLOGY  (PROF.  SHER
 SINGH):  (a)  No,  Sir

 (b)  Does  not  arise

 “arden  ह .... अ  ह

 58a  ही  Rare  तुलार  दास  :

 शी  ewer  fag  परस्ते  :

 कया  जश्पा  और  ह .. 8  मंत्री  महू  अतानें  को
 कपा  करेंगे कि

 (क)  क्या  ह... अ  सरकार  ने  कुछ  खतिज
 ह 2  सरकारी  उपक्र्मों  के  उपयोग  के  लिये  प्रारक्षित

 कर  दिये  हैं  .  और

 (maf  हां,  तो  इन  क्षेत्रों  को  बुने केन्न
 “भोषित  मे  किये  जाने  के  क्या  कारण  हैं  ?

 इस्पात  और  आम  संज्रालव  में  crew  मंत्री  (भी
 आंडिक  मुग्ध  _क)  भौर  (छ).  जी  हॉ।
 कुछ  खगिज  क्षेत्र  सरकारी  क्षेत्र  में  खनिज  बाधित
 शक्षीमों  - की.  बतेमान  जौर  भागी  झामश्यकताओं
 के  ध्यान  में  रख  कर  सरकारी  उपक्रमों  के  उपयोग
 @  लिए  भारशित  कर  दिए  हैं.  .कोक्षों  के.  ऐसे

 aaron  की  समपन्चमम  पर  भीका  को  जाती  है।
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 Production  and  Import.of  Crude  Gil.

 3e4i.  PROF.  SAMAR  GUA:  Wil

 Ge  Berita
 ster  of  PETROLEUM,  CHE-

 AND  FERTILIZERS  be pleased  ty  state

 {a)  facts  about.  the  quantity.  of
 crude.  ofl  produced  in  tha  country  of
 imported  from.  outside  during  the
 Years  9TT-78  and  1978-99;  -  Abs

 (b)  whether  there  js  any  shortfall
 of  production  and  importa  of  crude
 oil

 (c)  whether  the  consumption  of
 petroleum  products  has  gone  up;

 (a)  if  80,  ‘facts  therexbout;

 fe}  whether  the  increage  in  .  the.
 price  of  petroleum,  diesel,  and.  kero-
 sene  oll  are  the  result  of  shortage  of
 indigenous  or  imported  supply  ~  of
 crude  oul;  7

 ([)  if  so,  whether  the  price  rise  of
 such  products  have  been  calculated
 on  the  basis  of  the.  quantum  of  shor-

 tage  of  crude  oil;  and

 (g)  if  so,  facts  thereabout?  a=

 THE  MINISTER  0७  PETROLEUM,
 AND  है अ

 (SHRI  H.  N.  BAHUGUNA):  .  (a)

 (Qty,  in  Million

 eo  i977-75  ‘igh-n@

 Production  :  +  Ferg  11@

 Imports  2  ea  is  60
 A@estimated)

 {b)  ‘The

 oH  ag  हर  कं...



 have  increased  by  about  0.4  per  cent
 during  I078-79  as  compared  to.  4grl-

 |  ‘{e)  ‘The  increase  in  prices  of  cet-
 tain  petroleum  products  with  effect
 from  i-8-979  was  as  8  result  of
 increases  in  the  rates  of  excise  duties

 proposals

 8843,  SHRI  SARAT  KAR:  will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  any  site  selection  com-
 mittee  for  establishing  large  thermal
 power  stationg  in  the  country  was.set

 pi
 Government  during  the  year

 (४)  ॥  0  the  detalls:  regarding  the
 recommendations  of  that  committee
 and  the  action  taken  in  that  regard;

 (९)  whether  there  is  any  ‘proposal
 to  instal  by  1082-63  2  super
 power  ‘station  in.  the  Etate  of  Orissa
 to  Meet  the  power  shortage  in  that
 State;  and

 @)  4  a0,  the  details  thereof?
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 (il).  Chandrapur,  Korba  and  Sat-
 ‘pure  in  Western  Region

 {iii}  Farakka,  Ray,  Tenughat.  and
 Region an  Walcher  in  Eastern

 (iv)  Singrauli  in  Western|Nor-

 (v)  Obra  in  Northern  Region

 a  Data  in  respect  of  following
 sites  should  be  further  collected  and

 4.  The  Committee  further  recom:
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 ingly  approval  has  already  been.  ac-
 eerded:  for.  thé:  implementation  of
 Singrauli  Stage-I-  (oon  MAY),  Korba
 Stage-I  (1100  MW),  Second  Power
 Station  at  Neyvell  (680  MW),  Rama
 gundam’  Stuge-I  Project’  (/i00  Mw)
 atu  Ferakkka  Phase,  I  Stage-I  (600
 MW)  project.  The.  Orissa  -Govern-
 ment  was  also  requested  to  conduct
 investigations  and  prepare  a-  project
 report  for  a  Super  Thermal  Power
 Station  at  Taidher”  iri  Orissa,  The
 Project  report.  has  not  been  received
 80  far

 The  State  Electricity  Boards  have
 also  been  advised  to  take  action  on
 the  various  recommendations  of  the
 committee,  pertaining  to  them.

 (९)  and  (da).  A  Super  Thermal
 Power  Station  at  Talcher:  in:  Orissa
 is  not  planned  for  installation  by
 1982-83,

 Quality  of  News  Broadcasting

 5843.  SHRI  Cc.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  attention  of  the  Gov-
 ernment  have  been  drawn  to  the  fact

 that  the  quality  of  news  broadcasting
 ‘in  AIR  and  TV  Is  steadily  going  down
 “ang  the  news  in  AIR  and  T.V.  these

 days  dre  consisting  largely  of  non-
 ‘news  and  non-events  while  very  im-
 portant  national  ‘and  —§  international

 events  are  just  ignored;

 Cb)  whiat  is  the  reason:  that  -  the
 ‘Mews  bulleting  take-the  so  called

 news  about  Ministers’  speeches.  or
 signing  agreements  with  other  coun-
 tydes  or:  about:  some:  new  production
 achievements"  of  some.  factories  and
 farms..ete.and,  blew  it  with  no  sense
 of  -propertion  ‘ant  broadagst.  these:  as
 news;  and:  3

 (c)  whether  Geyernmant:  intends:  to
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 .  units,  unit-wise  and  the

 है  २८००
 aa

 wikia’  Anewers
 2  om

 these  publicly  owned  mass  media.
 inbteadsof  new,  brpatioagtiaiinews?

 beetroot  tate

 THE  MINISTER  Or’  tefoaata--
 “TION  AND  BROADCASTING  (SHRI

 L,  K.  ADVANI):  (a)  to  (c),  The
 news  bulletins  on  Akashvani  and
 Doordarthin  attempt’  “to,  give  a
 baldncéd’  préséitatian  of:  all  news  of
 importance  both  national.  and  inter-
 national,  keeping.  in  view,  the.  need
 to  keep  listeners|viewers..  well
 informed.  on

 Off  and  on,  Government  does  recei
 ve  comments  and  criticism  regarding
 its  news  broadcasts,  and  this  ‘helps

 it  to  improve  its  services.

 The  spepches  of  Ministers,  interna-
 tional  agreements,  notable  achieve-
 ments  in.  the  field  of  agriculture,  in-
 dustry  etc.  gre  covered  in.  the.  news
 bulletins  on  the  basis  of  their  news-
 worthiness

 ‘Publicity  expenditure  by  Undertakings

 ‘5844,  SHRI  SACHINDRALAL
 SINGHA;:  Will  the  DEPUTY  PRIME
 MINISTER.  AND.  MINISTER  OF
 DEFENCE  be  pleased.  to  state:

 (a)  the  names  of  the  industrial
 units  under  this  Ministry;

 (b)  the  details  of.  the  publicity.  ex-
 penditure  of.  these  units.  unit-wise
 during  the  last  three  years,  year-  Wine;

 (c)  the  names.of  the  dailies  which
 were  given:  advertisements  by  these

 of,  during  the  last  ह...  ह...  yeer-
 wise

 (d).  the  details  of  the  attitude.  to-
 wards  the  ‘larigii  tes

 poe
 me

 units,  unit.wise  awd’  the  Hétlection'  of
 the  attitude  towards  the  language dillied;  ent.
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 ह ५५  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  गूलाड  DE-
 PARTMENTS  OF  ATOMIC  ENERGY,

 ba  ELECTRONICS,  AND.  SCIENCE  «&
 TECHNOLOGY  (PROF.  SHER
 SINGH)  (a)  to  (e):  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Posts  of  Selection  Grade  Station

 Directors  in  AIR  and  Doordarshan

 5845.  SHRI  ‘38.  R.  REDDY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  _to

 state:

 (a)  whether  there  ar¢  some  posts  in
 the  cadre  of  selection  grade  of  Station
 Directors  in  the  ALR,  and  -Doordar-
 ‘shan  are.  lying  vacant;  and

 {by  if  80,  since  when  and  the  rea-
 ‘sons  for  which  these  posty  are  not
 being  filled  up?

 THE  ‘MINISTER  09  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVAND:  (a)  and  (b)  In
 Ai]  India  Radio  seven  posts  in  the
 cadre  of  Station  Director  (Selection
 Grade)  are  lying  vacant.  In  Door-
 darshan  there  are  eo  posts  in  the
 tadre  pf  Station  Director  (Selection
 Grade)  ag  such,  but-there  are  .3  posts
 on  the  programme  side  which  carry
 the  same  pay  scale  as  that  of  Station
 Director  (Selection  Grade)  in  AIR.
 Pending  finalisation  of  Recruitment
 Rules,  officers  of  the  cadre  of  Sta
 tion  Direstor  (Selection:  Grade)  in
 AIR  are  posted  against  these  ‘posts.
 At  present,  severi  of  these  posts  in
 Doordarahan:  are  manned  by  Station
 Directors  (Ondindry  Grade)  of  Air

 The  reasons‘  for  not  posting.  Btation
 Directors(Selection  Grade}."to  :  the
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 fourteen  posts  in  AIR  and  Doordar-
 shan  meritioned  above  is  non-avail-
 ability  of  officers-in  the  Grade  of
 Station  Director  (Ordinary  Grade)
 with  six  years  approved  service,  es
 prescribed  in  the  recruitment.  rules,
 for  selection  as  Station  Directors
 (Selection  Grade).  As  and  when

 the  officers  become  available,  they  will
 be  appointed  ‘agninst  the  available
 posts  meant  for  them.

 Collaboration  with  Japan  for  Fertilizer
 Technology

 5646.  SHRI  KRISHNA  SINGH:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS’  AND  FERTILIZERS
 be  pleased  to  state:

 (ay  whether  Government  propose to
 enter  into  collaboration  with  Japan
 for  fertilizers  technology;  and

 ‘(b)  the  nares  of  foreign  comypasties
 who  have  collaborated  for  manufac-
 ture  of  fertilizers  in  India?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 (SHRI  H.  N.  BAHUGUNA):  (a)
 Bids  have  been  received  from  inter-
 national  engineering  companies  in-
 eluding  companies  from  Japan  for.  the
 supply.  of  process  know-how,  basic

 engineering  package  and  supervisory
 “services  for  procurement,  detailed

 engineering,  erection  and  commis
 sioning  of  the  ammonia.  and.  urea
 plants  proposed  to  be  set  up  on  the
 West  coast  based  on  gas  from  the

 ff-shore  structures.  The  bids  are
 currently  under  evaluation

 (b)  Foreign  financial  perticipation
 has  so  far  beén  obtained  in‘  the  ‘fol-

 lowing  fertilizer’  pants:  “

 me  ri
 Name  of  the  collabora tet

 7  Midvay  Bettiftgerd  Limieed
 ३  Indlag  lonivel tiated”?

 a  wie”  IFC,

 “Nationa!  Wanian  जा  Gu,  ram
 Amoco  “india’  Tre  U.S.A.”  *

 Tenperial  Obeentcal  Fnduntelen  UR.  bear
 De  78  0
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 ata  ree  ane  ea  a  nbn  etre  sAutnnean  nani  meptinadin  meee
 es  §,  Coromandel]  Fertilizers  Led,

 &  E.LD.  Parry  (India)  Ltd.

 al  $  Zuari  Agro  Chemicals  Led.

 6.  Rallis  India  Limited

 Ghevron,  Chemicals  Co.  Ltd,  USA  ४

 International  ‘Minerals  and  Chemicals  Corporation,

 .  Chevron  Chemical  00.  Lid,  USA.
 International  Minerals  and  Chemicals  Corporaticn, USA  .  ge

 .  United  States  ‘Sieel  Corporation,  USA. {nternational  Finance  Corporation,  Washington.
 Mis  Fisons  of  London.

 In  addition,  process.  know-how.  and
 technical  assistance  have  been  pur
 chased  from  abroad  on  an  outright
 desis  for  various  sections  of  the  fer~
 tilizer  plants  set  up  in  India.

 -Mameng  Hyde!  Project  in  Arunachal
 Pradesh

 ‘5847.  SHRI  RINCHING  KHANDU
 KHRIME:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  in  which  year  Kameng  Hyde!
 ‘Project  in  Arunachal  Pradesh  was

 5  started:and  how  many  more  years  will
 ‘be  required  to  complete  this  project;

 (9)  total  expenditure  incurred  uptil

 Ge)’  total  electricity  in  M.W.  to  be
 Broduced  from:  this  project  after  its

 _  completion?

 THE  MINISTER  OF  ENERGY

 (b)  and  (c).  The  actual  expendi.
 ture  upto  1977-13  was  Res.  34.80  lakhs,
 The  anticipated  expenditure  during
 1978-70,  is  Rs.  37,i0  lakhs.  The  power
 output  from  both  phases  of  the  pro-
 ject  has  been  estimated  at  148  MW
 continuous,

 Beneficiation  of  Ocal

 _ 8848,  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  ENERGY  he
 Pleased  to  state:

 (a)  whether  it  is  a  fect  that  in  most
 developeg  countries,  more  than  60
 per  cent  of  coal  produced  is  berieficia-
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 benéficiated:;  iwhile  |  ‘  India  lower
 percentage  of  production  is  washed
 its  mainly  due.to  the  reason  that  in
 the  former  case,  coal  seams  -  aré
 usually  thinner  and  while  mining,
 dirt  and  extraneous  matter  gets  col-
 jected,  This  necessitates  beneficiation;
 while  in  India  seants  are  thicker  and
 the  volume  of  extraneous  contamina-
 tion  of  rock  ig  limited.  Need  fof
 beneficiation  of  coal  is  guided  by
 washability  characteristics  of  coal  a#
 mined  and  the  consumer's  economit
 choice  between  low  priced  raw  coal
 and  Nigh  priced  ‘high  quality  ‘enefi-
 ciated  coal,  So  far,  in  India,  former
 has  prevailed,  excep,  for  steel  indus-
 try  where  latter  has  prevailed.

 (9)  Coal  washeries  in  India  ar@
 very  complex,  treating  coals  with
 difficult  washability  characteristics.
 Currently  the  ash  contents  of  raw
 coals  received  by  washeries  have  gon®
 up,  whereby  the  washeries  are  pro-
 ducing  less  quantity  of  clean  coal
 from  out  of  same  amount  of  raw  coalf.
 In  addition,  there  are  problems  of
 power  interruptions.  This  limits  usé
 of  full  capacity  in  washeries.

 (c)  In  addition  to  5  washeries  and
 modifications  in  five  of  them,  5  new
 washeries  are  under  construction  end
 3  more  are  planned  for  construction
 during  the  period  of  i978—83  fot
 meeting  requirement  of  steel  industry.

 Domestic  Demand  Projections  ef  sitet!
 not  accepted  by  Piauning  Commissic®

 5849,  SHRIMATI  MOHSINA  KID-
 WAI:  ‘Will  the  Minttter  of  STEEL
 AND  MINES  be  pleased  to  state:
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 ground  for  paucity  of  funds  and  un-

 abroad?
 MINISTER  OF  STEEL  AND

 (SHRE  BIVU  PATNAIK}
 (a).  This  matter  is  being  reviewed  by

 Commission, the  Planning
 (b)  and  (c).  It  has  been  stated  in

 the  Draft  Five  Yesr  Plan  978—63
 that  “with  the  constraint  of  rupee
 resources  and  relatively  comfortable
 foreign  exchange  situation,  the  creat-
 jon  of  additional  steel  capacity  could
 be  phased  tan  te  qrovide  far  ७  met
 import  of  about  one  million  tonnes
 per  annum”,  There  is  a  provision  of
 Rs.  200  crores  in  the  draft  Five  Year
 Plan  978—83  for  making  a  start  with
 the  new  steel  project.  Possibility  of

 ‘further  mobilisation  of  rupee  resour-
 ces  are  also  under  examination.

 Stoppage  of  Underground  Coal  Mines
 Operations

 5850,  SHRI  K,  RAMAMURTHY
 Will  the  Minister  of  ENERGY  be
 pleased  to  state

 (a)  the  reasong  for  the  under

 (ey  whether  it  is  a  fact  that  coal
 production  has  been  confined  to  open
 cast  mines  only?

 THE  MINISTER  OF  SYATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA)  (ay  -It  is
 not  correct  that  underground.  mining
 operations  came  to  a  grinding  halt  in

 February,  L970.
 (b)  and  (c).  Do  not  arise.

 Rigremniiatins yy  ONC.  Engine’
 Association

 586J.  SHRI.  SOMNATH  CHATTER,
 ZEKE:  Will  the  Minister  of  ENERGY
 be  ‘pleased  to  state:

 (a)  whether  a  representation.  has
 been  received  from  DVC.  Engineers’
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 Association,  Calcutta  regarding  organi-
 sational  problems  and  restructuring  of
 Damodar  Valley  Corporation;

 (b)  if  so,  Government’s
 thereto;  and

 reaction

 (c)  is  it  proposed  to  call  a  meeting
 of  the  participating  States  to  discuss
 the  organisational  set  up  of  Damodar
 Valley  Corporation,  so  that  the  ab-
 jects  for  which  the  same  has  been

 set  ur  can  be  achieved?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 Yes,  Sir.
 (b)  and  (c).  The  various  suggestions

 have  been  examined  in  detail.  Since
 the  Central  Government  is  already  in
 close  contact  with  the  D.V.C.  and  the
 participating  Governments  of  West
 Bengal  and  Bihar,  a  forma]  meeting
 has  not  been  convened,  Such  a  mect_
 ing  will  be  held  when  necessary.

 Prices  of  Life  Saving  Drugs

 5852.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  &  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  prices  of  life-saving
 drugs  have  not  fallen  appreciably  after
 the  budget  concessions  on  excise  duty
 on  these  drugs,  as  reported  in  Ecorn
 mic  Times  of  March  10,  1979;

 (9)  the  incidence  of  actual  reduction
 in  excise  and  import  duties  and  the
 reduction,  if  any,  in  retail  prices  of
 these  drugs;  and

 (c)  the  reasons  for  the  gap  between
 the  two?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  (SHRI
 H.  N.  BAHUGUNA):  (a)  In  the
 1979-80  Budget,  special  duty  at  5  per
 cent  on  basic  duty  of  excise  (which
 was  levied  with  effect  from  March  l,
 978)  has  been  withdrawn.  On
 March,  979  itself,  mstructions  were
 issued  to  drug  manufacturers  that
 they  should  give  immediate  effect  to
 the  withdrawal  of  the  special  duty
 of  excise  in  the  retail  prices  of  formu-
 lation.
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 (b)  and  (c).  To  bring  out  the  effect
 of  the  concessions  given  in  i979-80
 Budget  which  is  on  three  counts,
 illustrative  examples  have  been  given
 below;

 2.  Withdrawal  of  special  duty  of  5
 per  cent  on  basic  excise  duty:

 (l)  The  effect  of  the  withdrawal  of
 the  special  duty  of  5  per  cent  on  the
 basic  excise  duty  is  illustrated  through
 the  following  example:

 a)  Retail  price  of  6  Tablets  of  Rs.
 Pentid  Sulfas  (Sarabhai
 Chemicals)  exclusive  of  ex-
 cise  duty  i  2°84

 (b)  Excise  duty  @12° 5%  of
 75%  of (a)  above  o  27

 (c)  Special  duty  @5%  of  (b)
 above  00]

 3  12
 Retail  price  as  on  28th  February,  979

 Effect  of  withdrawal  ofspecial
 Duty  as  at  (c)  above  (—)o'o!
 R  ztail  price  as-on  ist  March

 "79  gril

 (2)  It  will  be  seen  from  the  above
 that  the  excise  duty  reduction  on  ac.
 count  of  withdrawal  of  special  duty
 (which  is  miniscule)  has  been  passed
 on  to  the  consumers.

 B,  Reduction  of  Customs  duty  on
 selected  drug  intermediates:

 (l)  The  effect  is  jllustrated  through
 the  following  example:

 Customs  duty  on  Tioc  (the  import.
 ed  drug  intermediate  used  in  _  the
 manufacture  of  Erythromycin  Stea.
 rate)  has  been  reduced  from  75  per
 cent  to  25  per  cent.  The  reduction  in
 customs  duty  on  the  drug  intermediate
 entails  a  reduction  of  Rs,  294/kg  in
 Erythormycin  Stearate  price,  Accord.
 ingly,  the  selling  price  of  Erythromy-
 cin  Stearate  has  been  reduced  tu
 Rs.  006  per  kg  from  Rs.  300  per  kg

 (2)  It  will  be  seen  from  the  above
 that  in  respect  of  Erythromycin
 Stearate,  the  benefit  of  customs  duty
 reduction  on  drug  intermediate  ha
 been  passed  on  to  its  consumers.
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 Abolition  of  customs  duty  on.  seiect-
 ed  bulk  drugs:

 (l)  The  effect  is  illustrated  through
 following  (broad,spectrum  anti-

 biotic)  example:
 '  The  landed  cost  of  Mitomycin  C

 ‘based  on  the  pre-revised  75  per  cent
 ‘customs  duty  was  Rs.  37.5/gm.
 The  reduction  in  customs  duvy  has

 brought  down  the  landed  cost  to
 Rs,  79.!7/gm.  The  prices  of  Mitomy-
 _¢in  C  formulations  which  were  earlier

 based  on  Rs,  37.5  gm  as  the  landed
 cost  of  Mitomycin  C,  are  now  based
 on  Rs.  79.I7/gm.  The  entire
 benefit  of  customs  duty  reduction  has
 been  passed  on  to  the  consumers.

 _  Progress  made  by  Indian  National
 a8  Sector  Drug  Firms

 /  5853.  SHRI  OM  PRAKASH  TYAGIT: _
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  many  Indian  national  sector
 drug  firms  have  come  into  existence
 afte-  965  and  what  is  the  progress  of
 multinational  drug  firms  from  965  to
 i978  in  our  country;

 (b)  is  it  a  fact  that  number  of  pro-
 posals  for  industrial  licences  from
 Indian  sector  have  been  rejected  dur-
 ing  last  decade  on  the  grounds  that
 there  was  no  proposal  for  bulk  drug
 manufacturing;  and =

 (c)  if  so,  details  of  the  proposals  re-
 _  jected  during  this  period  with  reasons

 ‘in  each  case?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 exact  position  in  this  regard  is  being
 verified  and  the  information  will  be

 Jaid  on  the  Table  of  the  House.

 (b)  Yes,  Sir.

 (c)  The  time  and  effort  involved  in
 collecting  the  requisite  information
 will  not  be  commensurate  with  the

 results  likely  to  be  achieved.
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 Complaint  relating  fo  allotment  of
 Tenders  given  by  L.O.C.  (Mathura

 Refinery)

 ‘5354,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G,  M.  BANATWALLA:

 DR.  BIJOY  MONDAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (ay  whether  Government  have  re-
 ceived  any  complaint  through  some
 Memters  of  Parliament  relating  to  the
 allotment  of  tenders  given  by  Indian
 Oil  Corporation  of  India  (Mathura
 Refinery);

 (b)  if  so,  nature  of  complaints  re-
 ceived;

 (2)  whether  it  has  also  been  de
 manded  to  hand  over  this  complaint
 to  the  C.B.I.  investigation;  and

 (3)  whether  Government  have  since
 taken  any  action  in  regard  thereto  and
 if  not,  what  are  the  reasons  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sir,

 (b)  In  the  complaints  received  by
 the  Government  it  was  alleged  that
 there  were  certain  serious  anomalies
 in  the  decision  taken  by  the  Indian
 Oil  Corporation  Ltd.  regarding  the
 tenders  for  the  Ash  Handling  Plant
 of  the  Mathura  Refinery.

 (c),  Yes,  Sir.

 (d)  The  matter  has  been  referred
 to  the  C.B.I,  for  investigation,
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 5855.  ो  झ्वम्त  राम  wrowere  :  गया

 tpheern, caret ate view care  कौर  उर्वरक  मंत्री यह  बताने
 की  कया  करेंगे कि  :

 (क)  क्या  यह  सच  है  कि  कोयले  को  कभी
 के  कारण  r978  के  बाय  के  6  महोनों  में  सरकारी
 तथा  सैर-सरकारी  क्षेत्र  के  उर्वरक  कारखानों  में
 उत्पादन  कम  हुभा  है  धौर  पानोपत  तथा  भटिदा
 हबेरक  कारखातों  में  कार्य  प्रारम्भ  करने

 बिलम्य हो  रहा  है  ;

 पु  पदि  हां,  तो  L  जुलाई,  i978  8
 32  werd,  .979  तक  की  प्रवंधि  के  दौरान
 सरकारी  तथा  गैर-सरकारी  क्षेत्र  के  जबेरक  कारखानों
 को  पुथंक-पृथक  कितनी  Tet  में  कोयले  की  सप्लाई
 को  गई  जौर  यह  उनकी  अनुमानित  खफ्त  से  कितने
 प्रतिशत  कम  रही  ;

 (7).  जूलाई,  i978  &  31  जनवरी
 i979  तक  की  झवधि  के  दौरान  प्रत्येक  लर्वेरक

 कारखाने  में  नाइट्रोजन  तथा  कास्फ्रेट  उर्वेर्कों  का
 कितनी  बाज़ा  में  उत्पादन  किया  थया  भौर  यह
 पिछले  बचे  को  हसी  झवधि  की  तुलना  में  कितना

 कम  रहा  ;  और

 (थे)  कोयले  को  कमी  के  कारग  उर्वरक
 कारक्षातों  के  उत्पादन  में  आई  कमी  के  परिणाम-

 क्बकप  प्रश्मेक्त  कारखाने  को  कितनों  विलोप  हाति
 दाती  पड़ी  ।

 पैट्रोलिवम,  cara  cite  उर्धश्क  walt  (ली
 हेमवती  बम्बन  बहुगुणा)  :  '

 (क)  बचपि  वर्ष
 197879  के  शूसरे  ह, ड  (भक्तूबर  i978  से

 मार्च  i979)  के  बौरान  नाइड्रॉजन  का  उत्पादन
 बे  “197879  के  पहले  घ  [प्रस  i979
 fer  978)  के  उत्पादन  से  प्रधिक  हैः  t
 फिर  भी  सरकारी  केन  में  गोरखपुर  लेया  प्लेगल
 विस्तार  यूनिट)  शौर  पैर-सरकारी  क्षोत्ष  में  कोटा
 एकक  भामक  कुछ  शंबंत्ों  में  कोयसे  की  पर्याप्त
 सप्लाई  के  कार्य  फहरे  प्रन्न  में  उत्पावत  पर  अभाव

 आरम्भ  दोते  में  भी  चिनम्क  हुआ  या  :

 (सक्ष)  जुलाई  t97e-awet  7979  तकी
 वधि  के  ६... इ  कोमले  कौ  सप्लाई  की  गई  माला

 , तथा  प्रभावित  एककों  में  अनुमानित  खपत  को
 कभी  की  अतिक्तता  सिस्त  प्रकार  है  —

 बूनिद  का  नाम  सप्लाई  की  झनुमानित साजा  खपत  की
 (000  भी.  प्रति-

 हम)  शतता

 i.  weerd  te

 1. गोश्खपूर  74.5  7.8
 2.  गह  बिस्तार  20.0  36.2

 2.  मैरन्लरकारी  ह | है

 I.  कोटा  8.0  27.7
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 we,  मी0 ठन em  में)

 संप्क्  W770 सै  B-l-79  1-773 मे  3i-i-+78  कमी की  मासा
 के  दौरात  उत्पादन  के  बौरात  उत्पादन  हर

 —_————

 बाइड्रोजन,  कास्फेट.  नाइट्रोजल.  फास्फेट  नाइट्रोजन  कास्केट

 few  wl  Owe  .7  5.6  4  -s3.6  LT

 पोरक्षपुर  $4.0  54.7  oe  _  0.2

 मामक्प  ४  2.4  हे  25.  9  4.5

 नामंख्प  विस्तार  44,4  Ps  33,  6  +10.

 दुर्शापुर  पु  27.3  34.1  6.8
 wht  38.5  30.0  .  +85 5

 द्रम्बे  53.  9  22.3  $i.8  22.7  +a  50.2
 द्राम्बे  t  20,  8  20.8  +20.8  +8

 ‘  34.3  +  +7.4
 a  l.7  +29

 7.0  33.5  Ww  2.8  0.7
 43.0  +25.i

 3.3  4.7  6.5  +703  +148
 =  43.7  +
 Po  27.5  .  —I.9

 65.9  80.6  59.4  +10.9  +6.5
 .  2.7  ड़  $22

 .  2.5  +o.3
 6.5  5.2  6.5  0.4

 22.6  95.8  23.30  “3.7  0.7
 40.8  38.0  40.0  $2.1  +0.7
 s  79.8  oa  1407  oan

 .  24.8  8.9  :

 8.8  93.2  20.4.  ("7.6  9  haa
 43.4  UN.2  12.6 -8.0.  +10.8.

 Bigs  re,  Hao.  wae
 207.6  «23.8  «9.8  +23.8,  te

 oe:  +98,
 ee  re  93.6  ee:  ot

 “1240.9  404.6  Pl2t oe  be  1  9  |
 a a  ete)
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 'हिस्‍्पी  eerrere  walt  को  चितापनों  का  deh  teen
 दिया  भागा

 (सतत)  यदि  हां,  तो  उनके  भ्रभुवाद  में  एक-
 कपता  सुनिश्चित  करने  के  लिए  कया  उपाय  किए

 हैं;  भोर

 (ग)  क्या  उक्त  उपाय  स  प्रयोजन  के  लिए
 पर्याप्त  हैं  ?

 सुचना और  प्रसारण  बंती  (भी  लाल  कृष्ण
 झादयाजो)  :  (क)  से  (ग).  विज्ञापनों  का  हिन्दी
 झनुवादे  सामान्यतया  हिन्दी  पत्रों  का  इस  आते
 का  विचार  किए  बिना  भेजा  जाता  है  कि
 ये  ह... अ  हिन्दी.  भाषी  क्षेत्रों  से  छपते  हैं
 था  भहिन्दी  जाषी  क्षेत्रों  से  -  तथापि,  समयोभाव
 और  उपलब्ध  स्टाफ  के  कारण  न  जबकि  वर्भीक्ृत
 विज्ञापनों  की  बढ़ा  ह  से  हिती  समाचात्पक्षो

 को  ग्रंग्रेजी  में  रिलीज को  जाती  है,  तथापि,
 नियम  के  ऋनुसारं  बेह  सुनिश्चित  किया  जाता हैं

 fe  [क)  सभी  सजावटी  विज्ञापनों  भौर  (था)
 अंर्भ  लोक  सेना  प्रागोग  के  वर्षीकृत-सयावरी

 '  विज्ञापनों  श्रादि  का  हिंदी  रूपान्तर  तैयार  'कियां
 जाएं  ।  जहां  ह... अ  धंग्रेजी  रुपान्तर  दिया  जातो  हैं
 हां  संभ्वन्धित  समाधांएपक्षों  द्वारा  भ्रगुवाद  की.
 nweay  की  जाती  हैं।  इसलिए  शैेतुबाद  कौ  एक,

 AP  |  ee  oo  Written,  duawers.  ~  rob

 Maintenance  of  a  Roster  for  the  Be.
 served  Posty  in  C.E.A.  and  the  Minis

 try  of  Kuerzy
 6857,  SHRI  D.  ५,  GAWAI;  Will  the

 Minister.  of  ENERGY  be  pleaseq  to
 state:

 (a)  whether  no  roster  ig  being  main-
 tained  for  the  reserved  posts  in  the
 Central  Electricity  Authority  and
 Ministry  of  Energy;

 .(b)  if  80,  the  reasons  therefor;.
 (c)  whether  Government  propese:.  a

 give  any  incentive  to  the  stagnated
 Herd  Draftsman  in  Central  Electricity
 Authority  who  have  not  been.  given
 incrament  for  the  last  0  years:

 {d)  whether  Government  propose  to
 promcte  the  Departmentally  qualified:
 Senior  Draftsman  to  the  post  of  Head
 Draftsman  in  the  Central  Electricity’
 Authority;  and

 (९)  whether  a  number  of  posts  in
 different  cadres  are  lying  vacant.  in
 Central  Electricity  Authority?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 Rosters  are  being  maintained  jn  the
 C.E.A.  and  the  Ministry  of  Energy  fur
 filling  up  vacancies  reserved  for  Schew.
 duled  Castes  and  Scheduled  Tribes.

 (b)  Does  mot  arise,
 (९)  No  such  proposal  is  under  con-

 sideration
 {dy  According  to  the  Recruitment

 Rifles,  a  Senfor  Draftaman  in  the  pay
 scale  of  Rs,  428—700  in  the  Central:
 Electricity  Authority  with  8  year’.
 service  in  the  grade  rendered  after
 appointment  thereto  ona  regular  babis
 ard  possessiriy  ‘at  least  a  certificate  a”.
 Electrical  or  Mechanical  .  Drafter’:
 maaship-  or  Engineering  is,

 Drs
 pligl:.

 sit  a  warenre  शिक  के  अश्विक  चिक्ञापत  e  2
 ©  Ga  हिंद्री  में  पिसोंज  करते  कै  प्रयाल  किए  बाते...

 ue ee  i)
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 Bi:  Name  «i  Post
 No  ae

 T  2
 '

 Group  A

 |  t  ChickEnginer  2k

 2  Directus/Superintending  Engineer  .

 3  Diputy/Director/Executive  Enginees

 4  Amistant  Director  Assistant  Executive
 Engineer  (Engineering)

 i  Member-Secretary  of  Regional  Elee-
 tricity  Boards.

 4

 ह* .. उ  of  appointment  agethet  ‘députation

 Peopaet  of  three  pied,  Anoth:  can patie
 posts  are  aleo  required  to

 eas!
 by

 deputation  from  State  Governments
 State  Electricty  Boards,  etc.  who  have
 been  requested  to  nomingte  names  of

 suitable  officers.  Action,  to  fillthe  re-
 |
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 I  2  3  4

 ry  BA,  ४  ४2२  ©  -  ‘a2  "The  vacancies  would  be  filled  on  the  basis
 nominations  based  on  the  results  of

 tion  held  in  3975

 48  Technical  Asistant  (E&M)  75

 tg  Junior  Drafteman(E&M)  5  8

 ;  20  StaographerGr.  IIT...  9
 “er  UDG  oo  8

 ’  aa  Tracer  9

 ,  29  Blue  Printer  झा  हू  &  3
 Lower  Division  Cler|  36  The  vacancies  would  be  filled  on  the  basis on  =  of  the  nominations  based  on  the  remilts

 of  the  Clerk's  Grade  Examinatien  held
 in  978  by  the  Staff  Selection  Ccmumis-
 Deission.

 5  Hindi  TrandatorGr.Il  §  .  t
 *

 96  Key  Punching  Operator  4

 ‘97  Comptometer  Operator  1

 7  Grup  Da

 Views  of  State  Governments  on
 lowering  of  voting  age

 5858,  SHRI  G,  Y.  KRISHNAN:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  any  State  haz  ap-
 proached  the  Central  Government  on
 the  question  of  lowering  the  voting
 age  of  the  electorate  and  candidates  to
 ‘contest  the  elections  of  the  Parliament
 as  Well  as  the  Legislative  Assemblies:

 (b>  it  a0,  the  details  regarding  the
 arguments  placeq  by  such  States  and

 oe  the  decision  of  Central  Government:
 thigreon:

 {e)  whether  any  State/Union  Terrl-
 tories  have  lowered  the  voting  age  for

 election.  of  members  to  some.  specified
 bodies;  and

 (a)  if  30  what  .arethe  names  of
 such  States  and  Union  Territories  and
 the  bodies  for  the  membership  of  which
 voting  age  hay.  been  lowered?.:  an

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY.  AFFAIRS.  (SHRI
 SHANTI  BHUSHAN):  -  (a)  Tha  Gov-
 ernment  of.  Kerala:  bad  forwarded:  &

 make  necessary  amendmen...  ta
 Constitution,  so  as  to  confer  franchise

 7  pen  all  Indian  citizens  |  whip"  beve
 completed,  28  years  of  age,  Mo  other
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 we  RY,  —_  ade  7 a
 sai:  for*.reduction.  of.  the  voting  .age.
 from:  2]  years.to  8  years,  As  regards
 reduction.  .of  the  minimum  age  for
 candidature  at.clections  to  Parliament
 afta  State  Legislatures,  no  State  Gov:
 ermment  has:  made.  eahy  ‘proposal  in
 that  regard.

 (७)  The  Resolution  of  the  Kerala.
 State  Assembly  does  not  mention  any
 reasons  for  the  request  made  therein.
 The  question  whether  the  minimum
 voting  age  at  elections  to  Parliament
 and  State  Legislatures  should  be
 reduced  from  2l  yeara  to  48  years  is
 undéy  Government's  consideration,  aa
 part  of  the:  propesals.  for  comprehen-
 sive  electoral  reforms.

 {c}  and  (a)  Kocording  to  available
 information,  the  Government.  of
 Andhra  Pradesh,  Gujarat  and  Kerals
 have  reduced  the  minimum  voting  age
 for  elections  jo  panchayats  and  muni
 cipalities/municipel  corporations  from
 2i  years  to  8  years.  The  Govern-.
 ments  of  Bihar,  Himachal  Pradesh
 and  Madhya  ‘Predesh  have.  reduced
 the  minimum  :voting  age  for  elections
 to  panchayats  from  3)  years  to.  48
 years.  The  Governments  of  Rajasthan
 and  WestBengal'  have  reduced  the
 voting  age  for  elections  to  municipal
 corporations/municipalities  from  2L
 years  to  I6  yours.

 eer  feed  की  कभी  के  कारण

 5850.  जी  विक्रम  wegen  a  गया
 कर्ना  मंदी  यह  बढ़ाने  णु  ्  ह. उ

 क)  वेश  भर  में  बिजली  की  कभी  के  क्‍या  कारण
 हैं;  और  4

 Written.  Answers  24°

 के  प्रमुंख  कारण  हैं--तई  विद्युत  उत्पादन  क्षमता  को

 ्  करे  मं
 में  विलम्ब,  बदेचान  शाप-विद्ुत  मत  का

 प्रचालन  औौर  पर्याप्त  प्रतिप्शपित  मसा
 की  कमी  a  जबकि  महू  सत्य  है  कि  विद्युत  की
 कमी,  विशोषतया.  उन  क्षेत्रों  में

 गए  लिखा
 गहन

 _
 स्थित  हैं,  उन  बोसदावी  कारणों  में  है  ढक  है

 रप
 4

 428

 Fi reef,  उपर्भुक्त  शोलों  में  विशवसी  की  कसी  को
 समस्वाधों  को  हस  करने  के  लिए  विजली  की  उपलब्धता
 में  सुधार  लाने  हेतु  बहुत  से  उपाय  किए  गए  हैं।  इन
 उपायों  में  शामिल  हैं--सतत  परिमोजनाभ्रों को  की  भरता
 से  भालू  करता,  वर्तमात  प्रतिष्ठापित  क्षमता से  प्रधिकहेभ
 विद्युत  उत्पादन  करता,  विभिन्न  बिचयूत  प्रणालियों
 का  समेकित  प्रचालन  करना  शौर  ,विश्वत  परियोजना
 के  प्रबंध  में  सुधार  लाने  की  दृष्टि  से  विद्युत  प्लाई
 उद्योग  की  पुनखंरबना  करना  |

 Small  Scale  drug  manufacturing  units
 in  Tamil  Nada.

 5860,  SHRI  K,  T,  KOSALRAM
 भा  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTLIZERS  bs
 pleased  to  state

 {a)  whether  the  300  small  scale
 drug  manufacturing  units  in  Tamit
 Nady  ‘have  cut  their  proddction  gf  es-
 sential  drugs  substantially  on  account
 of  State  Government's  logogram  ar-
 der,  Which  compels  them:  to  tarry  Tami
 Nadu  logograém*  dnd  labels  on  bottles,
 all  capa,  tablets,  and  also  individual
 ointments,

 (bh)  8  50,  ‘the’  reasons:  foy  the  issue
 of  such  an  order  by  the  State  Govern

 te).  the  ‘stepspraposed.  to:  be  किफेकां  -
 bythe  Government  to.  help.  these
 small  units?

 (SERIE:  Soa  -BABUGUNA)  ©.  a  2७
 .  de},  Phe  informatiba:  ig  being!  col-

 ee  ected:  and  will:  be  Jai  onthe  Table
 2

 Al  Oe  House,
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 पवन  ऊर्जा  का  उत्पादन  submitted  a  report  on  staffing
 norms  for  Doordarshan  Kendras

 5861.  श्री  एस०  एस०  सोमानो  :  क्‍या  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पवन  ऊर्जा  उत्पादित  करने
 की  संभावनाझों  का  पता  लगाया  है  ताकि  ऊर्जा  के
 संसाधन  बढ़ाए.  जा  सकें;  और

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है  ?

 ऊर्जा  मंत्रो  (को  पो०  रामचम्द्रन)  :  (क)  और
 (ख).जी,  हां  ।  देश  में  पवन  चक्कियों  का  विकास
 करने  के  लिये  कुछ  अनुसंधान  और  विकास  कार्य
 प्रगति  पर  है  ।  उत्तरीउत्तर  प्रदेश  में  पम्प  से  पानी
 निकालने  के  लिए  प्रोटोटाइप  पवन  चक्कियों  की  स्थापना
 करने  हेतु  नीदरलैंड  सरकार  के  सहयोग  से  एक
 समेकित  ग्राम  विकास  परियोजना  प्रगति  पर  है  i
 केन्द्रीय  विद्युत  अगुसंधान  संस्थान,  बंगलौर  भी  पम्प
 के  जरिए  पानी  निकालने  हेतु  पवन  चबिकयों  को
 रूपान्तरित  करने  की  दिशा  में  कुछ  कार्य  कर  रहा  है  |

 जिन  ग्रामीण  शौर  सुदूर  क्षेत्रों  में  पवन  प्रवाह
 ग्रधिक  अनुकूल  हैं  उनमें  उपयोग  के  लिये  i  किलोवाट
 वटिकल  एक्सिज  बिड  जनरेटर  तैयार  करने  और  उसका
 विकास  करने  के  लिये  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड
 की  एक  परियोजना  है  ।  एक  प्रोटोटाइप  पहले  ही
 तैयार  किया  जा  चुका  है  और  उसकी  जांच  की  जा  चुकी
 है  तथा  दो  और  प्रोटोटाइपों  को  तैयार  करने  का  कार्ये
 प्रगति  पर  है  t

 राष्ट्रीय  वैमानिक  प्रयोगशाला,  बंगलौर  नें  छोटे
 फार्मों  की  सिंचाई  के  लिए  पम्प  के  जरिए  जल  प्राप्त  करने
 हेतु  10 एम०  पाल  वाली  एक  पवन  चक्‍की  का  झभिकल्प
 बनाने,  उसका  विकास  करने  और  उसका  निर्माण  करने
 के  लिए  एक  परियोजना  हाथ  में  ली  है  ।

 S.LU.  Report  on  Staffing  Pattern  of
 Doordarshan

 5862.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  Staff
 Inspection  Unit  has  submitted  its
 report  on  staffing  pattern  of  Door-
 darshan  for  its  implementation;  and

 (b)  if  so,  what  is  the  report  and
 when  it  will  be  impiemented?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b),
 The  Staff  Inspection  Unit  has

 (other  than  relay  centres,  post-SITE
 transmitting  centres  and  Base  Pro-
 duction  Units)  based  on  programme
 commitments,  studio  ang  technical
 facilitiss  available  and  other  related
 operational  factors.  According  ६०
 these  norms,  there  is  shortage  of
 staff  in  some  categories  and  surplus
 in  certain  others.  The  recommenda-
 tions  made  in  the  report,  in  so  far  as
 they  relate  to  Group  ‘A’  posts,  have
 been  implemented  and  those  pertain-
 ing  to  other  categories  will  be  imple-
 mented  shortly,

 Board  of  Directors  of  Madras  Alu-
 minimum  Company

 5863.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  present  position  of  the  board
 of  directors  of  Madras  Aluminium
 Company:

 (b)  who  are  itg  principal  share-
 holders  and  number  and  value  of
 shares  held  by  each;

 (c)  total  paid
 Company;

 up  capital  of  the

 (d)  value  of  its  turn  over,  year-
 Wise,  during  the  last  three  years;

 (e)  whether  certain  parties  are  in
 the  field  for  gaining  controlling
 interest  in  the  Company;  and

 (f)  if  so,  what  are  the  facts  thereof?

 THE  MINISTER  OF  LAW  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)
 Statement  is  encloseg  (Satement  )  1

 (b)  Statement  is  enclosed  (State-
 ment  2).

 (c)  The  total  paid  up  share  capital
 of  the  company  as  per  the  Annual
 Return  filed  with  the  Registrar  of
 Companies  as  on  29-6-78  is  Rs,
 5,93,15,  700.
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 (dy  The  value  of  turn-over  dur-
 ing’  1975,  I978  ang  I977  wag  Ra,  16.53
 crores,  28.00  crores  and  Rs.  23.06
 crores  repectively.

 Affairs  has  not  received  any  infor:
 mation  regarding  any  alleged  gain-
 ing  Of  controling  interest  in  the
 ‘company  by  any  parties,

 (ft),  Does  not  arise.
 *

 Statement  .  ७

 As‘  per  the  reeords  of  the  Registear
 of  Companies,  Tami]  Nadu,  following
 persons  are  the  present  Directors  of
 the,  Company: —  नि

 *I,  Shri  C.  G.  Devayys,  Managing
 Director,

 2.  Shri  P|  R.  Ramakrishnan.

 3,  Shri  T.  A.  Varghese,  ICS
 (Retd)

 4  Shri  N,  N.  Kapadia.

 *°§  Shri  Orio  [४ उ  Andrini  (Hta-
 Han)

 6,  Shri  प्र.  Radhektishinen  (i/o,
 Shri  BR,  Venkataswamy  Naidu)

 a  Shri  Giuseppe  Callaioli.  (Ita-
 lian)

 8  Dr,  Adriano  Ferretini  (Tta-
 ,  lian),  nue

 9  Shri  M.  द  Kamath.
 *  1:  Shy  में.  ९.  Kothari.

 “ih  Dr.  G,  8.  Laddha,

 "42,  Shri  8.  Vijayaraghavan,  IAS
 (Nominee  of  ‘Tamit  Nadi  =Indus-~
 trial  Investment  Corporation  Ltd.).

 13  Shri  K,  Venkatesan,  IAS
 (Nominee  of  Govt.  of  Tamil
 Nadu)

 “Shri  C.  G,  Devayya  is  shown  to  be  ~  9  naminee  of  the  LLC  in  the
 balance  sheet.  of  the  company  as  on  $i-2-77,  Ghri  M  V.  Kamath  is.
 shown  to  be  a  nominee  of  IDBI  and  Dr  G.  8,  Laddha  ig  shown  to  be  a
 nominee  of  TFCI.

 **ShriAndsint  is.shown  to  be  an  ulternate  director  for  the  other  two
 Italian  Directors  In  the  balance  sheet  of  the  company..as.on  3{-I2-77.

 Semerement

 Principal  Shamaholders and  mumber  and  calor  of  shares  bold  by  cack  (as  por  the  Anunal  Return  filed  by  the

 oa  Nesnes  of  the  peinicigalshare  bokders

 Ryully.  Shareholders

 Mis:  Aucictal  SPA  wreig  erie  .  cow
 2

 Life  Inturanos  Caepeeation  of  ‘Talis,

 ——
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 7-  Taril  Nadu  Industrial  Investment  Corporation  Led.  *  70,000  '70;00,000
 है,  VysyyaBank  rr ee ee rs  =  19,645  हे  +12,64,500°
 oe  IndiaCemenLtd..  ,  ee  >  5000  /§:00,000

 ro,  Jeypore  Sugar  Co,  Ltd.  .  .  .  é  3,678  367800,
 हम  Tirumurthy  MillsLtd.  :  e  .  °  ‘$400  3.40000
 i2,  ShriF.R.  Ramakrishnan  .  .  *  .  e  #100,  1,10,000
 tg  Ramakrishna  Machinery  Corporation  Private  Ltd.  .  gfe  98,000
 the  Johnsons  Estate  Pvt.  Ltd.  .  .  -  =  -  850  85,000
 5-  TheBankofKarad  Ltd...  ,  ee  &  800  Baj000,

 Preference  Shareholders
 16,  UnitTrustofIndia,  .  +  »  6  55,200  55.22,000

 ¥7.  Tamil  Nadu  Industrial  Investment  Corpn.  ’  45,000  =  (45,00,000

 186  Life  losurance  Cerpnvof  India  40.902  #,90,200.

 Tenders  for  40  MT  Iron  Powder

 5864,  DR.  SUBRAMANIAM
 SWAMY  Will  the  Minister  of
 STEEL  AND  MINES  be  pleaseg  to
 state

 (a)  whether  global  tenderg  were
 called  for  40  MT  iron  powder  by  the

 SAIL  in  September,  ‘1978:

 (by  when  were  the  tenders  opened,
 and  the  various  price  quotations:

 (c)  whether  the  lowest  quotation
 wag  not  accepted;  and

 (a)  if  80,  the  for  the
 same?

 reasons

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA:  MUNDA);
 (a)  to.  (a),  The  information  is  being
 collected  and  will  be  laid  on  the

 |  Tritig.-of  the  House,

 Annual  Investment  in  Drug  iadustry
 by  Deng  Firms

 5865,  PROF.  P  G,  MAVALAN-
 KAR:  Will  the  Minister  of  PETRO-
 LEUM,  OHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  sector-wise  (Public,  Indian,
 Foreign  and  Small  Seale}  targets  tor
 annual  investment  in  the  Drug  In-
 dustry  for  the  period  i077-78  to
 1982-83;

 7५)  investwonty-  made.  by
 each  sector  during  the  years  1997-72.
 and  i978-79;  and

 to)  what.  steps,  if  uny,  Government
 “have  taken  to  meet  the  investment

 target?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  “AND  FERTILIZERS
 (SHRI  HN

 BARUCH
 A):  (a).  Ne

 sectorwise  (Publir,
 and  Small  Scaley  targets:  torianoual



 ‘investment  in  ‘the  have
 aos  the  Working

 Group  on  Drugs  and  Pharmaceuti-

 Commission:  expected-the  investment
 for  the  manufacture  of  bulk  drugs
 te  be  on  the  following  pattern: —

 Ra./Croxes

 Year  Public  Private  ‘Teal

 1978-79,  28  89  है

 i979-80—  7  3n  25  85

 i980-85  :  ‘  ge  70

 rw8r-Be  .  40°  20  Fo

 1982-83,  eo  1  3  oer)

 Tora.  150  00  250
 <email  sete  time  rte

 (by  No  stduy  has  been  made  of  the
 actual  investment  made  in  the  drug
 industry  during  1997-78  and  1978-79.

 (c)  ‘The  investment  by  the  public
 sector  Is  proposed  to  be  met  out  of
 Plan  alloeationg  Tt  is  expected  that
 the  requisite  ‘investment  woulg  be
 forthcoming  for  the  private  sector:
 in  view  of  the  comprehensive  deci-
 sions  ¢ontained  in  the  New  Drug
 Policy  which  deal,  inter  alia  wit
 definitive  policies  on  future  licensing
 and  pricing,

 ‘5866  CHAUDHARY  BRAHM
 PARKASH:  Will  the  Minister  of
 PETROLEUM,  OHEMICALS  AND
 FERTILIZERS  ‘be  pleased  to  state!

 pen  recelved  against  M/s.
 ‘ring  the  lagt  three  years;  .
 (b)  wy,
 it  the  ‘complcints

 cod

 Weve  -bean  taken

 complaints  have

 have  been  dis-

 posed  “of  dutnmiarlly,  the  ‘reason  there-
 “of:  and

 (९)  how  Government  wishes  to  res-
 trict  the  activity  of  M/s.  Pfizer;  if

 hot,  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N,  BAHUGUNA):  (a)
 Complaints  were  recelved  during  the
 last  3  years  against  M/s:  Pfizer  in
 India  mainly  on  the  following:

 (i)  Manufacture  of  Protinex
 without  obtaining  industrial
 Licence  under  I(D&R)  Act,

 Gi)  Marketing  of  Protinex ,  with-
 gut  obtaining  Price  approval.  under
 Drugs  (Prices  Control)  Order,
 4970

 (iii)  Excess.  production  of  .  Oxy-
 tetracycline.

 vy  Non-execution  of  export
 bond.  ;

 (v)  Excessive  profits  on  un-
 authorised  production  of  Oxyte-
 tracycline  and  its,  formulations.

 (vi)  Manufacture  of  a  number  of
 un-authorised.  formulations  under
 the  alleged  authority  of  Registra-
 tion  Certificate  held  by  this  com-
 pany.

 (b)  The  present  position  of  the  ac-
 tion  taken  on  each  of  the  complaints
 mentioned  in  reply  to  (a)  above  is
 as  follows:—

 (i)  &  (ii),  The  position  in  regard
 to  the  manufacture  .  of  Protinex
 without  obtaining  Industrial
 Licence  under  I(D&R)..Act..  and
 also  marketing  the  same  without
 obtainin

 Ray
 approval.  under

 Drugs  Control)  Order,
 ‘wi0,  bas,  been.  exnlainnd.  ip,  cenly
 to  Lok  Sabha:  Unstarred:  Question
 No.  ‘8947  answered  on.  20-32-1979

 *  (ily  Regulariaation  of  production
 of  Oxytetracycline  beyond  the



 Botnsed  capacity  of  Ms,  सता  जाती
 be  considered  in  the  light  eg  >the
 New  Drug  Policy,  ——  —

 -  (iv)  ‘The  position  in  regard  ....to
 non-execution  of  export.  bond  has
 deen  explained

 Suse
 to  Lok

 |  ‘Sabha  Uneterred  ort
 “No,  2047

 angwered  on  ‘20-38-1979,

 (vw)  Ip  p70,  when  Drug  Prices
 (Control)  .Order,  970  came  into
 foree,  M/s,  Pfizer  declared  the
 prite  of  Oxytetrasycline  Hel.  at

 Ris,  960  kg,  ag  they  were  |  entitled
 to,  since  thig  item  wag  not  inclu-
 déd  in  Schedule  I  to  tne  said  Order.

 The  prices  of  formulations  of  Cxy-
 tetracytline  were  ‘allowed  ‘based  on

 tthe  above  "price,  Bureay  of  Indus-
 tria]  Costs  and  Prices  conducted  a

 examination

 g  ive  We  and  #  डे  E  g
 Bale  to  other
 mulators,  The  prices  of  formula-
 tlong  based  on  the  reduced  price
 of  ‘Oxytetracyéline  have  already
 been  refixed,  The  price  of  Oxyte-

 “tracycline,  ‘its  salts  and  derivatives
 ‘hay  “‘fufther  “been  reduced  to  Rs
 650  kg.  on  i4-8-978  both  for  sale
 and  captive  consumption,  The
 sptices  of  cformrilstions  have  |  also
 been  fatther  -reduced.  with  effect
 Grom  ‘20-12-1078, .  t)  correspond
 with  the  price  of  the  ‘biflk  drug

 “uch  as  HDGR)  Ach FERA  ede “sate

 ain  /Deacention

 DHAN:.  Will  the  Minister  of  PET-
 ROLEUM,  .CHEMICALS  AND  FER-

 (a)  whether  Government  have  de-
 cideq  to  abolish  the  use  of  ‘brand
 names.on  some  of  the  medicines/
 cosmetics:  and

 (b)  if  so,  the  detajls  of  the  brand
 names  which  will  be  abolished  anu
 the  probable  date  by  which  the  de-
 cision  -wil'  be  implemented?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  La  N,  BAHUGUNA):  (a)
 Government  ‘have  decided  to  abolish

 the  ‘brand  names  in  the  first  instance
 in  respect  of  five  drugs  as  mentioned
 in  para  aoe |  of  the  Statement  laid

 (bo)  The  names  of  ‘the.  deugs  in
 respect  of  which  brang  ‘wames~  are
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 (b)  if  not,  what  is  the  provision
 envisagel  by  Government  for  a

 periog  over  extensive  areas,  “The
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 Areas  in  the  Country  where  sizable
 quantity  of  Diamonds  are  produced

 «97,  SHRI  MUKUNDA  MANDAL:
 Witt  the  Minister,  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  areas  in  the  country  where
 sizable  quantities  of  Diamond  are
 produced

 (b)  whether  -  there  is  any  amount
 OE  proven  reserves  of  Diamontiferous

 tuff  in  various  places:  if  so,  give  de-
 tails  thereof;

 (c)  whether  annual  output  of
 diamonds  is  rather  low  as  compared
 to  other  countries;  if  so,  facts  thereof
 and  reasons  therefor;

 (d)  measures  taken  by  Government
 for  rhore  production  ang  marketing
 of  diamonds;  and

 (e)  the  amount  of  foreign  exchange
 earned  during  the  Jast  five  years;
 give  details  year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI.  KARIA  MUNDA):
 (aj  There  are  two  Diamond  mines,
 namely,  Majhgawan  atq  Ramkheria,
 under  the  National  Mineral  Develop-
 ment:  Corporation,  in  Panna  area  in
 Madhya  Pradesh  where  sizeable
 quantities  of  diamonds  are  presently
 produced  on.@  regular  basis.

 (b)  The  latest  estimate  of  left-over
 reserved  of  diamonds  at  the  eng  of
 February,  979  in  the  Majhgawan  and
 Ramkheria  mines  is  approximately
 10,60,000,  carats,  oa

 (९)  As  compared  to  other  -produ-
 cers,  India  produces  very  small  quan.
 ties  of  diamonds.  The  production  in
 I977T-78  was  0:03  per  cent  of  the

 ‘world  production,  This  ig  mainly
 attributable  to  limited  resources  and
 lack  of  suitable  technology.  as  com~
 pareg  to  other  countries,

 {dy  Recently  a  Russian  team  of
 experts  studied  Panna  Diamond

 belt  with  a  view  to  bringing  improve.
 ment  in  the  working  of  the  Majhga-

 oa  APRIL,  od  |

 wan  and  Ramkheria  mines,  Their  re-
 port  is  awaited.  A  ‘Task  Fotce  ‘hes
 been  constituted:  to  outline  measures
 for  stepping  up  ion  of  indi-
 genous  diamonds  ang’  a  joint  meet-
 ing  of  all  the  concerned  agencies  was
 held  to  discuss  ways  and  means.  to
 expedite  exploration  work,

 As  regards  marketing  Governnient
 have  recently  abolished  import  duty
 on  rough  diamonds  and  set  up  Hindu-
 stan  Diamond  Company  for  procure-
 ment  and  sale  of  rough  diamonds,
 In  addition,  an  Institute  for  impart-
 ing  training  in  improveg  methods
 and  techniques  of  cutting  and  polish-
 ing  diamonds  has  been  set  up  near
 Surat,

 (e)  The  amount  of  foreign  |  ex-
 change  earned,  year-wise  is  given
 below:

 Year  (Ra.  in  creates)

 §O74-75  BTS

 1975-76.  gt  8

 1976-77  ait  84

 77g  56°68
 1  978-79,  (  AptilFebu  uary)  699°55

 Judges  in  Orissa  High  Court

 5872,  SHRI  ‘PADMACHARAN
 SAMANTASINHERA:  Will  the
 Minister  of  LAW,  JUSTICE’  AND

 -  COMPANY  AFFAIRS  he  pleasad,  to
 state:

 ta)  the  present  -  strength
 judges  in  the  Orisea  High  Coart  ‘end
 number  of  judges  actually  working;

 (b)  number  of  posts  of.  judsee
 lying  vacant  in  ‘Oriesa  High  court.  and
 since  when;  and
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 “€¢)'mmmiber'  ‘of  casey  pending  —  and
 ‘number  of  years  for  which  they  are

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 The  ganctioneg  strength  of  the  Orissa

 and  !  Additional’  Judge.  All  the
 Judgés  are  in  position  at  present.,

 (b).  Ne.  post  af.  judge:  -  ja  lying
 vacant  in  Orissa  High  Court,

 (c)  A  statement  containing  the  re-
 quisite  information  is  enclosed,

 GCoaes  pending  के  Orissa  High  Court.as  on  ‘gi-12-1978.
 eet

 I=e2  2००8  Gag  द. ह  BG  G7  BQ  Gero  Over  Total
 old  old”  old  old

 od  years.  years  yeurs  10  yrs. years
 old  old  old.  old  old  old,

 i  2  3  4  5  6  9  8  9  10,  ]  2

 a  द  aii  ककबणा  or  er  be  re  ee  een  6  Eel  7
 3.866  .  +  2,176,  96  229  ©  206  67  azo  110  By  our  -  7.908

 Stakea  Hyéel  Project  in  Laéakh

 ‘5078.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  ENERGY  be
 Plessed  to  state:

 (a).  the  present  progress  of  the
 Stakna  Hedel  Project  in  Ladakh;

 (b)  the  amount  spent  on  the  pro-
 ject  so  far;

 (e),  the  amount  sanctioneg  for  the
 current  yeer;  and

 (९)  when  the  project  will  be  com-
 pleted  ang  when  It  will  start  power

 the  outlay.  for  1979-80  are  ag  fol-
 lows:  —

 (Rs.  in  Jakhs)

 Expenditure  upto  g3-9-78  ‘  4
 ५  we  ae  ००४8  outlay  250

 Anticipated  expenditure  286

 97980  (Ouday)  200

 (a)  As
 peg, th

 the  present  proposals
 of  the  J&K  Government,  the

 likely —_ be  commis  durin
 98i-82  and  the  second  during  1082-
 8.

 results  achieved;
 wh  when  it  ia  expected  to  go  in
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 (व)  what  are  the  reasons  which  are

 foe
 up  the  progress  of  this  jpro-

 (SHRI  Pm  N.  BAHUGUNA):  (a)  The
 total  revised  cost  estimates  of  the
 Mathura  Refinery  Project  is  Res.
 792.32  crores

 (b)  An  amount  of  Rs.  107,83  crores
 has  been  spent  upto  and  of  Februery
 ‘1978,  The  overall  progress  achieved
 is  90  per  cent,

 (c)  As  per  present  indications,  the
 Refinery,  is  expected  fo  be  commis-
 sioned  in  the  second  half  of  1980.

 (d)  The  main  reasons  for  delay  in
 tne  commissioning  of  the  project  are

 ) ag  under:—
 qa  Delay  in  receipt  of  working

 drawings  from  the  USSR  and  con-
 sequent  delay  in  taking  procure-
 ment  action  in  respect  of  indige-
 nous  equipment  ang  materials.

 (2)  Delay  in  receipt  of  ?ussinn
 equipment  and  materials.

 (3)  The  need  for  considerable
 amount  of  reengineering  required
 on  the  drawings  received  from  the
 USSR  side  to  take  into  account  use
 of  indigenous  equipment  and  mate-
 rials

 (4)  Delay  in  supply  of  equipment
 by  indigenous  vendors,

 (5)  Unprecedented  raing  and
 floods  that  have  taken  place  during
 the  year  1978,

 (8)  Continuous  labour  trouble
 experienced  by  the  various  con-
 tractors  at  site  for  the  last  six
 months

 Proposal  to  Establish  Na{iqnal  Flim
 Development  Corporation

 5875,  SHRI  F.  P,  GAEKWAD:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 {a)  whether  Government.  propose
 to  establish  a  National  Film  Develop-
 Ment  ‘Corporation  sired  at  imple-
 menting  the  national  film  policy:

 APRIL  a  970  Written  Answers  |  739°

 (b)  whether  the  sald  Corporation
 will  be  ar  ६... ह
 with  necessary  powers;  and...

 (c)  whether  the  constitution  and  :
 functions  oi  the  Corporation  are  ‘fina-
 ised  and  when  it  will  commence’
 working”  ae

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  ‘(SHRI
 LK,  ADVANT):  (ay  to  (०),  The
 National  Film  Development  Corpora
 tion  was  incorporated  in  May,  1998.
 Tt  hag  been  in  a  dormant  state  since
 then  ‘but  it  is  proposed  to  activise  the
 Corporation  soon,  According  to  its
 Memorandum  of  Association  the  ‘main
 objects  of  the  Corporation  are:—

 a)  to  plan,  promote  end  orga~:
 nise  an  integrated  ang  ¢fliclent
 development  of  film  industry  in
 accordance  with  the  national  eco~
 nomic  policy  ang  objectives  laid-
 down  by  Central  Government  from
 time  to  time;

 Gi)  to  carry  on  in  India  end
 elsewhere  the  business  of  import  of
 cinematographic  films|raw  films!
 projection,  studio,  laboratory:  and
 other  cinematographic  equipments;

 (ili)  to  export  films.

 (iv)  to  carry  on  in  India  or  else-
 where  business  of  distribution  of
 films  whether  made  in  India  or
 importeg  from  abroad;

 (v)  to  exhibit  films  either  direct-
 ly  or  through  other  agencies;

 (vi)  to  hire  and  lease  cinema

 tei
 and  places’  of  exhibition  of

 ‘filma:

 (vii)  to:  undertake.  .  construction
 and  maintenance  of  film.  theatres:
 and

 (viii)  ‘to  take  meastires  for  the  pro- motion  of  the  film  industry:
 It  ig  publi¢  sector

 ao

 xp!

 is  autonomous  es  other
 tor  companies  ‘are:  =
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 Caseal.  in  ‘Dethi  TV.

 ‘$877.  DR,  BISOY  MONDAL.  Will
 Will  the  Minister  of  INFORMATION
 AND.  BROADCASTING  be  pleased  to
 state:  Lo  ;

 (a)  the  number  of  casual  camera-
 men  working  at  Delhi  T.V.  Centre  and

 in  Upgrah  T.V.  Centre  at  Delhi  since
 १४6  those  who  have  completed  about
 400  days;

 (b)  the  particulars  of  the  casual
 cameramen  who  were  selected  at
 Delhi  Doordarshan  Kendra  in  l977  but
 have  not  been  issved  appointment
 letters  so  far  and  when  they  sre
 likely  to  be  appointed;

 (c)  whether  any  representation  has
 been.  received  from  these  camera-
 men;  if  so,  facts  and  the  decision
 taken  thereon;

 (d)  the  number  of  posts  of  camera-
 men  lying  vacant  at  Delhi  T.V.  Centre
 and  how  many  were  filled  during  the
 periog  April,  7977  to  March,  1979;
 and

 (९)  reasons  for  filling  the  vacant
 posts  of  cemeramen  by  transfers  till
 a  decision  about  the  already  sclected
 cameramen  is  taken  by  Government?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI).  (a)  |  There  is  no
 casual  Cameraman  working  et  present
 at  Delhi  TV.  Centre  and  in  Upgreh

 who  has  completed  409  daya  =

 (b)  All  casual  Cameramen  so  select~
 ed  have  been  issued  appointment

 (cy  Yes,  Sir.  As  stated.  above,  ap-
 pointment  ietrers  have  already  been
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 ey  dite  vatiiticy  of  cleniera..
 Doordariay’  Kendra,  Delhi  -

 ‘was  filled  by  transfer  but  this  was  on

 ‘SO78,  SHRI  BIRENDRA  PRASAD:
 Will  the  Minister  ef  INFORMATION
 AND  BROADCASTING  be  ppleased
 to  state:

 (a)  whe  did  the  first  advertisement
 of  Thug  Up  as  a  “Refreshing  Cola”
 appear  on  AIR  or  Doordarshan;  and

 ‘(b)  when  was  thie  advertisement
 screened  by  the  Committee  to  check
 whether  it  conforms  to  the  Code  for
 Commercial  Advertising?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  The  first  advertise-
 ment  of  ‘Thums  Up’  as  a  ‘Refresing
 Cola’  was  telecast  by  Doordarshan
 on  Hth  April,  978  and  Broadcast  by
 A.  I,  B.  on  2nd  July,  978

 Ab)  Doordarshan  examined  the
 advertisement  in  the  first  week  of
 April,  978  and  AIR  in  the  third  week
 of  June,  1978,

 ‘to  los  because  af  vhifting  ‘the  .  office “of  the  LDP.L.;  ata

 APRIL.  3  ie

 ‘count  under  section

 H,  N.  BAHUGUNA):  (a)  The.  Head
 Office  of  the  Indian.  Drugs  and  Phar-
 maceuticals  Ltd.  (IDPL)  and  its

 in  April,  ig  The  office  of  the  Chief
 of  Personne]  Department  (CFB)  is
 one  of  the  divisions  in  the  Head  Office
 of  IDPL.

 (b)  While  the  employees  may  have
 to  travel  longer  distances,  IDPL  have
 to  shift  from  their  present  location  as
 it  had  been  declared  g  non-comrmer-
 cial  area  and  no  suitable  alternative
 accommodation  was  available  else-
 where  in  New  Delhi.  Hence,  there
 was  No  alternative  but.tq  relocate
 these  offices  near  IDPL's  factory  in
 District  Gurgaon.

 (c)  No,  Sir.

 Inspection  of  Acceunfs  ef  M/s
 Swadeshi  Folytex  Limited

 5880.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  he  pleased  to
 state:

 (a)  whether  inapoction  of  _  the
 company’s  books  of  accounts  of  M/s.
 Swadeshi  Polytex  Limited,’  Ghastabad
 ordered  under  Section  200-A  of  the
 Companies  Act,  786  has  been  com
 pleted  and  if  go,  findings  thereof;  and

 (b)  action  praposeit  tp  be  .
 taken

 against  the  .  management  and  It.  not.
 teasons  thatefor?  in

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN).  ww)  and
 (b).  The  ingpection  of  ac-

 of  the  Com
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 panies  Act,  956  M/s.  Swadeshi  Poly-
 tex  Limiteq  has  been  completed.  The
 inspection  has  revealed  the  following
 major  irregularities:

 (a)  Grant  of  interest  free  advance
 to  certain  trusts;

 (b)  Non-existence  of  two  impor-
 ted  bailing  presses;

 (c)  Appointment  of  product  pro-
 moters  and  payment  of  commission
 to  them  without  justification;

 (d)  Provision  of  residential  ac-
 commodation  and  perquisites  to  the
 Managing  Director  and  the  Deputy
 Chief  Executive  of  the  company  at
 a  high  cost  ang  in  excess  of  the
 prescribed  limits;

 (e)  Purchase  of  silver  vessels  by
 the  company  for  the  use  of  the  Ma-
 naging  Director  and  his  family  mem-
 bers;

 (£)  Sale  of  bye-products  to  cer-
 tain  parties  at  rates  lower  than  the
 rates  charged  to  others;

 (g)  Advances  made  to  the  handi-
 ing  agents  without  any  provision  to
 that  effect  in  he  agreement.  The
 handling  agents  have  been  appoin-

 ted  by  the  company  for  handling
 raw-material  purchaseq  in  conside-
 ration  of  a  commission;

 (h)  Payment  of  reward  and  the
 travelling  expenses  to  the  employe-
 es  for  collection  of  proxies  in  fa-
 vour  of  the  Managing  Directr;

 (i)  Sale  of  undrawn  waste  at  les-
 ser  rates  and  subsequently  purchas-
 ing  similar  material  at  higher  rates.

 As  a  result  of  material  brought  out
 in  the  Inspection  report,  the  Com-
 pany  Lav;  Board  have  issued  show-
 cause  notice  under  section  408  of  the
 Companies  Act,  956  to  the  con.pany.
 Time  had  been  granted  to  the  com-
 pany  up  to  3lst  March  979  for  fur-
 nishing  the  reply.  After  considering
 the  reply,  the  matter  wil]  be  decided
 by.  the  Company  Law  Board.
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 Besides  the  above  major  irregula-
 rities,  the  Inspection  Report  has  also
 broght  out  violations  of  certain  pro-
 visions  of  the  Companies  Act,  which
 are  being  separately  pursued  with  the
 company.

 Huge  Deposits  of  Nickel  in  Sjmilipal
 Area  of  Mayurbhanj  District

 588l.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state.

 (a)  whether  huge  deposits  of
 nickel  have  been  discovereg  in  Simili-
 pal  areas  of  Mayurbhanj  district  in
 Orissa;  and

 (b)  if  so,  steps  taken  by  Govern-
 ment  to  exploit  it  further?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Reserve  of  about  9.7  million  tonnes
 of  nickel  bearing  rock  with  0.97  per
 cent  nicke]  has  been  estimated  in  a
 few  localities  in  Similipal  area  of
 Mayurbhanj  district,  Orissa.

 (b)  It  is  premature  to  say  anything
 about  exploitation  at  this  stage,  as
 delicated  exploration  has  to  be  dene.

 Demand  for  T.  V.  Net  Work  in  North
 Eastern  Region

 5882,  SHRI  PURNA  NARAYAN
 SINHA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  Whether  repeated  demands
 from  the  people  yf  the  North  Eastern
 region  are  being  received  by  the  Gov-
 ernment  to  extend  the  Television  Net
 work  to  the  region;

 (b)  if  so,  what  are  the  constraints
 against  locating  powerful  T.V_  station
 in  the  Sixth  Plan  period  in  the  Cen-
 tral  part  of  the  region  to  cater  for
 the  needs  of  rural  and  agricultural
 broadcasting  specially  aiming  at
 eliminating  shifting  cultivation  in  the
 hilly  regions;  and



 TION  AND  BROADCASTING  (SsikI
 L.  K.  ADVANI):  (a)  to  (c).  Govern-
 ment  have  received  requests  for  the
 setting  up  of  one  or  more  T.  द  Ste
 tions  in  the  North  Eastern  region.
 However,  it  has  not  been  found  pos-
 sible-to  provide  TV.  facilities  in  the
 North  Eastern  Region  during  the  Sixth
 Five  Year  Plan  period  owing  to
 constraints  on  resources  and  the  low
 priority  given  for  expansion  of  T  V.
 in  India,

 (ग)  देश  में  तकनीकी  सामग्री  के  निर्माण  के  लिए
 रॉष्ट्रीयकरण  के  पांच  | उ  के  भीतर  भारत  @fer  भ्रतिरिक्‍्त  क्षमताप्रों  की  स्थापना  हेतु  सरकार  ने

 कोल  लिमिटेड  को  हुईं  हानि
 शदे

 को
 .  ि  प्

 1]  हे
 भर  स्तरों  में  है  बीच  ऐसे  पेल्टीसाइड्स,  जो

 5863.  जो  cree  fare  :  क्‍या  कर्जा  कि  उपलब्ध  यथा  सोमित  मात्रा  में  उपलब्ध  है,
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :  झायात  की  ॥  ७५३४३  |

 .

 (क)  ष्या  भारत  कोकिंग  कोल  सिमिटेड  को
 राष्ट्रीकरण  के  पश्चात  प्रथम  पांच  बचों  में  i50  Radio  and  T.V.  Services  in  Jammu
 करोड़  रपए  से  अधिक  की  हानि  हुई  है;  भोर  ब्ण्च  Kashmir

 (@)  यदि  at,  तो  इसके  क्या  कारण  हैं  ?  5885.  SHRI  BALDEV  SINGH  JAS-

 erga
 Will  the  Minister of  INFOR-

 ऊर्जा  dderrere में  राज्य  मंत्री  (जी  जनेश्वर  लिन]  :  IN  AND  BROADCASTING  be
 (%)  जी  नहीं  ।

 कारण  स  1
 लिम को  pleased  to  state:

 हिप  ्  हि  लिए रप  चि  et  (a)  whether  jt  is  a  fact  that  it  hes

 न्
 |

 EBs!
 :  g  Pg  z  a

 हट छ्ह्  देगा  हेका  बाले  भोर  स्
 सी

 स्
 ह  the

 ser  iw
 शी

 पका  हें  विनश्त  करा  महंगाई  Sad  take  gee act
 Sree

 wt, की  श्रों
 ड  रिन

 की  wre  में  बृद्धि

 ५ ४  हे
 जिसके

 ि  कि
 की  (b)  if  ao,

 =  bye  Ce  pute तथा  मुल  कप  से  गए  ate  contemplating  meat  public
 उत्पादन  लक्ष्य  के  ०]  रे  न्  में  कभी  ।  Gemand  and  to  improve  the.  T.V.  ‘and

 ene.  की
 =

 ie  en  “THE,  MINISTER

 on  ak  मी  कपाकर्स  ‘HON  AND

 L,  X.
 ADVAN:

 | ह
 eent  eet

 ere  enn
 tat  20
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 Sixth  Plen,  which  wiil.bave  a  service
 range of  76  -kmna.  covering  an  ares  of
 8,000.sq.  Jems,  .So.far-en radio  is  con-
 cerned  -  there  is  already  a  50  KW
 Mediam  ‘Wave  tranemitter  at  Jammu.
 There  ig  no  proposal  at  present  ta
 upgrade  its  power,  The  20  K.W,
 M.W.  transmitteqg  at  Srinagar  —  is,
 however,  in  the  process  of  being  up-
 graded  to  200  KW

 ‘Important  achievements  in  expletatien,
 production,  supply  etc.  of  Oil  and  Gas

 5886.  SHRI  DHARM  VIR  VASI-
 SHT:  Wil  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  the  achievements  in
 the  years  i977-78  and  ‘1978-79,  together
 with  comparable  percentages  in  the
 exploration,  production,  refining,  sup-
 ply  and  distribution;  and  pricing  of
 ail  and  gus  products;  and

 (b)  the  plans  targets  for  the  re-
 maining  period  of  the  sixth  plan  on
 the  same  pattern  ag  in  (a)  ahove?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 \SHRI  प्र,  N.  BAPMUGUNA):  fa)  A
 Statement  showing  the  important
 achievements  in  these  fields  in  the
 years  शा  यह  and  I978-79  is  at-

 tached
 (b)  The  required  information  is,

 being  collected  and  will  be  Jaid  on  the
 Table  of  the  Sabha.

 Statement

 Important  schkeyements  tn.  the  years
 1977-98  and  A97%-79  exploration  and
 ‘Production

 The  pro@uction  ‘of  .cfude  oil  which
 Wes  8.9  million  tonnes  in  1076-77  in-

 ae
 ५  10.78  mniition  tomes  in

 is  likely  to  increese
 about  4  76  mafition  tonnes.in  ‘1978-70,

 ‘The  Bombay  High  ha?
 reached  @  level  of  over  I  lakh  barrels
 ‘Per  day,

 new  Sng  apkpetines)
 and  ate “orth  of  the  ectisting  Morth,  Basse  :
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 .The  work  of  laying  sub-marine
 pipelines  from  Bombay  High  to  Uran
 and  transfer  lines  from  Uran  to  Trom-
 bay  wag  completed  in  record  time  of
 six  months  and  oil  and  ges  started
 flowing  throufih  the  pipelines  from
 July,  978

 Work  relating  to  the  setting  up  of
 gas  fractionation  plant  at  Uran  has
 been  started,  .

 An  intensive  programme  of  ail  ex-.
 ploration  both  onshore  and  offshore
 hag  been  taken  up  with  a  view  to
 complete  inventory  of  our  hydro  car-
 bon  eserves.

 Additional  reserves  of  oil  and  gas
 have  been  discovered  in  some  struc-
 tures  in  Gujarat

 A  marine  geophysical  survey  cf  the
 offshore  area  in  Mahanedi  Delta  has
 been,  completed  and  exploratory  dril-
 ling  is  likely  to  be  undetaken  in  1978
 80

 Ol  Refining:
 The  expansion  of  Gujarat  Refinery

 by  3  million  tonnes  and  the  crude  dis-
 tillation  unit  of  the  |  million  tonne  re-
 finery  at  Bongaigeon  have  been  com-
 pleted  and  commissioned.  The  cons-
 tructions  of  a  refinery  at  Mathura

 iit  ‘aider  constructions.

 A  muimber  of  new  projects:  (includ-
 have  been:  approved
 implementation



 1978  The  market  price  for  crude
 ang  petroleum  products  from  alterna-

 tive  sources  also  sky  rocketted.  As  a
 result  of  the  efforts  made  by  the  Mi-
 nistry,  additional  supplies  were  ob-
 tained  from  alternative  sources.  Sup-
 plies.of  petroleum  products  have  beeu
 Tain  tained  in  spite  of  unsettled

 @nditions  in  Iran  and  certain  other
 ‘Serious  problems.

 Ag  a  Measute  of  re-Oganisation  of
 the  oil  industry,  the  Caltex  Oil  In-
 dustry  has  been  merged  with  the
 Hindustan  Petroleum  Corporation  Li-
 mited

 It  has  been  decided  to  reserve  25
 per  cent  of  all  categories  of  agencies  of

 APRIL  a,  78  -  ;  ie  Wellton
 Anmwers

 ीक
 all  the  companies  ह...  ‘ibe
 Ienging  to.  Schetvia  Curiae
 ‘Scheduled  Tribes  atid  %:per  cent  of

 ownership'in  the  distribution  of  Ldgui- filed  petroleum  Gas.

 Government  took  decisions  on  thé
 Report  of  Oil  Prices  Commi  and
 applied  them  ‘with  ‘eifedt  ‘from  46:49.
 i977  ‘The  selling’  pricey  of  nijor  pet
 roleum  producti’  fertained  unchanged
 during  ‘1977-78  and  ‘1978-70  except  for
 changes  in  rates  of  excise  duties  with.
 effect  from  1-83-78  and  4-3-l9%.

 Figures  of  refinery  throughout.
 production  of  POL  product  and  sales/
 consumption  of  POL  products  are
 given  in  the  statement  below

 (Million  torre  है|

 1977-78  —978-79  =  Increase
 {extimated)  over  .pre-

 vious-year

 (a)  Refinery  Production  (in  terms  of  throughputs)

 (6)  Production  POL  Products

 roy  Sales/Consumpotion  ef  POL  products  (excluding  RBF)  25°53  98-20,

 a6°39°.  +6 ०

 ne
 bog

 Normal  time  taken  by  DESU  to  pro-
 vide  Domestic  Electric  Cognettion

 aa?  SHRI  PIUS  TIRKEY:  Will
 the  Minister:  of  ENERGY  be  pleased
 to  state  oo

 fa)  ;he  time  normally  taken  by
 DESU  to  provide  domestic.  electricity

 provided  with  electricity  connection
 within  70  days;

 (c)  the  reasons  fo  disparity.  re-
 leasing  electricity  connection  to  new
 applicants;

 (d)  whether  it  ७  8  fect  that
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 Report  from  the

 by  ‘the  Lawrance  office  of
 DES.U,  during  the  last  6  months
 About  .270..of  the  are.  pending  for
 more  than  3  to  4  months  about
 25  domestic  electric  connections  were
 given  within  0°  days  of  the  receipt
 of.  formal  application.

 @  The  time  factor  involved  is
 mainly  dependent  upon  the  speed  with
 which  a  prospective  consumer  com-
 pletes  the  usual  commercial  facilities.
 Moreover,  in  cases,  where  mating  al-
 ready  exist,  connections  are  given
 speedly.  Siniilarly,  in  cases  where
 service  lines  already  exist  in  a2
 building,  other  connections  are  given
 quickly,  It  takes  some  time  in  giv-
 ing  connections  in  cases  which  ~  in-
 volve  road  cuttings,  landlord-tenant
 dispute  and  delay  tn  completion  of
 installation  test  reports,

 (d)  and  (e).  It  has  been  reported
 by  DB.ES.U.  that  ‘oo  spécific  com-
 plaints  in  this  respect  have  corte  .  to
 their  notice.  D.E.SU:  have  set  up
 their  Vigilance  Department  to  deal
 with  such  cases.

 Yi  ॥... उ  हारा  किनेता  ext  aoe  a

 बि
 Dear

 baie  es  क्ग््े
 सिनेमाभर्री  का  लिमाँल  करने  का  प्रस्ताव  है;  धौर
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 (a)  sven  गहीं  उठता  t

 (ग)  कमि  वित्त  सिम  के  कार्यक  रच  पर  सरकारी
 बपेक्रमों  सम्बन्धी  समिति,  ते  ऋपनी  zoel  .रिपोर्ट
 (पांचवीं लोक  सभा)  की  सिफारिश संद्या  ४7  में  यह.
 टिप्पणी  की  थी  कि  निभम  की  के  लिए  झपते  सिनेमा
 भरों  के  निर्माण  ऋरते  की  कोई  |...  आरम्भ  करना
 आवश्यक  तहीं  हैं।  यह  सिक्ारिश  सरकार हारा  स्वीकृत  -

 की  जा  चुकी  है  ।

 ‘Theft  of  Medicines  trom  the  Badarpur:

 5889.  SHRI  SAMAR.  MUKHERJEE
 Will  the  Minister  of  ENERGY  be  plea-.
 sed  tu  state

 (a)  whether  regular  theft  of  medi-
 cines  from  Badarpur  ‘Thermal  Power:
 Station  (dispensary)  NTPC.  had
 been  reported  by  some  employees  of
 BTPS.;

 (b)  ig  so,  whether  gny  enquiry  has
 been  made  into  that.  matter;

 (c)  if  50,  the  findings  of  the  en-
 quiry;  and

 (d).  whether  he  is  Aware  that  an  em-

 regarding
 theft  of  medicines  in  B-'T.P.S,  Dispen-
 sary  in  1976

 (>)  and:(9)..anjeneuicgy  was  made
 and  it  was  held  that  the  allegations
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 कोल्ड  सैनिक  feed  को  ser

 “se00.  भी  weer  wer  :  क्या  उप  प्रधान

 sate  सभा  रक्षा  मंत्री  यह  बताने की  दवा  करेंगे  कि  :

 पक)  क्या  फील्ड  कषख्ों  के  शैनिक  अधिकारियों

 को  अपनी  परिनियों  से  |, उ  रहने  के  लिए  कोई  भत्ता  दिया
 जाता  है;  धौर

 co  (लग)  क्या  ऐसा  भत्ता  जवानों  को  भरी  दिया  जाता
 है  धौर  यदि  oot,  तो  इसके  क्‍या  कारण हैं  ?

 जप  प्रधान  बंदी  तथा  रखा  मंत्री  (शी  अगलीबम
 जज)  :  (क)  झीर  (ल).  फील्ड  रियागती  क्षेत्रों  में
 सेवा कर  रहे  थल  सेना  वायु  सेता  के  विवाहित  अ्रफसरों

 +  को  जिन्हें  इन  क्षोक्षों  में  क्पने  परिवारों को  रखते  की
 अनुमति  नहीं  होती  है  70  रुपए  प्रति  मास  का  पार्यकप

 * अत्ता दिया जाता है. दिया  जाता  है  ।  किन्तु  प्रफसर  रैंक  से  तीचे  के

 *कामिकों  को  इस  तरह  का  कोई  भत्ता  तहीं  मिलता है  |
 फीरड  क्षेक्षों  में  सेशा  करते  हुए  में  5  रुपए  से  लेकर
 35  रुपए  प्रति  भास तक विशेष तक  विशेष  अतिपूरक भत्ता पाने भत्ता  पाते

 दूशगगर्दोणेहै
 ।  अह  भत्ता  ग्रफसरों को  नहीं  मिलता

 पह।

 2  मौखेगा के विवाहित के  विवाहित  अफसरों को मेस बम्दर- को  बेस  ब्य
 “जआाहों से  दूर  बहाफों  पर  कार्य  करते  के  दौराण  70  ए.
 प्रतिमास का  आचकम  भत्ता  दिया  जाता  है।  इसी  तरह
 की  पंरिस्यितियों में  बहालों  पर  कार्य  करते  समय

 माबिक  20  क्षण  ले  लेकर  35  हपए  भ्रति  मास  तक

 +समझुष्री  ल्म  सी कबूटी)  भत्ता  पाने  के  हकदार  होते
 हैं।  ह...  1...  ना  तौतेता  घफसरों  नहीं

 दि...  जाता  है  ॥

 ंबसर  में  इस्पात  संबंध

 com.  SR  gegen  Breve oo  :  :  क्या
 ae  atte  शाम  मंत्री  तह  बताने की  कृपा  करेंगे  कि

 (व)  गंगशोर  में  एक  जस्पाश  der  स्थापित  करने
 ter  मि्ेष  मंल्राशन,  eT  wer,  जोजना  आाधोग,

 इस्पाएं  विभाप,  श्टीश  erated  etre  इंडिया  fro

 Whe  ह... 4  की  सभाह  के  किसे  गया  है  भर  ..... ६... ्
 शो  Co]  में  इस  संबंध  की  स्थापना  के  वहां के  cate  /

 जीवों  को  क्या  विशेष  लाभ  होगे,  बीए

 ह 23  हपर्शकत  विधागों  में  वहां  इत्पात  er
 स्थापना  के  बार  मे  कथा  सिफारिशों  दी  हैं?

 germ  afte  जाग  dee में  राज्य  मंत्री  (जो

 ककया  बुष्श) :  (क)  इस्पात  उच्योय  की  क्षमता  में
 बृद्धि  करने  के  समप्र  विकाल  कार्यक्रम  के  धन्तगंत  कुछ
 समस से  सरकार  अन्दरगाहों  पर  तीन  .  निर्यातोस्मुख
 कारखाने  सगाने  की  सम्भावना  पर  विचार  कर  रही  है।
 सम्भाम्ध  स्थलों  में  मंगलौर  भी  शामिल  है।  सरकार,
 इस  बारे  में  झन्ी  कोई  निर्भय  तहीं  लिया  है  ।

 ख)  इस समय  जत  तहीं  उठता  t

 Amesamerm  for  Price  Rise  or  other-
 wise  of  Drugs

 5892.  SHRI  R.  K.  MHALGI:  WH
 the  Minister  of  PETROLEUM  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  have
 assessed  the  price-risé  or  otherwise  of
 various  drugs  after  the  statement  in
 Lok  Sabha  on  Drugs  Policy  on  20th
 March,  976

 {b)  if  ~,  the  Andings.  therefrom:

 and

 (९)  the  action  Government.  propose
 take  if  they  found  nocemary?
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 prices  iw  assessed.  In  this  respect  the
 following  trend  has  been  observed  :—

 Year  Wholesale  price  Percentage  increase
 Index

 76  -

 "oof  %+

 सन  द  *  +-  .

 April  to  December,  1978.

 118-7

 733°9  18%  over  1975-76.

 |  By  over  1976-7.

 I96°  36  Reduction  of  co  14%
 over  1977-78  level,

 (c)  The  following  steps  have  al-
 ready  been  taken  to  bring  down  drug
 prices  in  the  country:—

 @  Government  affected  in  Dec-
 ember,  978  reduction  in  the  prices
 of  352  packs  of  formulations  ‘bared
 on  bulk  drugs,  namely,  Doxy-cycline
 Oxytetracycline  (its  salts  and  deri-
 vatives),  Sulphaquanidine,  Gente-
 mycin  Sulphate,  Cholramphenicol
 Powder,  Phenobarbitone  and  Anai-
 gin,  The  prices  of  formulations  bas-
 ed  om  Gentamycin  were  further  re-
 duced  by  the  Government  on  Febru-
 ary,  18,  i979.

 (iv)  Government  have  alsq  re-
 duced  the  prices  of  some  bulk
 drugs  connected  with  the  1t  inter-
 mediates  on  which  duty  of  cus-
 toms  was  reduced  from  75  per
 cent  to  25  per  cent  with  effect
 from  ist  of  March,  ‘1979.  Corres-
 ponding  reduction  in  the  prices  of
 formulationg  are  being  worked  out,

 Vecational  Training  te  Armymen  be-
 fore  Retirement

 6893,  SHRI  SUBHASH  CHANDRA
 ALLURI;  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTEP  OF

 (७)  if  go,  what  ate  the  details  of  the
 ५  «

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF

 ment
 DEFENCE,

 (SHRI  JAGIIVAN-RAM):  (a)  and
 (b).-A  statement is  attached...

 Sistennant

 _—-wided:  free  of  cost:  prerelease  and
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 pre-cum-post  release  training  in  the
 last  year  of  their  service.  Training
 facilities  are  in  the  following  cate-
 gories

 (a)  Agricu  Iture
 training.

 and  farm-hased

 Training  in  Agriculture  ‘would  be-
 nefit  the  bulk  of  the  servicemen  who
 come  from  rural  areas  and  return  to
 the  rural  areas  after  retirement.  This
 training  helps  them  to  resettle  either  | on  their  own  farms  or  in  employment
 associated)  with  agriculture.  The
 training  in  farm-based  vocations  is  im-
 parted  through  various  Government
 institutions.

 (b)  Teehnical  Trade  Training

 Technical  vocational  training  is
 imparted  mainly  through  various  ITIs
 where  000  seats  have  been  reserved
 for  pre-cum-post  release  training  of
 servicemen,

 (९)  Training  mainly  for  self-  em-
 ployment  such  as  Maintenance  and
 Servicing  of  Motor  Vehicles,  Tyre  Re-
 treading,  Television  Technology.  LIC
 Agency,  ete.

 Training  in  Maintenance  and
 Servicing  of  Motor  Vehicles  and  Tyre
 Retreading  are  imparted  by  some  big
 business  firms.  Training  to  become
 small  scale  entrepreneurs  ig  provid-
 ed  by  the  Integrated  Training  Cen-
 tre,  NILOKHERI  through  घ  Capsule
 Course.  LIC  provides  0  weeks’
 training  for  servicemen  with  the  aim
 of  preparing  them  to  become  LIC
 agents,  after  their  release/retire-
 ment.

 (d)  Training  in  Industrial  Secu-
 rity,  Teachers  Training,  Assistant
 Physical  Traing  Instructors’  Course,
 Fire  Fighting  and  Catering,

 Two  courses  are  run  annually  for
 orientation  jn  Industrial  Security.
 Basic  Teachers  Training  is  also  pro-
 vided,  Training  in  Fire  Fighting  is
 arranged  through  the  Director  Gen-

 APRIL  3,  979  Written  Answers

 eral  Civil  Defence,  Ministry  of  Hom
 Affairs.

 Training  Facilities  for  Officers

 ()  MBA  _  Correspondence  Course
 Correspondence  Course  in  MBA  [

 provided,  as  8  specia]  training
 gramme,  by  the  Punjabi  University
 Patiala.

 (ii)  Small  Industries  Services  Ip
 stitute  (SISI)  and  Delhi  Productivi
 council  (DPC)

 SISI  and  DPC  also  provide  0
 Orientation  training  to  service  offic
 and  educated  Other  Ranks  in  vy
 ous  disciplines  of  Management  and
 in  Industrial  Entrepreneurship,  ch
 training  ig  available  to  a  limited  ex
 tent  in  some  other  centres  in  the  coun.
 try.

 (iii)  Indian
 Trade.

 Institute  of  Fo

 The  Indian  Institute  of  Foreign
 Trade,  established  by  the  Ministry  i]
 Commerce,  provides  condensed  frait
 ing  on  Export  Management,

 (iv)  Dethi  University

 Delhi  University  conducts  sho
 courses  on  Personnel  Management  an
 Industria]  Relations,

 झांसी  छावनो  में  सफाई  कर्मचारियों  को  सेवा  से
 हटाया  जाना

 5894,  श्री  लक्ष्मी  नारायण  नायक  :  क्‍या
 प्रधान  मंत्री,  तथा  रक्षा  मंत्री  यह  बताने  की
 करेंग ेकि  ६

 (क)  क्‍या  झांसी  छांवनी  क्षेत्र  में  लम्बी
 वाले  हरिजन  सफाई  कर्मचारियों  को  सेवा  से  हटा
 दिया  गया  है  और  यदि  हां,  तो  उन  के  नाम  एवं
 संख्या  क्‍या  हैं;  और  ;

 (ख)  क्या  सरकार  का  विचार  उन  निधन
 बेरोजगार  तथा  बेसहारा  लोगों  की  सहायता  के  लिए
 उन  को  फिर  से  रोजगार  देने  का  है  ?

 उप  प्रधान  मंत्री  तथा  रक्षा  मंत्री  (भी  जगजीवन'
 राम)  (क)  झांसी  छावनी  बोर्ड  इस  छावनी  के
 सैन्य  दलों  को  स्टेशन  कमांडर  के  साथ  एक-एक  वर्ष  के
 लिए  हुए  सफाई  समझौते  के  अ्रनुसार  सफाई  सुविधाएं



 my  nen  नहा  बहता
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 Alternation  in  Prices  of  Drugs  under
 7  BPC,

 5898.  SHRI  PHOOL  CHAND  VER--
 A:  Will  the  Minister  of  PETROLE-
 JM,  CHEMICALS  AND  FERTILI-
 "ERS.  be.  pleased  to  state:

 (a)  on  what  basis  the  prices  of  Indo-

 ete,  declared  by  various  companies
 have  been  or  proposed  to  be  altered;
 and

 (b)  in  how  many  case,  ¢he  declared
 prices  were  increased  by  manufactu-
 rery  without  the  approval  of  Govern-
 ment  after  the  announeement  of
 DP.C.0.7

 THE  MDLSTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 i  ——
 HN.  .BABUGUNA):  (a)

 :  1  ;  The  only  producer of  this  bulk  drug  was  informed  thet
 they  were  free  to  sell  the  drug  at  a
 price  of  Ha,  1400/6  per  ke.  declared
 by  them.

 “6s  pe  is
 ee

 ag  uty  ap

 by  the  CPG
 plied  against.  release,  orders  issued

 oh  Erythromycin  iStearate:.  This  is
 at  present  an  essential  bulk  drug
 within  the  meaning  of  para  4  of  the
 Drug  (Prices  Control)  Order,  1970.
 Declared  prices  are  not  relevant  fn
 regard  to  essential  bulk  drugs  cover
 ed  by  Para  4  of  DPCO,

 3.  Ethembutol  Hel:  Ag  regards
 Ethambutol  HCL  the  manufecturer  of
 this  drug  M/s.  Themis  Chemicals
 Ltd,  declased  a  price  of  Re.  25  per
 kg.  on  25th  June,  i077  a6  per  para  5
 of  DPCO,  1970.  There  has  been  no
 alteration  of  this  price  under  DPCO,
 i970.

 (b)  The  following  two  cases  have
 come  to  the  notite  of  the  Govern
 ment.

 (i)  ALKALI  AND  CHEMICALS
 CORPORATION.  OF  INDIA  LTD.

 Mis.  Alsli  and  Chemicals  Cor-
 poration  of  India  Lid,  declared  a  price
 of  Hs,  878  per  tome  for  Prenothia-
 zine  Fine  (a  bulk  drug  used  for  vet-
 erinary  purposes)  on  770  June,  797
 under  the  provisions  of  Drugs  (Prices

 in  the  price  of  the  bulk  drug  to  Rs.



 af  IP/DP  grades  of  Borax  ang  Boric:
 Acid  without  the  approval  of  the.

 Government  between  the  yeata  974
 ‘and  977  in  violation  of  Drugs  (Pric-
 es  Control}  Order,  I970.  The  com-
 pany  wag  allowed  an  increase  in  the
 prices  of  the  sald  two  grades  of  Borax
 Boric  Acid  by  the  Government  with
 effect  from  5th  December,  1977.  The
 company  has  replied  to  the  show
 tause  notice  issued  to  them  in  regard
 to  the  violation  of  DPCO,  970  betwe-
 en  i97¢  and  1977.  The  reply  is  under
 examination  in  consultation  with  the
 Department  of  Lege]  Affairs.

 Distinetion  in  New  Drag  Policy  bet-
 ween  Foreign/Indian  Companies

 5896,  SHRI  एक वएप्घप्ताएत :  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  js  the  distinction  के  new
 Drug  policy  between  foreign  compa-
 nies,  companies  with  foreign  equity
 upto  40  per  cent  and  companies  hav-
 ing  no  foreign  equity  (totally  Indian);

 (b)  whether  it  is  a  fact  that  incen-
 tives/concessions  have  been  provided
 for  totally  Indian  companie,  in  the
 new  Drug  policy  vis  a  vis  companies
 having  foreign  equity  upto  40  per
 cent;  and.

 {e)  why  this  has  bee,  done  when
 Hathi  Committee  hag  clearly  recom~
 mended  distinction  between  compa-
 nies  having.  foreign  equity  of  more
 than  26  per  cent  and  those  having  no
 foreign  equity  and  those  with  having
 foreign  equity  upto  26  per  cent:  how
 the  position  is  proposed  to  be  rectifi-
 ed?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS

 (SHRI  H.  N,  BAHUGUNA):  (a)
 Under  the  New  Drug  Policy,.a  com-

 pany  having  more  than  40  per  cent
 direct  foreign  equity:  is  considered  to

 (c)  The  Hathi  Committee  was  of
 the  view  that  foreign  undertakings
 operating in  the  country  should  be  dir-
 ected  to  bring  down  their  equity’  to
 40  per  cent  forthwith  and  further
 reduce  it  progressively  to  26  per  cent
 Under  the  Foreign  Exchange  Regula-
 tion  Act,  1973,  (FERA)  which  is  ap-
 plicable  to  all  industries  including  the
 Drug  industry,  only  companies  in
 which  the  foreign  equity  is  more  than
 40  per  cent  are  required  to  obtain
 the  Reserve  Bank  of  India's  permis-
 sion  to  carry  on  their  activity’  in
 India.  It  was  decided  to  adopt.  the
 same  Dorm  in  defining  a  foreign  com-
 pany  under  the  New  Drug  Policy  aa
 well

 ओीखंका  को  कुछ  फिल्‍मों  ढो  बिक्री.

 8897.  भी  राजवारायण  :  ब्या
 द्य

 शौर
 प्रसारण  मंत्री  पह  बताने  को  कृपा  करेंगे  कि  :

 (क)  गया  सरकार  मे  “करे  वादे”  शौर  “महफिल

 उन
 दो  फिल्में  आ्लीचंका  सरकार  को  बेची हैं  ;

 2

 पुख)  महि  हां,  तो  उसके  परिणांग  |... उ भारत  सरकाश  को  कितना  शाण  कमा  है

 ज्ाववाणो)  :  पक)  ौर  (@)
 द्

 का  ६...
 भारतीय  आयलं-चिल  सियनन्णकष  सरकारों  1...  सच्म  के
 माध्यम  ले  किया  जाता  है  ।  ऐक  निची  निर्धातर
 शैससें बम्मई  और  एक,  |...
 निर्माता.  बैसे
 श्री  शका  कंस  के
 फिल्मस  के  शाथ  कहेश:

 सकिल्मों  के  निर्यात  के  लिए  |...  ठेके
 क्री  लंका  की  राज्य  स्ब  |...  हारा

 |, अ  को  7
 ही  शाष  होते



 et  og  बताने  की  कृपा.  करेंगे  कि

 (क)  क्या  सरकार  का  विज्ञार  कोयते  कौ  देश-
 च्यापी  कर्मी  तकी  gt  रही  शोर

 अमियमितंताप्ों  ,  को  ब्यान  में

 ग्रावश्यकताभों  के  प्रमुसार  उचित  मूल्यों  पर  कोपला
 मिलेगा

 ऊर्जा  मंत्रालय  से  राज्य  मंत्रों  दी  अनेश्यर
 )  केबल.  सार्वजमिक  वितरण

 प्रणाली  के  माध्यय  से  ही  कोमल  का  वितरण
 करने  का  कोई  प्रस्ताव  सरकार  के  विचाराधीन
 नहों  है  1

 थि)  ल  नहीं  उठता  |

 National.  Highway  No.  2%

 5899.  SHRI  T,  8.  NEGI;  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state

 (a)  whether  it  jg  a  fact  yhat  Simla-
 Rampur  gection  of  National  Highway
 No,  22  is  very  poorly  maintained;

 (b)  is  it  algo  #  act  that  during
 rafny  season  the.  Toad  gets  blocked  and
 it  takes  &  fairly  long  time  to  clear  the
 landslides:  and

 (c)  wil  Government  take  steps-to
 thay  this  portion  gf  the  National

 Highway,  which  is  our  -life-line,  is
 maintained  in  an  excellent  condition?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE.
 (SHRI  JAGJIVAN  RAM)

 (ce)  Effective
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 tb)  The  closure  of  the  road  .  during .

 _ever,  every  possible  step  will  be  taken
 to  improve  the  arrangements  for
 clearing  land-slides

 measures  to  make-
 necessary  improvements  to  the  road
 have  been  under  examinatimn.  Orders.
 have  been  issued  for  handing  over  to-
 Border  Roads  Organisation  the  por-
 tion  of  the  road  from  Kiongal  to
 Rampur  and  beyond  to  Jeori.  The
 question  of  taking  over  the  rema{ning,
 portion  of  the  road  from  Simla  to
 Kiongal  is  under  correspondence  witk.
 the  State  Government.

 धुधरात  में  बिललों  घिक्ास  संबंधी  योजनाएँ

 5900.  भी  बरमक भाईँ परेश < ह  बढेस द  कया  zat
 मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  गुजरात  सरकार  ते  ष्डी  पंचवर्षीय”
 योजना.  में  बिजली  विकास  के  लिए  कूल  कितने
 मेंगाबाट  की  कितनी  बोजनाएं  कैसे  सरकार  को  मंजूरी
 के  लिये  भेजी  है;

 ख)  प्रश्येक  बिजली  ग्रोज्वा  का  ताम  धौर
 मेगाबाट  क्षमता  कितनी  है  ;  उन  में  से
 प्रत्येक पर कितनी पर  कितनी  लागत  जाने  का  ध्रमुमान  है
 जौर थ ेये  किस  किस  लारीख  को  प्रस्तुत  को  गई”
 थीं;

 ग)  उस  में  से  किस  किस  बिंजली  मोजना  को
 मंजूरी  दो  गई  है घौर  उस  पर  कितनी  किततों  राशि
 खर्च  होगी  और  कौत  कौत  सी  बोजना  भी  तक

 मंजर  नहीं  की  गई  है  झौर  इसके  का  कारण  हैं;.

 (थि)  शेष  बिजली  योजनाओं  की  मंजूरी  कब
 तक  दीजाएगी;  भौर

 1613  मार्च,  979.8  अस्त  में.गुजरात  की
 बिजली  क्षमता  फ्रितने  .  सेगाबाद  हो  जाएगी  चौर
 चच्ही  बजना  के  दौशन  कितने  |...  लगता

 का  उत्पाद  करने  की  भाषस्वकंता  होती.  दौर.
 इसके  लिप.  बोलीव  सरकार  किस  फिस  प्रकार

 a  को  सहायता  देती  ?ं



 wat  viele:  {aieGs  saat):  (क),  (8);
 oe

 गुजरांते  मेच
 ३०४३

 fy
 खाते  के  ह्म  निलम

 fade  kit

 न्यीष  (a).  गुजराती  सरकार/शफ्य  बिजली  परियोजता  ह... अ  प्राधिकरण  करें
 स्  मे  i978+83  deelte  art  में  भेजे  हैं:  ae  al  a

 (tre  में)  लाच  रिंपो्द  ५
 कपी में  पा

 :  2  3  4  5  ह

 1 उ  ताप  चिछुत्‌  विस्तार  ifre-s  2X220  "6683  7  1977  W4=2=78,  को
 प्रभुमोदित

 2  वानकबोरी  ताप  बिचुत्‌  7-2  3X  2I0  20679  L4-0-977  276-78 को:

 3  wee  में  लिम्बाधग पर पर  प्राह्रित  2X  55  “5650  संशोधित  लागत"  श्रावश्मक  तकतीकी.
 ताप

 विद्युत्‌  केस  अनुमान  अ्रॉधिक
 Ie H79  करनेके  सयम .  को  ब्राप्त  हमे  "  |  कन्ीय  विज्युत्‌  प्रा

 1  ५-३
 यूनिटों  =X  20  44i4  संशोधित  लागल

 |
 द्

 में
 ह

 परियोजना  ae  को|  मेंह ।
 प्राप्त  हुए।  J

 $  काण्डला  में  प्रतिस्थापन  ताप  iX  60  2200  संशोधित  धमुमान

 |

 'भाषश्ाक  लकलीकी-
 चिचुतू  कॉच्योजना

 हे
 877  को  |  प्राधिक  मुहहांकत प्राप्त  हुए  ।  करते  के  लिये

 6  गांधीसगर  ताप  विस्तार  2X  20  9930  P77.
 की  तीसरी

 oo
 ones  के

 7  उतरा  में  पुरानी  और  छोटी  बूनिदों  =6ixXi2002=  ‘3a38  22-278
 |

 में हैं .।
 की.  साप  विशुत्‌  परियोशना  .
 प्रतिस्थापित

 हि

 इस समन  हीमा  को  घ्याग  में  रखते  हुए  जिसमें  इम  परियोजगाों  से  लाभ  प्राप्त  करते  की  शोजगा  हैं.
 do  3  a  7  पर  दी  मई  स्कीमों  का भंगुमोधन  संतोषजनक  हंस  से  हंस  किए  जा  रहे  तकनीकी  बासकों  ह...! अ  राश्य  की
 योजना  में  संसाधनों  की  जानकारी  ह... अ  करते  पर  निर्भर  करेया  +

 (8)  मार्च,  970%  प्रस्त  में  गुजरात  मैंशुल
 i

 किपाज्यमत  के
 -अतिष्ठापित,  क्षमता  2235  भेगाघाद  हैं.  (इसमें

 ४-5
 व्यनस्था  राज्य  की  अधिक  जना  में

 'तारापूर  परभाणु
 श्षिष

 कना से प्राप्त  होने  eer  :  a  a
 हिस्‍सा  शॉामिस  हैं  i982-83 तक  बभि-  कीजीय
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 $60l.  SHRI  R4Mut  LAL  SUMAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  ie  a  fact  that  fen-
 tyl  injections  manufectured  by  M/s.
 Themis  Chemical,  Ltd.  ere  not  avail-

 ve  in  Delhi;  wa

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (QaR1  oH.  N.  BAHUGUNA):  (a)
 Yes,  Sir.

 (9)  Fenty!  injection  ig  injection  of
 Fentanyl’  Citrate  manufactured’  by

 why  ote  के  Reale  में  काली
 5

 (5902.  थी  वाय,  777  eee
 atc  छात्र  मंत्री  यह  1  सस

 (®)  देश में  Whe  यस्क  का  |...  चिंग
 उत्पादन  कितना  है  से  कितनें  vires
 का  उपयोग  देश की  घमने  अदिदियों में किया जा में  किया  जा

 धर
 किया  जा

 लघु  1. ह  दि  चुबराल को इस्वात को  इस्पात  की  सप्लाई

 soos.  edt  भाई  कोल:

 को  भोतीभरततों  eres  wher:

 क्या  इस्पात  च्  wer  मंत्री  मह  बताते  की  कृपा
 करेंगे  कि

 (=)  कसा  इस्पात  झौर खात  नियंत्रक  में.
 युजरात  के  लिये  चे  io7s-79%  s2000  भीटरी
 हन  इस्पात

 ष  उद्योग
 निगम  को  सप्लाई करदे

 था.  जौर कया.  इसन  से
 केवल  33000  मीटरी  ह... ह  इस्पात  1  फरवरी,
 i979  तक  सप्लाई  किया  गया  है  ;

 (ख)  यदि  हां,  तो  नियम, को  शेष  49,000 compliance  with  certain  formalities
 regarding  ‘paymant’  of

 8
 ee  ee  il

 इस्पात  की  भ्रापूति  कब  तक  करें  दी  बायेगो;

 therefore, 5  homme  qveuiie  i  or  ei  चचोग  मन
 other'dtreay  surroninding

 |  तवा

 the  ‘heel  ae
 ne  Se:  at  बाका दे  ्य  क  -  ४३००

 चीदों

 ries  obtain.» गाता  frame’  the.  Re-  ox  fer,  ecde  ae  i
 ब्येरें,  ह... अ  बैफफी0  ee  ie  ares



 सीटें  maki  wat  कीट  है  We  यदि  हां  EE
 sae  ore  REA इसके  क्या  कारण  हैं  धौर  कद  तक  सप्लाई  को  TION,  AND  Sun.

 wri  b  Bt  L,  x  ADVAND:  (४)  to  a)  The.

 इस्पात  की  किसी  अणी  पर कोई  कांमूनी
 है.  तबापि  लोहा  तथा  इस्पात

 द्वारा  इस्पात  सामग्री  की  सप्लाई  के  लिए
 भये  भ्ंतिम  कार्यक्रम  के  अनुसार  लघु

 निकम  को  वर्ष  1978-79

 झ्

 |

 $24
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 4
 बनाये

 HAWA
 FORMATION  AND  BROADCASTING

 be  pleased  to  state:

 (8)  whether  Government  ate  con-
 sidering  to  provide  free  or  on  con-
 cessional  rate  Radio  sets  in  A‘ivasis
 areas  of  the  country  to  educate  the
 people  there;

 (b)  if  so,  the  details  thereof;

 (c)  the  amount  earmarked  for  the

 Lg
 from  the  Sixth  Plan  period;

 fa)  if  not,  whether  Government
 weill,,...consider  to.  introduce
 orbhernst  yp  अक्

 Community  Listening  is  op-
 erated  by  the  State

 oon  eee
 Ox~

 cept-in  the  case  of  Jammu  &
 and  it  is  for  the  State  Governments  to
 consider  proposals  for  provision  of
 tree/subsidised  radio  sets  -under  the
 said  stheme  in  Adivasi  areas  in  the
 respective  States.

 Production  of  Speciay  Quality  Steel
 for  Gag  Cylinders

 5905,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state

 (a)  whether  it  ४  =  fact  that  the

 (9)  if  it  is  8  fact  that  the  shortage
 of  this  quality  steel  (as  mentioned

 now  meet  requirements  of  the  Indisn
 Oil  Corporation  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  |  STEEL  |  AND
 MINES  (SHR!  KARIA  ‘MUNDA):
 (Ye, Sir,

 (b),  There  has  been  no  buring.”  af
 ess  as  waste  either  in  the  Haldia
 Refinery  or  in  the  Barauni  Refinery.
 If  at  any  time  LPG  ig  not  produced
 the  gaz  is  utilised  as  fuel  in:  the  re
 finery  furnace,  or,  to  the  extent  pas

 mand  indicated  by  tebsiestemp  nfl



 Ss  Weitten  Auawens  CHAITBA  J,  1  (SAKA)

 at  Bokaro}.  io  meet
 fully  the  demand  for  1979-80

 Target  of  Steel  production  द

 5906.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  ०
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  the  original  targe!s  of
 ateel  production  by  the  turn  of  the
 century  wes  75  million  tonnes

 -(b)  -whether  the  present:  Govern-
 ment  hag  revised  this  target  to  a
 reduced  quantity  of  20.4  million  tonnes;

 (०)  if  0,  what  is  the  resson
 thereof?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  STEEL  AND

 MINES  (SHRI  KARIA  MUNDA)
 (a)  and  (b).  No.  definite  Jong-term
 targets  for  steel  industry  have  been
 laid  down  so  far,  The  question  of
 revising  the  target  does  not,  there-

 In  the  White  Paper  laid  on  the
 Table  of  the  House  in  May,  l076,  it
 had  been  indicated  that  total  global
 capacity  for  steel  making  wag  likely

 "to  increaite  ‘by  200  million  tonnes  in
 ifhe  next  28.  years  and,  therefore  for

 our  share  of  this  additional  world
 Capacity  a.  tentative  target  of  about  75
 million  tonnes  could  be  considered
 For  this  purpose,  SAIL  was  entrusted
 ith  the  task  .  of  preparing  of  28

 ear  plan.  The  éntlre  question  was
 ‘cexamined  subséquentiy  and  it  waa
 lecided  that.  such  a  long-term  plan
 ‘ennot  bd  piteblred  “in  °  jstlation

 c

 steel  ‘sected:  only  ‘and’  fas  ‘to.  be
 tatled::intg:rthe  ‘overall:  plan:  for
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 According:  to  the  Draft  Five  Year
 ‘Plan  (i978—83),  production.  is.  esti-
 mated  to  go  up  to  35.0  million  ingot
 tonnes  in  1982-83,  However,  the  re-
 constituted  Working  Group  on  iron
 and  Steel  set  up  by  the  Planning
 Commission  has  envisaged  @  produc-
 tion  capacity  of  20.6  million  ingot
 tonnes  from  the  integrated  steel
 plants  by  1988-89,  This  would  be
 supplemented  by  the  capacity  af
 electric  are  furnace  industry  which
 is  presently  about  3.l  million  ingot
 tonnes,

 (c)  Doeg  not  arise.

 Companie,  of  Mobindra  and  Mohindra
 Groups.

 ‘5007,  SHRI  NATHU  SINGH:  Will
 the  Minister  of  LAW,  JUSs-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  what  are  the  nameg  of  al]  the

 including  the  financial  year  1977-78
 or  calendar  year  I978;

 (b)  how  much  funds  and  of  which
 financial  institutiong  have  been  in-
 vested  in  each  of  these  companies;

 (९)  what  is  the  value  of  share.
 capital  held  by  the  Mobindra  and
 Mohindra  Group  in  each  of  these
 eompanies  as  also  the  total  paid-up
 capital  in  each  of  these  companies;

 ble  as  ‘was



 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  .AFFAIRS  |  (SHHI
 SHANTI  BHUSHAN)
 context  of  the  present  industrial  Ho-
 ensing  policy  and  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  only
 those  companies  are  considered  as

 a  companies  of  the  Mohindra  and
 Mohindra  group  which  are  regis-
 tered.  under  section  26  of  the
 M.R.T.P.  Act  as  undertakings
 to  which  section  20(a)  of  the
 Act  applies,  and  which  at  the
 same  time  either  (i)  figured  in  the
 list  of  companies  identified  by  the
 Industrial  Licensing  Policy  Inquiry
 Committee  as  companies  belonging  to
 the  large  industrial  house  of  Mohin-
 dra  and  Mohindra  or  (ii)  are  in-
 terconnected  with  such  companies.
 Statement  which  gives  the  requir-

 (b;  Statement  2  which  gives  the  de-
 tails  of  investments  by  financial  in-
 stitutions  in  the  equity  shares  of  the
 companies  in  question  .as  on  i-2-76
 and  the  funds  lent  by  the  financial  in-
 stitutions  to  these  companies  as  per
 information  disclosed  by  the  latter
 in  their  respective  balance  sheets  for
 7  is  laid  on  the  Table  of.  the
 House  [Placed  in  Library.  See  No.
 LS-4242/79),

 (९)  Statement  3  which  showathe  h
 ‘value  of  total  paid-up  capital  of  each

 (a)  In  the

 year  496  have  since  been  furnish-"
 ed  by.  all  the  companies  -in  all.  the
 cases.  As  regards  i977,  the  balance



 pegs

 BHUSHAN):  (a)  In  the
 context  of  the  present  industrial  lcens-
 ing  policy  and  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  only  those

 ani¢s  are  considered  88  companies
 of  the  Sarabhai  Group  which  are  re-
 gistered  under  section  26  of  the
 MBTP.  Act  we  undertakings  to  whit
 section  ‘ROfa)  of  the  Act  applies,’  and
 which  at  the  game  time  either  dy  fgur-
 ed  in  the  dist  of  comp  Ae

 ®) Sta  है.  I  vee
 details  of  investments  by.  financial  in-
 stitutions  in  the  af
 companies  in  question  as  on imo  =
 the  funda  lent.  hy  the  financial  inetitu-

 by  various  drividudis  who  appear  to

 companies pare  covered  in  the anges
 hy
 ie

 (a):of  the  question  is  laid  on  the  Table
 of  the  House.  [Placed  in  Libydry,  Sea
 No.  LT-4243/79].  The

 Liby
 ०

 pertains  to  the  position  on  Py
 solidated  information  ona  uniform
 basis  is  not  readily  available.  for  all
 the  companies  for  any  su’  a

 (a)  The  figures  of  assets  for  the
 year  976  have  since  been  furnished
 by  all  the  companies  in  all  the  cases.
 As  regards  i977,  the  balance  sheet  for
 one  company  has  yet  to  be  received
 for  compilation  as  indicated  ‘in  State-«
 ment  I  referred  to  in  reply  to  part  (a).
 The  delay  in  securing  the  ‘balance
 sheets  is  not  mecestarily  due  to.  the
 reason  that  the  said  balance  sheet  has
 not  been  filed  as  required  under  the
 provisions  ६.  Companies  Act,  The  Re-

 stem total  value  of  equity  share  capital  held
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 4976  and  977  are  still  not  available
 as  was  replied  to  in  the  Lok  Sabha
 Unstarred  Question  No.  2690  dated
 l4th  March,  978  what  action  has
 been  taken  against  each  defaulting
 company?

 के

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  In  the
 context  of  the  present  industrial  licens-
 ing  policy  and  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  only  those
 companies  are  considered  as  companies
 of  the  Kasturbhai  Lalbhai  group  which
 are  registered  under  section  26  of  the
 M.R.T.P.  Act  as  undertakings  to  which
 section  20(a)  of  the  Act  applies,  and
 which  at  the  same  time  either  (i)
 figured  in  the  list  of  companies
 identified  by  the  Industrial  Licensing
 Policy  Inquiry  Committee  as  companies
 belonging  to  the  large  industrial  house
 of  Kasturbhai  Lalbhai  or  (ii)  intercon-
 nected  with  such  companies.  Statement
 3  which  gives  the  required  information
 regarding  the  nature  of  business  carried
 on  by  each  of  such  companies  and
 the  value  of  assets  of  each  company
 during  the  years  1974,  1975,  976  and
 977  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4244/
 79].  The  information  on  the  assets  as
 per  balance  sheets  for  the  calendar
 year  978  is  still  due  to  be  filed  with
 the  Government  in  several  cases  and
 has  not,  therefore,  been  studied.

 (b)  Statement  2  which  gives  the
 details  of  investments  by  financial]  in-
 stitutions  in  the  equity  shares  of  the
 companies  in  question  as  on  1-2-75,  and
 the  funds  lent  by  the  financial  institu-
 tions  to  these  companies  as  per  infor-
 mation  disclosed  by  the  latter  in  their
 respective  balance  sheets  for  977
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4244/
 79).

 (c)  Statement  3  which  shows  the
 value  of  total  paid-up-capital  of  each  of
 the  companies  and  corresponding  total
 value  of  equity  share  capital  held  by
 various  individuals  who  appear  to
 belong  to  the  Kasturbhai  Lalbhai
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 family  and  the  companies  covered  in
 the  reply  to  part  (a)  of  the  question
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4244/
 79).  The  information  pertains  to  the
 position  on  l-2-75.  Consolidated  infor-
 mation  on  a  uniform  basis  is  not  readily
 available  for  all  the  companies  for  any
 subsequent  date.

 (d)  The  figures  of  assets  for  the  year
 976  have  since  been  furnished  by  all
 the  companies  in  all  the  cases.  AS
 regards  1977,  the  balance  sheet  for  one
 company  has  yet  to  be  received  for
 compilation  as  indicated  in  Statement
 i  referred  to  in  reply  to  part  (a).  The
 delay  in  securing  the  balance  sheets  is
 not  necessarily  due  to  the  reason  that
 the  said  balance  sheet  has  not  been
 filed  as  required  under  the  provisions
 of  Companies  Act.  The  Registrar  of
 Companies  concerned  has  been  asked
 to  obtain  a  spare  copy  and  forward  it
 for  the  purpose  of  compilation  of  in-
 formation.

 Approval  for  Establishing  Gujarat
 Petro-chemica]  Company  in  Public

 Sector

 5910.  SHRI  CHHITUBHAI  GAMIT:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  have
 received  any  application  for  the  ap-
 prova]  of  licence  to  establish  the
 Gujarat  petro-chemical  company  in
 the  Public  sector;  and

 (b)  if  so,  by  when  the  letter  of
 intent  is  likely  to  be  issued  for  the
 purpose?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Gov-

 ernment  have  received  an  application
 from  the  Government  of  Gujarat  for
 an  industrial  licence  for  the  setting  up
 of  a  petro-chemical  Complex  by  2
 Corporation  partly  owned  by  the  State
 Government.



 (BY  Tie’  més  of  #  Letter”  bf  intent
 Mest

 ह 4...  draenei  ~

 “will  arise  only  after  Governmen'  देंगे  सरकार  हरा  क्यो  कार्वधाही  कौ  जा
 #  decision  on  the  recommendations  रही  है  ?
 contained  in:  the  Report  of  the  Working
 Group  on  Petrochemicals,  received
 cao  we  कक  ह्  come)

 [gh

 meant  नत  में  गुणदात  में  ऊर्जा  की  ध्रायश्यकता,
 ऊर्जा  की  उपलब्धता,  व्यस्ततमकालीन  भार  तथा

 A  बचना  woth
 :  3४०

 qeer  में  विजली  व्यस्ततमकाॉशीन  उपलब्धता  भीचे  दी  जाती है  —

 1 क्या  की  श्रावावकता  --मिलियन  बूनिट
 Sorr  थी  ह. ह  भाई  शालित,  क्‍या  ऊर्जा  4972

 मंत्री  यह  बताने की कपा की  क्षा  करेंते कि  :
 कि  oo ऊर्जा  की  PTT

 (%)  छटी  मोजना-झवधत्ति  के  वौरानग  गुजरात  हि  ia राज्य  में  कल  कितने  ह  विजली  की  ore.

 pang  मितणा  कूल
 दौरान  उसका  3  व्वस्ततमकालीन  भार--मेभावाद  2436

 (छ)  गया  इस  बारे  में  गुजरात  बेनी  ४७७४७

 केबीय  सरकार  को  कोई  योजना  भेजी  है  ;  e027

 a)  बदि  gt,  तो  तत्त्॑श्ती  प्गौरा  क्‍या  है  ह  ज):  बुजरच  सरकार/राज्य विजली

 कौर  शक
 कॉन्रीय  सरकार  ने  इसे  स्वीकार  कर  लिया  ग्!

 ५
 को  फंचबरचीन

 .
 दि  4,  atte  परक  तक  हथिया  योजना

 Sade  |
 में  नें  विद्युत्‌  उत्पादन

 के
 संलावनो  है  और  उसपर कृत  को  बढ़ाने  के  लिए  पषिकोगना  serve

 fet:  इनराशि  |  होंगी  ;  शौर  बेंजे  है  _

 -  a  का  लसि  अतिष्डाित]  watts  Fone”
 aunt  wet  owe  are]  करके

 रे  बेमायाट में  कषणों के  को  'तारीश

 tee  में  लिक्वाइट  पर  धाधारित  ताप  विदृत्‌  2x  35  5650  MTF
 tr  |

 fewer में  t  राभी  शर  छोटी
 B  sah

 +X  220  4484  ee

 rears
 पूरा

 लामेनचिचूतू
 लिए

 3  erew  में  अतिस्वापन  ताप  विज्ुत्‌  परियोजना  IX  60  2206  eon

 a  whet  मगर  ताप  विशुत  के  बॉस  विस्तार  की  IX20°  6930797
 dere  fee  ao

 s  उतरा में  tt  we  =  लिए  rx  i20  3938  at-2-78

 Shree  owt  -भ्राकिक  चपकन  करने  के  लिए  थे  स्कीमें  केलीय  चिचुतू  प्राधिकरण  में

 बच  के  विभिल  चरणों,  में  है।  ch  a8



 मठ

 Supply  ‘Tap Ges tq. .Aapraghies
 ह. अ  of  pipodine

 80i2.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  PETRO-

 ZERs  be  pleased  ‘to  state

 (a)  whether  it  is  a  fact  that  Guja-
 rat  Government  have  made  a  demand
 to  Central  Goverhment  for  sanction-
 ing  a  separate  pipeline  for  the  supply
 of  Tapti  Field  gas  to  Saurashtra  re-
 gion  of  Gujarat;

 (b)  if  80,  when  and  the  details  of
 ‘the  demand  50  made;

 (c)  “when  and  how  ‘this  proposal
 का  be  approved;

 (@):-whether  Taptl  field  gas  will  be.
 :  used:  in  ‘generation  of  Power:  and

 (श)  486  Iength  and  width  of  this

 ;  some  communications  to  us  during
 4978;--the,  Government  of  Gujarat

 ;  However,  the  question  of  utilisation  of
 *  Taptl  gas  is  premature  since  any  deci-

 sion  about  exploitation  and  transporta-

 seve
 Tapti  gas  will  be  possible  only

 {ce}  6  (७),  Do,  not  arise  in’  view  of
 the  कक  given  to  part  (a)  above

 मुर
 राज्य  के  सौराष्ट  de  में,

 झब्यकष  ते  14  978
 की लय इंजिनियर,  श्रामीम  विशद्युतीकरण  निगम

 नई  दिल्‍ली  तथा  उस  के  अंजासय
 के में  गांदों  के

 पत्न  भेजा  था  ;

 वो  उस  में  कया  मांगें की की
 भई  ीं  ‘

 (=)  बडि  हां,

 ग)  उन  में  से  कितनी  मांगें  स्वीकार  कर  ी
 /  गई  हैं  क्‍्रथवा  स्वीकार  कर  लेने  का  विचार  है.  ;

 (घ)  उन  मांबों  में  बिजली  कब  सप्लाई  की
 जाबेगी  ;  भौर

 ऊर्जा  wet  (a  te  रफ्मचतात)  :  (%)  से
 (4).  ते  तो  व्राम  विद्युतीकरण नियम  में  शौर  न  ही
 विद्युत्‌  विभाग  में  प्रध्यक्ष,  शुटियाना  anys
 पंचायत,  .  कुटियाता  से  कोई  भाषेशन  oe  प्राप्त
 हुआ  है  ।  तथापि,  गुजरात  में  जुनागढ़  िले  के
 बाटियानों  eee:  tos  मैरनकेयुतोकृत  गावों
 का  विधुतीकरण  करने  tre  पहले  से  ही
 विद्युतीकृत  2e-ate  cf  भौर  चचत  fegiont
 करने के  सिए  एक  कीम  मं  जरात  विक्की बोर्ड  ते
 फरवरी,  1978 में नियम में  नियम  erat fr  निगम

 ये  मार्च,  .  97a ag  स्कीम  -प्रभुझोदित  कर
 979-80 8  द्य  करने  का  कार्ये- दी  थी।  इसे



 ask  9
 wats

 Will  the  Minister  of:  LAW,  gus-
 TICE.  AND  COMPANY  AFFAIRS
 be  pleageg  to  gtate:

 (a)  whether.  it  isa  fact  that  Law
 has  suggested  that  early

 action  be  taken  to  cut  trial  delays  in

 (by)  whether  the  Commission  bas
 made  gome  recommendations  in  regard
 to  reduction  in  delay  in  trials.  and
 afrearg  of  cases  In  courts  and  conges-
 tion  of  undectrials  in  jails;

 (९)  if  go,  what  are  the  main  recom-
 mendations;

 (a)  now  many  of  them  have’  been

 (e  via
 net

 Z
 implement  ‘thee?  being  wee

 and  (b),  In  their  7/th  Report  the  Law

 say,  Writer,  Ananets  CHATERA TB,  0
 (BAKA)  —Weices  Anewere  7

 Tith  Report  i978,

 qa  A  civil  case  should  pe  treated
 28  old  if-a  period.of  one  year  elapses
 since.  the  date  of  its  registration  till
 the  pronouncement  of  judgment.  This
 applies  to  civil  suits  as  well  as  to
 cases  urider  Special  Acts...

 4a  A  criminal  case  should  be  dis-,
 posed  of  within  six  months.  In  case
 of  Sessioris  trails,  the  above  period

 (4)  Along  with  the  plaint,  besides
 the  copies  of  the  plaint  necessary.



 (10)  The  préviitong  of  Order  17,
 Code  of  Civil  Procedure  ag  amended,
 he.  enforced  strictly,  to  prevent  un-
 necessary  adjournment  of  cases.

 (l])  Arguments  should  be.  heard
 goon  after  the  close  of  evidence,  The
 general  experience  is’  that  arguments
 #0  heard  take  much  less  time  than
 erguments  advanced  after  a  long  in-
 terval.

 12)  Order  20,  Rule  i,  Code  of
 Civil  Procedure  should  be  complied
 with  as  to  the  time  within  which  the
 judgement  should  be  pronounced.

 adoption  system  of  concilia-
 tion  of  civil  cases,  The

 yoo  te  0

 B (18)  Need  for  periodicg  inspecti
 of  Gubordinate  courts  by  the  District

 -  “a6  Long  delays..in  filling  Up

 ‘yacancies  of  judicial  officers  should
 be  avioded,

 ४९५८४]  Ho  ‘ctede!  ,  thé”  heavy
 hae

 का  iat
 hicdk-

 7

 log,  the  #erVites  ‘oF  fetired  judicial

 otticety
 appointed  only  on  the  recommenda-
 tion  of  the  High  Court.

 In  addition  to.  appeinting  retired
 judicial  officers  some  special  recruit-
 ment  may  have  t@  be  made.  from
 bright  young  members  of  the  Bar
 who  have  practised  for  at  least  seven
 years  for  disposal  of  old  cases,  These
 members  of  the  Bar  would  netessari-
 ly  have  to  be  given  a  higher  start
 and,  on  satisfactory  performance,  be
 ultimately  abeotbed  in  service  ga
 District  and  Sessions  Judges  or  Ad-
 ditional  District  and  Sessions  Judges.

 Some  of  the  serving  judicial  offic-
 ers  can  also  be  asked  to  deal  exclu-
 sively  with  old  cases.

 the  cates  of  above  categmtia,  shbtit
 revelve  prompt  attention.  f.

 (19)  Need:  to  pay  siffisient  atten-
 tion  to  the  ‘execution  of  “decrees  is



 (21)  Every  criminal  court  should
 kéep  gp  fegitter  showing  the  number

 witnesses  summoned  for  a  date,
 the  number  examined  the  number
 sent  back  and  reasons  for  sending
 them  back  without  examination,

 (22)  Section  3826  of  the  Code  of
 Criminal  Procedure,  973  shoulg  also
 be  made  applicable  to  the  Court  of
 Sessions  to  enable  a  Sessions  Judge

 to  act  on  evidence  partly  or  wholly
 wecorded  by  his  predecessor.

 (23)  At  least  two  police  officials  at
 every  police  station  should  ‘be  set
 apart  for  getting  service  of  summons

 BS i  |  fly

 i  ‘tor  FF
 pes

 if  ay! int  iti

 -amiotmnt  of  Yine  ठ  tie  court  ‘concetned.
 before  the  date  of  hearing

 sability  of.  directing
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 88)  Adequate  court  rooms,  .
 gst ped  with  proper.  facilities  god

 cient.  accommodation,  should  be  pro-
 vided.  These  should  be

 na
 bly

 funished  and  ‘provided  with  8  mffi-
 cietit  number  of  books.  There  should
 also  be  provisioi  for  a  bar  room
 and  waiting  space  for  the  litigants.

 (38)  Providing  residential  eccom
 modation  to  judicial  officers  is  of
 great  importance,  There  should  be

 ‘sufficient  number  of  residential  hous-
 es  for  judicial  officers,  which  should
 be  at.  the  disposal  of,  and  be  allotted
 by,  the  District  Judge.

 (37)  In  big  cities,  three  ‘or  .  four
 vans  should  be  placed  at  the  disposal
 of,  anid  ‘bé  allotted  by,  the  District
 Judge  for  bringing  judicial  officers
 to  the  “court  and  for  taking  them
 back  ‘to  thelr  houses,

 (38)  In  all  matterg  in  which  an
 appeal  or  revision  is  filled  against  an
 interlocutory  order,  the  appellate  or
 revisional  court  should  ensure  that
 such  an  appeal  or  revision  is  dispozed

 .of  within  a  reasonable  length  of  time

 (30)'It  should  be  erisuréd  that  the
 ‘reeord  of  the  trial  court  iz  sent  back

 tory  orders,”  Similar  course  should
 be  adopted  if  the  case  is  remanded
 97  ‘appeal.  etc,  to  trial  court

 {&0)..Judiciai  officers  should  be  pro-
 vided:  with  stenographers  for  dictating
 judgements.)

 (41)  Long  delays  take  place  in  the
 grant  of  copies  of  judgements  and  de-
 positions.  These  can  be  cut  short  if,
 instead  of  typing,  the  whole  thing  is
 Mone  by  .  mechanical  ©  or  electronic

 ga

 Eo

 ig  necessary  thet  the  Judge.
 should  pay  surprise  visita  to  ‘the  di-  et
 fferent  courts,  at

 The  rr)  4.9  iv  an recommends
 tions  of  the  Law  Commission  ‘in’  ita
 78th  Report  is.  given:  below:

 l.  Certain  offences  ‘under  the
 Indian  Panel  Code  as  well  as  under.
 other.  Laws.  which  are  at  present
 non-bailable,  should  be  made.  bei-
 able,  The  Code  of  Criminal  Proce-
 dure,  First  Schedule,  should  be  amend™
 ed  accordingly,

 a  In  regard  to  ballable  offences,
 Section  486(])  of  the  Code  of  Crimi-
 nal  Procedure,  ‘1973,  .  should  be
 amended  to  provide  for  release  of  a
 person  on  bond  without.  sureties,  if
 a  period  of  one  month  has  expired
 after  arrest,  ‘

 है;  In  regard  to  non-bailable  off-
 ences,  discretion  shouNd  be  given  to
 the  officer  or  court  to  release  a  per-
 son  on  bend  without.  sureties,  Seo

 A  In  sections  898  3)  ‘and  489  es]  (a)
 to  release  on of  the  Code

 nit plait
 |



 its  ‘Whitten!  Ansioers  CHATTRA 1areR
 A

 th,  ion  (SAKA):  “Written  Anowers  ne

 _  San  eh  st  eiuee  @  =

 ‘sors.  ot  दमाराण  ae:

 fewer

 —

 a

 433

 a i  g~  [es  a  :

 a द  मुर  ्
 %

 ह
 सिन  #4

 4
 केसों
 ह.  ्  रिस

 कक प्  44  ्य बतिश्क्त  ध्

 43 हि  4
 |

 a

 |  +4
 जु

 44  ड्
 4  ;

 a
 a  के  4”  *

 शतता
 4

 संलग्
 मजु

 $423 क प्रिय
 ड्रग,

 4
 शक
 ें

 सज बोध

 i

 i
 is

 eee  oat:  में  Pal  स्वीकृत  -  तथा  ww  fet  “a  v  कितना  अतिरिक्त  स्टाफ  है  y  :

 ae  प्रशाशतिक कर  भत्व

 रन्
 कैश का  साम.....  ओम  प्रोडक्शन  इंजीनियरिय  विन्रिश्ष  स्टाफ

 विशषमाम  कमी  (-)  विधमान  कभी  (-)  चिक्मान  कमों  t)
 प्रतिरिक्त  (+-)  अतिरिक्त  (+)  अतिरिक्त  (+)

 %  %  %

 =  2  3  ‘  5  8  7  8

 980  (+)४%  107  (-)25.2%  i39  |
 (-) 7.2%.

 L5  (-)9.5%  30
 है

 (-)a3.  6%.

 r09  )  22.01%  32  ;  )30. 9%
 हैंड  (-)37.8%  207  ()s3.2%
 ss  (4)18.0%  43  7  '  ro)  12.6%

 37  (-} 59.6%  3  f=)  onI%.

 ar.  (+)  24,  %  107  “fete.  s% CHK



 3.8
 टेलीविजन  केनहों  क ेउचित  संचालन  के

 हि
 बा

 बातों  को  ध्यान  रखना  होता

 ale  प्रशारण  खास
 बाग्य  (क)  टेलीविजन  पा  ् अंचालन  के  लिये  पर्याप्त  तकनीकी  सुविधाशों,
 कर्मचारियों,  सबों  झावि  की  Sree  होती  है

 प्रकार  से  हैं  -

 i  भ्रमृतसर
 ुशिमिटिंग  केर  :

 8.  हैदराबाद  (बेस  प्रोडक्शन  यूनिट  के  साथ)
 a  जयपुर

 10.  रायपुर
 11. गुलबर्ग

 12  सम्बसपुर  (  कटक में  स्टडियो के  साथ)
 IB  मुजफ्फरपुर
 i4.  पिच  (पहमदांबाद  में  एस०  ए०  सी०  में

 स्टूडियो  के  साथ)

 46  अधूरी
 :  Rg  कानपुर

 rd  trem  ar
 cy  कटक  (  अन्यार  द्रांसमीटर  के  लिए  |

 और
 द् (जार,

 पुर,  भोए  सुश्मकरर

 3.  हैदराबाद  (  हूँवेराबाद सौर  गुलबर्त  ट्रांससीटर
 केलिए)।

 स्टूडियो  के  पास  कार्यक्रम  की  प्रावश्यकताधों  का

 ले  जाने  का  भी  प्रस्ताव  है  -  979-s0%7
 wives  ग्रोजना  लें  बोजता  धायोग  हारा.  इस
 योजनाप्रों  के  लिए  55  साल  रुपये  का  प्रावधान
 स्वीकार  कर  लिया  गया  है  a

 Amount  spent  on  ISCO  Revitalisation
 5917.  SHRI  JANARDHANA  POOJA-

 RY:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  what  amount  has  been  spent  by
 the  Government  in  revitalising  ISCO
 since  its  take  over  in  ‘1972;

 (b)  whether  the  plant  has  now
 achieved  the  desired  increased  pro-
 duction;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA};:  (a)
 The  total  amount  spent  by  the  Govern-
 ment  so  far  on  the  plant  xehabilita-
 tion,  modernisation  and  capital  ex-
 penditure  schemes  of.  Indian  Iron  &
 Steel  Co.  Ltd.,  which  are’  still  under
 implementation,  is  Rs..03.47  crores.

 (b)  and  fo  There  has  been.  substan-
 tlal  improvement  in  {he  .  production
 performance  of  the  Company  since  its
 take-over.  in  July,  1972  The  capacity
 utilisation  in  terms..of  saleable.  steel
 has  gone  up  from  ahout  43  per  cent  in

 me  PP  Ba93.  ६७  ahont  63  per-cept jn  1978-79
 y  there  ts  no  doubt,  scope  for



 ae  rile  Anmigrs  CHATRRS  Bm  (SAKA)  Written  Anawers

 thes,
 pe  rag

 im.  production  pe
 slate  which  ay  below
 targets:  by  and.  i9,8  per  cent

 ay fig  ‘the  years  1677-98  and  i978-79
 pectively.  The  main  reasons  which

 have  ‘hamnered  attainment  of  1.01. अ
 capacity  utilisation  are  outmoded  tect
 nology  in  certain  areas,  erratic  operd
 tional  parameters  of  the  blast  furnace®
 and  lower  availability  of  hot  metal  an@
 slag  iadles  for  steel  making,  lowe™
 availability  of.  Bessemer  Converter®
 and  Open  Hearth  Furnaces,  indifferer't
 induatcial  calationn,  qower  vestrictiod®
 from  -DVC,  te.

 rer,  or  सौडनाकी  eftefieelf  की  -

 " ge18.  d  मोती  arg  arto ०  चौधरी  :  क्या
 वैड्रोजियल,  covet  ere  उर्वरक  मंत्री  द...  बताने  की
 कसा  करेंगे  कि

 (क)  पुजरात  में  कोर्टकाशी  द्यौषधियों  कौ
 कितसी  शस्  खपत  होती  है

 कुल

 (ख)  वृजरात  में  कोटमाशी  प्रौषध्ियों  का
 निर्माण  करने  बाले  कितने  अंबर,  काम  कर  रहे  हैं  भौर कितने  संयंज्ञों  की  स्थारता  करने  का  प्रस्ताव  है  शौर
 इसके  लिए  कितने  लाइसेंस  जारी  किए  गए  है  पौर
 :
 ग  केत  में  है  ी

 गए है
 गैर, लि रक

 क्षेत्र  में  है और  शाइसेंस  प्राप्त  होने  पे  कित
 संबंध  बालू  नहीं  हु  ए  हैं

 करने (ग)  कौटताशी  ध्ौषधियों  का
 बाले  संयंत्रों कौ  स्थापना  करने  के  लिए  सहकारी  हेक
 में  कितने  लाइससों  कौ  भांग  की  गई  है  भौर  इसके  लिर्ट
 कितने  लाइसेंस  जारी  किए  वए  हैं;  झौर

 हे
 कया  सहकारी  आ्रान्दोलन  को  बढ़ावा  देरी
 सहकारी  क्षेत्र  को  प्राथमिकता  ही  जाएगी बौर  यदि  नहीं,  तो  इसके  क्या  कारण  है?

 पेह्ोलियल,  ‘tern  शोर  शर्धरक  मंत्री  (ot
 हेमबत  का  ):  (8)  गुजरात में  फसल  सृरक्षी के  लिए  l978~79.%  दौरान  5000  मी.टम  बैस्ट
 साइड्स  की  खप्त  होते  की  झाशा  है  ।

 (ख)  संशित  क्र  में  ध्राधारभुत  स्वर  से  बेसी
 साइड्ब  थे  नियाथि  फरने

 सस्वर
 1... उ  गृूजरात  राज्य  में

 धोध्ोगिक  लाइसेंसों

 ग

 ्म्प)  हसा  फोड़:  में  ेकेखिकोत  ह  निरमाण
 के  लिये  औद्योगिक  लाइसेंस  प्रदान  करने  हेतु  केबल

 मैसर्स  mbes ot, झो.  ते  प्रावेदत  कियो  है.  1
 खनकों  पहले  ही  एक  बाशप  पक्ष  जारी  किया  जा  चुका
 है  जिसको  उनके  ह...  तों  को  पूरा  किये  जाने  पर
 भ्रौद्योगिक  लाइसेंस  में  बदला  जायेगा  |

 (4)  भौज्योगिक  लाइसेंस  प्रदान  करने  के  लिये
 आवेदनों  पर  शोग्यता  के  भ्राधार  पर  विचार  किया  जाता
 gi

 Representation  from  Sikkim  Prajan-
 tantra  Congress

 69i9.  SHRI  Cc  K.  JAFFER
 SHARIEF:  Wil!  the  Minister  ef  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  any  representation  has
 been  made  to  the  Election  Commis.
 sion  by  the  Sikkim  Prajantantra
 Congress  regarding  the  inclusion  of
 all  eligibie  voters  in  the  electoral  jist
 before  the  forthcoming  assembly  ¢lec-

 (b)  whether  it  has  been  alleged  that
 about  50,000  persons  had  been  depriv-
 ed  of  their  votes  by  the  Kazi  Govern-
 ment;  and

 (९)  if  so,  the  reaction  of  Central
 Government  thereon?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Three  re
 presentations  have  been  received  by
 the  Election  Commission  from.  the
 Sikkim  Prajatantra  Congress  regard-
 ing  revision  of  the  etectoral  rolls  in
 Sikkim  with  a  view  to  bringing  them
 up-to-date

 tb)  No  such  allegation  as  is  mention-
 ed  herein  has  been  made  in  any.  of
 fhe  representations

 $e,  Bote  not,  artte,,



 दिल्ली के  ravine  में  केंचलरियों  होता  eye

 sono.  a  बयाशान  ate
 a  गरेगा  fag  3

 क्या  fafa,  sere  और  कम्पनी  कार्थ  मंत्नी  यह  बताने
 की  कपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  के  न्यायालयों
 @  झौर  श्रेणी  जार  के  कर्मचारियों  हारा
 29  फ़रवरी,  1979,  से  की  गई  हडताल  के  कारण
 हां  सम्पूर्ण  कार्य  पप  हो  गया  था;  .  भौर

 (ख)  दि  हां,  तो  उसकी  मांगों  का  ब्यौरा  क्‍या

 और
 खनके  समाधान  के  लिए  क्या  कार्यवाही  की  सई

 Ae,  ‘  prota

 we  तथा  विधि,  व्याय  भोर  काती

 व्ायालमों  में  काम  का  हर्जा  दा  चा  किन्तु  ये  कर्ते-
 चारी  धगले  दिस  काब  पर  7a  झा  यए  थे

 (w)  aie  मांगे भी  ।  जिसमें  से  कुछ
 मि  स्वीकार  कर  ली  गईं  थीं  और  कुछ  मांगों  पर,
 संबंध  में  जिला  भौर  सेशन  न्यायाधीश  के  साथ  गिचार-

 कविन  के  पश्चात  कर्मचारियों  ने  जोर  नहीं  दिया  ।
 दिल्‍ली  rere  को  मिम्सलिखित  चार  मांधों
 we  ही  विचार  करना  है  जिनके  साथ  विद्यमान  नियमों
 के  संशोक्तन  का  प्रशन  या  वित्तीय  प्रभाव  का  प्रश्न  जुड़ा
 gah

 (i)  धिक  Tere  पदों  का  सृजन;

 (ii)  goat  के  ग्रेड  को  उच्चतर  करता;

 (iii)  दिल्ली  भ्धीनत्थ  स्थायालय  [
 शौर  सेगा-मर्ते  )  नियम  बनाना;  दौर

 (iv)  जिला  जौर  सेशन  न्यायालयों  के  कार्यालय
 दे  प्रधीक्षकों  का  दिल्‍ली  तथा  प्ंदमान  भौर
 निकोमार  द्वीप  समूह  तथा  दिल्‍ली  स्यायिक
 सेवाप्रों  में  सामनिर्देशन  ।

 Nen-Impiementation  of  Resolutions
 Passed  by  Dinapore  Cantonment  Board

 §92i.  SHRI  K.  A.  RAJAN:  Will  the
 DEPUTY  PRIME  MINISTER.  AND
 MINISTER  OF  DEFENCE  be  pleased

 OF.  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 ‘MINISTER  OF  STATE  IN  THE  DE  i
 PARTMENTsS  OF  ATOMIC  ENERGY,
 ELECTRONICS  AND  SCIENCE  AND

 THE  MINISTER

 TECHNOLOGY  (PROF.  GHER
 SINGH);  (a)  and  (b),  A  memorandum
 déted  the  27th  August,  7978  signed  by
 eleven  members  of  the  Bihar  Vidhan
 Parishad  has  been  reeelved  by  the

 (a)  Early  amendment  fo  the  Can-
 tomments  Act,  4924

 (b)  Enquiry  by  CBI  against  the
 Cantonment  Executive  Officer,  Dina-

 {©  Non-implementation  ‘of  Resolu-
 tions  adopted  by  members.  of  Vidhan
 Parishad  between  May  and  July,  3977
 in  so  far  as  Dinapore  Cantt.  ig  con-
 cerned,

 (a)  Inconvenience  caused  to  the
 public  on  account  of  non-repairing/
 renovation  to  the  roads  in.  the.  vici-
 nity  of  Lal  Kothi,  Dinapore  Cantt.
 leading  to  Dinapore  Hospital.

 (e)  Insanttary  conditions  prevair
 ing  in  Dinapore  Cantonment.

 (ft)  Non-inspection  by  the  Canton-
 ment  Executive  Officer  of  the.  flood

 affected  areas.

 (a)  Demand  for  transfer  .of  Car
 tonmient.  Bxectitive  ‘Officer  from.  tht

 “Me  position  in:  respect  ‘of  ‘the  abor®
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 -c)  Details  of  the  Resolutions:  pass-
 ed  by  the  Vidhan  Parishad  in  to  fat
 ह... अ  Dinapore  Cantonment.is  concerned
 have  not  been  received,  Administre-
 tion  of  Cantonments  has  been  placed
 in:  the  Union  List  vide  item  3  of  the
 Het  I  of  the  Seventh  Schedule of  the
 Constitution  and  it  is  not  binding  on

 @  The  Government  have  sanc-
 tioned  a  special-grants-in-aid  of  Rs.
 98,000/-for  repairs  and  renovations  of
 various  roads  of  the  Dinapore  Can-
 tonment,  Out  of  this  grant,  a  sum
 of  Rs,  47,000/-  has  been  allocated

 ote  oot,  ‘the  reasons  therefor?
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 tes  by.  Cant,  Board.  Officer

 5922.  SHRI  M.  KALYANA  SUNDA.
 RAM:  Wit  the  DEPUTY  -  PRIME
 MINISTER  AND  MINISTER  OF  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cantonment  Board,  Dinapore
 requested  the  C.B.I,,  Patna  to  enquire

 (b)  whether  it  is  »  fact  that  the
 matter  were  inquired  by  the  cCBL
 officials  of  Patna;  and

 te)  if  1,  Government  reaction
 thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (c).  At  the
 instance  of  the  Cantonment  .Board,
 Dinapore,  CBI  investigated  alleged  ir-
 regularities  in  the  purchase  of  a  Night
 Soil  Tanker  and  sale  of  a  tree  in  a
 publie  auction..  The  investigation  has
 disclosed.  a  prima  facie  case  “against
 the  Cantonment  Executive  Officer,
 Store-keeper  and.  Sanitary  Inspector
 against  whom  appropriate  ::diseiplin-
 ary  action  Is  being  taken,

 Proposal
 5  =

 3 hanigt,  tn  Election  =

 ‘5923,  SHRI  AMAR:  ROY  .PRA::
 DHAN:  .  Will.  the  “Minister:  of  LAW,”
 JUSTICE  AND  COMPANY:  -AFFAIRS.;
 be  pleased  to  state

 (a)  whether  Government  have  any

 (b)  it  ao,  the  details  thereat  and
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 THE  MINISTER OF  LAW;  JUSTICE  :
 AND  COMPANY:  AFFAIRS’  (SHRI
 SHANTI  BHUSHAN);  (a)  No,  Sir,

 (0)  The  Government  do  not.  consider
 it  ‘necessary  to  change  the  set  up  of
 the  Election  Commission  in  the  man-
 ner  indicated  in  part  (a)  of  the  ques

 ‘5024,  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state.

 (a)  whether  one  Shri  Wadhera  was
 the  Personne]  Director,  N.C.D.C.;

 (b)  whether  he  was  given  tempo.
 rary  charge  of  the  post  of  Director
 in  Central  Coalfields

 (c)  whether  he  was  made  Chair-
 can-cum-Managing  Director  after  the
 present  Government  came  to  power,

 (d)  what  gre  the  terms  of  appoint-
 ment  of  Managing  Director;  and

 {e)  why  were  these  terms  not  ob.
 served  in  the  present  case?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  ENERGY  (SHRI

 JANESHWAR  MISHRA):  (a)  Shri
 8.  L.  Wadhera  was  appointed  as
 Director  (Administartion)  in  National
 Coal  Development  Corporation  In  790
 ang  Director  (Industria)  Relations  &
 Personnel)  in  Coal  Mines  Authority
 in  1978.

 (०)  and  (c).  He  “took  -over in  -
 November,  974  as.  Managing  Disector
 in:the  Central  Division  of  Coal  Mines
 Authority  Ltd:  This  division’  became
 Central  Coalfields  Ltd..a.  subsidiary  of
 ‘Coal  Indiy-Ltd.,  with  effect  from  «Ist
 November  1078.  ह: ३  July  '  $077,  Mana-:.
 ging  Directors  of  all  the  subsidiary
 companies  were  ‘re-designated  as

 Chairman-cum-Managing.  ‘Directors,

 “APRIL'S; 8]  2977

 of  5  years  or  till  the  age
 annuation  whichever  is  earlier,  On

 other  term  upto  5  years  (at  a  time).

 (९)  the  usual  terms  of  appointment
 have  been  given  to  Shri  Wadhera.

 were  प्रदेश  में  शमरख  लंच  को  carer  करता

 बडे

 3  4  4  |

 व्यक्तियों  |  मिलेया ?

 बैदोसियन,  i
 “9
 ्  5

 42342794

 ! सर
 ें

 न्

 ि

 जम

 a

 |

 5026,  DR.  LAXMINARAYAN  ‘PAN
 DEYA:  Will
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 ee  Minister  ‘of  PRTRO-
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHR  H.  N.  BAHUGUNA).  (a)  and
 (9)  During  the  perigg  April  to  Sep-
 tember,  1978,  DGTD  unity  were  re-
 jeased  canalised  raw  materials  to  the
 extent  of  50  per  cent  of  the  19767-77
 Teleases  of  Individual  itemg  made  by
 canalism  agencies.  The  unitg  were,
 however,  tree  to  claim  raw  materials
 as  per  their  Hoensed  capacities  where-
 ever  such  capacities  were  defind  for.
 mulation-wise.

 For  the  period  October’  78  to  March’
 79,  DGTD  units  are  being  released
 ‘conalised.  raw..materials  on  the.  follow-
 ing  basis.

 (i)  where  the  formulationwise
 capacities  are  specified  in.  the  indus-
 trial.  approval,  50  per  cent  of  the
 entitlement  as  per.  licenced  capaci

 bulk  drugs enone sale  de dn  .  favour

 aay  wanes ‘the  Gor hat  over  if  any,  made
 during  the  first  halt of  1078-78,  ja  the
 rontext  of  total  entitlement  for  the
 eer  on,  the  कक, 01... of  parameters  for
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 October’  78  to  March’  79,
 fre  adjusged

 adj
 in.the:dllecstions  for  ‘the
 of:  the.  current  financial  year.  “For
 this  purpose,  :  the:  canalising  agerities
 have  asked  all  the  DGTD  units  ६9
 furnish  Chartered  Accountant's  Certi-
 ficate.  indicating  -whether  they”  would
 fallin  the  category  of  units  having
 aperified  formulationwine  capacities  or
 those  with  non-specified  capacities.

 (९)  It  is  presumeg  that  the  Member
 is  referring  to  cases  where  the  firms
 have  specifieq  formulation-wise  c&pa-
 cities  ang  where  the  allotment  of  cana-
 lised  materials  to  such  firms  related
 to  these  capacities  has  given  them  less
 than  what  they  were  allotted  during
 ‘1976-77,  If  “$0,  this  has  happened'in
 regard  to  Burroughs  Wellcome,  Hoe-
 chst  Pharmaceuticals  Limited.  Alem:
 bic  and  Ranbaxy  Labs.  It  is  a  fact
 that  many  other  companies  do  not
 have  specified  formulation-wise  capa~-
 cities  and  have,  hence,  become  ‘entit!
 ed  to  the  allocations  made  in.  1976-77
 In  regard  to  these  companies,  the  allo.
 cation  will  be  related  to  their  specific
 capacities.on  the  basis  of  the  reguilari
 sationfeonsolidation  of  capacities  to
 be  done  under  the  new  Drug  Policy
 which  is  under  way.

 Bupply  of  Raw.  Materials  to  Small
 Seale.  Unite  of  Synthetic...  Detergent

 _DR.,  BAPU  wilt
 ue  inane  ot...  PETR  CHE-

 {a)  whether  the  number  of  small
 vcale  units  in  the  field  of  Synthetic
 Detergents  have  increased  abandont
 yo

 ७)  whether  thete  qnits  have  been
 facing  shortage  of  rew  material;

 (¢)  whether  the  big  business  houses
 Muttinstionals::  have  stopped:  the

 supply  of  raw  material  to  tht,  “units:



 (९)  No,  Sir,

 “ay  L  Soda  Ash:
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 The  production  of  Linear
 Benzene  hes  jus;  been  started  in
 publi¢  sector,  from  January  J979
 small  scale  units  87९  expected  to
 ther  benefit  from  this.

 PRE
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 information  received  from  the  com-
 pany.  Steps  have  been  taken  by  the
 company  to  modernise  its  Rayon  Plant
 and  for  increasing  the  Yarn  Conver-
 tion  capacity  in  the  Nylon  Tyre  cord
 Division.  The  company  is  also  consi-

 dering  the  feasibility  of  entering  the
 fields  of  Pesticides  and  Insecticides.

 >  छठी  पंचवर्षीय  योजनाम्रों  के  दौरान  मध्य  प्रदेश  में  गांवों

 |

 के  विद्युतीकरण  का  लक्ष्य

 5929.  शी  दलपत  सिह  परस्ते  :  क्‍या  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 क)
 8

 वर्ष  के  दौरान  तथा  छठी  पंच-
 वर्षीय  योजना  के  दौरान  मध्य  प्रदेश  में  गांवों  के

 क्  कदे
 लिए  क्‍या  लक्ष्य  निर्धारित  किये

 र्‌

 (ख)  क्‍या  आदिवासी  क्षेत्रों  के  विद्युतीकरण  के
 लिये  कुछ  केन्द्रीय  अनुदान  देनें  का  विचार  है?

 “करण  की  परिकल्पना  की

 ऊर्जा  मंत्री  श्री  पो0  रामचन्द्रन)  :  (क)
 बिजली  बोर्ड  ने  1978-79  के  दौरान  2,650
 गांवों  के  विद्युतीकरण  का  लक्ष्य  रखा  था।  इस
 लक्ष्य  के  स्थान  पर,  28-2-1979  तक  2,960
 गांव  विद्युतीकृत  किये  गये  थे।

 i978-83  की  पंचवर्षीय  योजना  के  प्रारूप
 में,  देश  में  एक  लाख  अतिरिक्त  गांवों  के  विद्युती-

 गयी  है।  तथापि,
 राज्यवार  ब्यौरे  नहीं  दिये  गये  हैं।

 (ख)  आदिवासी  .  क्षेत्रों  में  गांवों  के  विद्युती-
 करण  के  लिए  इस  समय  कोई  केन्दीय  सहायता
 उपलब्ध  नहीं  है।

 Decline  in  production  of  Power  Capa-
 -citors  due  to  scarcity  of  Aluminium

 Foil

 5930.  DR.  P.  V.  PERIASAMY.  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state;

 (a)  whether  the  production  of
 power  capacitors  in  the  country  has
 declined  steeply  on  account  of  scar-
 city  of  aluminium  foil;

 (b)  whether  it  is  due  to  under-
 utilisation  of  the  installed  capacity  of
 two  firms  manufacturing  aluminium
 foils  and  if  so;  and
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 (c)  the  steps  taken  to  increase  the
 production  of  aluminium  fail  jn  the
 country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No,  Sir.

 (b)  Does  not  arise,

 (c)  Letters  of  Intent  have  been
 granted  to  the  two  existing  producers
 for  expansion  of  their  capacity.  Let-
 ters  of  Intent  have  also  been  issued
 for  New  capacity.

 Cut  in  the  Supply  of  Newsprint  to
 Dailies

 593l.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleaseg.  to  state:

 (a)  whether  there  has  recently
 been  a  cut  in  supply  of  newsprint  to
 the  dailies;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Recruitment  Rules  in  Undertakings

 5932.  SHRI  DURGA  CHAND:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state.

 (a)  what  is  the  number  of  em-
 ployees  in  each  category  in  each
 undertaking  under  the  Ministry  of
 Defence  at  present;

 (b)  whether  recruitment  rules  for
 al]  the  categories  of  employees  in
 each  undertaking  have  been  framed;

 (c)  if  so,  what  are  the  details
 thereof;



 THE  MINISTER
 oF

 stars
 OF  DEFENCE  AND

 ‘MINISTER  OF  STATE  IN  THE  DE-
 ARTMENTS

 of.
 ATOMIC  ENERGY

 laid-on  the  Table  of  the.  House.

 ae
 Hate  pron

 thins  ‘Uhder  the  Ministry  of

 5938.  SHRI  DURGA  CHAND:  Will
 the  DEPUTY  PRIME  MINISTER  AND

 OF  DEFENCE  be  pleased
 ‘to  state:

 "  @)-the  mames  of  undertakings
 under  the  Ministry  of  Defence  where

 (by  ‘the:  detadls  of  ‘the  ‘items  which
 are  manufactured  in  each  undertaking,

 (९)  the  quantum  of  each  item  along
 with  the  amount  manufactured  in

 undertaking  during  the  last  three
 years;

 ‘-(d)  the  percentage  of  cxpectty  in
 each  undertaking  utilised  for  defence
 purposes  at  present;

 (e)  whether  there  is  any:  proposal

 rea)  #  *,  the  etatla  iemnoty  and

 पडी  ‘hat  steps  are
 make  the  optimum  suse  defence
 eapacity  for  civilian  uset

 taken  to

 00  the  Table  of  the  House.

 (a).  whether  it  is  a  fact  that  the

 hes  ein  igre
 of  Beas-Sutle}  link

 project  at  Sia)  in  Hime-
 chal  Pradesh;  per

 (०)  if  #0,  the  details  of  ‘the  itiachi-

 at  what  cost  separately;  and
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 Tag  Mnachiery”  wnapailed  tebe  (के  Deen
 sot  -avise  -at  this:  stage.

 Plant  Extension  Project,  wy  Such  machinery  ‘as  is  available

 (a)  The  machinery  is  disposed  of  serving ay  requireg  formalities,  when
 generally  by  transfer  to  other  pro-  Kol  Dam  is  taken  up.  for,.execution.

 Stapcnens

 Detaits  of  Machinery at  Slapper  Workshop:

 ‘st  No,  Item  Quantity No.

 t  Radial  Drilling  Machine  .  A  +  .  4
 a  Benchtype  Drilling  machine  डर

 ह. उ  Welding  acts  5s

 4  Sheering  machine  .  «  @  7  :  I

 5  Hydraulicpres  नि  .  .  +  नि  न  नि  ‘  नि  3
 6  Punch  sheering  and  Bar  cutting  machine  .  .  नि  .  .  a

 7  Lathe  .  .  4
 8  Hydraulic  hack-saw  :  x

 9  Circular  saw  :  .  t

 10  Bending  roll  न  है  ®
 7  Weldingtransformers  www  ke  .«*«  +  a  8

 ua  Pedestalgrinders  ©  ww  ll  lt  a

 ag  Heavy  Duty  shaping  machine  .  नि  .  नि  नि  न  न  +  a

 tq  Sliding,  surfacing  and  crew  cutting  machine  2  ww  kt  a.

 t§  Millingmachine  -  eo  we  -  -  ६  :  a

 76  Accetylene  generator  !

 77  Hoists  -  ;  .  .
 8  RQT.  Orme  झ  9.५

 i9  Electric  meter  35  HP.  .  .  3

 tl  Weldingrectife  aoe  kw  kk  .  rf
 aa:  Flux  recoveryiualt  .  <  @  *  SF  ¢  .
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 96  HydroPaoumaticIntenifed  ५...  ५.५»  +  et  es  .
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 gr

 GP.Siedgedpump  ५.५»  ५»  ५»  ek  «  द  :  ४

 Heavy  duty  powered  weldingboom  .  .  5  we  ee  3

 Industrial  Cobalt  Radiography  Camera  »  क  *  ६,  ७,  ;,..९  |

 g  UltraSonicFlaw  Detector  wk  *#४  «+६+  .«+..  1

 $3  20  C.S.  RadiographyCamera,  2  ww  set  .  *

 %  «Belta  Spot  X-ray  Unit.  e  s+  .  .  .  नि  7  ax:  हे  ff

 95  Accetylene  Compreming  plant,  .  8.»  +  द  «©  «©  4  t

 g6  WaterCoolingTowrr  oe  -  ek  ke  ee  ४

 97  Oxygen  Generatingact  .  =  wes  क  vo.  eo?  1

 39  Hydraulic Testing  equipmentfor  Oxygen  Gylindes  2  wee  7

 39  Blower:s000cm.capacity  ee  =  004  ee  -  +  t

 49  Cement  Silos  oo.

 co  Portable Sand  Silo  4  :  हु

 42  Pulleywithehsft&Key.  .  wk  -  .  ४

 43  Vertical  Airreceiver  5  gk  ee  hte

 44  SandBistingMachine  5g  kk  7  ४४  ०»  9

 45  Blast  Cleaners  to  .  Bor  ke  नि

 क  BOL  SanerzsHP..  6  /  ,  ke  /  ४  5  Be  rs

 47  Winches  “e  -  «  +»  ४  «-  ee  &  ७
 5

 ~  ६४8

 ge  SingleDram  AToge.  6  ee
 “yp  MewwicTagger  we  kkk  a

 “po  Reales  ke

 8०  Bedford  अंकाक
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 Dolectating.  of  Himachal  Programme

 (a)  -whether  it  is  a  fact  that  Himea-

 Fupgranme  is
 not  telecast  at

 Delhi  4
 “(by  if  80,  what  are  the  reasons

 therefor;  and

 (c)  what  steps  ate  being  taken  to
 televise  Himachal  Programm,  on
 Delhi  Doordarshan?

 Tite  MINISTER’  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (४)  to  (c).  Hima-
 chal  Pradesh  is  not  within  the  pri-

 coverage  atea.of  Delhi  Door
 darshan  Kendra.  Therefore,  no  pro-

 specially  addressed  to  Hima-
 chal  .Pradesh  is  telecast  from.  ,  that
 Kendra.  Jt  is,  however,  proposed  to
 include  some  items  such  as  ‘folk  music
 and  dances  of  Himachal  Pradesh  ‘oc-
 casionally  in-  the  programmes  of  the
 Delhi  Kendra.  A  camera  team  ig  also
 Deing  -deputed  to  Himachal  Pradesh
 for  preparing  a.  programme  on  deve-
 lopmental  activities.

 Catablishment  of.0  ।  Manganeet

 5936:  DR,  LAXMI  NARAYAN
 PANDEYA,

 SHRI  KACHARU  LAL
 HEMRA)  JAIN:  ©:

 Will  the.  Minister  of  STEEL  AND
 MINES  be  ‘pleased  to  stite:

 (a)  .whether  letter  -of..  Intent...  has
 en  issued  by,  Government  to  Man.

 wantse  Gre  (india)  Lithited  for  setting

 he  of  -
 Werro  “Manganese  Plant~  at

 (b)  the  ह ......... ड  snade  40  36६  up  this
 industry  by  Ore

 AND.  COMPANY  ‘AFFAIRS

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  STEEL  AND  MINES
 _  (GHRUKARIA  MUNDA):  (a)  Yes,  Sir.

 (b)  The  Company  has.  appointed
 M/s.  Dastur  &  Company  (P)  Ltd,

 report  is  expected

 (९)  This  will  deper  upon  the  re-
 ceipt  of  the  feasibility/project  report,
 and  its  subsequent  ‘exemination.

 Mismanagement  of  WIMCO

 5037.  SHRI  BRIJ  RAJ  SINGH:  Will
 the  Minister  of  LAW,  JUSTICE,  AND
 COMPANY  AFFAIRS  be  pleased  to.
 state

 (a)  is  it  a  fact  that  Internal  Auditor
 of  the  Company  has  written  to  the  Gov-
 ernment  with  details  about:  fusnelling
 of  funds  and  groas  mismanagement  of
 WIMCO  by  the  present  Managing
 Director.  if  so.  what  ह ह  Govern-
 ment  contemplate  to  take  against,  the
 Managing  Director  ang  other  Members
 og  the  Board;  and.

 tb)  te  ita  tact  thet  WIMOO-tes  paid
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 +  payment  to°  M/s.”  Cithooft  Distributors.
 It  is  expected  that-the  Inspection  ह...
 port  will  throw  more  light  on  this

 Prausfee  of  Power  to  States  to  Frame
 Rules  on  Minerals

 038.  DR.  LAXMI  NARAYAN:
 PANDEYA:

 “SHRI  BIRENDRA  PRASAD:
 SHRI  DALPAT  SINGH

 :  “PARASTE:

 ‘Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  power
 to  frame  rules  on  Minerals  is  vested
 with  Central  Government;

 )  if  se,  why  these  powers  are  not
 given  to  States;  and

 =  roy  is  there  any  proposal  to  transfer

 “these  ‘powers?

 THE  MINISTER  OF  STATE  IN  THE
 -  MINISTRY  OF  STEEL  AND  MINES

 (SHRI  KARIA  MUNDA):  (४)  to  (०)
 Yes,  Sir.  Under  Entry  54  of  the  Union
 List  of  the  Seventh  Schedule  of  the

 Constitution,  ‘the  power  to  frame  rules
 for  the  regulation  of  mines  and

 _Aninerala.  development  vests  in  the
 Union.  To  the  extent  the  Unies  does

 ‘not  consider  It  expedient  to  exercise
 these  powers,  under  Entry  23  of  the
 State  List  of  the  Beventh  Schedule,  the
 fate  Governments  may  do  20.  Since
 “mining  is  a  strategic  and  heavy  ‘nvest-
 tment  industry,  itdg  necessary,  in  public

 interest,  forthe  Union  Government  to
 entorce  uniform  and  scientifically  sound

 ‘controls  over  an  extended  time  perspec-
 “tive.  *  However,  the  State  Governments
 at  at  present  exergising.  power  to
 emake  ruler  to  copulate  the  grant.  of

 the  States,  which  has  existed  tor  Tong,
 has  been  found  to  work  satisfactorily.

 Reports  of  Law  Cossmijston
 5939.  SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  LAW,  JUSTICES
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  how  many  है... ह  bave  been
 received  by  Government  from.  the  Law

 ‘Commission  of  India  in  the  last.  ¢wo
 years;

 (9)  what  are  its  main  recommende-
 tions;

 (2)  how  many  recommendations
 have  been  accepted  by  the  ‘Govern-
 ment:

 (d).  give  the  details  of  the  implemen-
 tation  on  those  recommendations  which
 have  been  accepted  by  Government;
 ang

 coy  bow  much  money  has  been  pent
 by  Government  in  the  last  2  yeara  over
 the  Law  Commission  of  Indiat

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME:  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  जड
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D,  PATIL):  (a)  i]  Reports

 “were  submitted  by  the:  Law  Commis
 sion  during  the  last  2.yeara  and  uptll

 (b)  to  (१).  Information  furnished  i

 2  the  ‘statement  ‘enclosed,

 (ह)  An  approximate.  amount  of

 Rs,  15,60,000.  has  been  spent  hy  the

 Government  in  the  last.  two:  years.



 eg  Written:  Asewere
 CHAITRA  1,  BO  (SAKA)  Written  Answers  an4

 :

 :

 |
 %

 i

 oe
 >

 oo

 (हूँ

 wes  Finance

 aiid:

 | |

 aes
 "Repeat

 laid
 oe

 same

 स्

 |

 ्

 ह

 1

 1!

 हा

 to
 enable

 it
 to

 manner.

 69
 Indian

 1

 Act

 a...

 १०
 Tremfr

 of
 1

 -

 -

 67

 है

 Stamp

 Act

 e

 68

 Powers

 of
 Attorney

 Act

 .

 .



 cree

 eect

 odo.

 ह...

 Saye

 [pas

 ष्चि

 कि.

 ‘3

 uno
 ERP

 ७०

 | |

 SP

 ee

 —

 et

 जड

 3

 है. ह

 मे

 209

 CRDENY
 इंद्र
 90

 नदी

 दि। ज

 कुई

 a

 hoe

 प्

 oo

 hie

 bs

 B

 au

 wiper
 |

 wi

 1... |
 AD

 Piel

 ote

 ह

 "तपामाक
 ay

 pomany

 SoD

 AT

 1-]

 |

 ह

 1

 ap
 iq

 1 |

 |

 ||

 है |

 1

 BENIN

 ]
 af
 JO

 |
 jo

 me

 गु
 @

 ्
 oo

 UGRHayUyS

 1

 ह |
 09
 ह

 ||
 द...

 उमा

 4g

 spent

 yeomayes

 ||

 मषा्नणाए:

 rt

 2

 |

 |

 |

 है]

 जप,

 चुरा 0

 एच

 ||
 जप

 POE 0

 ||

 tf

 8



 437  "Sai  |

 |  ahaa  3838  |

 ey He  ॥,  1
 an

 |

 |

 ह

 ही  प

 He
 i

 te  it

 :



 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  demands  of  Judicial  Officers  for
 dnereased  pay  and  better  conditions
 of  service  throughout  the  country;
 and

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  8  D.  PATIL):  (a)  and  (b).  In
 fermation  is  being  collected  from  the
 States  and  will  be  laid  on  the  Table
 of  the  House.

 Oll  इडककशंड  by  Iran

 694i.  SHRI  P.  M.  SAYEED:

 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Iran

 (b)  Iran  has  given  an-assurance  that”
 our  requirements  would  receive  anpror
 priate  treatment.

 {c)  Discussions  in  regard  to  early
 resumption  of  crude  oil  supplies  from
 Tran  to  India  are  presently  under  way.

 (9)  Does  not  arise.

 (e)  Does  not  arise.

 Company  Law  Advisory  Committee:

 5942.  SHRI  P.  M.  SAYEED:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state,

 (a)  whether  Government  have  set
 up  a  Company  Law  Advisory  Com-
 mittee;

 (b)  if  20,  what  are  the  matters
 referred  to  it;

 (e)  whether  this  Advisory  Com-
 mittee  will  also  go  into  .the  recom-
 mendations  made  by  the  Sachar  Com-
 mittee  and  the  recommendations  of
 the  high  powered  Committee  on  the
 Companies  and  M.R.T.P.  Acts;  and

 (d)  if  so,  when  the  Advisory  Com-
 mittee  is  likely  to  submit  its  report?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sit.

 (b)  The  Central  Government  and  the

 sent  Advisory  Committes,:  the.  affairt
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 Expert:  Committee  ‘on  the  Companies
 Act  and  Monopolies  and  Restrictive
 Trade  Practices  Act,  were  discussed.
 The  importance  of  the  independence  of
 Auditors  is  one  of  the  other  items  that
 has  also  been  referred  to  this  Com-
 mittee  at  present,

 (ey  No,  Sir.  However,  the  Govern-
 ment  may  place  before  the  Advisory
 Contmittee  such  :  recommendations  of
 the  Sachar  Committee  which  it  may
 consider  to  be  of  general  importance
 and  the  advice  given  by  the  Committee
 thereon  may  be  faken  into  account

 while  taking  a  decision  by  the  Govern-
 ment.  in  this  regard.

 (d)  Does  not  arise  since  the  Com-
 mittee's  functions  are  to  advise  the
 Government  from  time  to  time.

 Plans  for  Exploratien  by  O.N.G.C.

 5943,  SHRI  P.  M.  SAYEED:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that
 O.N.G.C.  plang.to  spend  Re  340
 crores  during  1979-80  for  exploration

 (9)  if  ao,  the  details  of  the  pro-
 schema; powed

 (९)  how  much:  will  be  spent  on  on- shore  and  off-shore  exploration  and
 on

 to  be  undertaken  for  explora-
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 envisagedt:for  the  entire.  operations  of
 the  ONGC  during  ‘1978-80,

 (9)  ‘The  ‘details  of  the  above  Plan
 outlay  for  1979-80  are  as  follows:—

 veys
 velopment  dribing. aril
 equipment,

 purchases  बन
 )  है  t g0°o0:

 2,  Offshore  Programme  80g  75

 g-  Research  Institutes
 (works  in  progres)  3°60

 co  Resarch  and  Development  !  65

 Total  Plan  outlay  34°00  -

 exploratery  drilling.  The  onshore  ex-.

 Gujarat,  Assam,  ‘Nagaland,  Tripura,



 ‘B44.  SHRI  M.  V.  CHANDRASHE
 KHARA  MURTHY

 SHRI  R.  प्र.  SWAMINATHAN:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-

 (०)  what  is  the  supply  that  will  be

 a
 available  by  Iraq  and  Abu

 a
 (d)  whether  any  delegation  from

 India  went  to  foreign  country  on  6th
 March,  1978,  if  so,  the  names  of  coun-

 they  visited,

 (e}  whether  the  Union  Minisier

 (f)  if  so,  the  countries  he  visited
 and  the  results  achieved?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (६)  Yes, Sir.

 {by  Negotiations  In  regard  to  crude
 Ol  supplies.  from  Libya  are  presently
 under  way,

 (९)  The  following  import  arranye
 Menta  have  been  firmed  up  for  supply

 Of  crude  from  Iraq  and  UAE:—

 ५  :  875  million  tomes

 vinalee’  Best’  endeavours  ta  ंप्रण्रकि  an
 additional  one  million  tonnes  of  éhude-
 il  during  the  year  depending  upon
 availability.  In  fect,  a  quantity  af
 590,000  tonnes  woulg  be  supplied  dur-'
 dug  the  period  January—March,  .978 :

 Tk.  addition  Iraq  “has  ‘promised  to

 Libya  and  U.K,  for  negotiations  th  re--
 gard  to  supplies  of  crude  ofl  and  ‘petro-
 leum  products,

 (e)  No,  Sir.
 qf)  Does  not  arise.

 Congestion  in  certain  ranks  of  Defandg
 Force

 ‘SD45.  SHRI  M.  V.  CHANDRASHE-

 SHRI  NIHAR  LASEAR:
 Will  the  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  are.
 actively  examining  the  question  of
 congestion  in  certain  ranks  arising  out
 of  the  increased  in-takes  into  the  de-
 fence  forces  following  the  7902  con-
 flict;

 (b)  if  so,  when  the  final  decision.  is
 likely  to  be  arrived  at;

 (९)  what  are  the  details  of  the
 Proposed  steps  to  remove  the  conges-
 tion;  and

 (d)  what  are  the  categories  of
 officers  involved?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (d)
 tion  is  invited  to  the  information  sup-
 plieq'in  answer  to  the  following  ques-
 tions:  —

 Question  No;  78—answered  on

 Question  No  i008—~antwered  on
 21-879

 Question  No.  2026—answered  oo

 Question  ie
 483  7-—answered:  on

 The  subject  matter  das  slao  rederred
 to  by  Deputy  Prime  .  Minister  a

 Minister  of  Defence  in  hie  xepiy  to
 the  Budget  Grants  for  Defence  Minit-
 arp  on  e179  a
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 Commissioning  of  Mathura  Refinery

 5946.  SHRI  CHITTA  BASU:

 SHRI  PABITRA  MOHAN
 PRADHAN:

 Will  ihe  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Mathura  Refinery
 Project  is  not  progressing  as  sche-
 duled;

 (b)  if  so,  the  reasons  thereof;  and

 (९)  steps  taken  or  proposed  to  be
 taken  to  commission  it  on  time?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sir.  The  Mathura  Refinery  Project
 which  was  originally  scheduled  for
 mechanical  completion  by  end  979  and
 commissioning  by  April  i980  is  now
 expected  tc  be  commissioned  only  by
 the  second  half  of  1980.

 (b:  The  reasons  for  the  slippage  are:

 (l),  Delay  in  receipt  of  working
 drawings  from  the  USSR  and  conse-
 quent  delay  in  taking  procurement
 action  in  respect  of  indigenous  equip-
 ment  and  materials.

 (2)  Delay  in  receipt  of  Russiun
 equipment  and  materials.

 (3)  The  need  for  considerable
 amount  of  re-engineering  requ.red
 on  the  drawings  received  from  the
 USSR  side  te  take  into  accounl  us¢
 of  indigenous  equipment  and

 materials.

 «4)  Delay  in  supply  of  equipment
 by  indigenous  vendors.

 (5)  Unprecedented  rains  and  floods
 that  have  taken  place  during  the
 year  1978.

 (6)  Continuous  labour  trouble
 experienced  by  the  various  contrac-
 ters  al  site  for  the  last  six  months.

 2l9  LS—8
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 (c)  AlL  efforts  are  being  made  to
 complete  the  project  as  expeditiously
 as  possible.  IOC  and  their  prime  con-
 sultants  EIL  are  monitoring  the  pro-
 ject  status  continuously  and  expediting
 action  on  engineering,  procurement  anc
 construction.  In  addition,  an  Inter-
 Ministerial  Steering  Committee,  censti-
 tuted  for  the  purpose  of  monitoring  the
 project,  meets  at  regular  intervals  and
 reviews  the  progress  of  the  project  and
 takes  measures  te,  solve  problems  that
 are  hampering  the  implementation  of
 the  project.

 Recommendations  of  Law  Commission
 _0n  Benami  Deals

 5947.  SHRI  CHITTA  BASU:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state.

 (a)  whether  the  Law  Commission
 went  into  the  affairs  of  “Benami-
 Deals”  and  submitted  its  report  in
 August,  1973;

 (b)  what  are  the  provisional  find-
 ings  and  recommendations  of  the
 Commission;

 (c)  the  reasons  for  the  delay  in
 taking  decisions  on  them;  and

 id)  at  what  stage  do  the  recom-
 mendations  rest  now?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Yes,  Sir.

 (b)  The  Law  Commissicn  has,  in  its
 Fifty-seventh  report,  recommended  the
 enactment  of  a  separate  law  to  provide
 that  no  civil  suit  should  be  maintain-
 able  on  the  ground  of  benami  and  the
 defence  of  benami  should  be  banned,
 subject  to  certain  exceptions.

 (c)  and  (d).  The  various  suggestions
 and  alternatives  made  by  the  Law
 Commission  tc  make  the  proposed
 legislation  more  effective  had  to  be
 examined  and,  as  such,  it  had  taken
 some  time  in  coming  to  certain  deci-
 sions  on  the  recommendations.  A  Bill
 fc  give  effect  to  the  recommendations
 is  likely  to  be  introduced  in  Parlia-
 ment  shortk
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 Vielations  of  Industries  Development
 "ahd  Regulation  Act  by  foreign

 504,  SHRI  KISHORE  LAL:  Wiil  the
 Minister  of  PETROLEUM,  CHEMI-

 ‘CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  how  many  violations  of  Indus-
 fries  Development  and  Regulation,
 FERA,  Import  Trade  Control  Act  and
 Easentia]  Commodities  Act  nave  been
 committed  by  companies  like  Pfizer.
 Sandoz  ang  Glaxo  the  details  of  viola-
 tioneg  under  @ach  Act  during  the  last
 two  years

 (9)  what  concrete  steps  Govern-
 ment  have  taken  to  put  a  stop  to  these
 violations  except  issuing  reprimand;
 and

 te)  if  no  action  has  been  taken,
 the  reasons  thereof?

 THE  MINISTER  OP  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  N.  BAHUGUNA):  (a)  No
 instance  of  violation  of  the  provisions
 of  the  Industries  (Development  and
 Regulation)  Act,  Imports  and  Exports
 (Control)  Act  and  Essential  Commodi-
 ties  Act  by  M/s.  Sendoz  and  M/s
 Giaxe  has  come  to  the  notice  of  the
 Government.

 However  M/s.  Pfizer  have  been  found
 to  be  producing  and  marketing  Pro-
 tinex  (i)  without  a  specifie  licence
 under  Industries  (Development  and
 Regulation)  Act  and;  (it)  without  ob-
 taining  Price  approval  under  Drugs
 (Prices  Control)  Order,  1970.

 As  regards  the  violations  of  the
 provisions  cf  Foreign  Exchange  Regu-
 lation,  Act  by  the  above  said  three  (3)
 companies,  no  such  instance  has  come

 48  the  notice  of  this  Ministry,  However
 fie  ‘position  is  being  verified  further
 {rom  ‘the  ‘Ministry  of  Finance

 th)  ‘The  position  in  this:  regard  hes
 heen  explained  in  reply,  to  Lok  Sablra
 inetarred  Question  No.  2987  answered
 on  20-3-I078.

 “(ey  Does  not  arise

 APRIL'S,  L979

 5950,  हा  KISHORE  LAL;  Will  the”  -
 Minister.  of  PETROLEUM,  CHEME  _
 CALS  AND  FERTILIZERS  be  pleased  ore
 to  state

 (a)  how  and)  when  Government
 would  like  to  implement  the  Indust
 ries  Development  and  Regulation
 Act,  Essential  Commodities  “Act,
 FERA  and  Import  Trade  Control  Act,
 on  Mjs.  Pfizer  regarding  their  marke-
 ting  a  number  of  formulations  under
 Permission  Letters,  COB  Licences,
 Notification  No.  3/3/65  dated  27th
 May,  1909  registration  certificates
 etc.;  and

 (9)  will  Government  restrict.  this
 firm  to  its  original  licensed  capacity
 and  ask  for  refunding  the  aszets
 created  on  unauthorised  production,
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 provisions  of  Industries  (Developnient
 and  Regulation)  Act,  Essential  Com-
 modities  Act,  Foreign  Exchange  Regu-
 lation  Act  and  Imports  ano  -  Exports
 (Control)  Act  as  applicable  to  ether
 sectors  of  industry  are.  applicable  io
 all  the  concerned  unite  in  the  drug
 industry  (including  Pfizer)  also,

 (b)  The  policy  in  regard  to  excess
 production  by  drug  companies  ia  laid
 down  in  Paras  27  to  36  of  the  New
 Drug  Policy,  Action  in  respect  of  this
 firm  will  also  be  taken  in  .  accordance
 therewith.
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 (ay  the  names  of  the  items  and  the
 production:  indicated  and  the.  details
 of  the  outgoing  foreign  exchange  etc.;

 -  ry  whether  a  number  of  complaints
 have  been  received  against  Mis.
 Piser  for  their  violating  the  Import

 and  Essential  Commedities  Act;  and

 (a)  if  so,  what  steps  have  Govern-
 ment  taken  or  propose  to  take  against
 this  firm,  and  if  not,  reasons  therefor?

 ‘Written  Answers  230

 (SHRI  H.  N.  BAHUGUNA):  (a)
 (2)  Industrial  Licence  applications  re-
 ceived  from  M/s.  Pfizer.  are  pending
 ‘with  ihe  Government,

 (७)  The  requisite  details  are  fur-
 nished  in  the  Statement  enclosed.

 (ey  and  (ay.  The  requisite  informa-
 tion  thas  been  furnished  in  reply  i
 Lok  Sabha  Unstarred  Question  No,  oD
 being  answered  today  (3-4-1979),
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 Supply  of  Steel  to  Private  Trade

 5952.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  fo  state:

 (a)  the  quantum  of  supply  of  steel
 demanded  by  the  private  trade  under
 ,the  different  types  of  steel  and  the
 quantum  of  quota  allocations  fixed  by
 Government  under  the  categories  of
 pig  iron,  rerollable  materials,  bars,

 “rods  and  structurals,  CR  sheets  and
 GC  Grade;  and

 (b)  the  steps  taken  by  Government
 that  the  private  trade  does  not  misuse
 these  allocations  for  personal  benefit?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  The  pri-

 “vate  trade  has  remanded  that  different
 types  of  prime  steel  be  supplied  at
 percentages  ranging  from  5  per  cent  to
 50  per  cent  frem  out  of  the  receipts  in
 the  stockyards.  The  quantum  propose!
 to  be  supplied  to  trade  by  SAIL  for
 various  categories  is  given  below:--

 Pigtron  BY,

 Re-rollables  Nil

 Bars  &  Rods  t  108

 Structurals  5%

 CR  shects/coils  i  10%,
 re fo GG  sheets

 (b)  As  trade  is  free  to  sell  the
 materials  given  to  them,  the  questioa

 of  taking  steps  so  that  the  trade  does
 not  misuse  the  allocations  for  persenal
 benefit.  does  not  arise.

 Shifting  of  Headquarters  of  Public
 Undertakings  from  Metropolitan

 Cities

 5953.  SHRI  ,A.  R.  BADRI  NARAYAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  four  States  have  urged
 Union  Government  for  shifting  with-
 out  further  delay  the  head  offices  of
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 the  concerned  public  and  private
 undertakings  under  the  Ministry  from
 the  metrcpolitan  cities  to  their  res-
 pective  States;

 (b)  if  so,  whether  they  have  also
 demanded  the  conversion  cf  the  pre-
 sent  Central  Law  relating  to  the
 development  of  mines  and  minerals
 resources  into  a  State  Act;

 (c)  if  so,  the  names  of  the  States
 which  have  demanded  the  same;

 (d)  the  reaction  of  the  Union  Gov-
 ernment  thereon;  and

 (e)  the  main  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and  (a).
 Yes,  Sir.

 (ec)  Bihar,  Madhya  Pradesh,  Rajas-
 than  and  Orissa.

 (d)  and  (e).  For  the  following
 reasons  it  has  not  been  possible  to  ac-
 cept  these  suggestions s—

 (i)  Under  Section  7  of  the  Indian
 Companies  Act  it  is  the  legal  mght
 ef  the  shareholders  of  the  Cornpany
 to  decide  the  location  of  the  Regis-
 tered  Office,  or  any  subsequent
 change  thereto.

 (ii)  Any  amendment  to  the  Com-
 panies  Act,  providing  for  regulation
 of  the  location  of  registered  offices  of
 Companies,  cannot  be  reascenabiy
 related  to  “regulation  or  develop-
 ment  of  minerals.”  Therefore,  it
 would  not  be  justified  to  amend  the
 Companies  Act  for  the  purpose  sug-
 gested  by  the  State  Governments.

 (iii)  Several  Companies  are  carry-
 ing  out  mining  operations  fer  a
 variety  of  minerals  in  several  States.
 In  such  circumstances,  there  would
 be  practical  problems  of  adopting  a
 uniform  principle  for  locating  the
 registered  offices.

 (iv)  It  is  not  likely  that  any  signi-
 ficant  benefit  will  accrue  to  any
 State  by  the  shifting  of  the  register-
 ed  offices,  as  there  is  a  well  setiled
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 ‘the  revenue  collected  from  income

 *
 (vy  The  Mines  and  Minerals

 {Hegulation  and  Development)  Act,
 ‘1957  has  :been  enacted  under  Fntry
 54  of  the  Union  List  in  the  Seventh
 Schedule  of  the  Constitution.  .There-
 fore,  thig  cannot  be  converted  into
 a  State  Act.

 Exchange  of  Pelletized  Iron  Ore  for
 Sponge  Iron  with  Indonesia  or  DAE

 5954.  SHRI  M..-V,  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  A.  R.  BADRI  NARAYAN:

 SHRI  JANARDHANA  POOJ-
 ARY:

 “Will  the  Minister  of  STEEL  AND
 ‘MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  proposal
 ig  under  consideration  to  conclude  a
 Unk  deal  involving  export  of  pellatised
 fron  ore  in  exchange  for  sponge  iron
 with  Indonesia  or  the  United  Arab
 Emirates:

 (b)  if  so,  the  main  reasen  for  the
 game;  and

 .  (०)  whether  the  countries  have
 :  BgTeed  to  the  proposal?

 THE  MINISTER  OF  STEEL  AnD

 Yes,  Sir.

 iB)  In-order  to  meet  the  gap  between
 ;  the  ‘availability  of  metal  pained  and  the
 /  Pequlrement  of  min]  steel  plants  it
 hasbeen  considered  useful  to  Link,
 wherever  possible,  proposals.  for  ex-
 ‘port.of  iron  ore  pellets  from  India  with
 import  of  certain  quantities  of  sponge
 iron.  to,  India,

 APRIL  8  2979  nie

 MINES  (SHRI  BIJU  PATNAIK):  (a)

 been,  in  this:  regard:  but  ‘Burthe’

 have.yet  to  be  setiled.  The  UAH  -  pro
 posal  is  still  in  a  preliminary-stage,  nt

 ‘985.  भी  अवाराम..  =  :  मंया  =
 कौर  क्न्नारण  संक्षी  महू  बताने  की.  कृपा  करेंगे

 टि  हुवे कर  La
 eet

 weet  Cid

 सुविधाप्ों  का  धभाव  है  भौर  क्या
 घौर

 a)  इन  सुविधाशों  को  उपसब्ध  कराने  के
 र  हारा  क्या  कार्यवाही  की  गई  है?

 कूचना  बौर  प्रसारण  welt  (भी  साल  क््न्ग
 आडबानी)  :

 पि
 टेलीविजन  केसों  के  उचित

 संचालन  के  पर्यात  तकनीकी  सुविधाद्ों,
 कर्मचारियों,  भवनों  आाबि  की  RT  होती
 है  जो  उस  केसा  के  लिए  विशोजित  कार्यक्रमों  की
 माला  शौर  स्वकप  के  भ्रमुकष  हो।

 a)  इस  श्रमय  सात  दूरदर्शन  क्रेखों  में

 ्
 "  व्यवस्था  हैं  तथा  इसके  afefeer

 ae  प्रोडक्शन  केन
 ्

 ुशिब्ाधों
 सहित,  केत  के  स्थान  हैं

 i.  दिल्ली
 2  1... अ
 3.  औीनगर,
 4.  कशकत्ता
 Ss.  Aare

 os

 . हौद  बेस  प्रोदकर्शन  कैफ  कटक,  बिश्ती  तवा
 हैदराबाद  में  स्थित  हैं।  me



 aay

 tenga में  ro  कार्ड  वर  de  whew  fee  जागो

 5956.  थी  दमा  म  कांश्य  :  पया  पे्रोलियो
 MY  इसाप्रम  ौएं  उ्तरक्ष  मंत्री  यह  बताने  को

 कपा  करेंगे कि
 कक)  क्या  दिल्‍ली  में  कुकिंग  गैस  बनेकलन

 दमें  केलिये  सवस्बर,  दिसम्बर  io7a.  में  राशन
 कार्ड  पर  पंजोफरण  किया  गया  था  ;  और

 (स्व)  याद  हां,  तो.  किपतें  अ्तक्तियों  के  नाम
 ्  किये  गपे.  और  ६.  कब  लक  गैस  बित्ते  को
 संभावना  है.  1

 वैद्ोलियम,  र्लायन  ौर  उर्वरक  बंजी  (भी
 हेमबती  ह... अ  बहुगुणा]  (क)  जोड़ी,  दिल्ली
 में  कुकिंग  गैंस  फ़तक्शत  |  84  के  लिये  राजन  काई
 प्रधवा  आवास  का  प्रमाण  देते पर  पंजोकरण  किया
 गया  था।

 [ख)  पंडीकृत  किये  गये  अ्यक्ततियों  की  संख्या
 इस  प्रकार  Fo

 (i)  भारत  पैद्ोलिस्रम  कारपोरेशन

 नवम्बर,  L978  2952
 विसम्बर  i978  8128

 Ci)  इण्चियल  क्रायल  कारपोरेशल

 हिविसस्वर,  “78झौरफरगरी  i979 8  dre.  27
 गाख  (लगभग)  1

 पैट्रोलियम  मैस  (  ककिंग  मेस  )  के  उत्पादन
 के  लिये  हि:  |. ड
 isso-8!  के  बाद  से  तरल  पैड्रोलियम  ह... अ

 को  उपलब्धता  में  बुद्धि  होते  से  डीलरों के  पास  पड़ी गैस  कनक्तन  ह उ  लिये  पंजीक्ृत  व्यक्तितयों  की

 क  म़्णे
 को  शीघ्र  निपटाने  की  शाला  को

 जाते

 Study  by.  MRT'P.  Commision  on  Large
 Industrial  Howees

 5957.  SHRI  ्  A.  RAJAN:  Will  the.
 Mivister  of  LAW,  JUSTICE.  AND  COM
 PANY  AFFAIRS  be  pleased  to  state

 (a)  whether  the  MRTP  commission
 has  started  ry  studly  ‘on’  the  ‘growth  of
 large  industrial:  houses  in  the  country;

 ५०)  Sf  go,  the:  detalts  -theredt?

 SSRI  8.७  PATIL):  ao3y  No,  Bir.
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 ‘The  MRETP  Commission  hag  not  esth-
 menced  any  stiidy  on  the  growth  of
 large  industrial  heuses  in  the  country.
 However,  such  of.  the  proposals.  under
 Sections  2,  22  and  23  of  the  MRTP
 Act,  relating  to  expansion  of  under-
 takings,  establishment  of  ‘new  under-
 takings,  merger,  amalgamation  and
 takeover,  as  are  referred  by  the  Cen+
 tral  Government  for  enquiry  to  the’
 Commission,  are  being  enquired  into
 and  reported  ‘upon  by  them.

 {b)  Does  not  arise.

 विकेट  बचों  का  झांखों  देखा  हाल  असारित  करने  का

 ञ्  हो
 क्या 5958.  थे  न

 ु  की  कृपा  करेंगे  कि site  ware  मंत्रों  यह

 (क)  क्या  चिकट  जैसे कछ  खेलों के  मैचों  का
 बांधों  देखा  हाल  भ्रस्तारित  करने का

 '  समय  ऐसा
 होता  है  जय  कर्मचारी  कार्यालयों)  में  काम  पर

 बौर  छात्र  तथा  श्रध्यापक  स्कस  काखेजों में

 (खा)  क्या  यह  सच  है  कि  कमेंट्री  के  दौरान
 वे कायालिय  के  कामपर  झौर  अपने  भ्रध्ययन

 1" शोरकोई  ध्यान  नहीं  द््ले  और
 परिणास स्वं को  ध्यान  पूर्वक  सुनत ेहै.  ज़िस  के  परिकास  स्वरूप

 *

 कार्पतिय  के  काम  झौर
 मम्यवन

 का  नुमसात

 (3)  क्या  सरकार  का  विचार  'बमैट  dt"  के
 समय  में  परिवर्तन  कनेर  या  उसकी  अवधि
 कम  करने  का  है  जिससे  काम  करने  के  समय
 कोई  aera  cd  a

 सूचता और  nares  मंत्री  (ओ  ce  =
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 Appointment  of  2  Cammittes  to  go.
 inte  the  working  of  the  Fower

 ‘05.  SHRI'R.  V.  SWAMINATHAN

 |-- 1:16  P.  RAJAGOPAL
 NAIDU:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 ‘to  go  into  working  of  the  power
 supply  industry  in  the  country;

 (>)  if  so,  when  was  this  Committee
 set  Up;

 {ce}  and  who  were  its  members;

 (a)  whether  any  time  limit  for
 subiiitting  the  report  has  been  put  on
 the  Committee;  and

 (e)  if  ~,  when  the  Committee  is
 ‘Likely  to  submit  its  report?

 THE  MINISTER  OF  ENERGY  (SHRI
 Pp  RAMACHANDRAN):  (a)  Yes,  Sir:

 (७)  ‘On  2tth  November,  ‘1978.

 (९)  ‘The  following  are  the  members
 --Of  the  Committee.

 i.  Shri  V.  6.  Hajadhyakeha,  Mem-
 ‘ber,  Planning  Commission

 2)  Stet  N.B.  Prasad,  Secretary.
 Department  of  Power.

 3.  8hrl  s  N.  Roy,  Chairman,  Cen-
 शस्य  Blectrisity  Authority

 “de  Shri  J.C.  Shah,  \Chainman,
 Gujeret  State  Electricity  Bosrd.

 7
 pes

 Be  Str,
 State  lectrisity  Bowed.

 SOP.  State

 a  Dr.  NW.  Tata  Rav,  Chainman,
 Meciricity

 मे,  Bhargava,  Chairman

 Director,  Tata  Blectricity.  Company.
 10,  Dr.  K,  V.  Raghavan,  ’

 and  Managing  Director,  Engineers’.
 (Mdia)  Ltd,  ०

 li  Shri  Muthuewamy  Gounder,
 Preaident,  Tamil  Nadu  State  Agrieu}-:
 turists’  Association,

 (ay  ‘Yes,  Sir,

 (e)  The  Committee  will  submit  its
 report  in  a  period  of  i2  months.

 Employees  in  MRS.  Port  Biair  not
 ooniens

 BHAKTA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  DE-
 FENCE  be  pleased  to  state;

 (a)  whether  a  large  number  of  Task

 untied  personnel  was  formed  dar  e2-
 eoutien.  of  Delenoe  works  in  Bort  dials,



 adjustment  and  availability  of  Vacsn-
 cies.

 Qbhacre

 28958

 55

 868४६

 ४घच583

 as

 ae

 a4  Lear  OD

 Master  Tradeamen
 Machinist  Wood  Worker.
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 Frequent  Power  Failures  at  Port  Blair in  Andaman  and  Nicobar  Islands

 -596l,  SHRI
 BHAETA:  Will  the  Minister  of
 ENERGY  be  pleased  to.  state

 {a)  whether  Government  are  aware
 of  about  the  continuous  power  failures
 at  Port  Blair  in  Andaman  and  Nicobar
 Islands  causing  tremendous  hardship
 to  the  people  and  if  30,  the  reasons  in
 details  and  the  remedial  measures
 taken  thereof;

 (b)  whether  Electricity  is  provided
 to  Government  Quarters  and  Clube
 whereas  College  and  School  Hostels
 were  kept  in  load  sheding  zones;  and

 {c)  whether  Government  are  aware
 of.  about  any  students  demonstration
 for  failure  to  provide  power  when
 examinations  are  due  and  if  so,  what
 are  the  details  and  action  taken?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 Power  shortages  during  the  peak
 hourg  have  occurred  at  Port  Blair  in
 Andaman  &  Nicobar  Islands  on  ac-
 count  of  forced  outage  of  two  diesel
 generation  sets,  Efforts  are  being
 made  to  commission  the  two  diesel
 enerating  sets  on  a  priority.  basis.

 To  augment  the  generating  capacity
 two  new  .  diescl  generating  sets  of
 ‘889.  Kw  each  capacity  are  being  im-

 sionad  within  a  year.  Action  hes  also
 been  initiated  to  procure  a  third  die-
 sel.  generating  set  of  880  KW  capa-
 city,  for  which  an  indent  bes  been
 placed  on.  the  Directorate  General  of

 APRIL  8,  970

 “tration  of  Andaman  &  ‘Nicobsr

 MANORANJAN
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 {o)  The  ‘Unton  Terzitory:  Adminis

 have  informed,  that  the  stutlents  of
 Government’  College,  Port  ‘Blair:  had.
 resorted  to  demonstration  to  “protest”
 against  the  irregular  supply  of  elac--
 tricity.  Steps  have  been  taken  to  en-
 sure  uninterrupted  supply  of  electri-
 City,  to  the  hostels  with  effect  from
 ist  March,  1978

 Mineral  Ore  Deposits  in  Chhota  Nagpur,
 Bikar

 5962.  SHRI  HALIMUDDIN
 AHMED:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to

 (a)  whether  huge  stock  of  mineral
 ore  deposits  have  been  found  in  Bihar
 in  general  and  Chhota  Nagpur  area  in
 particular  by  G.S.L;

 (b)  if  so,  the  details  thereof;  and

 rE  ge
 46

 I  if
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 -  Shortage  of  S0dg  Ash  and  Sodium

 AHMED:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  small  scale  industries  are  facing
 acute  shortage  of  Soda  Ash,  Sodium
 Nitrate  etc.  ;—

 (byowhether  Indian.  Chemical  Mer-
 chants  and  Manufacturers  Association.
 Caleutta  have  drawn  the  attention  of
 Government  to  the  problem:  and

 {c)  ॥  so,  the  steps  taken  by  Govern-
 ment  there?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS:
 (SHRI  H  N:  -BAHUGUNA)  (a)
 Yes,  Sir,  Government  is  aware  of
 the  shortage  of  Soda  Ash  in  the  indi-

 (ey  There  is.  no  statutory.  control
 over  the  distribution  and.  pricing  of
 Soda.  Ash.  However,  with  a  view  to

 Written  Answers  246

 (il)  Customs  duty  bag  been  re-
 duced  from  75  per  cent  to  5°  per

 Soda  Ash;

 |  है

 टं

 88

 है

 *

 प्
 ,
 i  pod  ;

 y

 Pree
 et

 (a)  the  details  of  the  units  of  re.
 which  are  under  the  corporetion;.-
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 THE  MINISTER  OF  PETROLEUM,  “

 CHEMICALS  AND  FERTILIZERS

 (SHRI  H,  N,  BAHUGUNA):)  (a)
 The  Fertilizer  Corporation  of  India

 APRIL  3,  979  Writter  Answers  248

 ang  the  National  Fertilizers  Limited
 have  been  re-organised  into  the  fol-

 lowing  five  companies  with  effect
 from  -4-978:—

 Name  of  Company  Units/Di*  isions

 :  Fertilizer  Coprn.  of  India,  Limited

 2.  National-Fertilizers:  Ltd:

 3.  Hindustan  Fertilizer  Corporation  Limited

 4.  Rashtriya  Chemicals  atid  Fertilizers  Limited

 Be  Fertilizer  (P&D)  India  Ltd.

 Sindri  (including  Sindri  Modernisation
 and  Sindri  Rationalisation),  Gorakhpur,
 Talcher,  Ramagundam  and  Korba.

 Nangal,  Bhatinda  and  Panipat.

 Namrup,  Haldia;  Barauni  and  Durgapur.

 All  units  of  Trombay  and  the  gas  based
 plants  in  the  South  of  Bombay.

 P&D  Division  of  the  FCI.

 (9)  ang  (ce).  The  question  of  shift-
 ing  the  Head-quarters  of  Fertilizer
 Companies  which  are  at  present
 located  in  Delhi  is  under  examina-
 tion.

 Jet  crash  in  Contai  Sub-division  of
 West  Bengal

 5965.  PROFESSOR  SAMAR  GUHA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  recently  a  jet  aircraft

 flying  from  Kalaikunda  sector  crashed
 in  the  Contai  Sub-division  area  of
 West  Bengal;

 (b)  if  so,  facts  about  the  crash  and
 the  losses  of  lives,  and  properties
 résulted  thereof;  and

 (c)  steps  taken  for  giving  proper
 compensation  fo  the  affected  persons?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEF  ENCE  (SHRI
 JAGJIVAN  RAM):  (ay  to  (०).
 There  was  a  flying  accident  in  the

 general  areg  in  Eastern  Air  Com-
 mand  in  which  unfortunately,  the

 pilot  of  the  aircraft  was  killed,  A
 Court  of  Inquiry  has  been  constitu-
 teq  to  investigate  into  the  matter:

 and  its  report  is  awaited  Necéssary
 action  for  the  payment  of  compensa-
 tion  to  the  next-of-kin  of  the  pilot
 hag  been  initiated.

 P.LB.  Coverage  of  Central  Minister's
 visits  to  Calcutta  and  Madras

 5966.  SHRI  SACHINDRA  LAL
 SINGHA;  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleaseg  to  state?!

 (a)  details  of  the  coverage  of  the
 Central:  Ministers’  visits  to  the  States
 by’  the’  Caleufta  and  Madras’  P.I.B.  dur-
 ing.  the’  last  three  years,  date-wise;

 (b)  thé  names  of  the  news  dailies  and
 weeklies-  informed’  about  the  Central
 Ministers’  visits  om  each  occasion  by
 P.E.B.’s;

 (c)  whether  it  is  a  fact  that  most  of
 the  visits  of  the  Central  Ministers  are
 ignored  by  the  officials  of  P.I.B.  Calcut-
 ta  and  Madras;

 (d)  if  so,  the  detailed  reason  thereof:
 and

 (e)  the  details  of  the  action  taken  by
 these  P.I.B.‘s  to  arrange  meeting  of  ‘he
 visiting  Central  Ministers  with-  the
 local.  language.  press  up-to-date?
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 Re-organisation  of  Central  Electricity
 uthority
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 5967,  SHRI  8,  R.  DAMANI:°  Wil
 the  Minister  of  ENERGY  be  Pp
 to  state:
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 oe  {b)  what  would  be  the  advantage

 Four  Thermal  Power  Station  Personne!



 “The  Central  Bievtricity
 Authority  whieh

 ‘amelie
 is  8  statutory  orga-

 nisation.  constituted  under  the  Elec
 tricity  (Supply)  Act,  948  has  been
 strengthened  to  enable  it  to  discharge
 itg  responsibilities  in  the  sphere  of
 planning,  hydro  and  thermal  power
 development,  .monitoring  the  opera-
 tion.  of  power  plants  and  construction
 of  power  projects  and  techno-econo-
 mic  appraisal  of  power  projects,  In
 the  Budge;  Estimates  1979-60  provi-
 sion  has  been  made  for  the  reorga-
 nisation  of  the  four  thermal  power
 institutes,  set  up  by  the  Central
 Electricity  Authority,  into  an  auto-
 nomous  society.  The  Thermal  Power
 Station  Personnel  Institytegs  have
 been  re-orgeniseg  into  an  autonomous
 society  since  their  present  form  of
 management  as  a  government  de-

 ‘partment  inhibits  fiewility  of  ope-
 ration,  The  society  will  function.  as
 an  apex  national  body  for  fulfilling
 the  training.  requirements  of  the
 power  sector  in  the  country  by  co-
 ordinsting  the  training  programme
 of  the  various  utilities  and  supple-
 menting  the  same  with  its  own  train-
 ing  activities:  The  society.  will  func-
 tion  through  a  Governing  Council
 which  will  have  broad-based  -repre-
 sentation,  including  ...persons.  from
 allie  fleids  ang  disciplines  and  re-
 presentatives  the.  Ministry  —  of
 Energy,  and  Central  Electri-
 City  Authority,

 (ey  Geo-thermat  investigations  are
 planned  to  be’  ‘continued  during ‘1979-80  in  two  areas  viz  (i)  Puga
 Veliey  in,  Ledakk  (JéK)  and
 (ily  ह.  Kui
 i  sine

 alley  in  Kulu  District

 lu  Wetton:  Aunwers
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 “Revised  Estimates  to  the  tune  of  Rea.
 ‘6.01  crores:  for.  thé.  year  I978-72  and
 the  reasons  for  slow  progress;  and

 “@b)  the  detail  in  respect  of.  the
 New  projects  which  -will  be  taken  up
 during  the  next  year,  Le.  ‘1979-807

 “THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS  AND
 SCIENCE  AND  TECHNOLOGY
 (PROF.  SHER  SINGH):  (a)  The  de-
 crease  in  expenditure  jg  mainly  due
 to  delay  in  receipt  and  installstion  of
 machines,  involvement  of  design
 changeg  and  judicious  utilisation  of
 available  resources,  It  is  not  in  pub-
 lic  interest  to  disclose  the  names  of
 the  projects

 {by  Work  on  the  Jaguar  Project
 will  commence  during  i979-30.

 Purchase  of  Crade  Of

 5969,  SHRI  8.  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILICERS
 be  pleased  to  state

 (a)  how  much  quantity  of  crude  oil
 had  to  be  purchased  at  a  higher  price
 than  the  official  OPEC  price  and  the
 financial  implications  thereof,  during
 the  current  calendar  year;

 (b)  whether  the  Soviet  offer  for
 the  additional  suppty  of  crude.  oil.
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 tonnes  of  crude  oil  has  been  purchas-
 ed  by  the  Indian  Oil  Corporation  at
 prices  higher  than  the  official  OPEC
 prices  from  Iraq  National  Oil  Com-
 pany  and  Qatar  General  Petroleum
 Company,  It  would  not  be  in  the
 commercial  interest  of  the  Indian  Oil
 Corporation  as  also  contrary  ६6  in-
 ternational  practices  to  disclose  fur-
 ther  details.

 (b)  The  likely  supply  of  an  addi-
 tional  quantity  of  0.6  million  tonnes
 from  USSR  during  979  woulg  go
 towards  bridging  the  gap  between
 requirements  and  the  existing  firm
 arrangements.  Further  arrangements
 for  covering  the  remaining  require-
 ments  of  imported  crude  oil  are  under
 different  stages  of  negotiations.

 (c)  This  aspect  of  the  question  is
 yet  to  be  finalized.

 Manufacture  of  Aircraft  bearings

 5970,  SHRI  SARAT  KAR:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleaseq  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  manufacture  in  India  aircraft
 bearings  which  is  a  wholly  imported
 item;

 (b)  whether  the  Hindustan  Aero-
 nautics  has  approved  any  project
 technical  specifications  in  this  regard;
 and

 (c)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE  DE-
 PARTMENTS  OF  ATOMIC  ENER-
 GY,  ELECTRONICS  AND  SCIENCE
 AND  TECHNOLOGY  (PROF.  SHER
 SINGH):  (a):  Yes,  Sir.

 <b)  No,  Sir,

 (c)  Does  not  arise,
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 Claims  of  Coal  Dealers  pending
 Settlement  with  Coal  India  Lid.

 5971.  SHRI  SARAT  KAR:  Wi
 the  Minister  of  ENERGY  be  pleas
 to  state:  4

 (a)  whether  there  are  large  num-
 ber  of  cases  of  claims  of  coal  dealer
 which  are  pending  gettlement  with
 the  Coal  India  Ltd.,  for  several  years;

 (b)  if  so,  the  number  of  a
 and  the  amount  involved  and  since
 when;  and

 (c)  the  time  by  when  the  claims  are’
 likely  to  be  settled?  |

 THE  MINISTER  OF  STATE  IN”
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b),  There  are  about  485  claimants.
 Claims  for  g  total  amount  of  about
 Rs,  79.50  lakhs  are  pending  settlement
 with  the  Coal  India  Limited,  These
 claims  relate  to  different  periods,
 some  from  1973-74  onwards.

 (c)  Necessary  steps  are  being
 taken  by  the  Coal  companies  to  settie
 the  claims  of  the  dealers  as  early
 as  possible.  In  the  Eastern  Coalfields
 Limited,  where  the  number  of  claims
 is  large,  a  separate  cell  has  been
 set  up  for  speedy  settlement,

 Slackness  in  Extracting  Coal  from
 Lalmatia-Hoora  Coal  Mines  of  E.C.L.

 ‘5972,  DR  RAMJI  SINGH:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  coal  is  available  in
 adequate  quantity  in  Lalmatia-Hoora
 coal  mines  of  Eastern  Coal  Fields;

 (b)  if  so,  the  reasons  for  slackness
 in  extracting  coal  there;

 (c)  the  number  of  workers  work-
 ing  in  these  mines  at  present  as  also
 their  number  0  years  before;  and

 (d)  whether  Government  will  start
 work  in  other  mines  also  and  give
 employment  to  those  workers  _  first
 who  were  earlier  removed  from
 service?



 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  ENERGY  (SHRI

 JANESHWAR  MISHRA):  (a)  to  (d).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Legal  Aid  for  under  trials

 5973.  SHRI  8  R,  REDDY:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pieased  to
 state:  em

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  make  any  provision  for  giv-
 ing  legal  aid  to  the  under  trials,
 undergoing  long  terms  of  confinement
 in  jails;  and

 (b)  if  so,  the  total  number  of  cases
 and  cases  involving  women  and  child-
 ren  separately  in  which  such  legal

 aid  was  sought  during  the  past  three
 years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISI[RY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 Yes,  Sir.  The  Report  of  the  Expert
 Committee  on  Legal  Aid  entitled
 “Processual  Justice  to  the  people”
 made  certain  recommendations  on
 pre-trial  aiq  in  ‘Chapter  7.  The
 above  Report  and  the  Report  of  the
 Bhagwati  Committee  on  National
 Juridicare  ig  being  processed  for  im-
 plementation,

 (b)  As  the  Government  is  yet  to
 take  ६  decision  on  the  above  Report
 this  question  does  not  arise.

 Sale  of  Old  Jeeps,  Trucks  and  Yanks

 5974,  SHRI  K,  MALLANNA:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state  the  procedure  Gov-

 ‘ernment  have  adopted  for  the  sale
 of  old  jeeps,  trucks  and  tanks?
 9i9  LS  9.
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  Jeeps  and
 truks,  which  are  surplus  to  Army’s
 requirements,  are  handed  over  to
 Director  General  Supply  and  Dis-
 posals  for  public  auction.  Jeeps  are
 also  issued  to  MPs,  MLAs  and  MLCs.
 Trucks  and  jeeps  are  also  issued  to
 Charitable/Welfare/Educational  Insti-
 tutions  and  Ex-Servicemen,  their
 widows  and  Cooperative  Societies  for
 Ex-Servicemen,

 When  tanks  are  surplus  to  Defence
 requirements  ang  are  rendered  un-
 serviceable,  they  are  stripped  of  all
 useful  parts  and  security  items  and
 sold  either  through  public  auction,
 or  by  inviting  tenders,  or  through
 negotiations  after  mutilation  in  ac-
 cordance  with  the  security  instruc-
 tions.

 Increase  in  price  of  Petro]  and  Pe-
 troleum  Products

 5975.  SHRI  K.  MALLANNA:
 SHRI  VASANT  SATHE:
 SHRI  VIJAY  KUMAR  N.,

 PATIL:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  is  drawn  to  the  ‘Times  of  India’
 dated  the  0th  March,  979  that  ano-
 ther  increase  in  the  price  of  petrol
 and  other  petroleum  products  has
 become  inevitable  because  of  the  un-
 expected  increase  in  the  payment  for
 imported  crude;  and

 (b)  whether  Government  propose  to
 raise  prices  so  soon  after  the  big  duty
 increases  on  petrol,  kerosene  and
 high  speed  diesel  levieq  in  the  re-
 cent  budget?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N/  BAHUGUNA):  (a)
 Yes,  Sir.
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 (b)  The  Organisation  of  Petroleum
 Exporting  Countries  have  decideq  on
 a  further  increase  in  the  prices  of
 crude  oil  with  effect  from  1-4-1979.

 Every  aspect  of  the  situation  aris-
 ing  out  of  the  price  hike®is  being
 examineqd  by  the  Government  in
 consultation  with  the  oil  companies,

 Adverse  effect  of  Computer  in  Bharat
 Electronic,  Ltd.

 5976.  SHRI  K.  MALLANNA:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  realises
 that  a  computer  set  up  recently  in-
 troduced  in  the  Bharat  Electronics
 Ltd.,  hag  adversely  affected  employ-
 ment  opportunities;

 (b)  if  so,  to  what  extent;

 (c)  whether  Government  contem-
 plate  to  introduce  similar  computer
 set  up  in  the  other  defence  produc-
 tion  units  also;  and

 (d)  if  so,  the  names  of  such  units
 along  with  their  costs?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS  AND
 SCEINCE  AND  TECHNOLOGY
 (PROF,  SHER  SINGH):  (a)  and
 (b).  A  computer  has  been  set  up  in
 Bharat  Electronics  Ltd,  primarily  for
 achieving  better  inventory  control
 and  as  an  aid  for  production  plan-
 ning,  There  has  been  no  retrench-
 ment  or  adverse  effect  on  employ-
 ment  opportunities  as  ६  result  of  the
 introduction  of  the  computer,

 (९)  and  (d).  Government  have
 approved  a  proposal  for  introduction
 of  computers  in  Hindustan  Aeronau-
 tics  Ltd,  at  a  cost  of  approximately
 Rs.  4.5  crores,  Such  a  facility  may
 be  provided  in  other  undertakings
 also  88  and  when  required,
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 Pilferage  or  Theft  of  Fertilizers  from
 "Fertilizer  Factories

 5977.  SHRI  K,  MALLANNA:  Will
 the  Minister  of  PETROLE
 CHEMICALS  AND  FERTILIZERS
 pleaseg  to  state:

 (a)  whether  there  has  been  any
 loss  suffered  by  way  of  pilferage  or
 theft  of  fertilizers  from  fertilizer  fac
 tories  and  Government  stores  during
 last  two  years;  ४

 (b)  if  so,  the  details  thereof;  and  —

 (c)  the  steps  Government  have
 taken  to  tighten  security  measures  to
 prevent  such  recurring  losses,  pilfe-
 rages?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  None  of  the  major  fertilizer
 factories  suffered  any  losses  due  to
 pilferage  or  theft  of  fertilizers  from
 the  factory  premises  during  the  years
 1976-77  and  1977-78,  In  certain
 cases,  pilferages  have  occurred
 while  in  transit  from  the  factory  pre-
 mises  to  the  consuming  centres  or
 from  stocks  maintained  in  godowns
 outside  the  factories  in  different
 places  for  which  due  compensation
 has  been  obtaineq  or  is  being  ob-
 tained  either  from  the  Railways,
 Insurance  Companies  or  from  the
 warehousing  Corporations.  In  the
 case  Of  the  Barauni  fertilizer  factory,
 however,  there  hag  been  a  loss  of
 20  bags  of  fertilizers  costing  about  Rs.
 400  during  1977-78  due  to  pilferage
 from  the  railway  sidings  from  loaded
 Railway  wagons,

 In  so  far  as  imported  fertilizers
 are  concerned,  handled  by  the  Food
 Corporation  of  India,  the  loss  suffer-
 ed  due  to  pilferage  or  theft  which
 had  to.  be  written  off  or  is  in  the
 process  of  being  written  off  in  these
 years  amounted  tg  about  Rs.  45,
 Cases  of  thefts/pilferages  of  an  ap-
 proximate  value  of  Rs,  1,07,130  are,
 however,  under  investigation  to  see



 ether  any  responsibility  could  be
 ed  for  the  losses  and  whether  eny

 mt  could  be  recovered,  ‘The
 t  amount  which  might  have  to

 written  off  from  the  losses  refer-
 d  to  cannot  be  assesseg  at  this  stage,

 ९)  The  following  security  mea-
 wes  are  taken  by  the  fertilizer
 mpanies  to  avoid  pilferages/thefts,

 _  (i)  Storing  of  fertilizers  in  well-
 orotected  silos,

 (ii)  Round  the  clock  watch  by

 (iii)  Providing  pucca  perimeter
 Wall  or  fencing  around  the  factory

 (iv)  Despatching  the  fertilizers
 from  the  factory  only  in  bagged

 0  duly  weighed  and  stitched.

 (v)  Conducting  surprise  checks.

 (vi)  Regular  physical  verification
 of  stocks;  and

 vii)  By  intensive  patrolling  of
 e  railway  yard  at  night  when
 ded  wagons  await  movement  to

 utstations,

 In  the  case  of  imported  fertilizers
 dled  by  the  Food  Corporation  of

 dia,  the  following  security  measures
 taken,

 (i)  By  storing  fertilizer,  in  most
 ses  in  the  godowns  of  the  State
 arehousing  Corporations  or  Cen-

 Warehousing  Corporation  where
 there  are  adequate  security  arrange-

 ts.

 ii)  In  the  case  of  godowns  of
 sod  Corporation  of  India  by’  pro-
 ding  round  the  clock  watch  and

 ward  duty.

 i)  By  ensuring  surprise  checks
 regular  inspections.
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 रक्षा  कर्मचारियों  हारा  छुट्टी  न  लिए  जाने  पर  उन्हें
 अतिरिवत  वेहन  दिया  जाना

 5978.  श्री  ईश्वर  चोधरी  :  क्‍या  उप  प्रधान
 मंत्री  तथा  रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे
 कि

 (क)  क्‍या  सरकार  ने  ऐसा  कोई  निर्णय  लिया
 है  कि  उन  रक्षा  कर्मचारियों  को  60  दिन  की
 छुट्टी  के  लिये  श्रतिरिक्‍त  बेतन  दिया  जायेगा  जो
 इसको  नहीं  लेते  हैं  1

 (ख)  यदिहां,  तो  क्या  सरकार  इसको  संशोधित
 करने  के  लिए  कार्यवाही  करेगी  और प्रत्येक  (जवान)
 के  लिए  तीन  वर्ष  में  कम  से  कम  एक  बार  छुट्टी
 पर  जाने  की  व्यवस्था  को  अनिवार्य  बनायेगी  ताकि
 वह  सैनिक  होने  के  नाते  कुछ  समय  के  लिये
 छुट्टी  पर  जाये  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 ?

 उप  प्रधान  मंत्री  तथा  रक्षा  मंत्री  (श्री  जगजीवन
 ):  (क)  से  (ग).  छट्टियों  के  बदले  नकद

 राशि  देने  की  रियायत  सभी  कामिकों  को  केवल  एक
 बार  सेवानिवृत्ति  के समय  दीजाती  है  L  यह
 रियायत  उस  कैलैंडर  वर्ष  में  न  ली  गई  छुटिटयों
 के  अनुसार  निम्नलिखित  रूप  से  दी  जाती  है  ic

 (क)  अफसर  60  दिन

 (ख)  अफसर  रैंक  से  नीचे  के  कामिक

 (i)  पिछले  कैलेंडर  वर्ष  की  कोई  भी  वार्षिक  छुट्टी
 जमा  न  करने  वाले  कार्मिकों  के  मामले  में
 60  दिन  ।

 (ii)  जिन  भारतीय  अधिवास  के  कार्मिकों  ने
 अपने  खाते  में  पिछले  वर्ष  की  छटिटयां
 जमा  की  हैं  उन  के  मामले में  90  दिन  ।

 (iii)  जिन  नेपाल  अधिवास  के  कार्मिकों  ने
 अपने  खाते  में  पिछले  वर्ष  की  छूदट््टयां
 जमा  की  हैं  उन  के  मामले  में  20
 दिन  ।

 आमतौर  से,  शांतिकाल  में  यह  सुनिश्चित
 करने  के  लिछ्  परा  प्रयत्त  किया  जाता  है  कि  सभी
 कामिक  वर्ष  के  अन्दर  अपनी  पूरी  वाधिक  छट्टियां
 ले  लें,  परन्तु  कुछ  ऐसे  मामले  हो  सकते  हैं,  जिन  में
 सेवा  की  अनिवार्यता  के  कारण  'बाधिक  छ्ट्टियों
 का  पूरा  कोटा  मंजूर  नहीं  कियाजा  सका  हो।

 अफसरों  के  मामले  में,  न  ली  गई  छ्ट्रियां  वर्ष
 की  समाप्ति  पर  खत्म  हो  जाती हैं  ।  जिन  अन्य
 @  ने  वर्ष  के  दौरान  अपनी  वार्षिक  छुट्टियां  नहीं  लीं
 हैं  वे  अगले  कैलेंडर  वर्ष  में  अपनी  अधिकतम  90
 दिनों  (गोरखा  के  मामलों  में  i20  दिन)  की
 संचित  छुटिटयां  ले  सकते  हैं।

 9
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 Number  of  Female  Workers  in  the
 Bharat  Coking  Coal  Limited

 5979.  SHRI  A,  K,  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state;

 (a)  number  of  the  female  workers
 on  roll  both  in  casual  and  ,perma-
 nent  and  male  to  female  ratio  in  the
 B.C.C.L.  for  the  last  five  years,
 break  up  in  detaily  for  each  year;

 (b)  whether  it  is  a  fact  that  by  se-
 ries  of  circulars  female  workers  have
 been  discriminated  resulting  in  a  large
 scale  substitution  of  female  by  male
 workmen,  if  so,  number  of  such  cir-
 cularg  with  details;

 (c)  whether  such  policy  is  against
 the  Constitution  guaranteeing  equal
 right  and  opportunity  to  male  and
 female  in  all  sphere;  and

 (d)  if  so,  steps  taken  to  correct  the
 injustice  done  to  the  female  workers
 in  the  BCCL  due  to  its  anti-women
 policy?  |

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):
 (a)  to  (d),  The  information  is.  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Guideline,  for  appointments  of  Direc-
 tors  of  Companies

 5980.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be
 pleased  to  refer  to  the  answer  given
 to  Unstarred  Question  No,  45  on  20th
 February,  979  regarding  appoint-
 ment  of  Managing  and  wholetime
 Directors  in  Public  Limited  Compa-
 Nies  ang  state:

 (a)
 '
 whether  any  guidelines,  if  not

 universally  applicable  standards  as
 stated  in  answer  to  (d)  are  followed
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 in  considering  the  matters  of  approval
 or  disapproval  of  appointments  of
 Managing  and  whole  time  directors  of
 companies;

 (b)  whether  the  decision  is  made
 on  the  basis  of  any  objective  stand-
 ards,  for  which  uniform  facts  are
 elected  from  every  applicant  com-
 pany;  and

 (c)  which  is  the  authority  Board
 or  officer  that  comes  to  an  opinion
 that  a  particular  Managing  Director
 is  or  ig  not  a  fit  and  proper  person?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  to
 (c),  According  to  the  rules  framed

 by  the  Government  proposals  for
 appointment  or  reappointment  of
 Managing  and  Wholetime  Directors
 of  public  limited  companies,  or  pri-
 vate  limited  companies  which  are
 subsidiaries  of  public  companies,  are
 required  to  be  made  in  a  prescribed
 form  wherein  particularg  like  nature
 and  form  of  the  existing  manage-
 ment,  reasons  for  the  _  proposal,
 nature  of  the  services  rendereg  by

 the  Managing/wholetime  Director
 etc.  are  called  for.  The  proposals
 should  be  justifieq  having  regarg  to
 the’  size  and  functions  of  the  com-
 pany,  and.  the  responsibilities  and
 duties  to  be  assigned  to  the  Manag-
 ing/Wholetime  Directors  ang  the
 proposals  are  approved  if  they  are
 shown  to  be  in  the  interest  of  they
 company.  Sub-section  (3)  of  sec-
 tion  269  specifically  provides  that
 the  Central  Government  shall  not
 accord  its  approval  unless  it  is  satis-
 fied  that  the  proposed  Managing  or
 Wholetime  Director  of  the  company
 is,  in  its  opinion  a  fit  and  proper  per-
 son  to  be  appointed  ag  such  are  that
 the  appointment  of  such  person  is_
 not  against  the  public  interest,  Each
 case  is  thus  considered  on  its  merits
 by  the  Central  Government  keeping

 in  view  the  policy  indicated  above
 and  the  provisions  of  Section  269  of
 the  Companies  Act,  1956.

 न
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 प्राकाशवाणो  शौर  दूरदर्शन  में  नेताजी  सुभाष  चन्द्र  बोस
 .  के  बारे  में  कार्यक्रम

 ी

 598i.  श्री  लालजी  भाई  :  क्या  सूचना  श्रौर
 सारण  मंत्री  यह  बताते  की  कृपा  करेंगेकि  :

 (क)  गत  तीत  वर्षों  कं  दौरान  दूरदर्शन  और
 प्राकाशवाणी  से  पथक-पृथक  नेताजी  सुभाष  चन्द्र
 सिं  के  बारे  म॑  कितने  कार्यक्रम  प्रसारित  किये

 ;  और

 (खि)  इस  सम्बन्ध  में  ब्यौरा  क्‍या  है  ,?

 सूचना  शौर  प्रसारण  मंत्री  (श्री  लाल  कृष्ण

 ब्रॉडवाणी)  :  (क)  ai979%  दौरान
 एयार  सेवा  प्रभाग  सहित  आकाशवाणी  से

 नेताजी  सुभाष  चन्द्र  बोस  की  32  जयन्ती  के
 बंध  गे  विभिन्न  रूपों  में  307  कार्यक्रम

 भ्रम  क्यें  गए  और  दूरदर्शन  से

 Bez?  978  और  979  वर्षों  के  दौरान
 88  कार्यक्रम  टैलीकास्ट  क्ये  गए  (ht  1977

 और  978  वर्षों  के  लिए  आकाशवाणी  के  तैयार

 आंकड़े  उपलब्ध  नहीं  हैं  और  देश  के  ग्राकाश-
 वाणी  के  सभी  केन्द्रों  से  आंकड़े  एकत्नित  किये  जा

 हैं  और  यथा  समय  सदन  की  मेज  पर  रख
 दिये  जायेंगे  ।

 (ख)  979  में  आकाशवाणी  द्वारा  प्रसारित

 किए  गए  कार्यक्रमों  शौर  «=6977,  978  और
 979  के  दोरान  दूरदर्शन  द्वारा  टेलीकास्ट  किए
 गए  कार्यक्रमों  क ेविवरण  ii  te  2  में  दिये  गए

 हैं,  जो  सभा  पटल  पर  रख  दिया  गया  है  1  ग्रन्था-
 लय  में  रखा  गया  ।  देखिये  संख्या  एल०  टी०-

 Wa3/79  |

 :  ension  to  Reservists  who  retired  be-
 fore  973

 6982.  SHRI  V.  G.  HANDE:  Will
 ‘the  DEPUTY  PRIME  MINISTER

 \ND  MINISTER  OF  DEFENCE  be
 pleased  to  state:
 eile
 _  (a)  whether  it  is  a  fact  that  reservist
 armed  forces  persons  who  have  been
 retired/reserved  before  the  year  973

 ‘are  getting  Rs.  10/.  as  pension:

 _  (b)  whether  it  is  also  a  fact  that
 the  reservists/retired  persons  from
 rmed  forces  after  the  year  973  have

 er.  benefited  by  the  revision  of  the
 ‘pension  scheme;  and
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 (c)  whether  Government  will  con-
 sider  the  case  of  those  pensioners  who
 are  getting  Rs.  10/.  per  month?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 MINISTER  OF  STATE  IN  THE  DE-
 PARTMENTS  OF  ATOMIC  ENER-
 GY,  ELECTRONICS  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  SHER
 SINGH):  (a)  and  (b).  Reservists
 transferred  to  pension  establishment
 prior  to  1-1-73  but  on  or  after
 l-4-968,  receive  a  pension  @Rs.  15/-
 per  month,  while  those  transferred  to
 pension  establishment  prior  to
 l-4-968  receive  a  pension  ranging
 from  Rs,  10/-  to  Rs,  12/-  per  month.
 In  addition  to  pension,  the  above  two
 categories  of  reservists  are  also  en-
 titled  to  receive  an  ad  hoc  increase  ot
 Rs.  15/-,  ad-hoc  relief  of  Rs.  15/-  and
 periodic  relief  of  Rs.  35/-  per  month.
 Thus,  their  total  pensionary  emolu-
 ments  range  from  Rs.  75/-  to  Rs,  80/-
 per  month.

 Consequent  on  the  improvements
 made  in  the  pensionary  rates  of  ser-
 vice  personnel  w.e.f.  January  973
 on  the  basis  of  the  recommendations
 of  the  Tnird  Pay  Commission,  the
 rate  of  pension  of  OR  reservists,  who
 have  been  transferred  to  pension
 establishment  on  or  after  1-1-73,  has
 also  been  raised  to  Rs.  50/-  per
 month,  In  addition  to  pension,  a
 periodic  relief  of  Rs.  35/-  per  month
 is  also  admissible  to  them  at  present,
 thug  making  the  total  to  Rs.  85/-  per
 month.

 The  actual  difference  between  the
 pensionary  emoluments  of  the  reserv-
 ists  who  were  transferred  to  pension
 establi$hment  prior  to  1-1-1973  and  of
 those  who  were  sent  on  pension  on
 or  after  that  date,  ranges  from
 Rs.  5/-  to  Rs.  10/-  per  month,

 (c)  No,  Sir,  As  in  the  case  of  other
 categories  of  pensioners,  there  is  no
 proposal  at  present  to  revise  the  rate
 of  reservists  pension  of  OR  reserv-
 ists  who  were  transferred  to  pension
 establishment  prior  to  1=1=73,
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 सेवा  निवृत्त  रक्षा  कमंचारियों  को  बेरोजगारी  की
 समस्या  हल  करने  के  लिए  उपाय

 5983.  श्री  युवराज  :  क्या  उपप्रधान  मंत्री
 तथा  रक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  प्रति  वर्ष  सेवा  निवूत्त  होने  वाले
 रक्षा  कर्मचरियों  के  रोजगार  की  समस्या  को  हल  करने
 लिए  कुछ  कदम  उठाबे  गये  हैं  ;

 (ख)  क्‍या  भूतपूव  सैनिकों  द्वारा  अनुभव  की
 जा  रही  आवास  समस्या  कों  हल  करने  के  लिए  कोई
 कार्यक्रम  तैयार  किया  गया  है;  और

 (ग)  क्‍या  कोई  ऐसा  प्रस्ताव  है  कि  सैनिकों
 की  सेवानिवृत्ति  करने  के  स्थान  पर  उन्हें  रक्षा
 सामान  तेंयार  करने  वाले  कारखानों  में  रोजगार  दिया
 जाए  जिससे  कि  ठेका  पद्धति  समाप्त  हो  और  घटिया
 किस्म  का  उत्पादन  भी  रोका  जा  सके  ;  यदि  हां
 तो  ऐसी  योजना  कब  कार्यान्वित  की  जायेगी  और  यदि
 नहीं  तो  उसके  क्‍या  कारण  हैं?

 जप  प्रधान  मंत्री  तथा  रक्षा  मंत्री  (श्री  जगजीवन

 राम):  (क)  भारत  सरकार  में  समूह  “ग”  तथा
 “ब”  में  भूतपूर्व  सैनिकों  के  लिए  i0%  तथा

 20%  स्थान  आरक्षित  किए  गए  हैं।  .  केन्द्रीय  सावे-
 जनिक  क्षेत्र  के  उपक्रमों  तथा  राष्ट्रीयकृत  बेंकों  में
 भी  समूह  गे  तथा  घ”  में  4%  तथा  274%

 भूतपूर्व  सैनिकों  के  लिए  आरक्षित  किए  गए  हैं  ।
 राज्य  सरकारों  की  नौकरियों  में  भी  अधिकतर  राज्य
 सरकारों  ने  a  से  28%  तक  स्थान  भूतपूर्व  सैनिकों
 के  लिए  आरक्षित  किए  गए  हैं  1

 अफसरों  के  एक  अध्ययन  दल  (यह  दल  राघवा-
 चारी  समिति  के  नाम  से  जाना  जाता  है)  ने  भूतपूर्व
 सैनिकों  के  पुनर्वास  की  समस्या  का  गहन  अध्ययन
 किया  है  और  इस  दल  की  सिफारिशों  की  जांच  की
 जा  रही  है  ।  इस  कार्यकारी  दल  की  सिफारिशें
 सरकार  द्वारा  स्वीकार  कर  लिए,  जाने  पर  आशा

 है  कि  सिविल  नौकरियों  में  भूतपूर्व  सैनिकों  की  रोजगार
 की  स्थिति  सुधर  जाएगी  |

 (ख)  आवास  का  विषय  राज्य  सरकार  का  है  ।
 फिर  भी,  केन्द्रीय  सरकार  की  सिफारिशों  पर  अधिकतर
 राज्य  सरकारें  अपनी  आवासीय  योजनाओं  के  अन्त-
 गंत  आवास  स्थल  तथा  तैयार  मकानों  के  आवंटन  में

 भूतपूर्व  सै  निकों  को  प्राथमिकना  दे  रही  है  ।

 (ग)  जी.  नहीं  ।
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 Recommendations  made  by  Committee
 set  up  to  investigate  into  large  profits,

 made  by  Drug  Multinationals

 5984,  SHRI  K.  RAMAMURTHY:
 Wiil  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 be  pleased  to  state:

 (a)  the  principal  recommendations
 made  by  the  Committee  set  up  to  in-
 vestigate  into  allegations  of  unduly
 large  profits  being  made  by  the  multi.
 nationals  engaged  in  Drug  Manufac-
 ture;  and

 (b)  the  action  taken  thereon  by
 Government?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  (SHRI
 H.  N.  BAHUGUNA)  :  (a)  The  Com-
 mittee  is  yet  to  submit  its  Report.

 (b)  Does  not  arise,

 Shortage  of  Coal  in  Gujarat

 5985.  SHRI  D.  D,  DESAI;  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  coal  dumps  would  be
 opened  in  Ahmedabad  Baroda  area  to
 help  supply  of  coal  to  industries;  and

 (b)  if  nat,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b).  There  is  no  proposal  to  set  up

 coal  dumps  at  Ahmedabad  Baroda
 Area  by  the  Coal  India  Limited.
 However,  coal  would  be  made  avail-
 able  to  the  consumers/State  Govern-
 ments  if  they  like  to  set  up  dumps  at
 suitable  points  to  meet  their  needs.

 Proposal  to  Limit  the  number  of  Com-
 panies  foy  appointment  of  a  whole-

 time  Director

 5986.  SHRI  D,  D.  DESAI:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  limit  the  number  of  companies  to
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 a  Managing  Director  could  be
 appointed  as  whole-time  Director  to
 five;

 (b)  whether  it  is  also  proposed  to
 prescribe  minimum  academic  quali-
 fications  for  appointment  of  Manag-
 ing  Directors  ang  directors,

 (c)  whether  these  maves  are  meant
 to  limit  the  concept  of  family  busi-
 ness;

 (d)  if  so,  whether  a  large  number
 of  businessmen,  Chambers  of  Com-
 merce  and  shareholders  have  opposed
 the  proposals;  and

 (e)  if  so,  the  Government’s  reac-
 tion  thereto?

 THE  MiNISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)

 and  (b).  The  Hon’ble  Member  is  pre-
 sumably  referring  to  the  recommen-
 dations  of  the  Sachar  Committee—
 copies  of  whose  report  were  laid  on
 the  Table  of  the  House  on  30-8-1978.
 One  of  the  terms  of  reference  of  this
 Committee  was  that  the  Committee
 should  consider  and  _  report  on  the
 ‘measures  necessary  to  promote  pro-
 fessionalisation  of  management....’.
 In  pursuance  of  this,  the  Committee
 has  recommended,  inter-alia,  that—

 (i)  The  ‘managing  director’  or
 ‘whole-time  director’  should  be  a
 ‘professional  manager’  (Para  3.4  of
 its  Report)  ;

 (ii)  The  ‘professional  manager’
 would  be  an  individual  belonging
 to  certain  specified  professions  or
 who  would  be  a  member  of  a  re-
 cognised  professional  body  or  insti-
 tution  exercising  supervisory  juris-
 diction  over  its  members  or  who
 would  be  a  holder  of  a  degree  or
 diploma  in  management  from  any
 recognised  institute  of  management
 or  from  any  recognised  University
 or  would  bea  holder  of  a  post-
 graduate  degree  from  any  recog-
 nised  University;
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 and  possessing  not  less  than  five
 years’  experience  in  an_  executive
 capacity  in  8  company,  corporation  or
 a  body  corporate  or  in  the  Govern-
 ment.  Alternatively,  qa  ‘professional
 manager’  should  be  an  a  individual
 possessing  g  minimum  of  ten  years’
 experience  in  executive  capacity  in
 a  company,  corporation  or  ६७  body
 corporate  or  in  the  Government
 (Para  3.4  and  5.6  ibid),  The  Commit-
 tee  has  further  recommended.  that
 every  public  limited  company  having
 a  paid  up  captal  of  Rs.  50  lakhs  and
 more  should  have  a  managing  or
 whole-time  director  as  defined  above
 (Para  5.9  ibid),  Another  recommen-
 daton  of  the  Committee  is  that  no
 person  will  be  allowed  to  hold  office
 of  managing  director  in  more  than
 one  public  company  unless—

 (a)  in  the  case  of  holding-sub-
 sidiary  companies  the  appointment
 is  approved  by  a  speical  resolution
 passed  by  both  the  companies;

 (b)  in  the  case  of  any  other  pub-
 lic  company,  the  following  condi-
 tions  are  fulfilled  :—

 (i)  The  company  in  which  the
 person  concerned  is  already  a
 managing  director  approves  of
 his  continuance  as  managing  di-
 rector  of  the  other  company;

 (ii)  The  second  public  limited
 company  which  proposes  to  ap-
 point  a  person  as  its  managing
 director  approves  of  the  appoint-
 ment  by  specia]  resolution;  and

 (iii)  the  approval  of  the  Com-
 pany  Law  Board  is  obtained  by
 the  second  company  proposing  to
 appoint  the  person  as  managing
 director,  (Para  5.5  ibid),  A  fur-
 ther  recommendation  of  the  Com-
 mittee  is  to  restrict  the  number
 of  directorships  held  by  a  man-
 aging  or  whole-time  director  to
 ten  since  such  a  person  would  not
 be  able  to  devote  adequate  time
 and  aftention  to  a  large  number
 of  other  companies.  (Para  85.77
 ibid).
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 (c)  The  recommendations  of  the
 Committee  mentioned  above  have
 been  made  in  the  interest  of  promot-
 ing  the  process  of  professionalisation
 of  management.  (Paras  5.l  to  5.6
 ibid),

 (d)  Some  Chambers  of  Commerce
 ang  professional  bodies  have  repre-
 sented  to  Government  that  the  defi-
 nition  of  ‘professional  manager’  sug-
 gested  by  the  Committee  is  not  ex-
 haustive  and  excludes  certain  other
 protessions  and  disciplines  as  also  in
 regard  to  the  nature  of  experience
 proposed,  while  some  others  have  re-
 presented  that  it  places  too  much
 emphasis  on  the  possession  of  certain
 qualifications  such  as  a  degree  of  a
 university  or  certain  minimum  num-
 ber  of  years  of  experience.

 (e)  The  recommendations  made  by
 the  Committee  are  now  under  the
 Government’s  urgent  consideration
 and  appropriate  action  to  give  effect
 to  them,  including  legislative  amend-
 ments  as  may  be  found  necessary,
 will  be  taken  in  due  course.

 French  Collaboration  for  Mangalore
 Steel  Pant

 5987.  SHRI  D.  9  DESAI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  French
 would  be  sought  for  the
 steel  plant;

 collaboration
 Mangalore

 (b)  which  other  countries  have
 made  definite  propasals  for  collabora-
 tion;  and

 (ce)  the  various  terms  of  these  colla-
 boration  proposals  and  their  relative
 advantages?

 THE  MINISTER  OF
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Government  have  been  ex-

 ploring  the  possibilities  of  obtaining
 technica]  and  financial  cooperation

 STATE  IN

 fai  itiu  uv,  igviv  ape

 from  certain  developed  countries,  in-
 cluding  France,  for  setting  up  shore-
 based  steel  plants  in  India.  During
 the  visit  of  tae  French  Economic
 Delegation  to  India  in  February,
 1979,  there  was  only  general  exchange
 of  views  in  this  connection,

 (b)  M/s.  Mannesmann  Demag  of
 West  Germany  alone  have  given  a
 preliminary  proposal  which  is  under
 examination.

 (०)  Does  not  arise,

 Firms  registered  with  C.P.C.  for
 allocation  of  Raw  Materials

 5988.  SHRI  OM  PRAKASH
 TYAGI:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  how  many  firms  are  registered
 with  C.P.C.  for  alecation  of  raw
 materials,  names  of  such  firms,  date
 of  registration,  allotment  of  raw  ma-
 terials  in  last  threa  years,  date-wise.
 and

 (b)  whether  all  these  firms  are
 registered,  during  their  registra-
 tion  and  details  regarding  allocations
 of  raw  materials,  quantity  and  value
 of  raw  materials  made  in  their  favour
 during  the  last  three  years,  year-wise?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIQERS
 (SHRI  प्र.  N.  BAHUGUNA):  (a)
 and  (b).  State  Chemicals  and  Phar-
 madeuticals  Corporation  of  India
 Limited  is  the  canalising  agency  for
 chemicals,  petro-chemicals  and  bulk
 drugs.  They  service  about  000  orga-
 nised  sector  as  well  as  small-scale
 units  in  regard  to  chemicals,  about
 2500  units  in  regard  to  petro-chemi-
 cals  and  about  400  units  in  regard  to
 bulk  drugs.  Each  of  these  firms  makes
 either  a  single  or  multiple  registra-
 tion  with  the  CPC  for  its  raw  mate-
 rial  requirements.  Further  under  the
 1978-79  Import  Policy  the  firms  have
 the  facility  that  they  can  register
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 requirements  at  any  time  of  the

 ,  although  ninety  day’s  lead  time
 should  be  given  to  the  canalising

 gency  for  effecting  supplies.  As  re-

 yards  allocations,  each  firm  receives
 multiple  allocation  orders  during  the

 year  in  regard  to  the  canalised  raw

 pmaterials
 for  which  it  has  registered.

 f

 ‘  In  view  of  the  very  large  number
 “of  firms  serviceq  by  CPC,  the  time
 ‘and  effort  involved  in  collecting  and
 furnishing  data  concerning  their
 names,  registration  particulars  and

 “Yaw  material  allocation  details,  is
 likely  to  be  immence  and  will  not,  in
 Government’s  view  be  commensurate
 with  the  result  likely  to  be  obtained.

 Release  of  Canalised  Materials  to
 Foreign  Drug  Firms

 we
 5989.  SHRI  OM  PRAKASH

 -TYAGI:  Will  the  Minister  of
 _PETROLEUM,  CHEMICALS  AND

 FERTILIZERS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-

 ‘tion  No,  0i2  on  27th  February,  979
 regarding  direct  allocataion  system  of
 raw  materials  and  state:

 (a)  where  capacity  is  specified  why
 ‘release  of  canalised  raw  materials  has
 not  been  restricteg  to  Sandoz,  Glaxo,
 Borroughs  Wellcome  for  all  those
 items  where  capacities  have  been
 specified  in  their  industrial  licences;

 (b)  whether  overall  approved  capa-
 city  of  M/s.  Sandoz  for  liquids  is
 1,96,000  litres  whereas  they  are  pro-
 ducing  Santivini  alone  to  the  extent  of

 5  lac  litres  if  so,  why  cuts  in  released
 ‘of  raw  materials  is  being  made  in  the

 case  of  Ampicillin  quota  of  M/s.
 Ranbaxy;  and

 (c)  how  Government  would  ensure
 ‘that  no  discrimination  is  exercised  in
 the  matter  of  release  of  canalised

 raw  materials  specially  when  the
 policy  para-meters  have  been  an-
 nounced  and  in  some  cases  consoli-
 dation  of  capacities  is  being  resorted
 to  whereas  in  others  they  await  such
 consolidation  and  releases  are  made?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  मर.  N.  BAHUGUNA);:  (a)
 According  to  the  guidelines  issued  by
 the  Deptt.  of  Chemicals  &  Fertilizers
 for  the  period  Oct.,  78—March,  979
 DGTD  units  should  be  allotted
 canalise@d  raw  materials  on  _  the

 following  basis:

 (i)  Where  formulation-wise  capa-
 cities  are  specified,  the  half-yearly
 allocation  will  be  on  the  basis  of
 such  capacities.

 (ii)  Where  formulation-wise  capa-
 cities  are  not  specified,  the  alloca-
 tion  will  be  to  the  extent  of  fifty
 per  cent  of  the  1976-77  allocation.

 Sandoz  &  Glaxo  have  submitted
 Certificates  from  Cost/Chartered  Ac-
 countantg  to  the  effect  that  they  do
 not  have  specified  formulation-wise
 capacities.
 In  view  of  the  aforesaid  certificates

 submitted  by  these  two  firms,  they
 have  been  allotted  canaliseq  raw
 materials  in  accordance  with  the
 guideline  at  (ii)  above.

 M/s.  Borroughs  Wellcome  _  have
 specified  formulation-wise  capacities
 for  their  “Trimoxazole”’  formulation.
 Hence  the  allotment  of  Sulphame-
 thoxazole  required  by  them  for  the
 manufacture  of  this  formulation  has
 been  restricted  as  per  guideline  at  (i)
 above.

 (b)  SANDOZ

 Santivini  is  a  liquid  preparation  in
 respect  of  which  Sandoz  were  issued
 a  COB  licence  (Licence  L/22/4I6/7l-
 Ch  III  dated  6th  July  97)  which
 covered  ten  other  items.  This  licence
 did  not  give  item-wise  capacity.
 Hence  Sandoz  came  under  category
 (ii)  indicated  in  reply  to  part  (a)
 above  in  regard  to  allotment  of  cana-
 lised  raw  materials.

 Nevertheless,  it  is  a  fact  that
 Santivini  production  in  1977  was
 5,78,767  liters,  Allocation  of  canalised
 raw  materials  to  Sandoz  in  the  con-
 text  of  such  sizeble  production  of
 Santivini  is  under  review.



 (ii)  Industriak  Licence  No.
 72076)  dated  7th  March,  976

 ‘authorises  them  to  manufacture  5
 tonnes  of  bulk  Ampicillin  Trihy-
 deate,  subject,  inter  alia,  to  the
 condition  that  80  per  cent  of  the
 actual  production  of  bulk  drug

 industria,  licence  the  firm  could
 consume  70  per  cent  of  the  actual
 production  of  Ampicillin  Trihy-
 drate,  it  cannot  claim  any  alloca-
 tion  of  Ampicillin  Trihydrate  from
 carielised  stocks  on  this  score

 (ia)  Mya,  Ranbaxy  hold  indus-
 trial  licence  No.  CTL.  34(78)  dated
 i9-2-79  for  substantial  expansion

 discrimination  in  the  .celease  of  cana-_
 liseg  raw  materials  is  reosived,...  the.
 same  will.  be  locked  into.  by  the

 5990,  SHRI.  MUKHTIAR  sINGH

 DR.  BOY  MONDAL;  —
 Will  the  Minister  of  PEFROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  what  are  the  names  of  multi-
 nationals  who  wWete  given  loan  H-
 cences  after  the  announcement  of  the
 new  Drug  Policy  last  year,  end  the
 reasons  for  doing  80  in  each  case;

 (b)  whet  are  the  reagona  for  limit-
 ing  the  supply  of  canalised..  raw
 materials  upto  Rs.  20,000  per  year
 only  for  loan  licences;

 (को)  what  steps  heave.  been  taken  by
 Gevernment  to.  redress.  the.  griev-
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 te)  whether  attention  of  Govern-  issue  involved
 ment  has  been  drawn  to  the  news  treveriy  is  the  question  of  piocement
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 (b)  if  so,  what  is:  the  reaction  of
 the  Government  to  the  various  .ob-
 servations  made  therein;

 (९)  facts  of  the  matter  -observation-
 wise  and  details  of  action  taken/pro-
 posed?

 THR.  .MINISTER  OF  .  INFORMA
 TION  AND  BROADCASTING  (SHRI
 L.  छू,  ADVANT);  (a)  Yes,  Sir.

 (9)  ama  (०),  .  Government  have
 constituted  -a  Working  Group  af
 experts  from  the  concerned  depart-
 ments  to  examine  alj  the  implica
 tions  .involved...in  the  allocation  of
 long  wave.  2and..t0.  broadcasting  in
 LTY.  ‘Region  $  (Asia  ad.  Pacific
 countries),..and.  to.  repomiileng’  an
 appropriate  nations)

 nya
 din  this

 matter,  क  take  a  view Goyernmen
 alter  the.  Working  Group  submit  its
 reports

 oo  werenigéd  >  supply:  blocks...  t;.taese
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 (b)  if  so,.  whether  the  P.ILB,  hes

 dation:  tens

 wt!  orl
 the  details  of  the  arrange-.

 (d)  the:  names  of  the  news  dailies.
 benefited  uptedate  डिप्िकिनसडठ,  with

 THE  MINISTER  OF  INFORMA-
 SHRI TION  BROADCASTING

 L,  K.  ADVANI)!  (a)  ‘Yes,  |-..

 (b)  Yes,  Sir

 (c)  Elonoid  blocks  are  supplied  to
 newspapers  through  Regional.  and
 Branch  Offices  of  the  Press  Informa-—

 Bureau.

 (a)  Information  is  being’  colletted
 and  will  be  leid  on  the  Table  of  the

 (b)  the  details  of  the
 publicity

 ex:
 penditure  of  these  units,  wise,

 wise;  ot  7  ou  ea  बा

 (०)  the  names  of  ‘the’  duilies  that

 @)  the.  details  of  the  ,aititutle:  to-

 Units,  unit-wise  and
 the  reflection  of

 2  tay  the:
 hy  ू... ६  प्रमाण
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 medium”  news  ‘dailies:  ag
 ment  policy  by  these  units,  unit-wiser.

 THE  MINISTER.OF  STATE  IN
 HE  MINISTRY  OF  STREL  AND
 MINES  “(SHRI  KARIA  MUNDA)
 (a)  ‘to  {e)  The  information  is  ‘being
 céliectea  ‘and  will  be  ‘laid  on  the
 Table  of  the  House.

 News  report  regarding
 aan

 ig  a  secret  RSS.

 8996,  प्तघ्ा  G.  M.  BANATWALLA:

 DR,  RAMJI  SINGH:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleneed.  to.state:

 (a)  whether  Government  have  seen
 the  press  report  appearing  in  the
 Blitz  dated  the  706  February,  1978
 under  the  heading  “Secret  RSs  film
 on  DEORAS”  and  if  go,  what;

 (b)  whethe-it°is  also  a  fact  that
 this  film  and  titled  TATOJAYA  deals
 mainly  with  the  nation-wise  tour  of
 Shri  Deorss  :  .

 (ce)  whether  it  is  also  a  fact  that
 some  T.V,  Cenisramen  on  contract
 with  the  Ministry  of  Information  and
 Broadcasting  were  engaged:  and

 (6)  whether  Government  propose
 to  inquire  into  the  whole  matter  and
 if  not,  the  reagong  thereof?

 L.  K.  ADVAN];  (a)  Yes,  Sir

 (8)  ‘The  fim  produced  by  one  Shri
 G.  Toad  covers"  visits  ‘of

 to  various  parts  of  ‘the

 add
 after  “his  release  from  ‘jail  in

 ke)  No.  ‘TV,  Cameraman  -on.  009
 tract  with  Dotrdarshan  was  involved.

 AG

 o007.
 DR,  BAPU  KALDATS:  will

 the  Minister  of  INFORMATION AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  i,  a  fact  that  Gov-
 ernment  of  Kashmir  and  their  offi-
 cials  have  been  harassing  the  news
 men  in  Kashmir:

 (b)  whether  the  Central  Govern-
 ment.  have  taken  note  of  the  resolu-
 tion  of  the

 woning
 Journalists  of

 Jammu  and  "and

 (c)  if  so.  what  steps  have  been
 taken  by  Central  Government  to.  pro-
 tect  the  newsmen?

 THE  MINISTER  OF  INFORMA.

 oy  (a)  to  Ce),  फिएान
 ernment’s  attention  has



 आह  Written  4०००४  CHATTRA  n,

 शॉिकतांग  हारा  जाएत  पर  we  aie  के  rer
 fet  बाने  को  dane

 Stee,  wre  credt  figs  क्या  ee
 18 A ee A:  we  caer  at ay म्ह  बताने की.  कृपा

 ,(क)  क्या  सरकार  का  व्यात  दिनांक  24
 wert,  i970¢  अंग्रेजी  समाभार  द... द  द...  में
 प्रकोशित  इस  झालव  के  समाचार,  की  भौर  दिलाया
 गया  &  fe  पह्रिह्तात द्वारा  भारत  पर  तोन  ओर  से
 झाफकमंण  किए  जाते  की  सम्माजता  है

 (व)  मदि  हों,  तो  इस  पर  सरकार  की  क्या
 प्रतिक्रिया  है;  शौर

 (प्र)  प्रदि  हां,  तो  क्‍या  प्राकिस्तात  के  सीमावर्ती
 रेगिस्तानी:  क्षेत्र  में  'बस्टर्ड/  के  लिकार  के  लिए
 सख्यी  झरण  को  सि  के  हाल  के  दौरे  का  भारत  की
 सुरक्षा  पर  कोई  प्रभाव  पड़ा  है  1

 जपान  मंत्री  तथा  carat  (at  erates
 दाम):  (क)  भौर  (a).  सरकार  ते  प्रेस  रिपोर्ट

 बेशी  हैं. घौर  उस  पर  कोई  टिप्पणी  गहीं  करता
 चाहती  है  ।

 संसद  में  जैसा  कई  बार  स्पष्ट  किया  जा  चुका
 है  कि  हमारी  सुरक्षा  सेताएं  सारी  सीमा  पर  चौकंती
 बनाए  रही  हैं  बौर,  उन्हें  प्रादेश  हैं  कि.  जहां  श्ावायक
 हो  कही  कार्रवाई  करें।

 (प)  जी  नहीं  7

 ‘wea?

 (c).  the  details  regarding  the  al-
 ternative  jand  compensation
 in  Tiew  of  the  Jand  acquired  from

 THE  MINISTER.  OF  STATE  In  THE

 PARTMENTS  OF  ATOMIC  ENERGY,
 ELECTRONICS  AND  SCIENCE  AND
 TECHNOLOGY  (PROF.  BBER
 GINGH):  (a)  The  land  required  for

 pleted  by  1991  Necessary  sanction  for
 Phase  I  of  the  project  has  been  accord.

 Name.  of  Village’  owners

 Buxipalli  45
 Golabandha  “a5

 Vikrampur  a7
 ?

 i  a  _
 Toran  54

 )  Compensation  amounting  to
 Re,  नरक  वजन

 as
 bags

 to  the
 aritwhile  ainount
 represints  the  क... द  of  ‘the -  land,  88  determined  by  the  ‘competent
 aathority  under  the  law  plus  i5  per

 teat  voletie  on  acount  of



 Whether  after:  the  takg  over  of
 the  ‘management:  to  Badarpur:  Power
 ‘House  फा  the  National:Thermal  power
 ‘House  by  the.National  ‘Thermal  Power
 Corporation,  the  service  conditions  -of
 the  workers  have  further  deterloratad
 and  whether  the  terms-ang  conditions

 have.  not  been  gettled  go  far;

 by  it  Lal  whys

 (0)  whether  the  management  bea
 curtailed  certain  benefits  of  the  em-

 ‘Blpyees  in  the  matter  of  leave,  pen-
 sion,  compulsory  insurance  scheme,
 general  allowance  ¢tc,  thereby  giving

 diseontentment  ‘and  unrest

 that  .  no  untoward  ineident  takes
 place;

 (e)  the  reagong  for  low  generation

 of  such  things?

 20  days  Fak cama]  leave  and.42  pald  holiday,  in
 a  for  the  workmen
 days  ered  leace,  2  did  cath  ि and  i6  days  paid  holiday,  pernisstble
 under  Central  Government  rules.  .
 Under  (NTPC  ‘vules  ह  of  75
 percent  .of  Karned  Leave  is;  allowed
 whereag  no  such  under.
 Government  rules.  In  the  matter  of
 leave  the  workmen  have  the  option  of
 continuing  with  the  entitlement  ‘as‘per
 Government  rites  or  opllag  for  NTPC

 rules,

 NDPIC]  rules  do  not  provide  for
 pension,  compulsory  insurance  achemes
 ete.  as  in  Government.  Under  NTPC
 rules  workerg  would  be  deriving  the
 benefit  of  contributory  provident  fund
 in  lieu  of  Pension  and  non-contriby-
 tory  Group  Insurance  Scheme  in  lieu
 of  Compulsory  Insurance  Scheme.
 Under  the  Company  Rules  payment  of
 House  Rent  is  permissible  at  90°per
 cent  of  basic  pay  ag  against  5  per  cent
 prescribed  under  Government  rifles.
 NTPC  rules  provide  for  leave  trevel
 concession.  In  addition  to.the  several
 monetary.  benefits  to  the.  warkmen,  a
 number  of  welfare  amenities  have
 beer  extended,  All  except  five  out  of
 about  500  workerg  have  ‘voluntarily
 opted  for  absorption  in  NPTC..

 (e)  The  performance  of  the  Badepur
 power  station  has  improved  during  the
 last  three  mortiths  of  the  current  year
 compared  tO  the  cdrresponding  period of  the  previous  year  7
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 The  thermal  power  station  had  to
 élose  down  for  5  days  during  October-
 November  978  on  account  of  the
 strike  by  the  Operation  and  Mainten-
 ence  Staff  Uniofi  to  press  for  their
 demands  including  early  finalisation  of
 the  terms  and  conditiong  of  the  absorp.
 tion  in  the  N.T.P.C.  The  strike  was
 declared  illegal

 (f)  To  further  improve  the  perform-
 ance  of  the  Power  Station  a  number
 of  steps  have  been  taken  by  the  NTPC
 management.  These  include:  —

 {i)  A  programme  of  Project  Reno-
 vation  covering  modifications
 and  replacements.

 (ii)  Introduction  of  improved  operat-
 ing  and  maintenance  practices
 through  well  documented  opera-
 tion  and  maintenance  manuals
 and  schedules.

 tiii)  Training  of  Operation  and
 Maintenance  Staff.

 tiv)  Steps  to  ensure  supply  of
 adequate  coal  for  tha  power
 station.

 ६४)  Arrangements  for  stocking  of
 adequate  spares  as  well  as
 developing  alternative  sources
 for  Critical  spares.

 ण)  Continuous  dialogue  with  the
 Registered  Trade  Unions  to  sort
 out  pending  service  matters  and
 improve  the  industrial  relations,

 MR.  SPEAKER:  Papers  to  be  laid.
 ‘(UInterruptions)  What  is  this  habit?
 (Interruptions).

 SHRI.  HARIKE  BAHADUR
 (Gorakhpur):  The  mysterious  silence
 of  the  Government  of  India  on  the
 question  of  Mr.  Bhutto’s  execution  is
 surprising.  It  should  be  taken  up
 with  the  President  of  Pakistan,  (In-
 terruptions).

 2.0]  bre

 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  RE.  ANNUAL  REPORTS  OF
 CoaL  Invia  Ltp.,  For  1975-76,  976.77
 AND  1977-78  and  Coat  Boarp,  Cat-
 CUTTA  For  1974-75,  DETAILED  DEMANDS
 FoR  GRANTS,  MINISTRY  OF  ENERGY  FOR
 1979.80,  AND  ANNUAL  REPORTS  ETC.  OF
 NEYVELI  Licnrrz  Corporation  LTD...

 NEYVELI  For  1977-78,

 ऊर्जा  मंत्रालय  में  राज्य  संती  (शो  जनेश्वर
 मिष )  :  अध्यक्ष  महोदय,  मैं  भ्रापकी  प्रनुमति  से  निम्न-
 लिखित  पत्न  सभा  पटल  पर  रखता  हूं  :--

 @)  लेखा  वर्षो  की  समाप्ति  के  बाद  नौ  महीने
 की  निर्धारित  भ्रवध्ति  में  कोल  इण्डिया  लिमिटेड  के

 बचें  ‘1975-76,..1976-77  भौर  ‘1977-78  के
 वार्षिक  प्रतिवेदनों को  सभा  पटल  पर  न  रखने  के  कारण
 बताने  वाले  तीन  विवरणों  (हिन्दी ग्या  झंब्रेजी  संस्करण)
 की  एक-एक  प्रति

 {Placed  in  Library  See  No.  LT-
 4225/79.)

 (2)  कोयला  बोर्ड,  कलकत्ता  का  वर्ष  97475
 का  वाधिक  प्रतिवेदनों  तथा  लेखे  सभा  पटल  पर  रखने

 में  हुए  विलम्व के  कारण  बताने  वाला  एक  विवरण
 (हिन्दी  तथा  प्रंग्रेजी  संस्करण)

 [Placed  in  Library.
 4226/79.)

 (3)  ष  197980  लिये  र्जा  मंत्रालय  के
 झनुदानों  की  ब्यौरावार  मांगों  (हिन्दी  तथा  ग्रेजी
 संस्करण)  की  ऐक-एक  प्रति  t

 [Placed  in  Library.  Sée  No.  LT=
 4227/79.)

 (4)  कम्पनी  'धचिनियम,  i956  की  धारा
 698  की  उपघारां  (i)  के  अन्तत  निम्नलिखित

 पत्रों  :(  हिन्दी  तथा  'ंग्रेजी  संस्करण) की
 छुक-एक  प्रति  —

 (एक)  नेवेली  लिगनाइट  कारपो  रेशन  लिमिटेड,
 नेवेलो  (तमिलनाडु)  के  वर्ष  1977-78  के  कार्यकरण
 को  सरकार  Bra  समीक्षा

 (दो)  नेवेली  लिमनाइड-  का रपोरेशन  लिसिटेड,
 नेवेत्ती  d  (  )  का  Wa.1977-78  -  का

 बाधिक  प्रतिवेदन,  लेखापरीक्षित  लेखे  तथा  उनपर
 निरंत्रक  महालेखा  परीक्षक  की  टिप्पणियां  ।

 {Placed  in  Library.  See  No.  LT-
 4228/79.)

 See  No.  LT-

 "  @The  Report  was  laid  on  the  Tableon  the  2ist  March,  9797
 aia  Te  ita?



 291  PU.  Camm Ts  Reports
 12.03  hrs,

 PUBLIC..ACCOUNTS.  COMMITTEE

 HUNDRED  AND  ELEVENTH  AND  HUNDRED
 AND  NINETEENTH  REPORTS

 SHRI  -P,  ७.-  NARSIMHA  RAO
 (Hanamkonda):  I  beg  to  present  the
 following  Reports  of  the  Public  Ac.
 counts  Committee: —

 (l)  Hundred  and  Eleventh  Report
 on  Action  Taken  by  Government  cn
 the  recommendations  contained  in
 the  Ninth  Report  of  the  Committee
 on  Andaman  Forest  Department  re-
 lating  to  Ministry  of  Agriculture
 and  Irrigation.

 (2)  Hundred  and  Nineteenth  Re-
 port  on  paragraph  26  of  the  Report
 of  the  Comptroller  and  Auditor
 General  of  India  for  the  year  1976-
 477  Union  Government  (Defence
 Services)~  relating  to  Contract  for
 supply  of  Empty  Bodies  of  an
 ammunition.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 TWENTY-NINTH,  THIRTIETH  AND  THIRTY-~
 EIGHTH  REPORTS

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  I  beg  to  present  the
 following:  Reports  of  the  Committee
 on  Public  Undertakings: —

 (l)  Twenty-ninth  Report  on
 Action  Taken  by  Government  on
 the  recommendations  contained  in
 the  Eighty-fifth  Report  of  the  Com-
 mittee  (Fifth  Lok  Sabha)  on  Hindu.
 stan  Paper  Corporation  Limited,

 (2)  Thirtieth  Report  on  Action
 Taken  by  Government  on  the  re-
 commendations  containeg  in  the
 Seventy-ninth  Report  of  the  Com-

 ‘mittee  (Fifth  Lok  Sabha)  on  Film
 Finance  Corporation  Limited,

 (3)  Thirty-eighth  |  Report  ~  on
 Action  Taken  by  Government  on  the

 recom  mendations  contained  in

 A  PRIL  3,  979  Matters  under  292
 झ  rule  377

 the  Seventy-seventh  Report  of  the
 Committee  (Fifth  Lok  Sabha)  -on
 Steel.  Authority  of  India.

 -  MATTERS  UNDER  RULE  377  *

 (i)  PoLicy  IN  REGARD  TO  RESERVATION:
 OF  ITEMS  FOR  PRODUCTION  IN  THE  SMALL

 SCALE  UNITS

 MR.  SPEAKER:  We  shall  now  take
 up  matters  under  rule  377.

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  Sir,  under  rule  377,  I  wish
 to  draw  the  attention  of  the  House
 to  the  following  matter.  The.  press
 notes  of  January  3  and  5,  1979,  issued
 by  the.  Department  of  Industry  has
 created  a  new  difficulty  in  the  small
 scale  industrial  units,  307  items  have
 been  reserveg  for  the  small  5९९०७
 with  an  investment  of  Rs.  70  lakhs.
 The  policy  will  hurt  the  non-small
 scale  units  who,are  required  to  cut
 back  their  production  to  the  level  of
 1973.  Unfortunately,  the  non-small
 scale  units  which  were  formerly
 small  scale  units  ang  have  over  a
 period  of  years  after  facing  many  diffi-
 culties  and  putting  in  hard  work,
 Ploughed  back  their  profits  in  expan-
 sion,  are  great  sufferers.  This  policy
 will  set  in  a  chain  reaction  and  gross-
 Ay  affect  the  production  and  profit.
 ability  of  non-small  scale  units  who
 would  be  forced  to  legally  or  illegally
 hifurcate  their  units  or  cut  down  their
 investment  and  production  to  remain
 for  ever  under  the  caption  ‘small  scale’,
 Unfortunately,  the  same  policy  does
 not  avply  to  the  capacities  of  large
 scale  companies  who  are  protected  by
 industrial  licensing.  The  list  of  items
 reserved  for  the  small  sectors  under
 the  Industries  (Development  &  Regu-

 ‘lation)  Act  has  expanded  in  978  and
 consequently  many  small  scale  units

 *find  themselves  manufacturing  articles
 suddenly  reserved  for  the  smal]  sece
 tor;  whereas  large  unit,  can  diversify
 into  capital  intensive  areas,  the  for-
 merly  small  scale  units  have  been
 badly  hit  by  the  new  policy,
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 (ii)  CoVERAGE  OF  NEWS  BY  ALL.INDIA
 Rapio  aND  DOORDARSHAN  ABOUT  AGRI-
 CULTURAL  WORKERS’  DEMONSTRATION
 AND  RALLY  aT  New  DELeIt  on  20TH

 Marcu,  1979.

 SHRI  P.  K!  KODIYAN  (Adoor):
 Sir,  under  rule  377,  I  wish  to  make
 the  following  statement:—

 I  wish  to  draw  the  attention  of  the
 House  to  the  shabby  and  discrimina-
 tory  manner  in  which  the  All  India
 Radio  and  Doordarshan  had  treated
 the  massive  demonstration  of  agricul-
 tural  workers  in  Delhi  organised  by
 Bharatiya  Khet  Mazdoor  Union  on
 20-3.1979  in  the  news  bulletins  on
 that  day.  All  the  national  newspapers
 published  from  Delhi  had  carried  re-
 ports  about  the  demonstration  and
 rally  at  Boat  Club  with  pictures  and
 photographs.  The  demonstration  was
 organised  in  a  disciplined  and  orderly
 manner.

 The  agricultural  workers,  harijans,
 adivasis  and  other  sections  of  the
 rural  poor  belonging  to  all  castes,
 creed  and  religions  had  participated

 _in  the  massive  demonstration,  They
 had  come  from  al]  parts  of  the  coun-
 try  to  voice  their  grievances  and  de-
 mands  before  Parliament,  Their  re.
 presentatives  met  you,  Sir,  on  that
 day  and  they  submitted  a  petition  to
 you  which  contained  their  main  de-
 mands.

 This  massive  demonstration  of  the
 agricultural  workers  wag  an  event  of
 national  significance.  This  was  the
 firs;  time  that  agricultural  workers,
 harijans,  adiyasis  and  other  sections
 of  the  rural  poor  had  undertaken  a
 march  to  the  national  capital  to  pre-
 sent  their  grievances  before  Parlia-
 ment.  This  showed  a  new  awakening
 among  the  most  exploited  sections  of
 our  people  and  a  new  awareness
 among  th  of  their  rights.

 All  right  thinking  people  would
 welcome  this  new  awakening  among
 the  rural  poor,  because  it  augurs  well
 for  the  onward  march  of  our  country,
 for  the  development  of  the  national

 rule  377  294

 economy  and  particularly  the  deve_
 lopment  of  agriculture,  But  this  great
 event  of  national  importance  was  4l.
 most  blacked  out  by  AIR  and  Dood-
 darshan,  AIR  gave  the  news  about
 this  demonstration  and  rally  as  a  last
 item  of  the  bulletin  with  hardly  one
 or  two  sentences,  But  the  perfor-
 mance  of  Doordarshan  was  even
 worse.  At  the  fag  end  of  the  bulletin
 it  mentioned  about  the  agricultural
 workers’  demonstration  in  a  few  words
 and  showed  some  pictures.  The
 pictures  shown  were  those  of  a  few
 men  cut  off  from  the  main  body  of
 the  demonstration.  They  did  neither
 show  the  leaders  marching  in  ‘front
 of  the  demonstration,  nor  the  main
 body  of  the  demonstration.  No  picture
 of  the  rally  was  shown,

 I  wish  to  contrast  this  performance
 of  AIR  and  Doordarshan  with  their
 performance  in  covering  the  RSS
 rally  held  in  Delhi  on  6-3-79,  Not  only
 more  time  was  devoted  to  the  RSS
 tally  by  AIR  and  Doordarshan,  but
 Doordarshan  also  tried  to  show  the
 full  rally,  including  the  physical  dis-
 play  of  lathi-wielding  young  boys,  as
 well  as  the  leaders  who  participated
 in  the  rally.

 I  record  my  strong  protest  against
 thig  blantantly  pro-RSS  attitude  of
 AIR  and  Doordarshan  and  the  shab.
 by,  discriminatory  and  almost  insult-
 ing  way  these  two  premier  mass  me-
 dia  of  our  country  had  treated  the
 first  ever  massive  demonstration  and
 rally  of  the  rural]  poor  in  the  capital
 and  request  the  Government  to  ensure
 free,  impartial  and  objective  reporting
 of  national  events  in  future.

 (iii)  Dewanp:  OF  MILL  WORKERS  OF
 THE  MaraTHwapa  Drviston  or  Na-

 TIONAL  TEXTILE  CORPORATION

 at  फेशवराव  चॉडिगे  (नांदेड  ):  सदर  साहब,
 महाराष्ट्र  राज्य  के  मराठवाड़ा'  विभाग  में  औरंगाबाद
 झोर  नांदेड़  के  टैक्सटाइल मिल्स  सहकारी  सूत  गिरती,
 बाझेगांव,  टैक्सकाम,  घनेगांव  के  हजारों  मजदरों  के
 साथ  जो  ना-इन्साफी  हो  रही  है,  उस  तोकमहत्व के  प्रश्न
 को  झ्ापकी  बनुमति  से  यहां  पर  उपस्थित  कर  के  मेँ
 TAS  की  मांग  कर  रहा  हूं  ।
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 SS fe ents eer  0:  हि पि
 हे

 काम  कररहे हें  झोर  विंड  शहकारी  qe  मिल

 है
 इस  बारे  में एक  ही  राज्य  में  समान

 डु
 है  ।  बाजारों  में  बढ़ती  हुईं

 कीमतों को को  देखते  हुए  इत  भज  हूरों  को  कम  से  कम
 अंतता  देकर  उस  पर  जुल्म

 के t  इसलिये  दमे  गांदेढ़  भौर  भौरंगाबाद
 ह अ  मज  का  महंगाई  भरता  बहाराष्ट
 के  कसर  पान  के  बिल  मजदूरों  के  बराबर

 लानी  बहुत  शकरी  है  '

 >  आपनी  स्यायोजित  भांग  के  लिये  गांदेड  को
 6000  निल

 स्त
 रॉ  मे  संघर्ष  qe  किया

 i  i¢  करवरी,  i979  से  मित्र  मदन
 ने  शिप  में  एक  भंडा  cis

 डाउग”  .  सत्याप्रहु  झाम्दोलन  शुरू  कर
 !इस्साफ़  कौ  मांव  की  है  i078  के  तवस्भर
 तें गात्वेड़  के  3000  मजदूरों  ते  पनी  मांग

 i  के  पात्.  पेवी

 क
 2979  को  १७  , विजाथ

 सोचा  निकाला  जौद  झब  rir
 दा झास्दोलन  शुरू  किया  हैं।

 मजदूर  मंत्ी  जी  ने  मजदूरों
 -टैबसटाइल

 eer  करने

 हूं  ।  जय  wir  ,

 atage  in  the  State  of  West  Bengal.
 Moreover,  there  is  no  kersosene  oil  in

 of  our  i
 PH

 i

 The  State  Government  hes  already
 sent  an  8,  0;

 ——  the  speedy  supply
 of  kerosene,  coal  and  wagons  फ  save
 the  State  from  the  present  catostro.
 mhe  i  appears  that  mb  action  has
 3  Fz  I  |
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 9p9  Matters  under

 through  inter-State  transmission
 lines  js  ensured  till  adequate  power
 ds  genetated  in  the  State  itself

 (ii)  ensure  adequate  supply  0
 wagons  by  the  Railway  Board  for
 ypeedy  movement  of  coal,  kerosene

 oil,  petrol  and  petroleum  products,
 fertilizers;  cement,  etc.  etc.

 (iii)  ensure  strict  adherence  of
 delivery  schedules  by  the  wagon
 manufacturers;  and

 (iv)  ensure  more  supply  of  kero-
 sene,  cement,  coal,  industrial  raw
 materials,  steel,  etc,  ete.

 Mr.  Speaker,  Sir,  I  submit  to  you
 to  permit  me  to  raise  issues
 ef  public  importance  under  rule

 -497—Caling  Attention  but  instead
 of  that,  you  allow  me  to  raise

 “the  issues  under  rule  877  which,
 as  you  know,  is  not  being
 given  importance  by  the  Government

 “end  even  they  do  not  give  any  ans-
 wer  to  such  issues.  I  would  request
 you  to  please  see  to  it  that  the
 Government  gives  reply  to  the  issues
 Involved  without  any  delay

 :  WR,  SPEAKER:  That  is  all,  restis
 only  the  repetition.  Shri  Purnanaryan

 SHRI  RAJ  KRISHNA  DAWN:
 Let  me  complete  the  statement.

 MR.  SPEAKER:  You
 — repeating  the  rest,  nothing

 gilow  3  Calling  Attention  on  the

 SHRI  RAJ  KRISHNA  DAWW

 है  45०८
 allow  me  to  complete  the

 MR.  SPEAKER;  The  rest  is  only
 repetition.

 gual  DUN
 PEATEACEARYY

 tACHARYYA
 ¢Zerampore):  He ah  have  -been

 APRIL'S.  A970:

 “MR.
 SPEARSR:’  “He”  bap.  been

 to  ceatier.  Siri  Ps  Pamanmesjan

 SALT,  ह...  KEROGENE,..CEMENT  AND
 िएडदा,  in  Assam  anp  Nonts-Eastzay
 REcron

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Mr.  Speaker,  Sir,  under
 Tule  377,  I  wish  to  raise  the  following
 matter  of  public  importance.

 Tt:  has  been  ‘brought  to  .the  asctice
 -of  the  Ministries  concerned  that  for
 some  time  now  there  is  shortage  af
 wheat,  salt,  cement,  sugar,  kerosene
 and  steel  in  Assam  and  Negaland
 besides  all  other  States  of  the
 North  Eest.  But  at  one  stage,
 the  Ministry  of  Petroleurn  denied
 having  received  any  complaint  from
 the  State  Government  ef  Assam
 Now  the  position  is  that  while  at
 one  end  the  Food  Corporation  of
 India  has  encouraged  building  of
 new  warehouses  by  private  parties
 with  liberal  loan  étr,  irom.
 ‘banks,  at  the  other  end  the  existing
 godowns  have  no  stock  of  wheat  as
 a  result  of  which  the  flour  mills  of
 Assam  are  almost  closing  down.  I
 have  received  several  telegrams  from
 the  Mills  and  Government  sources
 that  absence  of  wheat  in  the  Food
 Corporation's  godowns  hus  treatened
 the  availability  of  Atta  and  flour  in

 ee
 ee  ee  mare

 ket  bs

 orc
 डी

 per  bag.  me  weet rated  agencies  er
 te  Steel,  Auttiority  of  Indie

 ta  te  wt



 gor  Matters  ‘under  CHATIRA  44;:000h  (SAKA)

 pot  tested  variety.  Tehag  beer  rou-
 ght  to  the  notice  o¢  the  Government

 that  certain  dishonest  handling  agents
 of  eement  mixed  Brabmapytra:  silt
 dust  with  cement  to  make  some  ex-
 fra  money.  In  this  way  the  vack-
 ward  tribals  ang  others  of  Assam.  and
 Northwest  generally  haye  been  com-
 pelled  to  suffer.  It  is  complained  that
 the  Railways  do  not  remove  the  res-
 strictions  imposed  against  booking
 wagons  with  essential  commodities

 inte  Assam  and  the.traders  have  been
 forced  to  hire  trucks  to  carry  most
 of  the  goods  at  double  the  railway
 freight.  The  capacity  of  the  trucks
 to  carry  all  that  is  offered  is  less
 than  half  the  capacity.  of  the  Rail-
 ways.  In  view  of  all  these  and  the
 inherent  lack  og  interest  in.  the  affairs
 and  community  hardships  of  this
 sensitive  area,  the  poor,  backward,
 Including  the  tribals  people  are  suf-
 fering  intolerable  distress.  The
 bureaucratic  set-up  which  rules  the
 country  pay  little  heed  to  the  pPard-
 ships  of  the  people.

 I  draw  the  attention  of  the  Govern-
 ment  through  the  hon,  Prime  Minis-
 ter  to  save  Assam  and  the  North-
 Eastern  region  as  a.whole  by  ssking
 the  Ministries  of  Food  and  Agricul-
 ture,  Petroleum  and  Chemicalz,  In-
 dustries  and  Railways  to  rush  wheat,
 salt,  sugar,  kerosene  cement  and
 steel  immediately  to  save  the  systems
 created  for  distribution  of  these  com-
 Modities  to  the  pedple  without  any
 further  delay.

 (vi)  Recent  avetron  or  Piors  By

 श्री  शरद  gree  बसपुर)!  श्रापने  मुझे
 बात  377  शि  शा  का  |:  थो  दिया

 द. अ  के  लिए में  Bd  |  art  t  t

 0७७  बोजत  बया  है  ae

 ‘MH.  SPRAKZAR:  You  must  son-

 ry  शरद  are:  शत को  इलम  द... ब
 खाथते  दिया  है।  को  शो  tere  vie  tte  go

 oe
 Mellie  क  gH

 rat  गोसाभो  हुई ंहै  रमेश  ह  थे  अत

 MR.  SPEAKER:  You  sheulé:read
 the  statement.

 a  ”  सदियों  मे.  शलत  मु  हम  {
 ो  wre xt  sat,  में  eto  हो0.ए०  के

 'एमाउंस हुए  थे  oe oe  boty
 MR.  SPEAKER:  Mr,  Yadav,  kind!

 ‘read  your  statement,  Rule  $77  provi.
 des  that  you  have  merely  to  read  out

 the  statement.  Nothing  more.

 :
 F

 ri  शरद  बाकय :.  बही सो  «  बोस  रहा
 t  ct  "  4

 at  नी  xq  बागड़ी  (भिचुरों) 2८  करा
 व्यवस्था  का  ह. ६. उ  है  t  votes

 aeug  महोदय  :
 नहीं  है,  झाब्यंचस्था  का  प्रश्ते  है  on

 बी  मत्री  राथ  बाग़ी  :  शाप  हे  ही बयकस्था
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 नस्
 ह्

 | i
 MR.  SPEAKER:  I  do  not  react.  far

 them. Whilst  it  is  customary  not  to  inter-
 fere  with  the  internal  affairs  cf  any
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 Because  you  have  been  considering  I
 would  like  to  know  your  reaction
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 ab
 St

 hes  ‘grt, 1...  बता...  कते  fa  मोजनाकारों.  को
 Nita?  कि हुएं कौर मर ए खगण्दर|

 हैं.
 कही  रहता

 DEMANDS  GRANTS,  979-80—-  (¥  Wer  woe  wie  ाप ती खांप याच
 ‘contd.  MINIS  OF  PLANNING—  =  .जमाहपुर  .

 के
 झ्

 में  कोजल  हजम...  जी
 बताने  शुरू  |

 उगर  मे
 बैमनों का

 काम  छीन  कर  दूसरी  जयह  दें
 | शी  आीकृण्ण  सिह  (सुंगेर  ):  प्रध्यक्ष  महोदय,  ष्हील. भर  एकल  का  काम  भी

 उस  ह. ड  चयार्था करते हुए हुए  हमने  कहा  था  ्  ae  अगह  दे  दिया  ।ै
 :  मोकामा  का  क्राइ्णादा  जो

 अखंड  में  एक  भूमि  सेता  जड़ी  करता  हिंग
 कभी  टेक-प्रोचर  किया  संरकार  ने.  बैत

 ध  हम  इतनों  सारी  विकेखित  ह ह  नोति  चला  अनाने  का,  लेकित  पार्ट  पुजो  ी  साए

 —@  t  ware  का  कार्यक्रम,  सिंचाई,  दे  रहे  हैं  मोनोपली  हाउस  को  i  पाह-

 1-1
 झह्पादल,  सड़क,  पाढ्शाला,  |  BAT  ह 2  का  काम  तो  मोकामा  |  पौर  जमालपुर  में  हो

 a  झांदि  जब  यह  शारे  काम  चल  रहे  सकता  है,  वैगन  निर्माणका  काम  हो  सकता  है  ॥

 है  तोहर  ध. क  में
 गर्ल

 हुए.  हवातो  पर  हम  योजनाकारों  से  कहेंगे  कि  जहां  कोयला
 हुआ!  को  लेंड  आयामी,  हेना  बसानी  बगैरा  माल  उपलब्ध  हैं.  वहीं  पर  कारखाने
 आाहिये  झोर

 चुछ
 स्वयं  सेवी  पंस्थादों  कायाये  जायें  ।  ऐसा  नहीं  होना  चाहिये  कि

 कच्चा

 के  तहत  इस  में  देता  चाहिपे  ओर  आल  न्कहीं  है,  कोमला  कही  है  शोर  कारखाने

 कुछ,  श्राफिसरों  के  अ्रधोन  दोनों  के  काम  की  कहीं  झौर  लगाने  जायें  ।  बैकवर्ड  रिजन्श
 गति  का  भूहपाकन  करते  रहना

 धमव
 को  शभ्रागे  बढ़ाने  के  माम  पर  कारखाने

 wa  तक  अगता  के  प्रतिनिधियों  का
 होगी

 जोलते  के  सम्बन्ध  में  श्रफ़ारों  द्वारा  पोलीदि-

 अहीं  होगा,  हब  सोधो  संस्थायें  साप्ेदार  हीं  होंगी,
 कली  प्ाटिवेटिश  हंग  से  काम  होता  है  v

 Logan  तक  प्लानिंग  फ्रांस  बिलों,  भ्रात  कट  से,  हमारी  रेलवे  प्रटरियां  श्री  फंसी  रहती  हैं,  समंय
 ate”  wee  लिये  मेशेतित्म  बेघलप  नहों  करेंगे  तो  भो  बर्बाद  होता  है  शौर  लागत  का  छर्चा  भी

 " "काल  में  प्रति  हम  नहीं  कर  पायेंगे  a  बढ़ता  है  a

 इसलिए  में  som  संत्रो  से  श्ागि  करता  खड़गपुर  झोर  झाझा  सिमलतसा  के

 हैं  कि  मोजना  को  यहां  भी  कलेम्टयरी  झागें-  बीच
 ह

 बहुत  ण्यादा  लाइमस्टोन  है  |

 'माइलेशल्स  के  साध्यम  से  देश  के  चुने  हुए.  7यों  तहीं  वहां  प्र  मिमी  सीमेंट  प्लॉट
 पजण्डों  में  हर  प्रदेश  में  कप  ae  कराइबे  v  from  "जाता  है  ।  झाकझ्ा  में  एक  मिनी

 कुछ  जगहों  पर  बहुत  कल  कारोगर  हैं  ।  Sy  आीमेंड  प्लांट  था,  थो धव  बन्द  पड़ा  है  ।

 3  पीड़ियों  ते  कुशल  कोमो  का  बत्पाहोता था  उस  का  जीर्णोद्धार  =  किया  जाता  चाहिये  t

 a  है  +
 1  2

 का  कारखाना  संत्‌  862  जमासपुर  शोर
 कायूर  की

 की  पहाड़ियो ंमें  बावसाइट
 जे  शुकू  भा  जिसे  झेजों  ने  शुक

 क्रिया  ।  बह  भरा  हुभा  है।  देकर  वहां  एल्लुमि-
 बृशियां  कप  ae  में  ब्रा  कर्कशाप

 ग
 .-  नियम  का  कारखाना  भालू  करवाना  जाहिए।

 लर  भहायुद्ध  शुद्द  Bas  तो  न  कहलगांव  के  नजदीक  कोका  और  बानी  हैं. .
 हां  ह्टीम  इंजन  का  काम  बस्द  करा  कर  इस  लिए  कहलगांव  तुरन्त  शिजली  तापशर
 अस्त बनाने  का  क्रम  शुरु  कराया  1  जबतक  भालू  करवाना  चाहिए  1

 है
 हक  ड्

 हा  तो  यहां  wen
 -चनते  1  जमाल  पुर  में  उस  सत्य  22  हजार  THE  PRIME  MINISTER  (SHRI

 a  5  ai  ina  ह
 MORARJI  DESAI):  Mr.  Speaker,  Sir,

 ee
 eens  oe

 ’ble  Members  on  plannin

 peed  cel ह्
 Sane  ato  taken  contanoe  oft  tha

 criticism  that  has  been  mate  of  the
 होड़  ce  z  ।

 t

 भ्
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 ps  ti  a7  ०  gar  wet  वहाँ  बचे  हैं  plan,  But  on  the  whole  J  am  happy

 अब  mt  पीढ़ियों  से  लोग  कुशलता  Me  कर  to  find  that  there  was.  no  .  criticism
 a  हैं,  सो  घह  सरकार  nt  कि  that  the  whole  planning  is  wrong.  It

 कहां  |  सिर्माल  का.  ढपा  ww  ऋण  was  pointed  out  at  the  outeet  fhat
 नक्स  4  there  ip.a  dichotomy in  the  thinking

 of  the  Planning  Commissign
 »

 the

 ज्क्  निर्माण  का  काम  मुंगेर  में  चल  चो  matter  of  raising  resources  or  in.  the

 ie:
 थि

 के  कपल में  है  7  कहे  2  matter  of  taxation.  I  do  not  see  where
 4  age  निर्माण  का  कम्प कर  the  dichotomy  lies  when  we  ..want

 a  i  जमासपुर  में  oe  a  बीतियों  ee  to  raise  more  resources.  It  is.  said

 भादमी  ऐसे
 द्य

 ामीन
 ि

 का  काम  «that  agrioulturists  have  heen  given
 wh  तरह  से  कर सकते  हैं,  बल्लुक,  पिस्तौल  807१8  concessions.  ‘That  does  not  mean
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 any  dichotomy!  "That:  is  “dotie  in  order
 te  -relse  more  Pesoures  go  that  agri-
 eulturists  ‘can’  prodtice  more.”  ‘But
 there.  is  no  question  of  giving  undue
 goncession  to  anybody  in  this  manner,

 The  question  of  more  peaple  to  be
 taken  away  from  agriculture  is  cer-
 tainly  very  valid,  We  have  too  many
 people  depending  for  their  livelihood
 n  agriculture.  That  is  quite  true.
 But  it  is  not  possible  to  reduce  this
 dependence  very  quickly.  It  goes
 ‘on  getting  reduced  and  it  should
 come  to  about  fifty  per  cent.  But  to

 _do  that  we  have  to  give  alternative
 employments  to  other  people  in  the
 villages  and  that  is  why  I  have  taken
 more  care  to  see  that  priority  is

 given  to  this  factor  in  the  develop-
 ment  of  villages,  That  is  why  it  has
 been  done.  .  Therefore,  my  hon'ble
 friend  who  hag  great  experience  of
 planning  and  who  made_  the  sug-
 gestion  ought  to  be  satisfied  that  we

 ‘are  trying  to  see  that  planning  goes
 on  better  lines  in  future,

 We  have  had  planning  now  for  the
 last  twenty-eight  years.  And  it  was
 new  to  us.  Rt  was  introduced  and
 brought  in  by  Pandit  Jawaher  Lal
 Nehru.  But  for  him,  perhaps,  it  would
 not  have  come  here.  That  is  how  I
 Igok  at  it  and  that  is  the  greatest  ser-
 vice  that  he  did  because  without
 planning  we  would  not  have  made
 this  progress,  But  as  we  were  hew  to
 it  and  as  we  were  very  eager  to  ad-
 vance  more  Quickly  the  Plan  were
 certainly  made  in  a  vary.  optimistic

 Pi
 how  4६  went  astray  to  some  extent.  I
 had  tried  to  draw  attention  to  this
 in  the  Third  Five  Year  Puan  end
 brought  it  back  to  reality  but  again
 this  Over-optimism  end  desire  to  go
 forward  more  quickly  landed  us  into
 Taevre  ‘trouble,  Ba;  that  happens.  t
 0  not  say  this  to  find  fault  with  any-
 ‘body,  But  we  have  got  6  benefit  hy
 all  thet-experience.and  pee  that  Plan-

 W  are  therefore  now  eocing  that
 ‘The  target,  eve  not  made  more  ambi

 tious  than  reafty  justifidd’  did  tosts
 wi  te

 Lanes Ste  gceing.  But  I  have  found  -  this,
 that,  over  the  years,  we  haye  gone
 on  making  projects  and  making  estl-

 mates,  And  no  estimates  have  remain-
 €d  where  hey  were,  They  have  been
 doubled  more  or  less  every  time.  And
 that  has  been  really  the  difficyity  why.
 these  conditions  arise.  We  are  now
 therefore  trying  to  see  that  estimates
 are  more  real  and,  they  do  not  increase
 inordinately  when  actually  the  imple-
 mentation  is  done,  We  are  now  seeing
 that  in  respect  of  those  who  make
 estimates,  if.  those  .  estiniates  Were

 found  ६6  be  wrong,  then,  we  will
 ‘take  cognisance  of  them  and  see  that

 ‘they  are  brought  to  book.  That  is
 the  only  way  to  bring:  sense  into  ‘this
 and  that  is  why  we  have  taken  those
 steps  now.  And  it  is  also  072  of  the
 purposes  of  the  Plan,..  being  made

 ‘a  Rolling  Plan,  that  we.  take  such

 steps,
 SHR:  SHYAMNANDAN  MISHRA

 (Begusarai):  The  Ministers  accept
 the  estimates.  They  must  take  the
 responsibility.  Why  should  other  per-
 sons  take  the  responsibility  for  them?

 SYfRI  MORARJL  DESAI:  My  hon.
 hon,  friend  ought  to  know  that  Mi-
 nisters  are  not  experts  and  they.  are
 not  Accountants  and  they  are  not  All-
 ditors,  ‘They  have  got  ta  accept  the
 figures  given  by  those  people  who  are
 experts.  He  himself  ought  to  know

 ‘that,  He  Himself  was  in  Planning.

 SHRI  SHYAMNANDAN  MISHRA:
 But,  Sir,  who  is  going  to  be  taken:ta

 SHRI  MORARJI  DESAT;  Those
 who  have  made  the  estimites.

 SHRI  SHYAMNANDAN  IRISERA:
 In  Parliamentary  Democracy  ft  és
 the  Minister  who  ‘must  be  held  Tes-
 ponsible.

 GEER  MORABIT  DESAL:  Well,  that
 ia  all  right.  My,  hon.

 pi  pre
 gaya  that

 because he  is  not  a  Minift  fom.  But
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 Morargi  Desai}  SHRE  MORARI.  DEBAL  ‘That  ia
 if  he  had  been  ॥ ह  Minister,  he  why  one  ought  not  to  take  it.  itbwhes

 set  have  said  this,  I  am
 Se,  whet  le  the  suo  ef  ताल  thet”

 SHRI  MORARJ,  DESAI:  But  this
 ig  not  the  way  to  look  at  it.  Certainly,

 who  5  !
 -

 will  be  no  democracy  Therefore,
 that  is  one  of  the  fundamental prin-
 cipi  |  ,  «  ««

 something  ip  said.  Tt  don’t  take  i  ill...

 SHRI  SHYAMNANDAN  MISHRA:

 SHRI  MORARJI  DESAI:  Even  Mr.
 Sathe  must  not  be  replied  to.  in  @
 way,  where  he  has  no  right  to  say
 anything.

 SHRI  MORARJI  DESAI:  Then,  Sir,
 it  was  said  that  there  were  difficul-
 ties  about  Railways  and  coal,  It  is
 true  that  there  have  been  difficulties

 in  the  matter  of  taking
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 ia:  how  we  ace  taking  urgent  steps  ©
 gee  that  coal  reaches:  wherever  it  fas
 te  reach,  but  it  take  a  little  time  be
 fore  the  things  are  straightened  out.

 It  wag  argueg  that  remunerative
 prices  ought  to  be  given  to  farmers,  |
 agrees  with  this  entirely.  But  what  is
 rermunerative  and  what  is  not  remuD®
 rative  wil  always  be  a  debatable
 point.

 SHRI  P.  RAJAGOPAL  NAIDU  (Cit-
 teor);  Why?

 SHRI  MORARJI  DESAI:  There  will
 be  differences  in  estimating  even  the
 cost  price,  but  we  have  got  to  more
 realistic  in  the  matter.  We  have  our~
 selves  increased  the  support  prices  of
 wheat,  paddy,  gram  and  other  produce,
 We  have  increased  the  support  prices
 end  that  it  what  shows  that  we  are
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 while.  If  the  hon.  Members  show  me
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 Morarji  Deal)
 No  person  will  remain  unemployed,  ‘if
 this  scheme  comes  into  effect.

 But.  the  ‘scheme  is  full  of  somie  dan-
 gers’  alao.  It-is  a  scheme  where,  if  I
 May  say  ‘80,  a  canal  of  about  500  mites
 across  the  Himalayas  from  east  to  west,
 hag  to  be  dug,  about  400.f9  300  ft.  witte,
 atid  the  other  two  below  in  the  middle,
 and  one  at  the  end  in  the  South,  and
 then  vertical  canals  out  of  that,  so  thet
 all  the  waters  of  the  Himalayas  and
 the  rivers  are  joined  together,  by  also
 having  some  reservoirs  of  some  suitable
 places,  so  that  the  water  is  perennially
 available.  Then  no  floods  will  be  there
 te  do  any  damage—now  endless  damage
 is  taking  place  due  to  floods  every  year.
 But  thé  difficulty  is  that  the  Himalayas
 tre  considered  very  young.  Even
 ‘though  they  are  I5  million  years  old,
 they.  are  young  in  the  sense  that  there
 48  no  hard  rock  throughout,  and  there
 $a  lot  of  earth  and,  therefore,  there  is
 2  Ganger  that  there  may  be  landslides
 there,  and  If  that  happens,  insteait  of
 avoiding  floods,  it  might  cause  floods
 ‘We  are,  therefore,  examining  it  very
 idinutely,  with  the  help  of  the  engineers
 of  the  FAO,  as  also  of  the  World  Bank.
 Recently,  I  have  also  requested  the
 Prime  Minister  of  USSR  to  help  us  with
 thiéir  engiriesrs  who  have  great  exper

 @nce  in  these  matters.  They  are  dé
 ihg  with  the  waters  inside  Stheris,

 »  We  are  examining  fhis  mat-
 te:  very  seriously,  But  we  have  to  take
 the  necessary  thrie,  teforé  we  can  gives
 १४  iniplement  it;

 sue
 ‘we  are  not  idle  in  the  matter  of

 e:  sMietnes  no?  ini  the  meanwhile,
 कह  are  wilting  ctily  for  thid  scheme  td
 fecietity.  Thesil  ute  all  being  examitied

 ._ZHR]  -VASANT  SATHE:!  Wil  you
 say:  thet  it  will  be  taken  ‘up  om  2  war
 footing?

 SHRI-MORARII.  DESAI:  “War  fect
 ing”  is  a  very  convenient  word.  Weary
 doing  it.  urgently.  a That.  ia-  al}  I  can
 fay.  If:  you  are.  satisfied  by  calling  iy
 an  है...  icoting’,  £m  happy.  You.can

 APRUs  3,  4970

 aall,  it.  so.  .E.am.  doing  .  it
 ore ever  since-I..have.  taken,  charg.

 have.  talked  to  the  Werld  Bank.  and
 tothe  FAO.

 MR.  SPEAKER:  Mr.  Sathe  is  fond  of
 war,

 SHRI  MORARJI  DESAI:  |  don’t  say
 that.  {  do  not  want  to  call  him  a:  war
 monger.  Nobody  wants  war.

 SHRI  VASANT  SATHE:  |  want  war
 against  poverty-unless  you  want  peace
 with  poverty.

 SHRI  MORARJ]  DESAI:  There  is  no
 question  56  peace  with  poverty.  That
 scheme  also  requires  a  large  amount
 of  money,  not  less  than  Rs,  15,000  crores.
 or  Re,  20,000  crores.  It  is  not  certain-
 ly  a  great  problem.  It  will  take  about
 30to  5  years.  The  money  can  be
 taiced  or  obteined  from  friendly  count-
 ries.  1  don’t  think  it  will  be  difficult,
 but  the  whole  question  is  whether  we
 can  implement  it  without  any  risk.
 That  is  being  examined  very  seriously,
 very  urgently—ang  if  if  makes  my
 friend  happy,  on  a  war  footing.

 SHRI  VASANT  SATHE;  Thank  you
 very  much.
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 everything.  And  therefore
 are  trying  to  see  that  we  slowly*
 e  to  a  position  where  we  do  with-

 ‘out  deficit  financing.  There  ~  has
 been  a  large  dose  of  deficit
 finance  in  the  last  two  years.  But
 prices  have  not  been  affected

 by  it  because  we  have  taken
 Other  counter  measures  to  see
 that  that  does  not  affect  it.  I
 agree  that  deficit  financing  ought  not
 to  be  used  as  the  convenient  instru-
 ment;  it  is  not  a  convenient  instru-
 ment  at  all.  It  is  8  very  delicate  ins-
 trument  sometimes  it  can  be  used  but
 it  can  be  used  only  with  certain  safe-
 guards,  when  there  is  enough  pro-
 duction  of  consumer  goods,  their
 availability  is  complete,  then  deficit
 financing  may  not  be  harmful  so  much
 because  then  there  will  be  no  ques-
 tion  of  its  effect  on  pices.  But  all
 that  has  got  to  be  guaranteed  before
 we  can  take  to  it  as  a  method  of  ex-
 pansion  or  development,  The  plann-
 ing  commission  has  taken  note  of  all
 these  factors.

 Iam  very  thankful  to  my  _  hon.
 friends  for  reminding  me  of  the  dan-=
 ger  of  deficit  financing  and  also  for
 reminding  me  about  the  experience
 of  the  past.  We  are  taking  lessons
 from  it.  I  was  once  connected  with
 it  and  therefore  I  cannot  say  I  am
 no®  responsible  fo  rit;  we  are  all  res-
 ponsible;  it  is  no  use  disowning  res-
 Pponsibility;  it  is  easy  to  find  fault
 with  others;  we  do  not  want  to  do
 that.  We  have  to  take  note  of  the
 fact  of  past  experience  so  that  we

 ‘oenefit  by  it,  make  thinks  ketter  and
 do  not  commit  the  same  _  mistakes.
 That  is  how  the  planning  commission
 is  attending  to  these  matters,

 PROF.  P.  G.  MAVALANKAR:
 “(Gandhinagar):  When  the  hon.  Prime
 Minister  was  mentioning  a  point  ab-
 about  the  rolling  plan,  at  that  point
 Shyam  Babu  intervened  and  distract-
 ed  him.  Would  he  please  say  a  word
 on  that?

 SHRI  MORARJI  DESAI:  I  have
 explained  it  before;  therefore,  it  was
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 not.  that  I  was  interrupted  by  him
 and  therefore  it  was  left;  he  should
 not  be  blamed  for  it.  It  is  a  rolling
 Plan  in  this  sense  that.  it  must  be
 continuous  planning;.of  course  at  one
 time  we  take  note  of  five  years;  it
 takes  note  of  perspective  planning
 for  5  years  or  more.  Every  year
 we  take  count  of  it  so  that  we  know
 what  we  have  done  in  the  year,  whe-
 ther  we  have  not  reached  our  target,
 whether  we  have  not  done  properly
 so  that  we  correct  ourselves  imme-~
 diately  the  next  year  and  become
 more  realistic  in  our  planning  all  the
 while.  Every  year  we  go  on  adding
 one  year  to  it.  It  all  depends  upon
 how  we  are  successful  in  taking  stock
 at  the  end  of  the  year.  It  is  also  8
 new  thing  that  is  being  done  and  I
 think  we  will  bé  more  successful  in
 correcting  ouselves  by  this  method;
 that  is  why  we  have  taken  to  it.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Have  we  got  any  rol-
 ling  plan  now?

 MR,  SPEAKER:  This  cannot  be
 turned  into  a  question  hour,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  May  I  know  whe-
 ther  in  this  planning,  the  Brahma-
 putra-Ganga  link  canal  is  going  to
 be  taken  up?  It  is  very  important
 to  West  Bengal  and  the  Eastern  Re-
 gion.

 ‘MR.  SPEAKER:  It  comes  within
 the  scheme,

 SHRI  छू  GOPAL  (Karur):  I  wel-~
 come  the  Prime  Minister’s  remarks
 with  q@egard  to  the  Garland  canal
 scheme.  All  of  us  are  aware  that
 water  is  a  state’  subject;  for  quite
 some  time  we  have  been  asking  that
 it  should  be  removed  from  the.  state’
 list  and  made  a  subject  in  the  con-
 current  list.  Otherwise.  you.  cannot
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 Push  through  sny  of  the  schemes,  I  ae  ee  te

 tre  and  the  states  in  this  matter  No
 state  will  be  standing  in  the  way;  I
 have  no  doubt  about  it;  I  do  not

 I  do  not  want  to  do  that.

 3  hrs.

 MR.  SPEAKER:  Before  I  put  the
 cut  motions  to  the  vote  of  the  House,
 I  would  like  to  know  if  any  member
 ‘wants  to  withdraw  his  cut  motions,

 SHRI  ए,  RAJAGOPAL  NAIDU:  I
 want  to  withdraw  my  cut  motions
 Nos.  to  Vv

 ef  the  House  to  withdraw  the  cut
 motions?

 HON.  MEMBERS:  Yea.

 Cut  Motions  Nos.  to  77  were  by.
 leave,  withdrawn,

 SHRI.  DHIRENDRANATH  BASU
 (Katwa):  I  want.to  withdraw  my

 cut  motions  Nos,  18,  9  and  46  to  7-5

 MR.  SPEAKER:  Has  he  the  per-
 mission  of  tht  House  to  withdraw.

 ‘the  cut  motions?

 HON:  MEMBERS:  Yes,

 Cut  Motion  Nos.  16,  9  and  48  to  a.
 were,  by  leave,  withdrawn.

 ‘Woe.  2)  to  23,  28  to  32  and  43  to  48.

 MR.  SPEAKER:  Has  he  the  per-
 mission  of  the  House  to  withdraw
 the  cut  motions?

 HON.  MEMBERS;  Yes.

 Cut  Motion  Nos,  24  and  25  were,  by
 leave,  withdrawn,
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 ह.  ुँग  Grants,  197980,  in  respect  of  the  Ministry  of  Planning  Voted  by  Lok  Sobha

 Sa
 Nees  oeet

 greets  77०२० by  the  House  on  16-3-1979

 2  2  3  4

 Revenue  Capital  Revenue  Capital
 Re  Rs.  Ra.  Ra.

 MINISTRY  OF  PLANNING

 ह.  Ministry  of  Planning  .  .  gobo,  /,01,000  a

 73  Statistics  %62,13,000  4£9,70,69,000

 374  Planning  Commission  +4407,08,000  §136,41,000

 Re:  Marrer  Unper  Rore  377
 DEATH  SENTENCE  AWARDED  TO
 SHRI  gz.  A.  BHUTTO,  FORMER
 PRIME  MINISTER  OF  PAKISTAN~.

 Contd.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Sir,  may  I  he
 permitted  to  make  an  explanation
 about  the  matter  raised  under  rule
 377  about  Mr,  Bhutto?  There  jis  one
 wrong  information  which  has  appear-
 ed,  From.  papers  they  have
 drawn  some  oonclusions  that  Mr.
 Bajpai  has  come  here  in  connection
 With  something  serious.  I  did  not
 meet  him.

 2868

 88
 6

 in
 ii  Sur  4

 I  read  it  only  in  the.

 give  advice  to  any  people  unless  we
 are  asked  for  it.  Specially  in  thé
 matter  of  relations  that  we  have  with
 Pakistan  at  present,  it  would  be  mis-
 understood  completely.

 pati  only  said  that  he  gave  his  per.
 sona]  opinion,  when  asked  him  I
 cannot  do  that,  (Interruptions)  Don't
 try  to  equate  me  with.,.,  (Interrup-

 tions),  I  am  not  going  to  do  it  But
 when  my  friends  hefe  are  beginning
 to  say  about  this,  why  are  they  so
 very  silent  when  so  many—60  peo-
 ple—weére  hanged  in  Iran?
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 73.05  brs.

 DEMANDS*  FOR  GRANTS,  979-80—
 Contd.

 MINIstry  OF  Home  AFFAIRS

 MR.  SPEAKER:  The  House  will
 now  take  up  discussion  and  voting
 ‘on  Demands  Nos,  47  to  57  relating  to
 the  Ministry  of  Home  Affairs  for
 which  8  hours  have  been  allotted.

 Hon,  Members  whose  cut  motions
 to  the  Demands  for  Grants  have  been
 ‘circulated  may,  if  they  desire  to
 move  their  cut  motions,  send  slips  to
 the  Table  within  i5  minutes  indicat-

 DG—2979-80—  Min,  of  HA.  gag

 ing  the  serial  numbers  of  the  cut  me  .
 tions  they  would  like  to  move

 Motion  moved;
 “That  the  respective  sums  not

 exceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 India  to  complete  the  sums  neces
 sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1980,  in  respect  of  the  heads
 of  demands  entered  in  the  second
 column  thereof  against  Demands
 Nos,  47  to  57,  relating  to  the  Minis-
 try  of  Home  Affairs.”

 Demands for  Grants  1979-80,  in  respect
 Of Minty  of

 Home  Affairs  submitied  to  the  vote  of

 No.  of  Name  of  Demand  AmountofDemandfor  Amount  of  Demand  for
 Demand  Grant  on  account  voted  by  Grant  submitted  to  the

 the  House  on  169-1979  vote  of  the  House

 I  2  3  ok
 ER  ——————  hearer  =  SES  =  =  = Revenue  Capital  Revenue  Capital

 Rs  Ra,  Rs.
 MINISTRY  OF  HOME  AFFAIRS

 47  Ministry  of  Home  Affairs  +  4p7B,000  a  2,29,89,000 0.
 48  QOebinet  -  05666  -1,03,31,000
 49  Department  of  Personnel  and  Ad-

 ministrative  Reforms.  +  1,85:07,000  6,75.94,000°  a

 50  Police  .  «  .-  98,57473,000  1,84,91,000  1,92,88,66,000  9591,55,000°
 हा  Cenus  ©  +  +s  3485  152,000  6,77,62,000  a
 52  Other  Expenditure  of  the  Ministry न  38)95:93,000,  18,27,80,000  1,58,07,99,000  78,77;66,000
 ss  Delhi  .  ५  wl

 gq  Chandigarh  ee ee

 “35  Andaman and  Nicobar  Islands.

 i  56  Dadra  &  Nagar  Haveli  .

 . oS  Lakshadweep  .  +
 it

 24,84,29,000  16,18,96,000  144,01 ,45,000  80,66,81,000
 3:9744,000  184.98,

 4573,83,000,  ad
 23,66,63,000  15,26,62,000

 44,3100 -
 831,900.

 19,87,  t9,000  9)04,91,000,

 42,9§,000  aan  54,000  2,1 7;24,000
 41522,000  “491,56,000  8,068,07,000.

 re  ne ee nn  oe  7
 *Moveg  with  the  recommendation  of  the  Presiderit,



 SHRI  VASANT  SATHE  (Akola):
 Sir,  I  want  to  start  this  debate  on  the
 Ministry  of  Home  Affairs  by  saying
 that  im  the  last  two  yearg  the  most
 dismal  performance  of  the  Janata
 Party  Government  is  in  the  field  of
 Jaw  and  order  security,  the  unity  and
 integrity  of  the  country,  the  protection
 of  minorities  and  harijans,  the  growth

 of  crime  and  the  general  loosening  of
 the  grip  of  the  Government  on  ad-
 ministration,  both  on  police,  which  is
 their  direct  charge,  and  even  the
 general  administration.

 3.07  hrs.

 [Mr.  Derury-Sreaken  in  the  Chair]

 This  is  the  general  picture  of  the  last
 two  years,  and  particularly  the  last
 one  /year.

 Instead  of  continuing  to  remain  in
 this  euphoria  of  the  initial  victory
 and  sudden  acquisition  of  power  at
 the  Centre,  this  Government  should
 have  been  able  to  find  its  moorings
 and  consolidate  the  unity  and  stren-
 gth  of  this  country.  Instead  of  that,
 the  picture  that  we  find  is  that  the
 Government  is  pursuing  a  policy
 of  non-issue,  non-priority,  of  personal
 vendetta.  As  my  hon.  friend  pointed
 out,  if  you  see  the  whole  central  theme
 that  influences  the  entire  thinking  and
 working  of  the  Government,  it  appeats
 to  be  this  obsession,  Therefore,  they
 are  not  able  to  give  the  right  lead  in
 the  right  direction.  A  Government
 of  commissions,  omissions  and  perse-
 cutiong  will  naturally  get  landed  in

 “non-priority,

 According  to  me,  the  most  important
 field  is  the  field  of  law  and  order.  That
 is  the  primary  responsibility  of  any

 Government,
 What  is  happening  in

 his  field?  We  begin  with  atrocities in  Bihar.  Then  came  riots  in  Ali-
 Berh.  -Hundreds  of  workers.were  shot
 down  in  Kanpur.  and  Pantnagar.  In
 ‘Dethi,  the  capital:city,  the  life  of  the
 itdinary  man  is.  80  insecure  that  the

 =

 day  the.  girls:  of  colleges.  had.  to ch  in  protest.:  cominwz’  to  Parlia~ t  to  Tivet.(the...  Speaker  and  say
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 ‘that  even  in  broad  day  light  they  can-
 not  safely  travel  in  buses.  Is  that  a
 compliment  to  the  Government's  law
 and  order  administration?  And  the
 tragedy  of  all  according  to  me,  is  that
 ultimately  for  the  first  time  in  the
 history  of  this  country,  those  who  dis-
 pense  justice,  the  magistrates  and
 judges  were  forced,  compelled,  to
 come  out  in  the  streets,  asking  for
 their  legitimate  demands  of  just  equa-
 lity  of  treatment.  If  justice  is  not  done
 to  thuse  dispensing  justice,  if  they  do
 not  have  a  feeling  of  justice,  what
 kind  of  justice  will  they  -dispense?

 Coming  to  the  police  force,  I  would
 ask  the  Home  Minister,  because  |  he
 has  been  an  administrator:  what  is
 the  best  way  to  inspire  confidence  in
 officers?  They  must  know  that  the
 Politicians,  the  Minister,  will  stand  by
 them  even  if  they  commit  a  mistake.
 But  what  has  been  the  attitude  of  the
 Government  since  it  came  to  power?
 While  trying  to  ‘wreak  vengeance
 against  the  ex-Prime  Minister,  you
 suspended  and  arrested  two  senior
 officials,  Secretaries.  This  demoralised
 the  services  and  there  wag  an  inner
 protest.  The  result  was  you  had  to
 eat  your  own  order,  reinstate  them
 honourably  and  it  is  no  secret  to  any-
 one  that  there  was  a  tremendous  re-
 sentment  in  the  higher  administrative
 services.  They  have  been  reinstated
 because  they  were  not  found  guilty
 according  to  you,  but  against  the  per-
 fon  ‘who  is  supposed  to  have  not  even
 put  a  signature,  but  consented  to  it,
 ex-Prime  Minister,  the  case  still  goes
 on  in  the  High  Court,

 ‘The  next  case  was  against  Bhinder.
 A  notorious  dacoit  had  committed  .2o
 many  murders.  The  allegation  was
 that  he  was.  drowned.  All  right)  What
 do  you  do?  You  haul  up  the  highest,
 most  respected  official  of  the’  police
 force  in  this  case  of  DIG’s  rank,  for
 a  crime  of  murder  under  section  302,
 grace  him  and  his  colleagues  in  the
 most  shameful.  manner.  What.  do
 you  think  will.  happen  to.  the
 police  force?  Will  they  now  ae  feet’
 encouraged.  to  do  their  duty,  They
 would  thirlk:  we  cannot  catch  dacolte:
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 ~{Shri  Vasant  Sathe]
 and,  bring  them  to  book,  because  j¢
 somebody  gets  interested  somewhere we  will  be  nowhere,  Then,  Why should  they  take  interest  in  the  in.
 vestigation  of  daylight  murders  ang
 robberies  here?  —_

 Then  again,  see  how  much  this  bagj,
 obsession  of  yours  has  done?  Yo,
 said  you  would  not  tamper  with  the
 judiciary.  The  latest  case  is  that  of
 Vohra.  I  said  it  on  the  floor  of  the

 atiae:  Neer  umy  by  tr  cxpiair  ra
 away.  You  said  his  appointment  hag
 already  been  decided  upon,  all
 you  did  was  that  you  did  not  issue
 notification  till  ectually  he  disposed  y»
 the  case.  Why  was  not  the  notific,_
 tion  issued?  If  you  had  decided  t,
 make  him  a  Judge,  you  could  hay,
 said  that  it  had  been  decided  ५5
 appoint  him,  but  that  he  wou,
 assume  charge  after  he  had  dispoaq
 of  the  case,  You  could  have  ay.
 nounced  it.  No,  you  did  not  want  t,
 announce  it  earlier.  You  wanted  t,
 postpone  the  announcement  till  he
 gave  the  decision  of  guilty  again,;
 the  persons  before  him.  This  is  the
 commonsense,  common  inference  ayy man  will  draw.  Are  you  going  to  rai,,,
 your  prestige  about  your  impartiali,, and  the  credibility  of  the  judicia,, in  this  way?

 Take  another  case.  I  am  going  i
 hold  the  Home  Minister  directly  ra,_
 ponsible  for  it,  I  asked  the  other  d
 a  question  under  Rule  377  aba;
 Tirkhe’s'  appointment  in  Mani
 Commision.  Your  reply  says  that  thi,
 person  was  appointed  to  be  an  auth,
 tity  to  report  to  Sheh  His  origin.)
 terms  of  reference  is  that.  As  50h,
 as  the  Shah  Commission's  term  Wy,
 over,  obviously  this  authority  wou)q.
 become  redundant,  But  no,  it  did  ng
 Manipur  Government  itself  did  ny
 ‘want  him  te  continue.  They  had  sag
 that  sepeentedys  |  ह  ह... अ  नष्ट  को

 means  who?  .  Should  I  not
 ghoul Home  Minister  responsible?

 feme  petty  official  be  banged  tomer_
 new?  You  say  thet  ag  per  the  term,
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 of  reference,  the  authorities  काट
 initially  required  to  submit  their
 report  to  the  Shah  Commission  of.
 Inquiry.  “Further  when  the  term
 of  Shah  Commission  came  to  an
 end  an  end  on  ist  December  1978,
 it  was  suggested  to  all  the  State
 Governments,  which  had  set  up  the
 authorities  that  they  may  (i)  give  a
 short  extension  to  the  authority  and
 allow  it  to  finish  the  cases  already
 taken  up  for  public  hearing,  (ii)  suit-
 ably  revise  the  terms  of  reference  of

 (He  authority  t  tte  efecy  tia  the
 report  of  the  authority  may  thereafter
 be  submitteq  to  the  concerned  State
 Government  instead  of  the  Shah  Com-
 mission  as  originally  envisaged  and
 (iii)  have  the  remaining  complaints
 inquired  into  through  norma)  adminis-
 trative  channel.”  You  have  given  this
 advice.  This  is  what  follows  later  on.
 You  say  in  para  6:  “‘while  communi-
 cating  the  orders  of  the  Government
 of  Manipur  extending  the  term  upto
 3i-3-2979...”

 I  have  a  copy  of  the  notification
 here.  a  .the  Government  has  stated
 that  thig  will  be  the  last  extension”.
 These  are  the  words.  “Whereas  the
 Governor  of  Manipur  is  now  of  the
 opinion  that  by  ‘way  of  ‘ast  instalment
 of  further  time...”  There  were  four
 extension,  What  is  this  begging  for
 further  extension?  For  what?  The
 only  object  of  this  can  he  inferred.
 He  tells  some  one  here—I  do  not  think
 that  the  Home  Minister  will  fall  a
 prey  to  such  a  nasty  way  of  be-
 haviour—“allow  me  some  more  time,
 I  am  getting  Mre.  Gandhi,  }  have
 served  a  warrant  against  her,  just
 give  Me  one  more  extension”.  Is  that
 the  object  for  which  the  Commission

 Ly

 or  the  Authority  is  to  operate?  On
 the  last  occasion  ‘you  advised  .  the
 State  Government  “give  him  one  more
 extension”.



 |

 Law  Minister  and  the  Prime  Minister
 think  one  way.  What  is  the  speciality
 and  why  is  it  that  the  Home  Minister,
 Mr.  Patel,  is  advising  the  Manipur
 Government,  forcing  it  to  continue
 with  this  man,  Now  you  say  that  it
 was  the  last  extension,  I  want  to
 know  whether  he  has  been  given  fur-
 ther  extensicn  after  3lst  March  be-
 cause  that  would  be  only  on  your  ad-
 vice.  If  after  having  said  that  this
 was  the  last  instalment  of  further  time
 for  completion  of  the  inquiry,  further
 extension  has  been  given,  the  only
 conclusion  will  be  that  the  Home
 Minister  is  doing  and  doing  it  for
 vendetta,  just  to  humiliste  and  harass
 Mrs.  Gandhi.  ‘You  cannot  imagine
 this.  Mrs,  Gandhi  is  being  called  as
 a  witness,  That  Inquiry  Authority  is
 only  for  the  excesses  of  Manipur.  She
 ig  being  called  from  here  to  give  evi-
 dence  there  and  once  or  twice  she  had
 difficu3ties;  she  could  not  be  served
 What  does  the  authority  do?  It  sends
 a  warrant  and  not  only  that,  he  wants
 to  initiate  contempt  proceedings.  Can
 you  ever  imagine  an  Inquiry  suthority
 doing  this?  Under  what  authority  is
 it  doing  this?  ‘You  do  not  see  such  en
 idiot,  who  does  not  know  even  the
 elementary  principles  of  law......

 SHRI  ERISHNA  CHANDRA  HAL-
 DER  (Durgapur):  He  should  not  have
 used  that  word.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  You  see,
 ५  Bathe...

 SHRI  VASANT  SATHE;  I  with-
 draw  that  werd.  You  do  not  see  an
 unwise  men,  an  unwise  fellow,  a  fel-
 low  of  no  judicial  sense  in  him  to
 head  an  authority  like  that.

 The  general  picture  of  your  Gov-
 ernment  ‘today  is  of  two  types.  ‘Your
 Government  is  Government  for
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 the  people,  protection  of  Christian
 Churches,  Even  they  are  today  a  vic-
 tim  of  vendetta.  Day  light  mur-
 ders  and  robberies  are  taking  place
 That  is  your  responsibility.  You  will
 have  no  time  to  attend  to  them  be-
 cause  you  are  going  to  be  obsessed
 with  one  mania,  how  to  get  Special
 Courts  to  try  Mrs.  Gandhi  and  her
 family  members.  But  for  the  same
 time,  you  will  not  have  special  courts.
 for  Kanti,  for  the  nephew  of  Charan
 Singh,  for  the  son  of  some  other
 Minister,  you  will  not  have  special
 courts  for  the  son  of  Mr.  Saklecha.
 Where  from  did  he  get  Rs.  l  crore  to
 make  the  bid?  ‘You  witl  not  do  that
 Therefore,  it  is  a  Government  Which
 hag  totally  lost  its  credibility  on  the
 fleld  of  home  affars,  on  the  field  of  law
 and  order,  Even  now  forget  those  39
 months,  That  record  is  now  old,  It
 is  these  24  months  or  two  years  that
 you  had  been  in  office,  you  talk  about
 that  now.  Come  to  senses  at  least
 now,  bring  the  whole  country  on  the
 rails  of  sanity,  then  you  will  find
 the  atmosphere  of  cooperation.  End
 this  madness.  This  is  what  I  would
 lfke  to  say.  Bring  this  country  on  the
 rails  of  sanity.  This  will  be  the  res-
 ponsibility  of  the  Home  Minister.  ,

 I  thank  you  very  much  for  giving
 me  this  much  time.

 SHRI  KESHAVRAO  DHONDGE
 (Nanded):  ¥  beg  to  move:-—

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Failure  to  set  up  a  Central
 judicial  enquiry  into  the  riots  in
 connection  with  changing  the
 name  of  Marathwada  Vidyapeeth
 in  Maharashtra.  (1a)T
 “That  the  demand  under  the  head

 “Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  00.°

 [Failure  to  publish  the  report
 of  the  Enquiry  ttee  set  up

 a  in  regard  to  the  death  of  Dr.  Am-
 bedkar.  (14)]
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 {Shri  Keshavrao  Dhondge]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Ra.  100.""

 [Policy  in  regard  to  popular
 denrand  to  treat  peo-Budhists  as
 backward  class  and  grant  of  faci-
 lities  to  neo-Budhists  which  were
 available  to  other  depressed
 classes.  (15)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 {Indifference  towards  the  com-
 munal  organisations  and  associa-
 tions  which  are  indulging  in  anti-
 national  activities.  (18))
 “That  the  demand  under  the  head

 “Ministry  of  Home  |  Affairs’  be
 reduced  by  Rs.  100.

 [Indifference  towards  providing
 settled  life  to  all  vagarant  com-
 munities  in  the  Union  Territories.
 (77
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 (Need  to  purge  all  religious
 books  where  casteism,  communa-
 lism,-  untouchability  and  other
 vices  have  been  encouraged.  (18)7

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  sy  Rs.  100."

 [Failure  to  declare  the  birth
 and  death,  anniversaries  of  leaders
 like  Shivaji,  Mahatma  Bashwash-
 war,  Mahatma  Phule,  Dr.  Ambed-
 kar,  Rana  Pratap,  Netaji  Subhash
 Chandra  Bose  and  birth  anniver-
 sary  of  Jayaprakash  Narayan  as
 public  holidays,  18)]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  he
 reduced  by  Rs.  100.7

 {Failure  to  teke  any  action
 against  those  who  preach  casteism
 and  communalism  in  the  name  of
 religion  and  culture.  (20)]

 D.G.—l979-80—  APRIL  3,  399  Min.  of  B.A.  332°

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.7

 [Indifference  in  regard  to  in-
 creage  in  tenure  of  service  and
 pay'  as  also  other  amenities  in-
 cluding  ‘holidays  for  police  per-
 sonnel.  (21)7
 “That  the  demand  under  the  head

 Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.

 [Lack  of  national  policy  in
 regard  to  police  and  home
 guards.  (22))
 “That  the  demand  under  the  head

 Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Increasing  anti-people  attitude
 and  corruption  amongst  police
 Officers  and  threat  to  democracy
 thereby.  (23)]
 “That  the  demand  under  the  head

 Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Anti-people  policy  regarding
 checking  of  communal  riots  and
 protection  to  minorities,  (24)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Government's  policy  of  en-
 couraging  communa]  tendencies.
 (25)  ]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 {Failure  to  grant  aid  to  the
 freedom  fighters  and  dependents
 of  martyrs  in  ‘Nanded  District  of
 Maharashtra,  (26)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  ‘by  Rs.  100."

 {Government's  indifference  to-

 Gr
 grant  of  Statehood  to  Goa.

 (27)
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 7  “That  the  demand  under‘the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.”

 [Need  to  give  justice  to  the  ten
 lakh  Marathi  inhabitants  on
 Maharashtra-Karnataka  =  border.
 (28)  ]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Need  for  providing  assistance
 ७७  the  kith  and  kin  of  freedom
 fighters  and  martyrs  in  Maharash-
 tra  State.  (29)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.

 (Need  for  bringing  about  revo-
 lutionary  content  in  the  national
 anthem  ‘Jan  Gan  Man’.  (80)1
 “That  the  demand  under  the  head

 “Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.)

 [Failure  in  setting  up  special
 court  to  deal  with  cases  of.  in-
 justice  to  Harijans,  Girijans  and
 other  downtrodden  classes.  (31))

 “That  the  demand  under  the  head
 “Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 {Failure  in  stopping  atrocities
 on  downtrodden  classes  in  the
 country  particularly  in  Maha-
 rashtra  State,  (32)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  affairs’  be
 reduced  by  Rs.  100.”

 [Deteriorating  law  ang  order
 situation  in  the  country  and  Gov-

 or
 inaction  in  the  matter,

 33)]

 “That  the  demand  under  the  head
 “Ministry  of  Home  Affairs’  be
 reduced  by  Ra.  100.

 [Need  to  over-haul  the  police
 set-up  in.  Union  Territories.  (84)  ]

 Min,  of  HA.  334

 “That  the  demand  under  the  head
 ‘Ministry  of.  Home  Affairs’  be
 reduced  by  Rs.  100.”

 (Deteriorating  law  and  order
 situation  in  Delhi.  (35)]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Need  io  uplift  Harijans,  Giri-
 jans  and  other  down-trodden
 classes,  (36)]
 “That  ne  qemand  under  ‘tne  neal

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.”

 (Failure  in  removal  of  casteism
 ‘nd  caste-system  in  the  country.
 (37)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Need  to  punish  those  who  are
 responsible  for  making  wrong
 announcement  regarding  the
 death  of  Lok  Nayak  Jayaprakash
 Narayan,  (38)]

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs’  be

 reduced  by  Rs.  100.”

 {Lack  of  cordial  relations
 amongst  the  States  and  anti-State
 policy  of  the  Government,  (39)]
 “That  the  demand  under  the  head

 Ministry  of  Home  affairs’  be
 reduced  by  Rs,  700.7

 [Failure  to  check  the  activities
 of  anti-social  elements  as  well  as
 cases  of  theft  and  dacoities  in
 Union  Territories.  (40)]

 “That  the  demand  under  the  head
 ‘Cabinet’  be  reduced  by  Rs.  100.”

 [Failure  to  settle  the  border
 @ispote  ली-फाच्था,  WMeherushtira
 and  Karnataka  on  just  principles.
 (417
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  affairs’  be
 reduced  by  Rs.  100.



 our  internal  affairs  in  Maliwara
 village  near  Aurangabad  in  Maha
 rashtra,  (58)]

 उप्तह्ा  DHIRENDRANATH  BASU
 (Katwa):  I  beg  to  move:—

 “That  the  demand  under  the  head
 Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Failure  to  check  increasing  in-
 flux  of  refugees  from  Bangladesh
 in  Assam,  Tripura,  West  Bengal
 and  Orissa  of  Eastern  Region.
 (57)1.

 SHRI  A  K.  SAHA  (Vishnupur):
 I  beg  to  move:

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  to  Re,  l.”

 [Need  to.  give  Nepali  language
 its  due  place,  59)  ]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be  re-
 duced  to  Re.  i.”

 [Need  to  revise  pensiong  of  the
 freedom  fighters:  who  sutrificed
 the  best  part  of  their  lives  in
 fighting  against  the  foreign  im-
 perialists,  (0)
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  }

 [Fuilure  to  take  necessary.  fol-
 low.  up  action  on  the  Reddy  Com-
 mission  of  Inquiry.  Report  om  the
 Nagarwala  episode,  which  is  with
 the  Government  for  the  last  six
 months.  (8)
 “That  the  demand  under  the  head

 ‘Police’  he  reduce  to  Re,  1

 [Need  to  have  co-ordination
 between  the  State  Police  Forces,
 the  Central  Reserve  Police  Force
 and  the  Border  Security  Force  in
 view  of  the  significant  services
 rendered  by  them  particularly
 during  the  follds  in  West  Ben-
 gal.  (62)

 “That  the  demand  under  the  head
 ‘Police’  be  reduced  to  Rei.”

 Administration:  in  Sdate,  (€8))}
 “That  the  demand  under  the  héad.

 ‘Police’  be  reduced  by  Re.  !
 [Absence  of  a  national  policy  in

 regard  to  police  force  in  the:
 country.  (64)]
 “That  the  demand  under  the  head

 "Police?  be  reduced  by  Rs.  100."
 [Failure  to  check  mounting

 number  of  atrocities,  voilence,
 rape  and  killings  of  Harijans,
 Scheduled  Castes,  Scheduled:
 Tribes  and  other  backward  classes,
 (85)  ]
 “That  the  demand  under  the  head

 ‘Police’  be  reduced  by  Rs.  100.”
 [Failure  to  check  continuous

 infiltration  from  across  the  other
 side  of  the  Indo-Bangladesh  bor-
 der  to  the  villages  such  as  Gan-
 dhina,  Fulberi  and  Char  Mughna:
 of  Shikarpur  Anchal  under  the
 police  Station  Karimpur  in  Nadia,
 West  Bengal.  (66)]
 “That  the  demand  under  the  head

 ‘Andeman  and  Nicobar  Islands’  be:
 nedyced,  by  Ha.  100."

 _[Failune  to  resettle  some  of  the
 former.  East  Bangel  refugees  in
 the  Andaman  and  Nicobar  Is-
 lends,  (67)
 “That  the  demand  under  the  heed

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Hs.  100.”

 [Neeg  to  improve  the.  medical
 services  m  the  Andaman  and
 Nicobar  Islands,  (68)]
 “That  the  demand  under  the  head

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Ra.  200.7

 [Failure  to  draw  a  comprehen-
 sice  plan  for  nuraing  and  nourish-
 ment  of  the  Onges,  the  Anda-
 manese,  the  Shompens  and  the
 Nicobarese.  (69)7
 “That  the  demand  under  the  head

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Re,  100."

 [Failure  to  establish.  fast,  cheap
 and  frequent.  tratigport.  service
 with  the  mainland,  (70)  9
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 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  .  beg  to  move:

 "That  the  demand  under  the  head
 ‘Ministry  of  Home  affairs’  be
 reduced  by  Rs.  100.

 {Failure  to  finalise  the  Tribal
 Sub-Plan  Reports  in  Fifth  Plan
 and  Annual  Plans  of  Sixth  Five
 year  Plan.  (85)]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100."

 [Failure  to  earmark  funds  for
 Tribal  Sub-Plan  Areas  by  the
 Central  Ministries  responsible  for
 these  areas  for  socio-economic
 upliftment  and  development.
 (86)1
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.”

 [Failure  to  keep  developmental
 statistics  of  Tribal  27688  for  pre-
 paration  of  project  report  and  to
 provide  funds,  (87)]
 “That  the  demand  under  the  head

 ‘Ministry  of  Home  Affairs’  he
 reduced  by  Rs.  100.”

 [Failure  jn  development  of
 tribal  areas  and  to  earmark  funds
 in  the.  plang  therefor.  (88)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs.  100.”

 [Failure  to  strengthen  the  ad-
 ministrative  machinery  to  protect
 the  tribals  from  all  forms  of  ex-
 ploitation  and  to  implement  the
 schemes  and  programmes  of  tribal
 sub-plan  areas  in  time  bound
 period.  (89)  ]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 Teduced  by  Rs:  i00.”

 [Failure  to  implement  the  re~
 commendations  of  Working  Group
 On  Tribal  Development  relating  to
 the  Ministry  and  of  the  other

 Ministries  and  in  timely  advice.  to
 the  States  to  follow  the  recom-
 mendations  of.  different  Com-
 mittees  set  up  tor  the  develop-

 on
 of  tribal  people  and  areas.

 ]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs’  be
 reduced  by  Rs,  100,"

 [Failure  to  mobilse  the  re-
 sources  for  Tribal  Sub-Plan  Areas
 by  Central  Ministries  and  States..
 (81)]

 “That  the  demand  under  the  head
 ‘Ministry  of  Home  Affairs  *  pe:
 reduced  by  Rs.  100,"

 [Need  to  constitute  Working
 Group  on  tribal  education,  (92)]

 “That  the  demand  under  the  “head
 ‘Ministry  of  Home:  Affeirs*  be
 reduced  by  Rs.  100;

 [Failure  to  ensure  implementa-.
 tion  of  the  excise  policy,  forest
 policy;  personnel  policy,  education
 policy,  esonomli:  paley,  cultural
 policy  and  other  policies  relating
 to  the  tribal  areas  and  tribal
 people  by  the  Centre,  (93) ]-

 “That  the  @emand  under  the  head
 ‘Department  of  Personne]  and  Ad.
 ministrative  Reforms’  be  reduced  by
 Rs.  100.”

 [Neeg  for  creation  of  sub-cadre
 in  All  India  and  Stete  level  ser-
 vice  for  tribal  Sut-Plan  Areas.
 (94)]
 ‘That  the  demand  under  the  head~

 ‘Department  of  Personnel  and  ‘Ad-
 ministrative  Reforms’  be  reduced  by
 Rs,  100."

 {Need  to  constitute  a  Com-
 mittee  to  study  in  detail  the
 problems  of  administration  in.
 tribal  ‘sub-plan  areag-and  for
 making  recommendations  to.  the
 Government  thereof,  (95)]
 “That  the  demand  under  the  head

 ‘Other  Expenditure  of  the  Ministry
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 of  Home  Affairs’  be  reduced  by
 Rs.  100.”

 {Need  for  preservation  and
 development  of  tribal]  languages
 in  written  and  oral  form  and
 necessary  measures  by  the  con.
 cerned  authorities  for  the  deve.
 lopment  of  the  Saura,  Santhajj
 and  Kuruk  tribal  scripts  invent-
 ed  by  these  tribals  to  write  the
 dainty’  and  antare  SRY
 “That  the  demand  under  the  head

 ‘Other  Expenditure  of  the  Ministry
 of  Home  Affairs’  be  reduced  by
 Rs.  100."

 {Need  to  call  the  applications
 from  different  minority  linguistic
 groups  among  the  tribal  com.
 munities  by  giving  wide  publicity
 by  the  Government  agencies  of
 Centre  and  States  in  the  tribay
 areag  to  submit  before  the  Mino.
 rity  Commission  to  include  ther,
 in  Hnguistic  minority  groups  ang
 to  recommend  the  Government
 about  the  safeguard  of  the  triba)

 ma
 culture  and  tradition,

 N

 SHRI  MANORANJAN  BKAKTA
 {Andaman  and  Nicobar  Islands):  JY
 beg  to  move:—

 “That  the  demand  under  the  heaq
 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs,  100."

 [Need  to  grant  equal  scale  of
 pay  to  the  Bush  Police  under
 Police  Department  of  Andaman
 and  Nicobar  Islands,  (98)]

 “That  the  demand  under  the  head
 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs,  100.”

 [Need  to  grant  selection  gradé
 to  Police  Radio  operators  in
 Andaman  snd  Nicobar  Islands.
 (98)]
 “That  the  demand  under  the  head

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs,  100." *

 “APRIL  3,  379

 [Need  to  remove  the  anomalies
 in  the  pay  scales  of  Jaboratory
 assistants  and  attendants.  in
 Education  and  Medical  Depart-
 ments  in  Andaman  and  Nicobar
 Islands.  (100)]
 “That  the  demand  under  the  head

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs,  100.”

 [Failure  to  provide  sufficient
 funds  for  construction  of

 yure)  roads  jp  Andaman  and
 Nicobar  Islands.  (0l)]
 “That  the  demand  under  the  head

 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs.  100.”

 {Failure  to  have  a  free  port  at
 Campbell  Bay  in  Andaman  and
 Nicobar  Islands  (102)]

 “That  the  demand  under  the  head
 ‘Andaman  and  Nicobar  Islands’  be
 reduced  by  Rs.  100.”

 [Need  to  increase  the  stipend/
 scholarship  amount  for  the  stu-
 dents  of  Andaman  and  Nicobar
 Islands.  (103)]

 MR.  DEPUTY-SPEAKER:  The  cut
 motions  are  also  before  the  House.

 eft  राभातग्व  तिवारी  (बक्सर  ye  उपाध्यक्ष
 से  पहले  मैं

 आनी

 सम्बन्ध  में,  कहा,
 गये  ,  जब  कि  विहार  के  सैकड़ों  हरिजनों  को

 नक्‍सलाइट्स.  के  ताम  पर  उनकी  मे  कत्ल
 करवाया  शौर  उत  पर  प्रस्थाय

 कि
 a  प्राण

 उस  प्रवसर  को  भुला  कर  वहू  जो  भप्रांसू  बहा
 रहे  हैं,  बहु  उचित  नहीं  है  I

 ग्राज़ादी  के  बाद  गहू  विभाग  पहसी  वार  एक
 झवकाश  -प्राप्त  प्  सी०  एस०  को  मिला  है।
 में  बडी  नयाता  मो  साथ  तले  तिवेदन  करना

 झाज  सम्पूर्ण  सत नी  कानूमा बाहता  हुए  कि
 पौर  व्यवस्था  में  जो  गिराबट  झाई  है,  उस
 से  हमें  इन्कार  नहीं.  करना

 ब  र
 उस  में

 बड़ी  तेजी  @  गिशावट  भाई  शौर  यह
 काँग्रेस  के  तीस  बरसों  के  शासन  पकी बेन  हैं
 इसके  साथ-साथ  झापे  दिन  झपराध  निश्तर
 बढ़ते  जा  रहे  हैं  |  सरकार  का



 ‘Bar

 इसलिए  हुआ  था  कि  देश  में  शांति  भौर
 TT  कापम  रहे  ।  जब  सक  देश  में
 शांति  भौर

 स्था  जन
 नहीं

 हि.  हम का  विकात  |
 झौर कानून  व्यवस्या  कौ  गिरावट  देश  के  विकास
 को भी  नुकसात  पहुंचा

 ख
 16  मैं  ज्यावा प्रॉकड़े  नहीं  देना  चाहता  लेकिन  मह&बतलाना

 चाहता  हूं  कि  i960  में  जब  लाख  पर
 140.5 5  झपराध  होते  थे  तो  i977  में  बहू
 95,l0  प्रपराप्त  हुए  हैं।  पुलिस  के  प्रनुसन्धान

 को  देखा  जाय  तो  974  में  जब;  साठे
 साहब  की  सरफार  थी  तो  यदि  सौ  व्यक्ति  गिरफ्तार
 हुए  तो  पुलिस  नें  40  पर  चार्ज  शॉट  दी  भौर
 स्यायालय  से  7  को  सजा  मिली  ॥;  यहू
 प्रमाणित  करता  है  कि  हमा

 "1 हमारी  का  झावचरण  र्‌  का
 चरित्र  डूहिग ,  ।  i9439  में  5.56  लाख
 केस  थाने

 ह
 ॉ  महू  है  |  E  है  कि  4  ख  re

 |

 महू  हैं  कि
 हुट्रें  उसका  गहरा  और  गंभीर  प्रध्ययन
 चाहिये,  जातने  का  प्रयास  करना  चाहिये

 परिस्थितियों  में  पौर कित  कारणों  से
 ये.  झपराध  बढ़  रहे  ८  ।  हमें

 324

 2485
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 ्

 द्  नबे  तक  4  श्रेणियाँ  ऊँ  हम

 इसको  भी  देखना  होगा.  कि  हमारे  धिन
 कारियों  जौर  पुलिस  विभाग  के  निम्न  श्रेणी  के
 कर्मचारियों  की  स्थिंत  क्या  हैं  ?  उसको  झनः

 स्थिति  क्या  हैं  ?  कया  वजह  है  कि  32
 वर्ष  की  श्राजादी  के  बाद  भी  भारतोय  पुलिस
 जनसेवी  तहीं  बस  पाई  ?  अंग्रेजों ने यह पुलिस ह |  पुलिस
 बनाई  थी,  यहू  हम  समझते  हैं  -  इसके  बारे

 बागे  बस  कर  बताऊंगा  7  लेकिन  यह  मैं आप  के  माध्यम  े चिवेदन  करना  चाहता कि  32  बचों  की  प्राजादी के  बाद  झाज  भी  जनता
 रूप  स [भयभीत  भौर  शझातंकित  है  जिस
 ्प  से  ब्रिटित  ताम्राम्य  के  जमाने  मेंथी  , इसका  कारण  क्या  है?  उतका  रिश्ता  झाज
 भी भातंक  का  भौर भय  का  है  ।  पुलिस  शौर

 786]  का  बता  हुआ  है  ,
 पपराध  करते  की  टेकनीक  बदल  गई,  सारी

 Sy  बदल  गई  और  झाण  के  प्राधुनिक  यग में  श्राप  वही  भाहते  हैं  कि  पुराते  हथियार  से

 D.G.—'70-80—  |  CHAITRA  1,  90]  (SAKA)  Min,  of  H.A.  eee

 are  हमारी  पुलिस  हमारी  आवश्यकताप्रों  पकी
 करने  में  भ्रतफ्स  है,  समर्थ  है?

 इत  सारी  आतों पर  कभी  झाप ने  विचार  किया  ?
 झाज  पुलिस  का  चरित,  उनका  ६  मालस,
 उनका  प्रक्षिक्षण,  उनका  व्यवहार  तो  वहीं
 पूराना  ही  ने  है  ?  क्योंकि  30  बचीं  तक
 की  हुकूमत  ने  पुन्तिस  को  जनसेवी न  बता  कर
 भ्रपनी  पारदी  की  सरकार  के  रक्षक  के  रूप  में  उनसे
 काम  लिया  है  1  उसी  तरह  जिस  तरह  ise)
 के  बाद  ब्रिटिश  सरकार  ने  भारतीय  जनता  की
 प्रयभीत  झौर  प्ातंकित  कर  के  रखा  था  |
 उसी  तरह  उन्होंने  भी  रखा  ।  कभी  झाप  ते
 सोचा  कि  यह  क्या  स्थिति  है?

 इतना  महत्वपूर्ण  बह  विभाग  है  ny  owe
 झाए  दिनपुलिस  को  गाली  देते  हैं,  '  हम  भी
 गाली  [देते  हैं  ।  उनका  सनोबल  तोड़ने
 का प्रमास  करते  हैं  ।  लेकिन  मैं  बड़ी
 नस्ता  के  साथ  कहना  बहता  हूं  कि  लंदन  के

 तर
 झायुक्त  ,  राबर्ट  मार्क  स्पष्ट  रूप  से  कहते  हैं

 हम  किसी  के  नौकर  नहीं  हैं,  हम  किसी
 पार्टी  के  नौकर  नहीं  है,  हम  किसी  व्यक्ति  के
 नौकर  नहीं  हैं  --हम  नौकर  हैं  कानून  8,
 हम  नोकर  हूं  जनता  के।  वे  तो  यहां तक  कहते  हैं कि  यदि  सरकार  हमें  झादेश कुछ  दे  धोर
 कानून

 डु
 और  कहता  है  तो  हम  उसको

 मानते  इनकार  करेंगे  |  974  F
 tt  जयप्रकाश  नारायण  से  जब  बिहार  रे
 पुलिस  के  अधिकारियों  तथा  कर्मचारियों  को
 घुमौतो  दो  थी  झौर  कहा  था  कि  तुम  किसी
 पार्टी  केनौकर  नहीं  हो,  तुम  कानून  के
 नौकर  हो,

 पु  जनता  के
 नौकर हो  तब  उन्हें फासिस्ट  शोर  होही  कहा  गया  था  in  प्रगर

 तब  उत्तकी  बातों  पर  ध्यान  दिया  जाता  तो.
 झाज  स्थिति  कुछ  शौर  होती  ny

 प्रापको याद  होगा.  कि  19778  गृह  विभाग
 के  बजट  पर  बोलतेहुए  @  कहा  यथा  कि
 96]  केपुलिस  ऐक्ट  को  फाड़कर  फक  दो,

 जला  दो  भौर  नए  झायोग  का
 गठमस  करो  ।  मूझे  ब्ट्  कि  तत्कालीन
 गृह  मंत्री,  चौधरी  चरण  सिह  जी  ते  भी  पुलिस झायोग  का  गठत  किया  t  साठ ेजी  जिस  दल
 में  हैं,  मैं  उनसे  पूछता  चाहता  हंक जिस  काम  को  झाजादों  के  बाद  हो  फौरत-  हो जाता  चाहिए  उस  पर  कभी  उन्होंने  सोचा ?
 ब्रिदिश  सामाज्य  का  लाई  एलेनबरा  लिखता

 हैं  कि  इस  तरह  को  परिस्थिति  ला  दो  कि  पुलिस
 सिपाही  झपराघ  कर्मियों  से  जितना  भयभीत
 नहीं  होता  है  उससे  अधिक  अपने  ह; अ
 कारियों  से  भयभीत  रहे  t  लेकिस
 क्या  कभी  भापने  इनसे  सारी  बातों  को  जानने
 का  प्रयास  किया  ?  जो काम  i947  हो
 हो  जाता  चाहिए था  उसको  जनता  पार्टी  की
 सरकार  बनने  के  साथ  ही  किया  ग्रधा  |  लेकिन
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 ली  cores  तिवारीर

 उसमें  .  भी  मेरा एक  संशोधन  हैं  ।
 ड् घायोग  में  एक-एक  भच्छे  अफसर  हूँ

 धन  झाई०  पी०  एस०  भ्रफसरों  पर  विश्वास  कश्ते

 ्
 कहना  चाहता  हूं  क्‍या वे  एक  गरीब

 फ्ल  के  yw:  दर्द  को  जानते  हैं?  कया  कभी
 इस  दर्द को  प्रपने  जीवन  में

 किया  है  ?  मैं  उसी  जीवन  को  बिता कर  यहां पर  भाया  gl  oa  वर्ष  सिपाही  के  पद  पर
 रहते  तथा  बिहार  में  गृह  विभाग  के मंत्री  के
 कद  पर  रहने  के  आद  झपने  प्रनुभव  के  झ्ाधार  पर

 #2  पह  मंदी  कीझे  तिन्रेडस  ह; 1.  झा  कि
 पुलिस  में  सिपाही  से  बानेदार  तक  किसी
 प्रतिनिधि  को  प्रायोग  में  रखा  जाये  ।  इसका
 मतलब  यह  नहीं  कि  हम  ने  रस्तमजी
 पौर  सबसेना  जी  जैसे  अफसरों  पर  अधिग्वाल

 मभिलेता  है  क्‍या  7
 हैं.  कि  जाखिर  इसका  कारण  कया  हैं  ?  झाज
 ज्ञाप जो. जो  आदेश  पेते  हैं  खनका  पालन  पृतिस
 बसों  को  करना  पड़ता  हैं  ।  यदि  वे पालिन

 नहीँ
 करते  हैं  तो  भाप  उनको  परेशान  करते  है।
 जाप  चाहते  हैंकि  पुलिस  को  निडर  बनोजे

 निडर  का  मतलब
 हि.

 से  नहीं  है
 कि  वे  डिसिप्लिन  तोड़े  उन्हें  विश्वास

 कि  झाईपीसी  ,  सी  झार  पी  सी  था
 अं  जितने  कायदें  कामून  हैं  उसका  सख्ती  के
 साथ  पालन  करेंगे  भौर  यति  बाहर  जायेंगे  शो
 ददा  मिलेगा  लेकिन  स्व  से  सत्ता  में
 कायम  रहने  के  लिये  उनका  प्रयोग  किक
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 क्षीसन,  857  से  जो  भाजोदी  की
 पाई  हु शौर  बाद  में  बहु  प्रसफल  हुई,  जिसको  झकियों  a

 कहां,  उसके  बाद  i859.  7  एक  पुलिस  प्रायोगें  को
 द... क  हुमा,  ताकि  फौज  का  स्वात  पुलिस  ले  सके
 L902  में  लाई  करजत  ते  कहा  था--जतता  को  सब

 हू
 देने  के  बाद  यदि  पुणिप्त  तन्त्र  प्रयोग्य  भौर  प्रक्षम

 ड  तो  फिर  हम  जनता  के  साथ  न्याय
 बह

 ह
 86]  के  पुलिस  एक्ट  में  यहू  कहीं  नहीं

 1 जनता  के  प्रति  हमारा  उत्तरदायित्व  है  ।
 लाई  कर्जन  ने  सोचा  था  कि  इंग्लैंड  की  पुलिस  की  तरह
 मै  यहां  भी  का  हू  सर्वप्रथम  कत्तैथ्य  होना  चांहिए
 कि  जनता

 5
 की  भावना  पैदा  हो,  लेकिन  वह

 इसमें  सफल  नहीं  हो  सके  ay

 क्षय  म झाप  के  माध्यम  से  तीन-बार  बातें  कहना
 चाहता  हू,  |  झ्ाज  एक  सिपाही  24  चन्दे  का.  तौकर

 झाप  उससे  ‘(8-18  घन्टे  तक  लगातार काम  लेते
 $  पांच  व्यक्तियों  का  काम  झाप  एक  झादमी  से

 तर  हे  4  4  t  8 दिन  तक  ;
 बन्द  कर  दिया  जाता  हैं,  उनको  इबकी

 उनका  वेतन  काट  लिया
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 जन  सिपाहियों  से  कपता  ध्यग्तिगत  काम
 I6°46,  16-18  ब्लौर  2-2  घंटे तक को  काम  करना  पढ़ता:है  t  मैं  गृह  मंत्री,  ह  श्री
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 her  set  शह  ह  कि  करीब  60  सिपाही  यहाँ पर
 सारे  गेटों  पर  है।  क्यों झाप ने कभी उन को ते  कभी  उस  के
 बारे  में  कोच  है।  ।  कैसे  वे  आारिश  में  भौर  इस  संच्त

 2
 देते हैं।  कभी  प्राप  ते  श्लोच  कि  थे ?  ये  सुबह  9  बने  बाते हैं,  .0  बजे  आते

 झौर  रात  को  8  और  9  बजे  तक,  जब  हमारा  सेशन
 अल़ता है,  वे  शयूठी  देत ेहैं  -  उन  के  लिए  प्राप  ते  क्यों
 इन्तंजाम  किया  हैं।  हमारे  लिये  तो  केस्टीन है  भौर  दूसरा सारा  सामान  है  लोकित  उत  के  पास  क्‍या  है।  ig
 'घंटे,  i2  घंटे  भौर  io  घंटे  तक  उन  को

 की
 देनी

 'पड़ती  है।  भाप  की  नाक  के  नीचे  यह  सब  होता  है जबकि
 झाप  ने  कानून  बवाया  है  कि  कोई  भी  प्राइभेट
 -बैक्टर  था  सेक्टर  में  लगा  जो  आदमी

 &  उस  से  8  घंटे  से  बेशी  कोई  काम  लेगा  तो  प्राप  ण्से
 करेंगे  ।  यह  श्राप  का  बनाया  हुमा  कानून

 है,  भाप  का  बनाया  ह््भा  तियम  है  लेकिन  दूसरी  तर्क
 झाप  इत  सिपाहियों  से  ise-i8  धंटे  काम  लेते  हो  ।

 “कांपता  है।  भाष,यह  देखें  कि  कड़ाके  को  सर्दी  में  भी  हमारो
 जो  सिपाही  है,  बहू  रात  को  लाठी  ले  कर  गली  गली
 जाता  है  भौर  जनता  की  रक्षा  करता  है।  और  ग्राप
 उस  को  देते  क्या  हो  a  240  रुपया  उस  को  भाप  देते
 हो  जबकि

 छः
 लोगों  को  लारे  हिन्दुस्तान  में  300

 “रुपये  मिलते  हैं  ।  एक  पुलिस  के  कुत्ते  के  खिलाने  पर
 झापे  572  रपये  देते  हो  ।  मैं  जाननो  चाहता  हूं  कि
 क्या आप  ने  कभी  इस  के  बारे  में  सोचा,  कभी  झाप  से
 इस  पर  विचार  किया  t  मेरे  पास  इस  वक्‍त  समय  नहीं
 है,  मैंने  लिख  कर  दिया  था  कि  भुझे  ज्यादा  समय  दिया
 जाए,  इसलिए  मैं  जल्दी-जल्दी  समा  करना  चाहता

 हूँ भाष  का  आदेश  पालन  करने  के  लिए  ।
 मैं  यह  भी  कहना  चाहता  हुं  कि  दूसरे  सरकारी

 कर्मधारियों  को  झाप  53  सन्हे  घौर
 ग

 छुट्टियों ab  भगर  7  छूट्टियां  मा  लें,  तो  60  दिन  हो
 &  लेकिन,  झाप  ह ६. छ  सिपाहियों  से  रविवार  को  भी

 ।  बूसरे  सरकारी  कर्मचारियों  को  श्राप
 और  झन्ड  लीव  भी  देते  हैं
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 घंटे  से  भंतिरिक्त  उन  से  काम ने  सें  ।  प्रमर  काम  लेन
 ऋहले  हैं,  तो  उन  को  भोवरटाइम  देता  चाहिए  ।

 इस  के  प्रलावा  में  यह  भी  कहना  चाहंगा  कि  हिंखु-
 स्तान  में  एक  सिपाही  का  बतन  कम  से  कम  590  रुपये  होनो

 स
 ।
 रि  7

 वेतन  न  हो।  हमारा देश
 काट ,  ध्सालए  मैं  500  रपये

 े
 1  को

 बैतन  500  रुपये  से  कम  नहीं  होना  चाहिए  ।
 इस  के  साथ  ही  साथ,  मैं  कभी  झाप  को  ले  कर

 घऋलंगा  और  वहां  झाप  यह  देखेंग  कि  एक
 कैसी  हालत  में  रहता  है  t  सिपाही  का  बैरक

 होता  है  के  कह  कर  रहने  की  सदा होती  | T  t  गुंजाइश  नहीं  हूं
 एक  चारपाई  पर  इसरी  बारपाई  रखते  हैं  |  उम्र

 स्थिति  बड़ी  दयनीय  होती  है  भौर  पश्ु  से  प्रधिक
 अवस्थान  में  उस  रहना  पड़ता  है  -  यदि  मजदूर
 भी  हीन  झकस्था  में  किसी  को  रहना  पड़ता  है  तो

 लिए
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 सिपाही  को  रहमा  पड़ता  है  t
 सिपाही  के  बरिवार  को  रहते  देने  के

 झापके  पास  मकान  नहीं  हैं  तो  ाप  किराये  पर
 ले  कर  उस  भ्रभागों  के  परिवारों  को  रहते  के
 दो  जो  कि  पुलिस लाइत  के  नखदीक हों हों  ।
 क्वार्टर  में  सफाई  का,  बिजली  का  इंतजाम  ही
 क्वार्टर  में  पंखा  तहीं  होता  है  ।  क्‍या  उसे  गर्मी
 लगती  है  ?  हमें  तो  एयर  कंडोशनर  चाहिए,  हमें  बिजली
 का  पंखा  भी  चाहिए,  हमारे  प्रफसरों  को  सब  कुछ
 आहिए  ।  लेकिन  मुझे  माफ  करेंगे  कि  क्या  बह  श्पती
 मां  का  बच्चा  नहीं  है,  हम  ही  प्रपनी  मां  के  बच्छे हैं  ?
 झाप  उन्हें  बिजली  का  पंखा दो  ।  आप  उन्हें कम  से  कम दो  कमरे  बाला  कयार  दो  ।+ उस  के  क्वार्टर  में
 रोईघर  भी  हो,  एक  लेट्रीन  भी  हो,  एक  बराभदा
 भी  हो  t  हेर  सिपाही  को  कम  से  कम  एक  महीने  में
 दस  यूनिट  बिजली  मुफ्त  दी  जाए  a

 द्

 बडे

 अपना  बक्‍्सा,  झपने  कागज  रख  कें  |  लेकिन  भाज
 उसका  भी  प्रबन्ध  उसके  लिए  सुनिश्चित  नहीं  है  ny
 amt  सिपाही  के  लिये  यह  प्रबंध  बैरकों  में  झबिलम्ब
 करें  ।

 सिपाही  के  परिवार  के  लिये  झाप  चिकित्सा  का
 प्रबंध  करें  ।  उनके  लिए  एक  केनीय  अस्पताल  हो
 जिसमें  तीन-सौं  बेड्स  का  इंतजाम  हो  ।  उस  में  प्रच्छे-
 झच्छे  विशे  के  साथ-साभ  सिषाही  के



 [सी  रामागन्य  तिवारी]
 हमारे  भारतीय  संविधान  में  कहा  है  कि  सम  को

 एसोसियशन  बनाते  का  झधिकार  है  ।  हम  न  बिहार
 में  एसोसियेशन  बनाने  का  प्रधिकार

 निम!  गु कमीशन  ते  भी  सिफारिश  की  है  कि  को
 एसोसिमेशन  बनाने  का  भ्रधिकार  विया  जाए  ।  भगर
 इस  पर  भी  प्राप  उन्हें  एसोसिएशन  बनाने  [का  क्‍्धिकार
 नहीं  देत  हैं  तो  प्राज  उनक  साथ  ज्यादती  करते
 हैं।  भाई०पी०एस०,  भ्राई०  एस०एस2,  प्राविशियल
 झफपरों  को,  गजेटेड  अफसरों  को  एसोसियेशन
 बनाने  का  अधिकार  है  ,  श्राप  सिपाही  को  भी  एसो-
 सियशन  बताने  की  भ्रनुमति  क्यों  नहीं  देते  हैं  ?
 झगर  झाप  यह  अधिकार  नहीं  देते  हैं  तो  झाप
 उनको  जबर्दस्ती  भपनी  ताकत  के  बल  पर  उनको
 इस  भ्धिकार  से  रोकता  जाहते  हैं  b

 झाप  उनको  प्रमोशन  दीजिए  ।  झाज  पुलिस  के
 झन्दर  99.6  परसेंट  भ्रभ्ागे  सिपाही  लिपाही  हो
 कर  ही  रिटायर  हो  जाते  हैं,  प्रवकाश  प्राप्त  कर  लेते
 हैं  1  फिर  उनको  अच्छा  काम  करने  के  लिए  प्रेरणा,
 प्रोत्साहन  कैसे  मिलेया  ?  इसलिए  में  चाहता  हूं झाप  उनकी  प्रमोशन  के  प्रवसरों  का  विकास

 जिससे  उसको  प्रेरणा  और  उत्साह  मिले
 अच्छे  से  झच्छा  और  भप्रध्तिक  से  भ्रधिक  काम

 i

 श्रीमतू,  धझम्त  में  मैं  निवेदत  करना  चाहता  हूं
 कि  हमें  पुलिस  को  सक्षम  बनाने  के  लिए  उस  का  मनोबल
 नहीं  तोड़ता  चाहिए  मैं  प्राप  से  निवेदन  करना  चाहता

 का
 जिस,  तरह  से  हिन्दू  समाज  में  ऊपर  से

 तक  वर्ण  व्यवस्था  है--उस  में  श्राह्मण  हैं,  क्षत्रिय
 ।  लेकिन  पुलिस  (विभाग  [में दर्लित

 80  प्रतिशत  सिपाहियों  की  संध्या  है  सारे  देश  में
 पुलिस  विभाग  में  80  प्रतिशत  3

 है,  क्रोधित

 है  |  में  चाहता
 ्

 किं  कोड़  है  उसमें  श्राप
 कि  किस  प्रपराप्त  में  क्या-क्या

 सजा  उसका  हो  सकती  है।  उसको  श्राप  गुलाम  बना

 का  सारा  ब्रशास  मिरर
 है।  मैं  बड़े  ड्  शब्दों  में

 कहा
 चाहता

 उसकी  तरफ  झप  विशेष  ध्यान  दें  ।  जाः
 फट  बिवाई,  बहु  क्‍या  जानें  पीर  पराई,

 प्रसव  की  पीड़ा  ।  वह
 गरीब  & है,  इसको  परेल

 है  लक
 नहीं

 वास्‍्ते  मैं  प्राप  से  करना  चाहता'
 आप  पुलिस  विभाग  में  मौलिक  परिवर्तत  करें  I

 यह  दस  लाख
 डी

 के  जवानों  का  सवाल  है  चाहे'
 वे  डिस्ट्रिकट  में  हों,  नी  ०एस  ०एफ०  में  हों,  सी  ०भार०पी०
 ह.

 >ज्प,
 ep

 हु

 अं

 द

 3
 बांझ ग.
 ्

 तर
 4

 4

 (हक

 हे

 4

 4.

 |

 A

 झपराध  बढ़े  रहे  हैं  ।  विधि  व्यवस्था  बिगड़  रही
 है  ।  महा  तक  कि

 ह्
 में  कोई  राज  ही  नहीं  है,

 सरकार  नाम  की  कोई  चीज  ही  नहीं  है,  ला  ऐंड  भाईर
 ही  नही ंहैं  -  बिहार  भ्राज  जल  रहा  है  !

 बिहार  में
 मे

 कोई  सन्ध्या  से  ले  कर  रात  भर  Hy  से  बाहर
 नहीं  पाता  है।  इसाश्रए  बिहार  को  प्राप  बचाएं  ।
 अगर  आपने  बिहार  को  नहीं  बचाया  तो  बिहार  जलः
 कर  भस्म  हो  जाएगा  ।

 न्हीं  शब्दों  के  साथ  में  प्रपती  बात  को  समाप्त.
 करता  हूं  ।

 DR.  KARAN  SINGH  (Udhampur):
 Mr.  Deputy-Speaker,  Sir,  after  two-
 years  of  the  Janata  Party  coalition  in
 power,  there  is  a  national  mood,  an  at-
 mosphere  of  disillusicnment  of  cyni~
 cism  and  a  feeling  of  drift  in  the  na-
 tion.  I  have  very  high  regard  and  res-
 pect  for  the  Prime  Minister  and  I  list--
 ened  very  attentively  to  his  broadcast
 yesterday  in  which  he  was  pointing  out
 the  achievements  of  the  Janata  Party.
 I  do  not  want  to  question  the  various:
 points  that  he  has  raised.  But,  I  must:
 point  out  that  although  sectional  claims
 in  the  various  sectors  may  be  correct,
 the  overall  impact  of  this  coalition  Gov-
 ernment  is  minimal,  and  it  is  minima}
 because  basically  the  incessant  infight
 ing  in  the  various  constituents  of.  this-
 Government  has  now  reached  such  a
 stage  that  it  is  no  longer  funny.  It  was
 amusing  to  see  hew  people  who.  came-
 together  for  power  are  fighting,  but  to-
 day  it  is  no  longer  a  question  ‘alone the  Janata  ‘Party,  the  whole  stability  of
 this  nation  is  coming  under  question
 because  of  this  inability  of  the  Janata
 Party  to  come  out.  with  any  sort  of  ९१
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 herent  policy  and  programme  and  ep
 proach.

 ‘Two  years  ago,  I  spoke  on  the  de-
 :  qands  for  grants  of  the  Home  Ministry.

 Certain  disturbing  trends  that  have
 been  developirig  over  several  years
 have  now  become  more  emphasised  in
 our  body-pelitic.  /  As  a  result  of  lack
 of  strong  and  clear  leadership  at  the
 Centre  and  if  I  may  say  so  with  res-
 pect,  particularly  in  the  Home  Minis-
 try,  it  seems  that  the  fabric  of  natio-
 wal  wnity  and  integration  ९६४८९  is  weak-
 ening,  particularly  in  the  geographi-
 cally  peripheral  areas  of  this  nation.
 Just  to  give  two  or  three  instances,  in
 the  North-East,  you  take  the  dreadful
 incident  that  took  place  on  the  Naga-
 land-Assam  border  where  hundreds  of
 Indian  citizens  were  butchered  in  cold
 blood.  A  passing  mention  has  been
 made  about  that  in  this  report.  Were
 they  not  Indian  citizens?  What  did
 the  Home  Ministry  do  when  this  hap-
 pened  and  why  this  sort  of  day-light
 butchery  should  be  allowed  within  our
 country?  The  pesition  in  Manipur  and
 Mizoram  is  algo  delicate  and  the  whole
 of  that  North-Eastern  area  appearg  to
 be  in  turmoil  and  there  seems  to  be  no
 clear  policy  or  clear  grip  as  far  as  the
 Centre  is  concerned.

 Take  the  North-West.  My  own  State,
 Jammu  and  Kashmir,  remains  in  turm-
 oil  and  there  an  authoritarian  and  un-
 responsive  regime  continues  to,  intimi-
 date  the  students.  I  have  been  out  of
 the  country  for  a  fortnight.  When  I
 returned,  I  received  complaints  that
 Students  were  being  tortured  in  the
 jai.  I  have  the  names  here,  for  the  in-
 formation  of  the  Home  Minister.  Shiv
 Kumar  Singh  has  been  tortured  in  the
 jail;  Bharat  Bhushan  Raina  was  arresi-
 ed,  and  is  missing  since  then,  Many ot
 Come

 “ieaderg  of  the  Youth  Action

 al.  Bhim  Sigh,  a  colleague  and  an
 wae  suffering  from  a.  heart  disease,
 tm  ;  tmately

 ‘brought  day  before  yea-
 Inge  Pete  and  parked:  outside  the  ALL La  Institute  ‘of  ‘Medical  Sciences.  I

 Min,  of  HA.  +350.

 had  to  personally  intervene  and  get.
 him  a  room  in  that  Institute.  This  is
 the  way:  in  which,  by  repression,  the-
 genuine  aspirations  of  the  people  are
 sought  to  be  suppressed.  [  have  writ-_
 ten  separately  to  the  Prime  Minister:
 abcut  this,  and  I  have  spoken  in  this
 House.  I  do  not  want  to  take  too  much
 time  on  the  Jammu  issue.  But  this  is
 symbolic  of  the  lack  of  grip,  as  far  as.
 the  Government  of  India  is  concerned,

 Go  right  down  to  the  South,  to  Pon-
 dicherry.  Why  was  unnecessarily  that
 Union  Territory  thrown  into  a  turm-
 oil?  Firing  took  place.  There  was
 total  chaos  and  confusion.  Even  now
 there  is  no  popularly  elected  Assembly
 there.  I  understand  a  new  measure,
 Prohibition  is  going  to  be  introduced
 there.

 We  don’t  oppose  it.  But  it  is  a  mea-
 sure  which  throws  cut  10,000  people
 out  of  employment;  why  should  it  not
 come  through  a  popular  Government?
 IT  am  saying  this,  to  make  a  basic
 charge  that  there  is  a  lack  of  coher-
 ence,  lack  of  clarity  and  a  lack  of  vi--
 sion,  as  far  as  the  Government  of  India.
 is  concerned.

 Take  the  preblem  of  minorities.  Cor-
 Tunal  riots  still  continue  to  disgrace
 this  nation,  I  am  not  holding  the  Gov-
 ernment  responsible  for  it;  but  I  am.
 saying  that  unless  the  secular  and  com-
 posite  culture  of  this  nation  is  upheld,
 the  very  fabric  of  national  integration
 will  be  in  danger.  The  Minorities
 Commission  was  set  up.  Great  expec.
 tations  and  hopes  were  aroused  among
 the  minorities,  that  this  Minorities
 Commission  will  be  able  to  ensure.
 effective  safeguards.  What  has  hap-.
 pened?  The  Minorities  Commission
 has  also  become  somewhat  of  a  had
 joke.  The  first  chairman  resigned.
 About  the  second  chairman,  there  were
 caxtain.  wlminisiratine  onohlemna.  Thane-
 is  no  impact  of  that  Minorities  Com-.
 mission  also.  They  are  very  distin-
 guished  people;  I  personally  appeared
 before  the  Minorities  Commission.  But
 they  are  not  receiving  the  ‘support:
 which  ‘the  Government  of-  India  must:
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 give  them,  if  they  are  really  to  become
 an  eifective  instrument  for  strengthen-
 ing  national  integration  and  for  #afe-
 guarding  the  interests  of  the  m:norities,

 Again,  a  Chief  Minister  of  one  State,
 just  because  he  does  not  like  one  of

 :  the  members  of  the  Minorities  Com:
 _™Migsion,  says:  “I  do-not  recognize  the
 Minorities  Commission’.  This  is  a
 peculiar  situation.  Are  the  citizens  of
 Jammu  and  Kashmir  not  citizens  of
 India?  Are  the  minorities  there  to  be
 deprived  of  the  benefits  of  the  Minori-
 ties  Commission?  The  Kashmiri  pan-'

 -dits  there  number  50,000  that  is,  l  per
 cent  of  the  pepulation;  the  Buddhists

 “number  50,000,  that  is,  ]  per  cent  of
 the  population,  Why  should  not  the
 Minorities  Commission  have  jurisdic-

 “tion  aver  the  entire  country?  Wher-
 ever  Muslims  are  in  a  minority,  they
 ‘ust  have  full  protection;  but  wher-

 ‘ever  other  communities  are  in  a  mino-
 rity  why  should  they  net  get  help  from
 that  Commission?,  Simply  because  Ku-

 >  shak  Bakula,  who  was  a  former  MP  is
 है.  member  of  the  Minorities  Commis-
 sion,  the  Chief  Minister  of  Jammu  and
 Kashmir  would  not  allow  the  Minori-
 ties  Commission  te,  visit  Jammu  and
 Kashmir.  What  sort  of  situation  are
 we  witnessing  in  this  country?  It  al-
 most  appears  that  the  Centre  no  lon-
 ger  has  the  authority.  The  sovereign-
 ty  of  the  Government  of  India  and  its
 writ  should  run  throughout  the  coun-
 try..:Can  Chief  Ministers  be  allowed,
 under  variéis  legalistic  or  other  pre-
 texts,  to  challenge  that  authority  of

 ‘the  Government  of  India?

 There  is  the  question  of  rise  in  5o-
 -ial  tensions  in  rural  areas,  and  of

 teste  conflicts.  The  speaker  before
 tne,  Shri  Ramanand  Tiwary,  a  distin-
 Suished  and  senior  Member  of  the  xul-
 ing  party,  or  of  the  ruling  coalition,
 was  mentioning  that  Bihar  was  in

 ‘flames,  U.P,

 ‘I¢  िका,
 as  been  there.  in  this  country  ier
 ‘faousands  of  years  and  we  wanted  to

 APRIL'S,  1%

 is  in  flames.  Casteism

 move  towards  a  casteless  ‘society.  The
 vision  of  Mahatma  Gandhi  and  the
 vision  of  Jawaharlal  Nehru  was  that
 we  should  move  towards  4  society
 where  every  Indian  will  be  judged  on
 his  merit,  not  on  his  birth.  What  is
 happening  in  this  country  today?  Caste
 tensions  are  rising.  They  are  an  {n=
 evitable  process  of  social  changes,  but
 they  must  be  contained  within  the  sys-
 tem;  they  must  not  be  fanned  into  the
 fires  of  hatred.

 Today  in  Bihar,—the  hon.  Members
 on  that  side  will  bear  me  out—in  every
 village,  there  is  a  conflict;  in  Bihar,  al-
 most  in  every  village  and  in  every
 street,  people  have  been  thrown
 against  each  other  in  the  name  of
 caste,  Ig  this  the  sort  of  India  that
 we  want  to  build,  an  Indian  that  is
 fragmented  by  sub-nationalism,  by  re-
 ligion,  by  caste?  This  ig  not  the  direc-
 tion  in  which  we  want  to  move.  Un-
 less  there  is  a  coherent,  clear  leader-
 ship  at  the  Centre.  I  a  mafraid,  we
 are  giving  an  impression  that  we  are
 gradually  disintegrating  into  chaos,

 As  far  as  castes  are  concerned,  the
 Scheduled  Castes  and  Scheduled  Tribes
 moust  receive  full  protection.  This  is
 enshrined  in  our  Constitution;  and  I
 would  urge  the  Gevernment  as  I  had
 urged  them  on  an  earlier  occasion,  that
 instead  of  Jumping  Scheduled  Castes
 and  Scheduled  Tribes  in  one  commis
 sion,  there.  should  be  a  separate  com
 mission  for  Scheduled  Castes  and  a  ३8-
 parate  cotimission  for  Scheduled
 Tribes,  because  the  problems.  of  the
 tribals  are  totally  different;  their  way
 of  life  is  different;  gecgraphically,  they
 are  isolated  from  the  rest  of  the  com- *
 munity  and  they  have  special  -  ptob-
 lems,  whereas  the  sthieduled  caste  is  8
 curse;  and  untouchabllity  is  wide
 Spread  in  this  country.  Where  there  i
 Hindu  society,  this  ctrsé  has  entered,

 except  in  Kashmir  where  there  are  only
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 that  divisions  are  not  further  ac-
 entuated  as  a  result  of  the  policy  of

 the  ruling  party,  on  the  other  hand,
 welfare  of  the  weaker  sections  of

 e  society  must  be  safeguarded  by  a
 separate  commission  for  _  scheduled
 astes  and  scheduled  tribes.

 Of  course,  the  dangerous  trend  is
 the  general  deterioration  in  the  law

 nd  order  situation.  I  do  not  want  to
 0  into  the  statistics  of  crime  rates.  No
 oubt,  the  hen.  Home  Minister  who

 a  distinguished  background  as  a
 nior  civil  servant,  will  be  able  to

 ome  out  with  figures  saying  that  ihe
 “rime  rate  has  been  reduced.  vt

 re  is  even  in  Delhi,  a  widespread
 eiing  cf  insecurity  as  far  as  the  com-
 on  citizen  is  concerned.  New  social

 vils  are  beginning  to  @evelop  through
 jms.  For  example,  I  took  up  the
 uestion  of  horror  films.  Today,  in

 e  mewspaper.  The  Stateman,  ‘there
 iS  an  advertisement  on  page  10.  The
 eading  is:  “Terrifying  Opening  Friday
 th  Aprik—A  blood  thirsty  mob  are

 Mocking  for  the  barbaric  murderer-—-
 Jack  The  Ripper—their  bedies  lie  lock-
 d  together  deadly  still...  (strictly  for
 dults).’  There  is  a  photograph  of  a
 oman  and  above  her  photograph  the

 heading  is:  “Hands  of  the  Ripper”.
 The  woman  is  screaming  in  terror  and
 the  hands  are  as  her  throat?  Is  this
 the  type  of  poison  that  we  are  gcing

 है  0  inject  into  our  body  politic?  Should
 “there  be  profiteering  as  a  result  of

 hese  fiims  which  pollute  the  stream  of
 Mational  consciousness?  It  is  no  use

 ying:  ‘strictly  for  adults  only.’  The
 dvertisements  are  net  for  adults;  pos-
 ers  are  not  for  adults;  and  even  ii

 ey  are  for  adults,  I  would  submit  that
 "you  will  get  a  sharp  increase  in  the

 rime  rates.  Every  single  movie  is
 bout  the  crimes;  every  single  movie

 s  about  violence;  every  single  movie  is
 bout  some  form  of  anti-social  ele-

 ments.  Is  this  the  way  we  are  going
 0  built  a  society  of  Gandhiji’s  dream,

 ig  this  the  way  we  are  going  to  build
 ndian  culture  of  which  we  are  ail  so

 proud?  Even  the  law  and  order  situa-
 fion  is  the  worse  in  the  State  adminis-

 है
 tions.

 ड--रड
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 ज्रमों  हमारे  कई  मिलनों  ने  कहा  कि  मंत्री  ने  गुंडे
 पात्र  रखे  हूँ  ny  ग्राप  बताइये  कि  जब  मंत्री  ही
 मंडे  पालने  लगें,  तो  बन-साधारण  का  क्‍या  होगा  |
 जब  में  हिन्दी  में  बोल  ही  रहा  हूं,  तो  में  एक  कबिता
 सुना  देना  बाहता  हूँ  जो  शिवमंयल  सिंह  खुमन'
 की  है,  जो  बड़े  प्रसिड  कवि  हैं  शौर  ब्ापके  ही  राज्य
 के  रहने  वाले  दे  t  में  उनकी  कविता  के  तीन  छंद
 सुनाता  हूं  ।  ये  हमारी  सरकार  और  इन्दिरा  कांग्रेस
 के  खोर्गों  पर,  जो  यहां  नहीं  हैं,  लागू  होते  हैं  :

 इघर  कूप  उस  शोर  थाई  खुदी है
 करे  कोन  जन  मन  व्यथा  का  निवारण
 उधर  नादां  बच्चे  पे  ईमां  निछावर

 इधर  गुटपरस्तो  द्ौ  बहुरूपियापन  |

 बड़ी  ऊंची  बातें,  बड़े  ऊंचे  वादे

 हवा  में  रफू  हो  गये  सब  हिरन  से

 यह  तम  तोम  से  जूझने  के  प्रवादी
 करेंगे  किनाराकशी'  गर  किरण  से  |

 उफ़क  से  घुन्धल्के  में  उल्टेगा  बेड़ा

 कहां  फिर  उजेला  कहां  फिर  सवेरा

 यह  बेड़ा  कहां  पार  जा  कर  लगेगा

 हबार  भो  ऑ्न्येरा  उधर  भो  ब्रत्थेरा  |

 यह  हाल  गआ्राज  हमारे  देश  में  हो  रहा  है  ।  इसीलिए
 मैं  कह  रहा  हूं  कि  इधर  किस्सा  कुर्सी  का,  उधर  हिस्सा
 कुर्सी  का  ।  इस  देश  का  कौत  कल्याण  करेगा,  मुझे
 यह  बतायें  |

 Apart  from  internal  factors,  there
 are  also  certain  external  factors  which
 impinge  upon  our  internal  situation.  4
 do  net  want  to  go  into  it  in  detail,  it
 was  mentioned  yesterday.  There  are
 great  powers  with  global  interests;
 there  are  regional  powers  who  are  a}-
 ways  ready  to  teach  naughty  neigh-
 bours  a  lesson;  and  there  are  neigh-
 bours  themselves  with  instability,  in
 Afghanistan  and  in’  Pakistan  today.
 The  Prime  Minister  said  that  it  was
 not  proper  for  him  to  say  anything
 about  Mr.  Bhutto  because  it  was  av
 internal  affair  of  Pakistan.  I  agree  it
 is  an-internal  affair,  and  I  alsc,  know
 from  personal  experience,  if  I  may  say
 ‘SO,  that  Mr.  Bhutto  has  been  an  itve-
 terate  enemy  of  this  country.  ‘But

 even  then  on  the  basis  of  human  rights
 I  at  least  am  prepared  to  raise.  my
 woice  that  compassion  should  be  shaw  :
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 to  him;  at  least  his  life  should  be  spar-
 ed,  not  for  any  other  reasen  but  be-
 cause  of  humanitarian  grounds;  I  feel
 that  he  has  not  been  treated  correctly.

 I  have  deviated;  the  point  I  am  really
 Making  is  that  there  are  external  fac-
 tors  impinging  upon  our  nation  be-

 cause  we  are  a  great  nation,  open  to
 great  many  influences.  Therefore  you.
 have  a  dangerous  situation  where  inter-
 nal  facters  and  external  factors  com-
 bine  to  create  problems  for  this  nation,
 and  these  problems  need  a  national
 consensus  if  they  are  to  be  satisfacto-
 tily  resolved.  These  are  not  party
 Matters;  these  are  not  partisan
 matters;  these  .are  national  mat-
 ters.  But  I  wonder  if  the  govern-
 ment  is  really  aware  of  the  serious  di-
 mensions.  We  get  a  disturbed  feeling
 sitting  here  that  there  is  an  air  of  self-
 induced  compiacency  as  far  as  govern-
 ment  is  cencerned.  They  seem  to  he
 very  happy  that  everything  is  satisfa--
 tory  and  everything  is  all  right;  thera
 does  not  seem  to  be  a  sense  of  ur-
 gency.  ,  Mr.  Patel,  thirty  years  after
 your  distinguished  predecessor  name-
 Sake  was  Home  Minister  of  India,  you
 are  sitting  here  on  these  benches.  May
 I  with  great  respect  urge  you  to  seek
 Once  again  inspiration  from  the  vision
 of  Jawaharlal  Nehru,  ‘Sardar  Pate},
 Maulana  Azad  and  the  other  great  stal-
 warts  cf  the  freedom  struggle,  and  you
 snap  out  this  air  of  complacency  that
 you  have  developed  and  function  effec-
 tively.  If  you  give  an  effective  lead
 to  the  nation  in  the  right  way  the  peo-

 ple  of  India  will  rally;  if  you  do:  not,
 then  the  people  of  India  wiil  react.  ,
 May  I  respectfully  submit:  please  do:
 not  wait  toc.  long;  the  patience  of  the
 people  is  rapidly  running  out.  ५

 ी  राखतरेश  ywergt  (सलेमपुर)  :  सभापति
 महोदप, मैं झाप का मैं  स्राप  का  झ्ाभारी हूं  कि  ल्राप  ने  समय
 दिया ।  यह  हमारा  धर  का  माभला  है  Yr  लेकिन
 अर  का  मामला  इतमा  बिगड़ा  हुआ  है  कि  पूरें  कामत
 में  कहीं  भी  किसों  भी  वरीय  की  रक्षा की  कोई
 कायस्था गहीं  है  '  कोई  एक  थी  ers  बाक  नही
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 बता  सकते  जिस”  में  गरोबों  को
 om

 कद  लिए  कुछ
 Wi  ar  323का |  ,  मतलब  हैं?  (wwe),

 झाप  को  करना  चाहिए,  नहीं  किया  है  तो  पक
 कीजिए  बरना  सारा  बंटाधार  हो  जाग्रगा  t

 4  पूछा  चाहता  हूं  घारा  323  का  क्‍या
 मतलब  है  ?  जिस  गरीब  प्रांदमी  को  जब  चाही,
 जहां  चाहो  भर  पेड  मारो,  केवल  हड्डी  मत  तोड़ना  +
 यही  ने  मतलब  हू  ?  इसीलिए  गांव  के  गरीब
 प्रादमी  को  जब  कोई  ग््नी  प्रादमी  मारता  या
 मरवाता  है  तो  कह  कर  मारता  है  कि  देखो,  मारते
 मारते  चाहे  भल  हो  मार  डालता  लक्षिन  कुछ  दूढ़े
 फूटे  नहीं  क्‍यों  कि  वह  जानता  है  कि  323  धा  304
 बनेगा,  302  नहीं  बनेगा।  कोई  केस  नहीं  बनेगा  ।
 इसलिए  बिलकुल  गरीबों  के  खिलाफ  साजिश
 करने  के  लिए  ग्रह  323  धारा  है।  इसी  तरह  यह
 3798  |  थोड़ा  बहुत  उस  में  इधर  उधर  हो  गया

 है  लेकित  379  में  अगर  250  रुपये  से  कम  की  चोरी
 हो  तो  पुलिस  दर्ज  नहीं  करेगी  ।  मैं  यह  पूछना  चाहता
 हैं  कि  किसी  हरिजन  बस्ती  में  या  गरीबों  के  टोले
 में  अगर  चोरी  हो  जाय  तो  कितने  घरों  में  250
 रुपये  का  माल  मिलेगा  ?  250  पये  का  माल  जिस
 गरीब  के  यहां  नहीं  हैं  श्नाज  की  महंगी  को  जमाने  में
 भी  उस  के  घर  की  रक्षा  कौन  करेगा  ?

 इसी  तरह  426  शौर  427  है,  खेत  काने
 को  धारा  है  a  उस  में  हरी  फलत  काटने  का  दाम

 लगता  है  ।  चाहे  रात  भर  मिल  कर  500  भश्रादमी
 इस  सदत  का  खेत  काटा  करें,  पुलिस  लगाएगी  दाम
 घास  का  और  दस्त  पैसे  पड  पसे  बोझा  दाम
 लगाएगी  ।  रात  भर  कादतें  फिरिए  जब  तक  50
 रुपये  की  घास  नहीं  कट  जायगी  तब  तक  कोई  मुकदमा:
 नहीं  चल्लेगा  t  पशुओं  को  मार  डालने.  की  खलो

 छूट  है.  (व्यवधान)  .  आई  पीसी  पढ़िए  1
 यह  झाइ  पी  सी  ise.  में  बना  था  |  उस  समय  एक:
 रुपये  में  एक  मत  गेह  और  चावल  मिलता  था  |
 उस  समय  पचास  रुपये  में  कौन  सा  जानबंर  श्रा  ?'
 दस  श्फ्ये  में  बढ़िया  से  बढ़िया  बैलों  की  जोड़ी  मिलती
 थी  ।  हाथी  के  पलावा  और  कोई  जागवर  इतने
 पैसे  का  महीं  था  |  तो  यह  हमारी  अकरी  की  रक्षा
 के  लिए  नहीं  बना  था,  यह  हाथी  कौ  रक्षा  के  लिए.
 बना  हुआ  था  |  मैं  भाप  से  कहता  चाहता  हूं  कि  जब
 तक  झाप  स  तरह  के  चले  कानूनों  को  ठौक  नहीं
 करेंगे  तब  तक  काम  नहीं  लेगा  ।  भाप  ने  बड़ा
 ढिह्ोरा  पीटा  कि  हम  से  ह...  समाप्त  करा

 में  पूछता  है
 कि  घारा  roo  और  i0  के

 क्या  का  मिसा  खत्म  हों  गया  ?  किसी  भी
 ग़रीव  को  roo  भौर  iro  @  शाज्  कर  जिखगी  भर
 सड़ाया  जां  सकता  हैं

 फ्  भ्पने  1...  से  प्रंपनी
 पीठ  धपधपावा  करिए  |  पतियों  के  लिए
 लिए'  शाप  मे  भित्ा  खत्म  कर  दिया  ।  बरींबों  का

 विया ।



 एगा ह  तो  भब  से  गरीबों  धौर  धनियों  के  रास्ते चूढ़ाएगा  ?  तो.
 चढ़ेगा  प्रगरं  ब सरीब

 शरीफों  को  लाइसेंस  नहीं  दे  सकते  हैं
 भरी  कट्ढा  /
 झाप  हम  को

 ह  ः  A
 a  हू

 प्री गुंडों  से  होन ेकी  जरूरत  नहीं  है।

 कट्टा  पुलिस  छीनने  नहीं  जायगी  भौर  गरीब  प्रादमी
 है  के  ह्ब्डा  से  ऋण  डसता  त्  ह  कर  देंगे  +
 झूठा  कटूटा  भी  रख  कर  बन्द  कर  हेंगे।  भाप  कृपा
 कर  के  इस  कानून  को  भी  बदलिए  ।

 एक  सानतोध  सदस्य  :  कैसे  बदलेंगे  ?

 ची  राभनरेश  pyrergr:  शब  यह  वह  जानें  कि
 कंसे  बदलेगे  ?  हम  थोड़े  ही  मंत्री  हैं  -  हम  मंत्री  होते
 तो  बता  देते  कि  कंसे  बदलेंगे  ।  जो  मंत्री  हो  जाता  है
 उच्च  की  प्रबल  बढ़ी  हो  जाती  है  ।  हम  लोग  माछ्ारण
 प्रादमी  हैं।  यह  तो  यही  समझते  हैं  कि  हम  को  प्रक्ल
 बहुत  कम  है।  इसलिए  मंत्री  बनने  के  वाद  हम  लोगों  की
 राय  एकदम  नहीं  सुनते  ।

 दूसरी  बात  मैं  ाप  से  कहना  चाहता  हूं,  नौकरणाही
 है  t  बहुत  में  सुना  करता  हूं>-निभेर  हो  कर  काम
 कीजिः  ।  हमारे  प्रधान  म॑ |  भी  कहते  हैं  कि  जनता
 एकदम  निर्भय  हो  जाय  t  तो,  आीमन्‌,  जिस  को  भाप
 चाहते  हैं  कि  वह  निभ  हों.  बह  है  या  न  हो,  लेकिन
 केर,  डक,  गुण्डे  जौर  घूसखोर  तो  निर्भय  हो  ही  गये
 दस  निर्भगता

 ह
 UW  लाभ  उठा  रहे  हैं।  वे  जिश

 शाम  को  करना  चाहते  हैं,  उस  को  कर  ही  लेते  हैं,
 कंबोप  उतर  को  रोक  नहीं  सकते  है  ।

 ह. उ  नौकंरशाही  को  लीजिय--हन  के  बारे  में
 भाप  को  सोचना  पड़ेगा-हमारे  पृ्ववर्ती  गृह  मंत्रों  जी-
 चो0  चरण  सिंह  जी--फों  धोखा  हुआ,  किस  से

 में  है.?  में  पूछता  हूं--दफ़ा  420,  379,  120  (०) के  मामलों  में  मजिस्ट्रेट  ने  कितने  लोगों  को  छोड़ा  है कि  प्राप  व्बले  जाइये,  भ्रपील  कीजिये  ?  अभी  बाबू

 चले
 हे  है।  "ता  चस्का)

 :बह
 को

 िन
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 a
 pel:  प  है

 4a  बांत  को  ब्ाष  नोट
 कर  कीजिये  ।  भाप  बात  का  बविए्यास करें  पा
 में  करें  ,  लेकिन  हम  द्ाप  के  सांथ  रहेंगे, जब  तक  हम
 को  इस  दल  में  रहता  है  हम  श्राप  को  वोट  देंगे,  इसलिये
 कि  बोह  तो  झाप  का  है,  लेकित  हमारी  जीभ,  हमारे
 विचार  हमारे  पतें  हैं।  इसलिये  में  भाप  से  कहना
 चाहता हूं  कि  भाप  इन  पर  संकुश  1  |

 शाप  का  समाज-कल्याण  का  काम
 हा

 चलता
 है,  भाप  ग्लांदिवासियों  का  कल्याण  करते  हैं,  हरिजनों
 का  कल्याण  करते  हैं,  पिछड़े  वर्गों  का  कल्याण  करते  हैं,
 लेकिन  जो  भाप  के  भ्रधिकारी  et  सब  उन  का  माश
 करने  वाले  हैं।  मैं  आप  को  एक  उदाहरण  देता  हुं--- उप्र  जेक  की  मकार  ते  “फ्ोच-साफ़ी”  शी
 “स्कालरशिप”  के  लिये  प्रादेश  निकाला  ।  विद्यार्थी
 तह॒प्तीलदार  के  पास,  कानून-गो  के  पास  था  किसी  नम्य
 भधिकारी  के  पास  टेस्ट  कराने  के  लिये  जाता  है,  तो
 वे  सब  उस  को  इन्कार  कर  देते  हैं।  श्राप  बतलाइग्रे-
 बढ़ई  और  तमोली  में  कया  प्रन्तर  tt  मंडल  जी  से
 पूछ  रहा  हैं  ।  कागज  में  तमोली  लिखा  है  भौर  बढ़ई
 तथा  तमोली  दोनों  एक  काम  करते  हैं,  लेकिन  चूंकि
 उत्त  ने  श्पनें  श्राप  को  बढ़ई  लिखा  है--इसलिये  कह
 ते  हैं  कि  पिछड़े वर्ग  मं  महीं  हो  '  एक  झौर
 उदाहरण  देखिए--गौण  श्ौर  कहार  से  क्या  फर्क  है,
 लेकिन  झाप  की  नौकरशाही  कह  देती  है  कि  ये  परिगणत
 जाति  या  जन-जाति  में  नहीं  हैं  ।  भाप  जरा  देखिसे---
 किस  तरह  से  भय  का  पन्थ  किया  जाता  है  |  अंग्रेज़ी
 में  लिखा  हैं--तुरहा,  हिन्दी  में  उस  को  त्रेहया  कहते
 हैं--प्रब  उस  ने  मदि  तुरेहया  लिखा  है  तो  बात  खत्म  o
 कुछ  समझ  में  नहीं  भ्राता  कि  इस  के  चलते  पिछडे  वर्गों
 का  क्या  होगा  ।

 हस  लिये  मैं  कहना  चाहता  है--यवि  श्राप  सचमुच
 में  पिछड़े  बर्ग,  हरिजनों  ौर  प्रादिवासियों  का  कल्याण
 करता  चाहते  है  तो  कृपा  कर  को  समाज  कल्म्राण
 भ्रधिकारी  न्हीं  वर्गों  के  लोगों  को  बताइये,  बरना
 झापे  तो  बजट  में  रुपग्रा  देते  जायेंगे,  लेकित  उस  को
 लेनेब्राला  कोई  नहीं  रहेगा  a

 नौकरियों  में  देखिये--प्राप  तो  उन  के  लिये
 रिजर्वेशन  करते  जायेंगे,  लेकिन  आदमी  कोई  नहीं
 मिलेगा,  क्योंकि  थे  लोग  शिख  दिया  करेंगे  कि  कोई
 सूटेबिल  झ्रादमी  मिलता  ही  नहीं  है  ।  में  चाहता.  हूं
 कि  झाप  हस्टरःयू  की  पद्धति  को  समाप्त  कीजिये,  प्राप
 किस  सिये  इनटू र्यू  नेते  हैं?  AEOTO  एस0  झौर
 ्राह्  ए्पी0एस0  के  कामे  में  लिखा  होता  है--अया

 जुआ
 कोई  सम्बन्धी  सेवा  में  है  a  यदि  लिछा  होता

 ह  नहीं  हैं  तो  बहुत  मुश्किल  से,  200-400
 प्रादमियों  में  से कोई  एक  भादमी  प्रा  जाता  है,  वरना,
 झांता  ही

 "न
 है  ।  मेरे

 जल  को  म्  के  मा
 काया

 ताढ़ा  था,  उस  7  इल्डरव्यू छांद  दिया  गया  ।  कि  पूछा,  क्या  बात  है  ?  यहू
 उत्तर  प्रदेश  का  मामला  है।  उस

 है
 कह  दिया.  अमा
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 कि  किद्नको  लेता है  चौड़,  यदि  कोई  बहुर  का  झाबी

 बम्पीड  कर  के  श्राजाय्गा  तो  उस  को  इस्टर ब्य  में  छांट
 ह.  जाता  है  1  इसलिये  इन्दरब्यू  को  ह्ढा  दीजिए  |
 उस  की  जगह  पर  मेडिकल  करवाइए  |  लड़का  एक
 कांख  का  है  या  ह  शंखों  वाला  है,  साढ़े  पांच  फुट  का
 है  या  साढ़े  सात  फुट  का  है,  एक  पैर  का  लंगड़ा  है  या
 दोनों  पैरों  का  लंगडा  है,  बोलता  है  या  नहीं,  यह  सब
 डाक्टर  अपनी  जांच  के  बाद  अतला  देगा  t  इसलिये
 मेडोकल  करवाइएण  ।  सर्विस  के  लिए  डिग्री  या  सर्टीफिकेट
 में  भी  समाप्त  कर  दीजिए  ।  शिक्षा  मंत्री  जी  ने  कहा था  कि  हम  खत्म  फरमसे  जा  रहे  हैं  1  पता  नहीं  कि  श्राप
 करेंगे  भी  या  नहीं  ?  प्रगर  नौकरी  के  लिए,  ऊंची
 नौकरी  के  लिए  झाप  हबी  समाप्त  कर  दें,  तो  सकल,
 कालेजों  शौर  यूनीबसिटीज  में  जो  छरेबाजों  होती
 झौर  मास्टरों  को  जान  चली  जाती  है  वह  नहीं  होगी
 धौर  यह  चीज़  बन्द  हो  जाएगी  और  कोई  नालायक
 प्रादमी  भी  इस  में  नहीं  जानें  पाएगा  ।  झाप  इन्टरव्यू को  खत्म  कर  दीजिए  और  नौकरी  का  इम्तिहान
 लीजिए  ।  ऐसा  प्राप  करेंगे,  तो  में  समझता  हूं  कि  भ्च्छे
 लोग  झा  जाएंगे  झौर  ताना,  चाचा,  फूफा  भ्रौर  जाति
 के  झाधार  पर  जो  लोग  भा  जाते  हैं,  वे  नहीं  भरा  पाएंगे  ।
 झाज  तो  किसी  का  बाबा  कलकटर  है  या  किसी  का
 साला  कलक्टर  है  तो  वह  समझता  है  कि  मैं  चुना  ही जाऊंगा  क्योंकि  फार्म  में  भरा  भा  है  कि  मेरा  रिपतेदार

 हक
 में  है  a  इस  चोज  को  झाप  सप्ताप्त

 a
 साथ  ही  साथ  हिन्दी  का  मसला  भी  प्राप  के  ही

 जिम्मे  है  ।  मैं  जातता  ह्‌  कि  श्राप  के  यहां  कारखाना
 खुजा  eat  है  भाषा  के  ढालने  का  ।  भाषा  का  टकसाल
 बना  हुप्रा  है  जौर  यहां  कुछ  विद्वान  बैठे  है  जो  हिन्दी
 के  दुश्मन  हैं  7  वे  हिन्दी  को  कारखाने  में  ढालते  है  शौर
 जब  तक  कारबाते  में  सम्पूर्ण  उत्पादन  नहीं  हो  जाएगा,
 तब  तंक  कोई  मातृभाषा  इस  देश  में  चलते  लायक
 नहीं  होमी  ।  श्रीमन,  भाषा  जबान  पर  बनती  है,  जबान
 उस  का  कारखाना  है।  यहां  दिल्‍ली  का  जो  कारखाना
 झौर  पाशियामेंट  के  लोग  बैठ  कर  बनाते  हैँ  भौर
 झाप  बैठ  कर  धफ़सरों  से  अनवाते  हैं,  वह  ऐसी  भाषा
 है  जो  लोगों  की  जवान  पर  तहीं  चलती,  वह  तिलक  हर
 बेने  जैसी  है,  इस  को  हमारे  मण्डल  जी  समझते  होंगे
 झौर  शायद  हुसरे  लोग  न  समझते  हों,  हमारे  यहां  शादी
 में  जो  बढ़ावा  चढ़ाया  जाता  हैं  चाहे  बहु  जितना  भी
 बढ़िया  हो  शौर  बढ़ा  हो  लेकिन  तुरन्त  चढ़ावा  बढ़ाते
 के  बाद  प्रगर  ढाल  कर  पाती  पीने  के  लिये  दिया  जाए,
 हो  कोई  नहीं  पियेगा  |  कहँने  का  मतलब

 यह  है  दि
 कि

 आपका  जो  भाषा  विवाद  है  बौर  शब्द  ढाल  कर
 हैं  वे  उम्र  बर्तन  जैसे  हैं  पौर  वह  ऐसी  भाषा  है.  जो
 झाम  जनता  की  जवान  पर  जाते  वाली  नहीं  है  ।  जब
 तक  जनता  की  जवान  पर  बाते  वाली  भाषा  नहीं  होगी,
 तब  तक  वह  नहीं  चलेगी।  हिन्दुस्तान  की  जो  4  भा-
 बाएं  हूँ,  उस  में  प्रंप्रेजी  का  कोई  भी  शब्द  ऐसा  नहीं
 है,  जिस  का  पर्यायवाची  उन  में t  भित्रे  शंगर  वमिल
 में  पर्यायवाी  शब्द  है,  तो  उस  को

 श्
 में  क्या  हज

 है,  बंगला  को  पर्यायवाची  शब्द  में  क्या  हज
 3 कसनड का का  पर्मायषांधी  शब्द  लेने में  क्या डूं हैं। है।  शुडता

 साम॑  पंद  हिन्दी  भौर  देश  कौ  दूसरी  भाषाणों  ह  '  ाप
 क्यों  कष्द  कर  रहे  है।  बौने,  मैं  ्  विरोध
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 पाने  पर  ने  होते  देतो झा  कर  कसी  भाषा  में  भाषण  कश्ता  हैं  भौर
 बर्न

 :

 hy
 >

 रूस  का  प्रधान  मंत्री
 तो  शायद  प्रधान  मंत्री,  थी  का  भाषण

 ह. | अ

 5 द  द
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 प्राती  है  यद्यपि  अगर  हम  उन  पर  हिन्दी  लाद  रहे  हैं
 तो  वे  भी  हम  पर  प्रंग्रेजी  लाद  रहे  हैं  -  यह  दोहरा
 काम  चल  रहा  है।  लेकिन  मैं  यह  कहना  चाहता  हूं कि  उन  की  जो  पह  शिक्रापत  है,  बहु  कुछ  कापज  है  धौर
 यह  श्राप  के  राज्य  में  हो  रहा  है  a  हिन्दी  प्रदेशों  को
 सरकारें  संस्कृत  को  ल़ि-भाषा  के  सूत्र  में  डाल  कर  नाश
 कर  रहे  हैं  इस  देश  का  ।  संस्कृत  को  प्रगर  ल़ि-भाषा
 से  निकाल  दिया  जाए,  तो  मजबूरन

 अगला,  है
 जराती,

 राठी,  तमिल,  तेलगु,  कन्नड  भौर
 के

 पड़ेगी
 धौर  तब  वक्षिण  भारत  के  जो  लोग  बैठे  हैं,  उन  को  कोई
 भौका  नहीं  रहेगा  कुछ  कहने  का  ।  संस्कृत  के  परक्षपातों
 यहां  हैं,  मैं  किसो  का  नाम  नहीं  लेना  चाहता  1  किसी
 का  नाम  ले  लिया  तो  पता  नहीं  क्या  होगा  ।  मैं  सिर्फ
 इतना  ही  झाप  से  कहना  बाहता  हूं  कि  भ्राप  को  संस्कृत
 का  सोह  हटाना  पड़ेगा  ब्लौर  तब  भारत  की  एकता
 कायम  होंगी  |  संस्कृत  हिन्दी  के  साथ  या  भारतीय
 भाषाप्रों  के  साथ  सब  पढ़ते  हूं  भ्ौर  पढ़ेंगे  प्रगर  वह  एक
 झ्ोप्शनल  सबजेक्ट  की  हैसियत  से  रहेगी  ।  इसलिए
 झगर  झाप  भारतीय  भाषाप्नों  को  पनपाना  चाहते  हैं,
 सो  उत्तर  भारत  की  सरकारों  से  यह  निवेदन  करें  कि
 यह  जाल-बटटा  समाप्त  करें।  और  संस्कृत  को  ज़िभांषा
 सूत्र  स ेनिकालो  ।  शायद  केन्द्रीय  फार्मुले  में  भी  संस्कृत
 नहीं  है  |  यह  हिन्दी  भाधी  प्रांतों  की  सरकारों  ने
 जालबट्टा  करके  जिससे  कि  दूसरी  भाषाप्रों  को  पड़ाता
 न  पड़े,  यह  चार  सौ  बीसी  कर  डाली  है  झौर  यह  चार
 सौ  बीसी  कर  के  थे  यहां  पर  हिन्दी,  प्रश्नेजो  का  झगड़ा
 करवाते  हैं  ।

 झन्त  में  मैं  भाप  से  कहना  चाहता हूं  कि  हिन्दुस्तान
 में  भ्गर  केवीय  विषमता  समाप्त  भाप  तहीं  कर  सकते
 है  तो  फिर  झाप  राज्यों  का  पुनगेंठन  करें  दीजिए  |
 उत्तरप्रदेश  का  नाश  किया  उन  प्रधानमंतियों  ने  जो
 उत्तर  प्रदेश  के  रहे।  गांधी  जी  से  हमें  यही  सिखाया
 है  कि  जो  भी  झपना  विरोध  प्रकट  करना हो  हें
 सार्वजनिक  रूप  से  कर  दो  ।  उत्तरप्रदेश  को  प्रधांत

 प्  हम  को
 दे  दीजिए  ।  उत्तर

 देव  का  बह  म ेमि लक.  जितना,  ताश  हु  भरा,
 जि

 या
 ः  क

 बाहिए
 सत्तर  ण्!  जा  ही  बा

 Me  वह  भाजादी  की  सड़ाई  में,  बहुत  ह... उ  फका

 हुए माग
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 प्रदेशमें  स्यादावर  विरोध  7  के  छोग  चुलाव  से  जीतले
 जो  कि  झाजकल  सत्ता  में  शाम  हैँ  ।  कांग्रेस

 हे  भी  उत्तर  प्रदेश  के  साथ  वहीं  व्यवहार  किया  जो
 ने  किया  |  झगर  झ  जतता  पार्टी  भी  वही

 झाप  राज्यों  का  पुनगेठत  कर  दें  ।  छोटे-छोटे  जब  राज्य
 हो  जायेंगे  सब  झाप  कृपा  कर  के  हमारा  हुक  तो  नहीं
 मारेंगे  ।

 झाज  उत्तर  प्रदेश  के  पश्चिमी  शौर  पर्वों  इलाकों
 में  क्मीन-प्रास्ताभान  का  फर्क  है  |  उत्तर  प्रदेश  का  हक
 उत्तर  प्रदेश  को  दे  कर  के  श्राप  पूर्वी  उत्तर  प्रदेश  का
 गला  थोंट  देते  हैं  7  आप  हमारे  साथ  न्याय  कीजिए  |
 हम  उत्तर  प्रदेश  का  विश्कुल  बटवारा  नहीं  चाहते  हैं
 लेकिन  हमें  झाप  हमारा  हमा  छीन  वर  मजबूर
 कर  रहे  हैं।  हम  यह  नहीं  चाहते  हैं  कि  हमारे
 राजस्व  से  पश्चिस  के  लोग  झागे  बढ़ते  रहें  झौर  हम
 पीछे  पड़े  रहें  ।  प्राप  हमें  मजबर  न  कीजिए  इस  के
 लिए  +  हम  मन  से  नहीं  चाहते  है  कि  उत्तर  प्रदेश  का
 बंटबारा  हो  ।  श्रीमनू  हमारे  राजस्व  से  झापका  बेटा
 एम0  TO  तक  पढ़  गया  लेकिन  जब  हमारा  बेटा  हाई
 स्कूल  में  नाम  लिखाने  के  लायक  ह््भां  तो  यह  सब
 चिल्लाहट  हुई  t  श्राप  हमारे  बेटे  को  भो  @rozo  पास
 तो  कर  जाने  दीजिए  ।  भाज  उत्तर  प्रदेश  के  पश्चिमी
 और  पूर्वी  भाग  में  फर्क  है  ।  हम  चाहते  हैं  कि  उत्तर  प्रदेश
 का  बंटवारा  न  हो  लेकिस  हम  यह  भी  चाहले  है  कि  दोतों
 भागों  के  बीच  जो  भसमानता  है  वह  भी  दूर  हो  ।  जब
 तक  हमारे  राजस्व  से  उनका  विकास  होता  रहा  तब
 तो  मजा  मारो  लेकिन  जब  कुछ  हम  ने  भपने  विकास  के
 लिए  कहा  तो  कहा  कि  हम  भलग  हो  जायेंगे  ।  इस  को
 श्राप  खूब  ध्रच्छी  तरह  से  समझ  लीजिए  कि  चाहे
 सामाजिक  प्रसमानता  हो,  प्राथिक  प्रसमानत्ता  हों,
 क्षेत्रीय  समानता  हो,  इन  सब  को  दूर  करने  का  बीडा
 जनता  पार्टी  ने  उठाया  है  1  प्राप  गृह  मंत्री  होने  के
 नाते  इस  देश  के  सब  से  बड़े  मालिक  7  ।  घर  का  जो
 मालिक  होता  है  बही  तो  घर  मंत्री  होता  है  ।  घर  का
 जो  माजिक  होता  है  बह  घर  में  प्राएं  किसी  भी  व्यक्ति
 को  तिकाल  बाहर  कर  सकता  है  ज्लौर  चाहे  तो  बाहर

 गए  या  भागे  हुए  श्रादमी  को  दुला  भी  सकता  है  ।  भाष
 चाह  तो  ग्रह  जो  क्षेत्रीय  है  इसको  दूर  कर
 सकते  हैं।  मे  श्राप  से  प्रार्थता  करता  हूं  कि  एसको  दूर करने  के  लिए  झाप  तुरम्त  प्रभावी  कदम  उठाएँ  ।

 एन्हीं  क्षब्दों  के  साथ  में  झप्रमे  भाषण  को  समाप्त
 फता  है  in  5
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 _  Gadavpur):  Sir,  during  the  year  for
 ‘Which  we  gre  discussing  the  perform-

 ince  of  the  Home  Minisiry..we  have
 d  that  it  hes.  been  -marked  with,  by and  large  indecision,  inaction,  pro-

 wont,
 ad:  hocism  and,  status

 Min,  of  HA,  gm

 the  bureaucracy  ..the  Home  .  Ministry
 has  by  and  large  succeeded  in  intensi-
 fying  the  bureaucratic  regime.  over
 this  country  and  the  administration.
 Sir,  this  Ministry  was  charged  with  a
 very  important  task  of  dismantling  the
 structure  of  Emergency  and  to  uproot
 its  foundations.  But,  Sir,  how  has  it
 performed  this  very  important  func-
 tion?  Twe,  years  have  passed  since
 the  people  of  this  country  have  res-
 tored  unto  themseives  their  democra-
 tic  rights  and  have  won  back  their
 fundamental  rights.  But  at  the  same
 time  they  changed  the  Government  and
 assigned  to  the  new  Government  a
 very  important  task  of  punishing  the
 perpetrators  of  the  most  heinous  crime
 against  the  Indian  people  during  those
 i9  menths  of  Emergency.  But  what
 the  people  have  found  is  that  there  has
 been  hesitation  and  the  Government.
 has  been  dragging  its  feet;  if  not,  there
 is,  what  Dr.  Karan  Singh  rightly  3aid,.
 a  feeling  of  complacency.  That  is  the
 impression  of  the  people  of  this  coun-
 try.  Now,  Sir,  you  will  recall  the
 events  beginning  with  the  clumsy  ar-
 rest  of  Mrs.  Indira  Gandhi  and  hey  re-
 lease,  the  actions  that  have  been  taken
 by  the  Government  in  meeting  the  pro-
 blems  and  in  taking  follew-up  action.
 Sir,  the  people's  impression  is  that  the
 Government  has  been  suffering  from  a
 sort  of  inferiority  complex  which  had
 given  rise  to  credibility  to  the  forces
 of  reaction.  The  Shah  Commission
 did  a  very  commendable  job  with  all
 the  difficulties  that  it  faced.  But  the
 follew-up  action  has  been  tardy.  What.
 was  wanted  was  a  vigorous  pursuance of  the  recommendations  of  the  Shah’
 Commission,  but  we  have  found  ‘hat
 they  have  been  more  concerned  with’
 their  infighting,  and  advantage  has
 been  taken  by  the  forces  of  authorifa-.
 Tianism  to  regroup  themselves...  Bir,
 lack  of  decisiveness  in  action  hag  beea
 the  main  source  of  strength  of  the’
 anti-people  forces  In  this  country  be~
 ginning  to  combine.  “Take  the  case  ‘of
 Special  Courts.  Our  Party  from  the
 very  beginning  has  been  suggesting
 that.  Because  the  enormity  of.  the
 crime  was  such  that  if  one-has  ‘to:  go
 through  the  usual  procedure  of  crimi-
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 nal  trial,  then  the  whole  process  wouid
 have  been  shelved  and  this  Gover:
 ment  had  to  wait  for  the  introduction
 of.a  Private  Member’s  Bill  in  thia
 House  to  wake  up.  Then,  take,  if  i
 may  say  80,  the  most  surprising  action
 of  going  to  the  Supreme  Court  for  it*
 advisory  opinion  on  a  Bill.  That  shows
 as  if  they  are  having  a  guilty  compiex
 or  they  are  trying  to  give  a  feeiing  to
 the  people  of  this  country  that  they
 are  not  sure  of  their  own  steps  and
 action.  Now,  the  Supreme  Court's  opi-
 nion  has  been  ebtained.  This  House
 has  passed  the  Bill.  Then  some  an:
 endments  have  been  made  and  I  be-
 lieve  Government  has  agreed  to  those
 amendments  for  the  compulsive  rea-
 sons  that  are  obvious.  But  what  hag
 happened  with  regard  to  the  final  pas-
 sage  of  the  Bill?  When  will  the
 Courts  be  set  up?  What  is  the  time
 table?  Is  there  any  time  table  for
 this?  That  is  why  the  people  feel  that
 although  a  very  important  job  was
 given  to  this  Gevernment,  and  this  Mi-
 nistry  was  the  administrative  ministry
 to  carry  out  the  mandate  of  the  peo.
 ple,  they  have  been  by  and  large  wast-
 ing  valuable  time,  allowing  those  who
 held  the  people  of  this  country  as  cap-
 tives,  as  objects  of  ‘their  mercy  and
 subjected  them  to  the  most  repress:ve
 attacks  ever  known  in  the  history  of
 independent  India,  to  go  about  the
 country  boasting  as  great  champions  of
 democracy—a  wonderful  result  of  the
 functioning  of  this  Government!  There
 fore,  it  is  long  overdue  that  the  forces
 of  torture  and  Fascism  were  given  a?
 object  lesson,  sc.  that  the  people  of  this
 country  cannot  be  enslaved  again.  4
 believe  the  hon,  Minister  owes  the
 people  a  duty  to  say  categorically  how
 long.  things  will  be  allowed  to  drift.

 The  Shah  Commission  report  has
 been  available  for  a  long  time—more
 than  ene  report,  the  Reddy  Comm  s-
 sion  report,  the  Grover  Commussion
 report,  other  Commission  reports  -us
 well.  The  people  have  been  eageriy
 waiting  fer  the  Government  to  wake

 _upoand  tikes  follow-up  action.  You
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 go  through  the  process of  oSinguiry
 under.  this  Act,  you  obtain  reports,”
 considerable  sum  of  public  money’  ia
 spent,  but  then  no  action  is  taken  on
 those  reports—as  if  Government  want-
 ed  to  have  a  sort  of  face-saving  device
 before  any  action  could  be  taken.  They
 de.  not  even  take  action  on  these  re-
 ports.  Therefore,  I  request  the  hon.
 Minister  to  take  the  country  into  confi-
 dence  on  this  vita]  aspect  and  tell  us
 categorically  what  they  propose  to
 do.

 Another  dismal  record  of  this  Min-
 istry  is  their  repeated  failures  to  pro-
 tect  the  lives  of  the  scheduled  castes
 and  scheduled  tribes,  the  minorities
 and  also  the  weaker  sections  of  the
 people  of  this  country.  One  would
 have  appreciated  it  if,  instead  of  frit-
 tering  away  their  energy  to  save  or
 protect  the  old  and  decrepit  cattle  po-
 pulation  of  this  country,  they  had  been

 a  little  more  conscious  of  their  obli-
 gation  to  protect  the  human  popula-
 tion  of  this  country.  Starting  with
 Belchi  and  alj  that—-I  do  not  want  to
 go  into  the  statistics  of  this,  there  is
 an  admission  in  the  Report  and  in  the
 Government  statements  and  in  the
 discussions  in  this  House  that  there
 has  been  a  failure.  We  found  -  last

 “time  Choudhury  Charan  Singh  gave
 us  a  compartive  statement,  as  if  a
 little  less  number  of  incidents  of  at-
 rocities  against  the  Harijans  or  the
 scheduled  castes  and  scheduled  tribes
 was  justified  in  this  country.  During
 the  Congress  regime  it  was  much
 more,  therefore  let  us  not  get  unduly
 perturbeg  about.  it.  This  attitude  we
 have  found  to  be  one  of  the  sources
 encouraging  those  people,  a  section
 of  people,  who  have  been  exploiting
 the  Harijans,  the  scheduled:  castes  and
 scheduled  tribes  and  the  economical-
 ly  backward  peoples  We  have  been
 telling  the  Governmerit  that  not  only
 have  they  to  take  administrative  ‘ae
 tion,  but  it  is  also  essential  that  ther
 pay  ‘proper  attention  to  land  reform,
 to  raise  the  economic  condition  |  of
 that  section:  of  the  peole,  thie  .unfar-
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 tunate  people.  of  this  country,  who
 have  been  at  the  receiving  end,  al-
 though  30  years  of  independence.  have
 gone.  Here,  in  this  country,  a  hand-
 ful  of  people  have  been  enjoying  the
 fruits  of  independence  for  years.  The
 disparity  ‘between  the  people  has  been
 increasing  very  fast  and  during  30
 years  there  has  been  accumulation  of
 more  and  more  wealth  in  the  hands
 of  fewer  and  fewer  people,  while  the
 Boor  have  become  poorer  in  this  coun.
 try.

 I  know  this  is  a  matter  of  ever-all
 Government  policy,  and  this  Ministry
 along  is  not  responsible  for  this  but
 this  Ministry  is  responsible  to  co-
 ordinate  its  policies,  and  at  the  same
 time  impress  upon  the  other  agencies
 of  the  Government  the  solemn  res-
 ponsibility  which  had  been  imposed
 on  the  Central  Government  by  the
 Constitution  of  this  country,  by  the
 organic  law  of  the  country,  by  the
 founders  of  the  Constitution,  That
 solempy  duty,  that  responsibility  is  not
 being  performed  by  the  Central  Gov-
 ‘ernment  and  the  Home  Ministry  is
 responsible  to  the  People  of  this  coun-
 try  and  they  are  responsible  not  only to  protect  the  lives  of  these  unfor-
 tunate  people  of  this  country  but  also
 owe  an.  explanation  as  to  why  vigo- Tous  steps  are  not  being  taken  to  stop these  incidents.  Let  us  not  ‘have  sta-
 Ustics  for  this  purpose.  Statistics  will not  save  the  people,  The  other  as-
 Rect  is  to  be  very  much  borne  in mind.  There  is  encouragement  of
 casteism  in  this  country,  casteist  po- litics  is  being  followed,  We  are  proud that  if  one  goes  to  West  Bengal,  he Will  sea  that  there  is  no  casteism  in
 West  Bengal,  The  Minorities  Com-
 mission  went  there.  I  am  not  making any  reflection  on  any  of  my  friends,  I am  not  making  any  reflection  on
 *nybody,  We  sre’  proud  that  we do  not  believe  in  casteism  in  poli- ties  and  We  have  seen  what  havoc  this
 bot  Of  casteism  hag  caused  in  our body  polities.  Elections  are  being  con
 dueted:on  caste  politics.  In  the  servi-
 ces  also  caste  politics  िकिह  been  brought |  Tn  different  sectors  of  Indian:  pow
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 ty,  public  life  and  social  life,
 the  cancer  of  casteism  is  corrod-
 ing  the  very  fabric  of  our  Indian  life
 and  Indian  society.  Therefore,  it.  is
 very  important  that  the  Government
 takes  a  very  serious  note  of  these  as-
 pects,

 Communal  riots  are  still  taking  place,
 One  can  say  “well,  you  cannot  avoid
 that”,  But  Dr.  Karan  Singh  rightly
 said  and  I  agree  with  him  that  the
 feeling  in  this  country  is  not  there
 that  the  Government  is  aware  of  the
 problem  and  is  awake  and  is  trying
 to  take  vigorous  steps.  How  can  you
 ask  the  people  to  believe  that  you
 @re  genuinely  and  sincerely  trying  to
 do  something  in  this  respect?  They
 find  that  the  ruling  party  is  more  con~
 cerned  with  who  will  be  the  Chief
 Minister  who  will  be  the  Minister
 and  so  on  and  so  forth.  The  sicken-
 ing  display  of  mutual  distrust  and
 bickering  in  the  ruling  party  and
 dispute  has  affected  the  administra-
 tion  ang  administration  takes  the
 benefit  of  that.  If  there  are  non-func-
 tioning  political  masters,  then  the
 administration  takes  the  advantage  of
 it.  Therefore,  we  request  the  Gov-
 ernment,  please  realise  that  the  time
 is  running  fast.  There  are  foces  stand.
 ing,  waiting  in  the  wings  to  take  ad-
 vantage  of  your  inaction,  take  advant-
 age  of  your  internecine  quarrels
 and  bickerings.  I  am  not  concerned
 as  such  with  theiy  inner  party  matters,
 but  I  am  concerned  with  what  effect
 it  has  on  the  administration,  Because
 of  that,  s9  many  state  matters  are pending  here  in  Delhi  for  months
 and  months.  Chief  Ministers  have  to
 Tun  to  Delhi,  the  Ministers  have  to
 tun  to  Delhi.  We,  the  Members  of
 Parliament  have  to  make  representa~
 tions  one  after  another.  Some  of  them
 are  trying  their  best,  I  have  no-doubt
 about  thet.  But  there  is  a  feeling
 that  things  are  coming  to  a  stand-
 still  because  of  these  reasons,

 My  time  is  short,  but  I  want  to
 point  out  two  very  important’  things
 The  police  verification  system  is  stilt
 being  continued  even  after  the  de-
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 mocratic  rights  have  been.  restored
 by  the  people  to  themselves.  This  is
 very  important.  In  the  ordnance  fac-
 tory,  even  the  civilians  were  sub-
 jected  to  police  verification  only  at
 the  time  of  recruitment.  After  the
 Janata  Government  came,  in  Decem-
 ber  197,  even  prior  to  that,  new  re-
 gulations  have  been  brought  into
 force  whereby  every  two  years  there
 has  to  be  police  verification.  Now  this
 has  justifiably  causeq  serious  resent-
 ment  amongst  the  employees.  Our
 Chief  Min.ster,  Mr.  Jyoti  Basu  has
 written  to  the  former  Home  Minis-
 ter,  Chaudhry  Charan  Singh  on  this
 matter.  We  would  like  to  know  from
 the  Home  Minister  very  categorical-
 ly—it'  is  a  matter  which  is  agitating
 the  minds  of  thousands  and  thousands
 and  lakhs  of  Government  empivyees  in
 this  country—whether  you  are  going
 to  maintain  this  obsurd  methods  of
 police  verification,  whereby  even  the
 ordinary  rights,  the  democratic  rights
 of  the  Government  employees  are
 sought  to  be  interfered  with,  How  is
 this  cancer  going  inta  the  bureaucra-
 tic  set  up?  In  a  case  of  Puniab  Natio-
 nal  Bank,  a  letter  was  addressed  to
 two  employees  of  the  Bank.  I  am
 reading  out  that  letter  from  Punjab
 National  Bank  dated  llth  November,
 1078.  It  is  addressed  like  this:

 *§/Shri  ह. ह  Bhowmik  and  P.  K
 Biswas,  CPM  Members  of  Staff,  C/o
 Punjab  National  Bank.”

 Ig  this  the  way  you  are  going  to
 treat  the  Government  employees?  ts
 this  the  instruction  that  has  been
 given  from  your  Ministry  which  is
 in-charge  of  the  Department  of  Per~
 eonnel  and  Administrative.  Reforms
 and  which  is  in-charge  of  the  differ-
 ent  all-India  Services?  (Has  that  ins-
 truction  been  given  that  the  emplo-
 yees  will  be  known  by  the  affilation
 they  may  have  with  a  particular  po-
 litical  party?  -  An  official  letter  is  be.
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 said,  They  say  that  an  inquiry  was.
 imade  from.  the  Fiaange  Ministry;  they
 have  ‘only.  passed  it,  on;  they  .do  .  not.
 know  what  it  is.  I  will  sqnd  him-:a
 copy  of  that  letter.  J.  would  like  to
 know  fram  the  hon.  Minister  whether
 the  Government  of  India  wants.  to.
 treat  the  Government  employees  in:
 this  manner

 We  had  a  discussion  only  two  weeks
 ago  about  article  3  (2)  (c)  and  arti-
 cle  3l2  of  the  Constitution.  If  you
 want  a  committed  public  civil  ser-
 vice,  if  you  want  to  rely  not  only  on
 top  echelons  in  the  administrative
 set-up  but  if  you  want  to  get  the
 willing  cooperation  and  support  of
 the  employees  generally,  then  you.
 have  to  get  rid  of  these  draconian
 provisions  in  the  Constitution  which
 have  been  used  only  for  the  purpose
 of  taking  vindictive  and  repressive
 actions  against  the  Government  em-
 ployees.  This  ig  a  matter  which  is  of
 great  importance  and  I  request  the
 hon.  Minister  to  take  note  of  it,

 The  other  matter  is  about  the  lan-
 guage  problem.  There  has  been  al-
 most  a  unanimous  demand  for  in-
 clusion  of  Nepali  language  in  the
 Eighth  Schedule  of  the  Constitution.
 Not  only  the  people  speaking  that  lan-
 guage  but  a  large  number  of  people
 in  this  country  have  supported  ‘it,  ‘The
 Bilis  have  been  presented  in  the  House
 for  inclusion  of  Nepali  language  in
 the  Eighth  schedule.  What  is  the
 attitude  of  this  Government  towards
 this?  If  you  think  that  by.  trying
 to  adopt  an  attitude  of  Hindi  chauvi-
 nism  you  can  solve  the  language
 problem,  you  are  living  in  a  fools”
 paradise.  When  there  is  an.  attempt
 to  impose  Hindi,  there  is  bound  to  be
 a  resistance.  Coming  from  a  State
 wheres.  we  are  not  against  Hindi  at
 all—the  people.  there  are  muttering
 some  Hindi.  whether  correct  or  in-
 ‘correct—I  gay,  we.  shall  oppose  im-
 position  of  Hindi.  I.  quite  appreciate
 the  feeling  of  a  very  large  section  of
 people  in,  this  country  «who  are-regist-
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 ing.  the  imposition
 Poa

 Hindi,  Steal-
 thily)*by  varfous  ‘methods,  it  is  sdught
 te  beXintpoted,  Let  Hindi  .  flourish
 on  -itowh  |  strength;  let  Hindi  be
 one  of  the’  finest  languages.  ‘We  have
 no  quarrel  with  that."It  has  to  develop
 on  its  own.  Don't  try  to  impose  it
 on  the  people.  At  the  same  time,
 other  languages  alsg  have  to  be  deve-
 lopsed,  including  Nepali  language  for
 the  inclusion  of  which  in  the  Eighth
 Schedule  there  is  a  very  persistent
 demand.

 With  regard  to  police,  our  Chief
 Minister  has  said  that  we  deeply  ap-
 preciate  the  service  that  were  ren-
 dered  not  only  by  the  State  police  but
 also  by  the  Central  police  force  dur-
 ing  the  devastating  floods.  We  have
 openly  acknowledged  it.  We  are
 thankful  to  them.  That  was  the  out-
 jook  witnessed  during  the  time  of  tra-
 gedy.  But,  unfortunately,  that  out-
 look  is  not  available  with  the  police
 generally.  They  are  being  utilised  for
 the  purpose  of  repressing  the  working
 vlass  movement,  even  in  Delhi  with
 which  the  Minister  is  concerned,  The
 workers  of  the  Simplex  Co.  Ltd,  have
 been  agitating  for  meeting  their  legi-
 timate  rights,  protesting  against  ille-
 gal  acts  of  retrenchment  and  lock-
 out.  How  did  the  employers  manage
 to  tackle  the  situation?  They.  in-
 voked  Mr,  Patel's  police.  They  are
 willing  to  oblige  them,  The  police
 force  wass  utilised  for  the  pur- bose  of  beating  up  the  workers
 and  tried  to  help  the  employer
 by  bringing.  in  casual  labour,  setting
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 the,  working  class  or  to.cuppress  their
 aspirations...  You,  will  never  be-suc-.
 cessful, Mr.  Patil,  I  can.  assure:  you
 that,  ..  बाल  2  soe

 .  Now,  funds.will  have  to  be  made-
 available.  We  want  better  service
 conditions  for  the  police.  Our  State.
 has  been  asking  the  Central  Govern-
 ment  for  more  and  more  funds  so
 that  better  housing  facilities  can  he
 created  and  their  service  conditions
 can  be  improved.  We  know  thar  the
 Police  forces  in  this  country  are  not
 receiving  the  best  of  treatment,  But
 a  particular  atirtude  has  been  deve-
 loped  among  them.  They  have,  been
 utilised  for  all  sorts  of  sordid  activi-
 ties.  For  anti-people  activities  their
 help  has  been  taken  and  that  is  why
 their  mentality  has  been  such.  They
 are  utilised  in  such  a  manner  that
 their  reaction  is  to  go  against  the
 people.  But  there  is  a  welcome  change
 in  the  scene  when  there  is  a  national
 tragedy.  a

 Therefore,  we  would  request  the
 Government  to  help  the  State  Gov-
 ernments  more  liberaly  so  that  they
 can  improve  the  servic  conditions
 and  other  amenities  for  the  Police.

 With  these  words  I  conclude  be-
 cause  my  time  is  short,  but  the  law
 and  order  situation  in  Delhi  is.  such
 that  the  attitude  of  complacency
 should  be  given  up  as  early  as  pos-
 sible.  There  are  unavoidable  impres-
 sions  in  the  minds  of  the  people  that
 their  security  is  at  stake.  They  feel
 insecure:  there  is  no  point  denying
 it.  This  matter  requires  the  immé-
 diate  attention  of  the  Government.

 With  these  words  I  would.  request
 the  Hon.  Minister,  let.  them  activise
 themselves  and  let  them  show  to  the.
 People  of  the  country  that  they.  are
 serious  in  carrying  out.  the:  mandate of  the  people.
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 के  साथ  waa  होता  है।  इसालए  पुलिस  के
 सही  तोर  पर  प्पाव  कराते  को  छूट  ie

 45  hrs,
 मैं  यह  भी  कहना  चाहता  हूं  कि  भ्रभी  भी  कुछ

 पुलिस  के  भ्धिकारी  ऐसे  हैं  चाहे  वे  हैड  कास्सटेंबिल
 हों  या  चाहे  बड़े  भ्रधिकारी  हों,  जोकि  बड़े
 ईमानदार  हु,  निर्भीक  हैं  भौर  सही  तौर  पर  काम
 करने  वाले  हैं  लेकिन  झगर  वें  सही  काम  करते  हू
 न्तावे  झपने  स्थान  पर  नहीं  रह  पाते  और  तुरन्त
 उनका  तबादला  करा  दिया  जाता  है  और
 उच्च  भधिकारी  इस  को  मान  भी  लेते  हैं।  मेरा
 कहना  यह  है  कि  जो  सही  तौर  पर  काम  करते  हैं,
 जो  निष्पक्ष  तौर  पर  काम  करते  हैं  ,  उन  को  बल
 मिलना  चाहिये  और  उन  के  साथ  श्न्याय  नहों  होना
 श्राहिसे  oi  यह  जो  व्यवस्था  है,  इस  में  सुधार

 होना  चाहिए

 Loser  के  बारे  से  कहा  गया  ।  उम्र
 में  पुलिस  जिस  को चाहे  पकड़  ले,  कोई  झादमी  जा
 रहा  है,  भौर  बिता  कारण उसे  पकड़  लिया  bt  धंगर

 'कोई
 ह ४

 है,
 ्

 है,  तो  उस  को  जरूर
 पके  कोई  ध्रावमी  है,  तो  उस  को  नहीं
 'पकड़ता  चाहिये.  t  इस  में  पुलिस  को  विवेक  से  काम
 सेना  चाहिए  1  कहीं  कहीं  पर  विवेक  से  कांम  नहीं
 होता  है  तो  लोगों  के  साथ  भन्याय  हो  जाता  है
 'इसलिए  में  चाहता:  हूं  कि  पुलिस  का  काम  ठीक  हो
 हो  गौर इस  लिये  के  वह  जरूरी  हैं.  कि  जो  छोटे
 कम  ,  उस के  बेसल,  जरूर  बढ़ाने  चाहिए
 क्योंकि  .  उन  के.  प्रास  साधन...  कमः हैं, उन  के  वेतन कैम
 कम  हैं  हर  उन  को  काम
 ह  बाड़ा  हो,  ्  श

 क्यादा  करना  पड़ता  है  t
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 we  भी  उस  की  हमूद  लग  जाए,  तो  उन्हें  काम
 पर  aay  पड़ता  है,  ।  इसलिए  उस  को  संरक्षण
 मिलता  चाहिये  भौर  ह. थ  के  साधत  बढ़ाए  जायें
 ताकि  बे  दिलेरीसे  काम कर  सके  +

 चौकीदार  “के  बारे  में  मैं  यह  निवेदन  कस  कि
 हू  सब  से  छोटा  नौकर  है।  हम  यह  समझते
 हैं  कि  बेगार  खत्म  हो  गई  है  लेकिन  उससे
 बेगार  लो  जाती  है  |  औरीदार  को  राजस्व
 विभाग  से  वेतत  मिलता  हैं  भौर  मध्य  प्रदेश
 मेंउस  को  33  हपये  मिलत ेहैं  लेकित  उत्तर
 प्रदेश  में  केवल  ois  रुपये  मिलते  हैं  और  पुलिस
 विभाग  से  उस  को  कुछ  नहीं  मिलता  है  ।  प्रगर
 वह  थान ेमें  रिपोर्ट  कराने  जाता  हैं,  तो  उस  को
 यहां  दो  दिन  रहना  पढ़ता  है  झौर  पानी  भो  वहां
 पर  भरना  पड़ता  है।  i5  रुपये  में  वह  कैसे  अपना
 गुजारा  कर  सकता  है  |  इसलिए  मेरा  चिवेदन
 यह  है  कि  पुलिस  विभाग  को  भी  उच्च को  कुछ बेंतन  देना  चाहिए।  जो  सब  से  छोटा  कर्मचारी
 है,  उस  का  वेतन  बढ़ाना  बाहिए।

 एक  निवेदन  मै घोर  करता  चाहता  हूं  ।  जहां मैं
 यह  चाहता  हूं  कि  पुलिस  को  जझच््छे  साधन  मिर्ले
 उन  को  प्रल्छा  वेतन  भिलें,  यहाँ

 मैं  यह  भी  कहना  चाहंगा  कि  प्राखिर
 हमारी  सुरक्षा  का  श्ण्छा  इन्तज्ाम  होना  चाहिए  |
 कभी  हमारे  क्षेत्र में  गृह  मंत्नी  पटेल  साहब  गये
 थे  श्रौर  ष्ह्  पर  लोगों  ते  यह  शिकायत  की  कि  प्री
 भी  बन्देलखण्ड  में  सब  से  ज्यादा  डकैतियां  पड़ती
 हैं  ।  झांसी  ,  टीकमगढ़,  छत्तरपुर,  बांदा,  सागर

 =  ही  जग
 हैं,  जहां  पर  डकतियां

 प
 त पढ़

 है
 पहनी

 हमें  सुरक्षा  नहीं दे  ge
 इस  के  लिए  मैं  ने  भी

 सुझाव
 दिया  था  और  झब

 भी  निवेदन  करता  हूं  कम  से  कम  इसकी
 जांच  तो  कराई  जाए  पा  कोई  कमोशन  वैठाया
 जाए,  तो  जो इस  बात  की  जांच  करें  कि  ये  हवीतियां
 क्यों  पड़  रही  हैं,  कोन  व्यक्ति  इन  डर्कतियों  के
 पीछे  हैं  -  ईशानगर  में  को  डकैतों  पड़ी  है,  उसे
 में  ब्लाक  की  जीप  पकड़ी  गई,  उस  जीप
 से  डफती  हासी  गई  ।  में  गृह  मंत्री थो  में, निवेदन  करना  चाहता

 हु
 कि  वे  बेरो  बात  को  सुने  ौर  बन्देलखण्ड
 को  ड्कतियां  पड़  रही  है,  उस  के  लिये  जांच

 कमीशन  वैठाएं  झौर  श्  इस  बात  की  जांच  करें  कि  ये
 डबौतियां  क्‍यों  पड़  रही हैं  छोर  इसको  निराकरण

 =
 हो  सकता  है  ताकि  जनता  की  सुरक्षा हो सके  ।

 मैं  यह  थी  कहता  चाहता  हूं  कि  श्रोरछा  टीकम-
 ग्रह  में  एक  तीर्थ  स्थान  है  और  वहां  के  चतुर्भज
 मंदिर  से  सवा  मत  के  स्वर्ण  कलश  की  चोरों  हो  गई
 जब  में  मध्य  प्रदेश  की  'विधात  सभा  का
 विधायक  था  तो  बराबर  सह  मांग  करता  रहा  कि
 सी०  rick  ante  द्वारा  इसकी  जांच की  जाती  चाहिए  1
 मध्य  प्रदेश  शासन  हारा.  यहाँ  लिखा-पढ़ी  की
 मई.  लैंकित  कीः  संरेकार  से  जवाब  आता  हैं
 कि  अभी  समय  तहीं  हैं  a  सवा  मंत्र  सोने
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 की  कोरी  हो  जाए  भौर  सकी  जांच  ने

 श
 लौचं  का  यह  विचार था

 हम]
 इस  बड़े  की

 झधिकांरियों,  बढ़े  बड़े  नय  की  हाथ  है,
 सम्होंने  ऊपर  तक  लिखा  पढ़ी  की  ।  मैं  चाहता
 हं  कि.  आप  हस  के  बारे  में  जनता  के  श्रम

 को  दर करने.  के  लिए  सी०्बो०७  प्राई०  के  द्वारा
 कराइये  ताकि  जनता  इस  बात  को  समझे  कि  जनता
 पार्टी  .  की  सरकार.  बनी  तो  हमारी  वात  सुनी  गयी  1
 जनता  के  तीं  स्थात  से  एक  वड़ी  चोज  चीरी  हुई  है  भ्रौर
 बार  किस्तों  में  कोरों  हुई  है  ry  इसलिए  इस
 की  सी०  ite  ake  के  द्वारा  जांच  होनी  चाहिए।
 जो  ह्रधिकारी  हैं  ये  सुमराह  करते  हैं.  शौर  कह  देते
 हैं कि  कोई  प्रमाण  नहीं  है  ।  इसलिए  इस
 के  करे  में  जांच  होनी  चाहिए  किस  से  लोगों  को
 यहु  लग  सके  कि  इस  के  बारे  में  जांच  हुई  है  t

 अब  मैं  कहता  हूं  कि  जो  सब  से  गरीब  ग्रादमी
 है,  चाहे  वह  हरिजन  हो,  चाहे  भ्रादिवासी  हो,
 उस  बे  लिए  ऐसी  व्यवस्था  होनी  चाहिए  कि  उस  का
 लाभ  उस  तक  पहुँचे  ।  झापने  यहां

 अनुसूचित
 at

 जाति  झ्राथोग  भीवना  दिया  है  a  इस  के  लिये
 दस  करोड़  रुपये  रखें  गये  हैं  ।  यह  पैसा  कम
 नहीं  है  भौर  इस  में  प्रान्तीय  सरकारेंभी  अलग
 से  मदद  करेंगी  लेकिन  मैं  देखता  हूं.  कि  इसके
 बारे  में  भी  विधिवत  पालने  नहीं हो  रहा  है  ।
 इस  लिए  में  गह  मंत्री जी  से  निवेदन  करों  चौहँगा
 कि  जो  भी  पैसा  झाम  जिस  काम  के  सिये  ढेते  हैं  भौर
 जिने  लोगों  के  लिए  देते  हैं  उस  के  बारे  में  आप
 देखें  कि  बह  पैसा  उत  लोगों  तक  पहुंच  भी
 रहा  या  नहीं  ।  उन  हरिजन  झर  ग्रादि-
 वासियों  तक  सही  तौर  पर.  पहुंच  रहा  है  या
 नहीं  ?  कभी  कभी  इस  बात  का  परीक्षण  बौर
 जांच  होनी  चाहिए  ।  भ्रधिकारी  लोग  जाते
 हैं,  मंत्री  जाते  हैं।  वे  जा  कर.  कम  से  कम  इस  बात
 की  जानकारी  करें  किजों  पैसा  दिया  गया  है
 यह  कहां  पर  खर्च  हुआ  है,  जिन  के  लिये
 दे  दिया  गया  है,  उत  को  सहायता  मिल्री  है  या
 नहीं.  ।  मैं  कहता  हूं  कि  इस  बारे  में  योजना  का
 पूरी  तरह  से  पालन  नहीं  होता  है  a  इसका
 पालन  पूरी  तरह  से  होना  चाहिए।

 जो  धुमककड़  लोग  हैं...  उन  को  मदद  करने
 का  भी  प्रावधान  है  कि  हम  उनको  भक्‍काल
 बना  कर  ी  मौर  उसे  को  बसायेंगे  ।  उसको
 मजदूरी  देंगे,  धंधादेंश्े  ।  लेकिन  मैं झाप से
 कहता  हूं  कि  ऐसा  नहीं  हो  रहा  है  ।  आपने
 चित्तौड़गढ ़में  लोहगड़िया  को  बसाने  के  लिये
 मकात  बताये  लेकिन  एक  भी  लोगड़िया  उस
 मकानों  में  नहीं  रहता  है.  क्योंकि आप  उन्हें
 साधन  तो  रहने  के  लिये  वो  t  केवल  मकान  दे  देने
 से.  क्या  होता  है  ?  इसलिए  चाहें  हरिजन
 हों,.  प्रादिवाही  हों.  जब  भाष  .  उस  को  बसा

 4  बिता  साधन ही a  देते  हैं.  तो  प्राप  उन  को  साधन  भी  वो
 ot  तहीं बंस

 पायेंगे.  देश
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 बबुभा मजहूों  को  हाने  को  भी  प्रावधान
 है  |  में  चाहता  कि  कैस्वीय  सरकार  इनको

 ५
 अं  ऊपर  लाये  झौर  प्रान्तीय  सरकारों  से  भौ

 कहे  कि  बे  भी  इस  काम  में  मदद  करें।  जो  गरीब  हैं,

 कक
 न॒  हैं,  मजदूर  हैं,  जिन  के  पास  भेकाते

 नहीं  हैं  उन  के  सिये  दस  करोड़  शवया  केन्द्रीय  सरकार
 ने  रखा  है  t  प्रान्तीय  सरकारें  भी  जो  गरीब  हैँ,
 हरिजन  हैं,  प्रादिवासी  हैं,  जो  घूमने  बाली  जातियां
 हैं,  उन  सब  को  साधन  दें।  मैं  श्राप  से  निवेदन
 करूं  कि  टीकमगढ़  जिले  में  समितियां  बनाई  गपीं,
 उन  को  जमीन  भी  दी  गयो  a  लेफिन  वहां  इस
 तरह  से  काम  खराब  हा  कि  जो  मनेजर  थे
 वे  सारापैसा  जखागये  ।  तीन  सौ  एकड़  जमीन
 मढ़ी  हुई  है  ।  इस  को  सरकार को  देखना  तो
 चआाहिये।  इसलिए  मैंने  कहा  था  कि  भाप  भमि
 सेना  बनायें  ।  भूमि  सेना  परती  जमीन  को  हीक
 कर  के  देगी  तभी  लोग  छेती  कर  सकेंगे  ।  गहां
 लोक  सभा  से  एक  प्रस्ताव  5  दिमम्बर,  "78
 को  पास  हु  लेकिन  उत्तर  प्रदेश  के  भूतपूर्व

 ्य  मंत्री  श्री  रामनरेश  यादव  प्रौर  मध्यप्रदेश
 भी  मेरे  पास  जवाब  जाता  है  कि  मी

 प्रस्ताव  मेरे  पास  नहीं  श्राया  हैं  ।  इस  तरह
 रो  कैसे  काम  चल  सकता  है  1  लोक  सभा
 से  प्रस्ताव  पास  हो  जाती  है  लेकिन  उस
 पर  कार्यवाही  नहीं  होती  है  ।  इस  तरह  से  सरकार
 की  कार्यवाही  चलती  है  t  मैं  चाह्ृता  हूं  कि
 जो  पैतसता  भाप  हरिजन  ,  आदिवासियों  के  नाम  पर
 देते  हैं,  वह  सही  तरह  से  उन  तक  पहुंचता  है
 या  नहीं  इसको  देखा  जाना  चाहिए  y  छात्रवृत्ति के  नाम  सेजों  पैसा  रखाजाता  है  वही  सही
 तरह  से  उन  तक  पहुंचना  चाहिए  ।  इस  के  लिए
 हमें  विश्वास  भी  हो  जाना  चाहिए  कि  वहू

 सही  ठंग  से  उत  के  पास  पैसा  पहुँचा  है  +
 जिस  से  लोगों  को  फायदा  हो  और  वे  आपे  बूँ +

 ञ
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 1-३
 उनके

 t
 bk  §

 और  वे  बरजास्त  भी  हुए  हैं।
 खयाल  करता  चाहिये ।  एक  नाथ  रास

 ब्राल्मीकी  टीकमगढ़  जो  हरिजन  है,  अराबर  स्वतंत्रता

 जेल  प्रशासन  के  बारे  में  में  थोड़ा  सा  कहता
 चाहता  ह  में  मानता  हू,  कि  यह  प्रास्तीय  माभका
 है।  जेकिन  फिर  भो  ह...  प्रपने  दायित्व  से  बच
 नहीं  सकता  है।  जो  जलें  है  उन  सब  का  जो
 प्रशासत  है  वह  देश  भर  में  भ्रलग  झलग  तरीके
 से  चलता  है,  सब  की  व्यवस्था  प्लम  झलग  तरीके
 से  चलती  है।  मैं  चाहता  हू'  कि  उनके  प्रशासन के सम्बन्ध  में  एक  सी  व्यवस्था  होनी  चाहिये,  प्रशासन
 में  ध्रापफो  एक  कपता  लानी  चाहिये  7  जेलों  में
 प्रापफो  सुधार  भी  करता  चाहिये।  जो  कैदी  वहां जाता  है  प्रापकों  यह  देखना  चाहिये  कि  वह  सुधर कर  आहर  निकले।  प्राज  होता  है  कि  जो  गलत
 झांदमी  जेल  जाता  हैं  वह  झौर  भो  गल्लनत  बन  कर

 से  निकल  कर  बाहर  झाता  है।  वहां  प्रगर
 कुछ  झाराम  होता  है  तो  वह  कहता  है  कि  हम
 आाद  में  फिर  जेल  में  धाएँ।  उसका  बहीं  सुधार  होता
 चाहिये,  उसको  वहां  समझाया  जाना  चाहिये, उस  पर  इस  बात  का  प्रभाव  डाला  जाना  चाहिये ताकि  वहां  से  बह  एक  प्रछ्छा  नागरिक  बत  कर

 ' बिकले  ।  हस  तरह  की  व्यवस्था  हो  कि  जो

 न
 करता  है  गा  ज्यादतो  करता  है  उसको  लगे

 बहु  गलत  काम  कर  रहा  है।

 प्रशासस  को  झच्छा  बताते  के  लिए  झ्ापकों
 का  सहयोग  लेता  बराहिये।  पुलिश्न  का  काम
 इतता  ही  नहीं  होता  चाहिये  कि  वह  लोगों

 स्याय  दिखाए  था
 पम

 लोगों  को  प्रदान
 दे।  अक्षम  सिपाही.  या  झ्रधिकारी  उसको

 ग्रह  देखे  कि  उसके

 43

 =:

 4

 ६
 श्  44,  %  पाएं ।

 ह 3  4  शॉक  4  हिये।  अं  3  3  4

 प्मझता  a.  कि  शासन  भच्ठी  तरह

 जज
 है  भौर  लोग्रों  को  न्याय  भी  मिल  सकता ‘

 at  फेशवराब  ह्लोडिगे  (नाविड़ )  :  मैंने  होम
 हिपार्टमेंड  के  ऊपर  अपने  तीस  कट  मोशंज  पेश
 किए  हैं।  मैं  एक  बहुत  अहम  मसला  आपके  सामने
 रखता  चाहता  हूं।  महाराष्ट्र  और  कर्माटक  में
 सीमा  विवाद  बहुत  देर  से  चला  झा  रहा  है
 बैलगांव,  कारवार,,  निपानी,  भालकी,  सन्तपुर,
 भौराव,  हुमनाबाद  श्रादि  में  दस  लाख  मराठी
 ज्ञाषा  भाषों  लोग  मौजूद  हैं।  उनको  तीस  साल से श्वाज  तक  इंसाफ  नहीं  मिला  है।  हमने  प्रांतों  की
 भाषाई  ‘BTare  पर  पु्रचना  की  थी  ।  उप्तकी

 कं
 पर  कई  राज्यों  का  रिश्यार्गनाइजेशम  तो

 चुका  है  शौर  उनको  इंसाफ  मिल  चुका  है।
 लेकिन  जिन  को  इंसाफ  महीं  मिला  है,  उनको  भी
 तो  झापको  इंसाफ  देना  चाहिये  .  हर  चुनाव  के
 झन्दर  इन  को  कामियाबी  के  बाद  हम  सभी  ने
 कहा  है  कि  उतकी  मांग  जायज  है।  जब  उतकी
 सांग  जायज  है  तो  उसको  पूरा  करने  की  कोशिश
 भी  तो  प्रापकों  करनी  चाहिय।  झाप  कहते  हैं  कि
 पूरा  करने  की  हम  कोशिश कर  रहे  हैं।  मगर  झफे-
 सोस  की  बात  है  कि  उतको  झभी  तक  इंसाफ  नहीं
 दिया  जा  रहा  है।  पहली  सरकार  तो  हम्साफ
 नहीं  देती  थी,  लेकिन  प्रव  तो  जनता  पार्टी  की
 सरकार  है,  झापकों  इन्साफ  देते  में  क्‍या
 है  ?  पहले  जो  इन्दिरा  जो  के  सामने

 से

 4  हुड  होगा
 शीज
 बाज कलत  स्

 :

 ्

 भमत से

 4  डर  चाहिपे।  4  3
 र
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 i  केशबराब  शॉकनें]  करते  हुए  उन्होंने  अपनी  जात  दो,  पूरी

 ि
 हि  बरबाद  Wt  ate  जला

 1”
 पर

 ॥
 मंत्री  बेलमांव  गये  वे

 है
 गया

 श
 एक  नया  खमको  भी

 कहा  था  कि  झगर  तुम  चुन  कर  प्रा  हक  है।  में
 /

 कि  जिनकी
 1  तो  इस  मसले  को  हल  करने  की  कोशिश  करेंगे  ।  कुरबानी  से,  जिनके  मान,  बह"  1

 ४०२४४
 पंत  करती

 मुझे  थ... उ  है  कि  बेलगांव  का
 स

 कर  झा  चाहते  हैं,  जिनके  बल्तिदान  की  वजह  से  भाप  पहुं;
 गया।  झब  प्रापकों  शोर  कौन  सी  कु  चाहिये?  आपे  हो  उन  स्वतंत्रता  सेनानियों  के  लिये,
 भाप  इन्साफ  दीजिये।  ऐसा  नहीं  है  कि  महाराष्ट्र  जहीदों  को  मदद  करने  के  लिये  3.  बाल  तकः कोई  श्ाकामक  है,  किसी  की

 ्
 लेगा  चाहता  झाप  खामोश  क्यों  हैं  ?  कितनी  ही  आर  मैंगे'

 ti  जो  मराठी  लोग  हैं  एक  यूनिट  करार  गुजारिश  की,  पन  लिखे,  सवाल  पूछते  हैं,  तो  जवाबः
 देकर  उस  एरिया  को  महाराष्ट्र  के  झन्दर  मिलाइये  |  झाता.  है  मंत्री  जी  का  कि  हम  क्‍या  करें,  स्टेट
 झगर  आप  चाहते  हैं  तो  दुबारा  अुनाव  करवा  गवर्नमेंट  कुछ  नहीं  करती  है।  स्टेट  गवर्ममेंठ  कहती”
 सकते  है।  इस  मसले  पर  ध्लोपिनियन  पोल  भी  ले
 सकते  हैं।

 क
 नाव  से  बह  लोग  महाराष्ट्र  के

 झन्वर  जाना  1]  हैं  तो  उनको  वहां  भेजिये  1
 झगर  कर्नाटक  में  जाना  चाहते  हैं  तो  वहां  भेजिये  a
 इसी  तरह  से  महाराष्ट्र  के  झन्दर  जो  कन्नड़  बोलने
 वाले  लोग  हैं  उतको  उधर  भेज  दीजिये  |  हम  यह
 तो  नहीं  कहते  कि  कन्नड़  बोलने  वाले  महारष्ट्र
 में  हें ।  सवाल  बेसिक  प्रौबलम  का  है।
 भाषाबार  प्रान्तीय  राज्यों  के  तत्व  के  लिहाज  से
 उनको  झाप  इन्साफ  दीजिये।  मुझे  उम्मीद  है  कि
 अब  भी  प्राप  इस  मसले  को  हल  करेंगे।  25  साल
 हो  गये  प्लीमावासीय  लोगों  ने  हर  तरह  की  कुर-
 बानी  दी  है,  समर  झफसोस  है  कि  इस

 =
 ह उ

 झभी  तक  इस  मामलें  में  इन्साफ  नहीं  है  v
 कम  से  कम  इस  मसले  पर  झाप  निर्णय  दोनों

 मुख्य
 मंत्रियों  पर  न  रखते

 हर
 खुद  इंटरफीयर जये  और  .0  लाख  लोगों  को  इन्साफ  दीजिये

 यह  आप  का  फर्ज  है।

 जो  हमारी  प्राजादी  के  स्वतंत्रता  सेनानी
 हैं  उनके  बारे  में  30,  32  साल  के  बाद  भी  भभी  तक
 कोई  इन्साफ  नहीं  मिला  है।  मुझे  गुस्सा  प्राता  है,
 ग़म  होता  है  शौर  मैं  शासन  का  तिषध  थी  करता
 Et  oat  में  सरकार  से  पुरजोर  तरीके  से  कहता
 चाहता  हू,  कि  इतने  साल  बाद  भी  यह  हुकूमत
 इस  मसले  को  हल  तहीं  कर  सकी  है।  मैंने  सवाल
 पूछा  था  22  मार्च,  979  को  प्रतारांकित  प्रश्न
 सें०  41991  उसमें।  कहा  गया  है  कम  से  कम  8,478
 में  से  W292  केसेज  इनकमप्लीट  हैं,  महाराष्ट्र
 स्टेट  गवर्नमेंट  से  कागजात  नहीं  बाये  हैं।  इसके
 माने  यह  हैं  कि  t,.46  केसेज  के  बारे

 केन्द्रीय  सरकार  को  भेज
 दिये  हैं।  प्रा  जल्दी  क्‍या  है,  25  साल  तक  पौर
 केसेज  रहने  दीजिये  ताकि  शहीदों  के  रिश्तेदार
 स्वतक्न  सेनाती  भी  खत्म  हो  जायें,  किर  श्रापको
 याद  पझाये  t  श्राप  श्ाजादी  की  बात  करते  हैं,.
 सैकिड  झाजादी  की  बात  करते  हैं,  मगर  पुराती
 पभ्राजादी  लाने  के  लिये  जिन  लोगों  ले  जान-निम्तार  क्या
 है,  झाप  उनके  खिलाफ  वगावत  कर  रहे  हैं,  श्राप
 उनको  भू  रहे  हैं।  भ्रगर  श्राप  उतकों  इन्साफ  नहीं
 देना  चाहतें,  तो  श्राप  उनको  जहर  देकर  भार
 दो  ताकि  बह  हमेशा  के  लिये  यह  कहें  कि  हमले
 गुनाह  किया  है  इस  देश  को  स्वतंत्र  बसाने  के  लिये
 काम  कर  के  ।  मैं  गूजारिश  करूँगा  कि  यह  मसला  नया
 नहीं  है,  प्राना  है  ।  कितने  सानल्लों  तक  ह्वतंत्नत्ता
 धरान्दोलन  में  रजाकारों  के  खिलाफ  लड़ते  हुए  कई
 देहात  बर्बाद  हो  गये  हैं।  जो  देहात  बर्बाद  हो
 गये  हैं,  उनका  पुनर्वास  किया  जाना  चाहिये  ।
 जौर  उन  वीर  लोगों  का  सम्मान  करना  चाहिये  ॥.

 डा०  बावा  साहेब  भ्रम्येडकर  की  मौत  के  बारे
 से  एक  कमीशन  मुकरर  हुआ  था।  मैंने  कई  बार
 मांग  की  है  कि  उस  कमीशन  की  रिपोर्ट  शाया
 होनी  चाहिये।  मुझे  सोनू  सिह  पाटिल  साहब  का
 खत  श्राप  हैं  1 मार्चे,  i979  के  खत  के
 जवाब  में  खत  कण्झ०  स०  पह्न  1/13016/ 34)
 78  एस०  एंड  पी०  tte  मार्च  i979

 प्रिय  श्री  धोडगे,
 “स्वर्गीय  डा०  प्रस्थेडकर  की  मृत्मु  की  जांच

 रिपोर्ट  को  प्रकाशित  किए  जाने  के  बारे
 में  श्राप  के  |  मार्चे,  979  के  पतन
 में  किए  गए  भप्रतुरोध  पर  मैंते  भली
 भांति  विचार  किया  है  it

 we  जांच  रिपोर्ट  मौपनीय  स्वरूप  की  है,
 इसलिये  छेद  है  कि  इसे  प्रकाशित  कारगर
 उपयुक्त  नहीं.  होगा  1

 शुभ-कामनाप्नों  सहित  i”

 मैं  कहता  चाहता  हूं  कि  ह  करता  है  प्रापकी
 | कामना का, का,  क्या  जरुरत  है  भी  iz

 fete  quite  करते  हूँ,  दब  =  काल
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 पास  मौजुद  है,  उसका  इस  सभागार

 करना  जरूरी  है। हा  4
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 इतना  कहकर  में  यह  भी  कहना  चाहता  हू
 कि  कई  लोगों  की  और  हमारी  मांग  है  कि  महाराष्ट्र
 में  जो  नवबौद्ध  हो  चुके  हैं,  उनको  भी  दलित  समाज
 की  पूरी  सहुलियर्ते  मिलनी  जरूरी  हैं।परसों  प्राइम
 मिनिस्टर  साहब  श्म्बई  गये  थे,  वहाँ  के  दलित
 बैनरों  धौर  दीगर  पाष्टियों  ने  उनसे  मांग  की
 कि  उन्होंने  कौनसा  गुनाह  किया  है,  हिन्दू  घमे के
 झल्दर'  वर्णाश्रम  के  झत्याचारों  की  वजह  से  उन्हें
 धर्मान्तर  करता  पड़ा,  उनको  सहूलियतें  क्‍यों  नहीं
 देते  ?  धर्मात्तर  के  बाद  उनमें  कौनसा  फर्क  पढ़ा
 है?  उनकी  बुझाशी  हालत  अच्छी  नहों  हुई  है,  यह
 अमीर  और  बड़े  नहीं  हुए  मेरा  कहना  है  कि
 नवबीद्रोंकी  भी  वही  सहूर्िययें  देता  जरूरी  हैं  ।॥
 इतना  ही  नहीं  जो  इकतामिकली  बैक  हैं,  उन
 तमाम  सोगों  को  भी  सहतियतें  देना  जरूरी  हैं,
 ब्बाहि  बहु  किसी  जाति  के  हों,  ब्राह्मण  हों,  मुसलमान
 हों  वा  क्रिश्चियन  हों  a  जो  इकनामिकली  बेकवर्ड
 हैं,  उपको  मदद  की  गरूरत  है। घाव  जाति  के  नाम
 पर,  धर्म  के  नाम  पर  मदद  करने  की  जाल  छोड़
 दो,  जो  हकनामिकली  बैकबई  हैं  उनकी  मदद  करना
 प्रापका  फर्ज  है।  मगर  दलित  समाज  की  सहुलियत
 बंद  मत  करो।
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 करते
 लिये  भाप  ही  शिम्मेदार  होंगे।  ततका  इसमें  क्‍या

 क्या  किया  है  उन्होंने  ?  #
 गुजारिश  करूंगा  कि  मोबाइल  कोर्ट  झौर  स्पेशल

 कृपा  करें।  यह  बहुत  दिलों  की  मांग  हैं,  इसे  धूरा  किया
 जाये  i:  यह  मांग  मैंने  भाप  से  कई  बार  की  है।

 राष्ट्रगीत  के  कदर  जो  “भारत  भाग्य  विधाता
 ्ौध,  झबिनायक  शब्द  हैं  यह  तानाशाही  "के  हैं।
 मैं  बड़े  प्रदव  के  साथ  कहता  हूं  भारत  में  भाग्य
 विधाता  यहाँ  की  सार्वभौम  जनता  है,  कोई  केला
 ग्रादमी  नहों  है।  कोई  दृश्य  शक्तित  नहीं  है  a
 इसको  तबदील  किया  जाता  चाहिये।  मेरो  गजारिश
 है  कि  इसके  लिये  एक  नेशनल  कमेटी  मुकरेर  कर
 के  जन-गण-मन  के  राष्ट्रगीत  में  इन्कलादी  तबदीली
 होनी  चाहिये  ।

 महाराष्ट्र  में:  झ्ौरंगाबाद  के  नजदीक  फ़ारेन
 मिशनरीज़  द्वारा  चलाई  जा  रही  मालीबाड़ा  प्राजेक्ट
 की  मिन्‍्दा  करते  हुए  राष्ट्रपति  ने  कहा  था  कि  यह
 एक  ब्ोगस  प्राजेक्ट  है।  इसलिए  उस  की  एनम्वायरी
 की  जानी  चाहिए  |

 शवर्नमेंट  पुलिस  बों  ढ्  यूतियन  बताते  की  ध्याजलस
 नहीं  दे  सकती  है,  लेकिते  उन  लोगों  को  हफतावारी
 तातील  दौर  रखसत  तो  देमी  चाहिये  पौर  उन्हें  दूसरी
 सहुलियतें  मृहैया  करती  चाहिए  ।  इसके  भलावा
 पुलिझ  झौर  होम  गाई  में  नैशनल  लैवल  पर  यूनिफ़ामिटी
 होमी  चाहिए  1

 जहां  तक  जेलों  का  सम्बन्ध  है,  हम  कई  बार  जेल
 जा  चफे  हैं।  हम  इमजेंस्सी  के  दौरान  7  9  महीने
 तफ  जेल  जा  चुके  है।  लेकिन  प्रभी  तक  जेलों  में  कोई
 तरमीम  नहीं  हुई  है।  झब तो.  पूरा  भारत  देश  ही  एक
 जेल  हो  गया  है  ।  जेलों  में  तरमीम  करने  की  अहुत
 जरूरत  है  t

 इस्जेस्सी  में  जिन  लोगों  ने  भ्रत्याचार  और
 किया,  हू

 है  ब्ड्
 सजा  देना  चाहती  है  ।

 जो  its  गुंडागर्दी  जौर
 टं  4

 के  पुजारी
 बने  दे,  पार्टी  बदलसे  ही  उम्हें  माफ़  कर  गया  rt
 wt,  के  पिछले  बीफ  मितिस्टर,  थी  एस०  tte
 em  ने  जब  पार्टी  बदली  घोर  पकी  कॉलोशन
 मिनिस्ट्री  में  शिमिस्टर  धन  बे;  तो  बई  देवता  भर
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 बत  सये  ।  उसकी  एनक्यॉग्री  होरी  शरूरो

 है
 झ्रापातकाल  में  न्होंने  बहुत  जुल्म  किया

 ॥।  a.

 पवनार.  (देवतार)  झाधम  के  महवि,  झाचाम
 बिनोवा  भावे,  इमजेन्सी  के  बड़े  पुजारी  थे  शौर

 उन्होने  इसजेंन्सी  को  “प्रमुशासन  पर्व”  का  नाम
 दिया.  पौर  झाशीर्वाद  भी  दिया  था।  उनकी  एनक्यायरो
 होना  भी  बहुत  ज़रूरी  है।  चाहे  कोई  महात्मा  हों,
 मिनिस्टर  हो  या  बेचता  हो,  हिन्दुस्तान  के  लोगों  से  कोई
 बड़ा  नहीं  है  ।  आचार्य  विनोबा  भावे  को  गोह॒त्या  के
 प्रशन  के  अजाय  दह्लित-हत्या,  मानव  हत्या,  भ्रस्पृश्यता
 लिलार्ता,  ौर,  बरालियय,  को  बबल,  बे.  लि,  पल्ल,
 करने  को  घोषणा  करनी  नाहिए.  थी  ।  लेकिन  हमारे
 महात्मा  ऐसा  करने  के  लिये  तैयार  नहीं  हैं  ।  उन्हें
 तो  वर्णाश्रम  व्यवस्था  ही  चाहिये  i

 महाराष्ट्र  में  सॉँगली  जिले  में  जत  के  सिविल
 जज,  श्री  गणाचार्य  के  यहां  एक  बेचारा  नौकर  था
 rick  to  काबले,  जो  रात  को  कोर्ट  की  रखवाली
 का  काम  करता  था  4d  उस  को  जज  की  बच्चों  सम्भा  लने
 के  लिए  दी  गई  ।  वह  लड़की  रो  रही  थी,  #नलिए
 कांबेले  ने  जज  को  कहा  कि  झाप  ले  लोजिए  ।  तो
 साहेब  को  बड़ा  गुस्सा  दाया  कि  रोती  हुई  लड़की  को

 मेरे  सामसे  क्‍यों  लाया  ।  साहब  ने  हाथ-पैर  से  उसको

 बहता
 मारा  ।  यह  गशैर-इन्साफ़ी  है  ।  एक  न्याग्राधीश
 समाज  के  झ्ादमी  से  खानगी  काम  कराता  है,

 उसके  साथ  बांडिड  लेबर  शोर  गुलाम  का  सा  सुनुक
 करता  है,  यड़  बहुत  भ्रनुचित  बात  है।  ऐसी  हालत
 बहुत  जगहों  पर  है  कि  झफ़्सर  बेचारे  कनिष्ठ  कर्म-
 आर्रियों  को  बांडिड  लेबर  शोर  गुलाम  बना  कर  रखते
 हैं  झौर  उनसे  घर  का  काम  कराते  हैं  1  यह  बंद  होता
 चाहिये  ।

 झगर  होम  हिपार्टमेंट  इस  देश  को  सही  मानों  में
 'ह्वीट  होम  बताता  चाहता  है,  तो  उसे  ऐसा  इन्तजाम
 करना  चाहिए  कि  हर  एक  शहरी  या  देहाती  बहु  महसूस

 न  द्  बानी
 और

 क्क्  झ्  ि |  जब  ये  हकूमत  ही  महफ़ूज  बहू  हमा
 हिफ़ाबत  कया  करेंगी  ?

 के  उम्मीद  है  कि  मिनिस्टर  साहय  भेरे  सुझावों
 नव  ग्  करेंगे  भौर  इस  के  वशस्चित  झौर  पददर्लित

 जय  शास्ति  a

 भी  राबबिलास  प्राज्नवान
 m  र्

 :  उपाध्यक्ष
 बुल्के, चीर  ची; कोर. चकऊ, ौर, किर

 सरकार  का  ह्यात  दिल  लींचना  श्राहता  हूं  I

 ४०४
 m  Rui  2  7  am,  ई... ड  जै  सका:  को Lill

 कर  है।  [1  के  किसी  भी  कोने  मे  जिस  किसी  थी
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 ब्येगित  को,  फासी  भंग,  तो  भारत  सरकार को  उसकी.
 मिस्‍्दी  करती

 सबर
 t  on  हमारे  मेब्राव  मंतर: ली  -

 में  कहा  कि  श्राप  फ्  भुदये,  को  कात  क्यों  करते  हैं।ः ईरान  की  बात  क्यों  नहीं  कहते  हैं।  तो  मे  प्रधात  मंदी:
 जी  भौर  गृह  से  ह... अ  कहंगा कि

 इसलिए  कि  मेरी  समझ  में  यह  बात  नहीं  पाती
 है  कि  कोई  भी  काम  किसी  के  सुधार  के  लिए  किया
 जाता  है,  लेकिन  श्राप  रोग  को  हटाने  के  लिए
 को  खत्म  कर  दें,  रोगी  को  मार  दें  तो  उस  से  समस्या
 का  कोई,  सिदात,  नहीं  हो.  सकता.  है.  t  मेँ  श्राप.  को.
 बतलाऊंगा  कि  रूट  काज  कहां  है  |  झाज  जितनी
 बहस  हम  लोग  कर  रहे  हैं,  मे ंसमझता  हूं  कि  तीस  साल
 से  पालियामेंट  में  बहस  चलती  भा  रही  है,  उस  के
 भी  पहले  से  देश  में  बहस  चलती  शा  रही  है,  हम  लोग
 भी  बहस  कर  रहे  हैं  तौर  फिर  बहस  झागे  भी  चलती
 रहेगी,  लेकिन  इसे  का  रूट  काज.  कहां  है  ?  क्‍या  कारण
 है  कि  समस्या  का  निदान  नहीं  हो  पा  रहा  है  ?  क्‍या
 कारण  है  जो  हमारे  साथी  ने  कहा  कि  रक्षक  ही
 अक्षक  बन  रहा  है  ?  इन  के  सय  से  पीछे  जो  करप्णन
 है,  जो  ब्रेसिक  रूट  है  उस  को  पकड़ने  की  प्रावश्यकता
 है  ।  जैसे  सम्पत्ति  है,  तमाम  लोगों  के  दिमाग  में  एक
 हो  बात  घर  कर  गई  है  कि  किस  प्रकार  हम  सम्पत्ति
 अजित  करें,  उम  के  दिमाग  में  एक  ही  वात  है  कि
 हमारी  भागे  बाने  वालो  जैनरेशन  भूखों  न  मरे,  इस  के
 लिए  एक-एक  बाप  हसना  पैसा  कमा  कर  रख  देना
 आहता  है  कि  दस  पुणश्तों  तक  पालस  पोषण  चलता  रहे  a
 एक  ही  परिवार  का  चारों  तरफ  पंजा  जमा  हुमा  है  t
 एक  ही  परिवार  है  जिस  के  पास  में  अरबों  रुपये  को
 सर्म्पत्ति  है  ।  उसी  परिवार  का  भाई  है,  दूसरा  भाई
 बहुत  बड़े  ग्रफतर  के  पद  पर  सेक्रेटरी  या  कमिश्तर  या
 झाइ  जी  के  पद  पर  बैठा  हुमा है।  तीसरा  भाई  राजनीति
 में  बहुत  बड़े  प्रोहदे  पर  बैठा  हुभा  है।  चौथा  भाई  है
 जिस  के  पास  में  मिल  है,  जमीत  है,  लैंड  लाई  है,  इस
 तरह  एक  ही  परिवार  का  जो  बचस्थ  चारों  पोर  बना
 हुभा  है  जब  तक  इस  को  खत्म  नहीं  करेंगे  पौर  सम्पत्ति
 को  मोह  लोगों  के  मस  से  नहीं  तोड़ेंगे  तब  तक  यह  चीज
 खत्म  गहीं  होगी  ।  तब  तक  लोगों  को  मन  से  मह  जो
 बार्च'  के  प्रति  मोह  है,  जो  इस  के  प्रति  लिप्सा  है  जिस  के
 कॉोरण  सारा  करप्लन  होता  है  उत्त  को  श्राप  बाह्म  नहीं
 कर  सकेंगे  ।  में  हमेशा  से  कहता  भाबा  हूं  झौर  में  एक
 बिल  भी  खाने  बाला  हूं  इसी  चीज़  के  कपर  a  प्रोज
 नक्सलाइट्स  को  ब्रात

 राव
 ह  कही  जाती  है  a  मैं  ने  शक

 बार  इसी  सदत  में  कहा  है  कि. एक  लड़का  है,  25  साल:
 तका  जवान  है,
 हो  जाती  है,  नौकरी  पाते  लासक  .
 जब  उम्र  खत्म  होने  लगती. है

 सर

 %  चम  चत्मः
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 ' अाहसा  का  बेरबाज़ों  ६. ड  हो  जाता  है  तो
 भ  का

 द्र
 बाजा  खुलता  है, बम  का  दरवाजा  खुलता  है.  भोर  बह

 गलत  रास्ते  को  भष्तियारं  करता हैं  1

 मैं  ने  इसी  हाठस में  कहा था  कि  आप  तीम  काम
 करें  आगर,  झप  1.  ्  जाब,  सौकरी  पाते  का
 अंशिकार  सब  को  नहीं  दे  सकते  है ंतो  झाप॑  प्रतएमस्प-
 लायमेंट  एलार्मेस  दीजिए  4  प्रगर  भाष॑  ब्रेरोज़गारी  का
 भत्ता  भी  नहीं  दें  सकतें  हैं  तो  उम्र  के  ऊपर  जो  भाप  ने

 नकद  लगा  रखी  है  कि  25  साल  तक  ही  कोई  नौकरी
 पा  सफता  है  उस  को  खत्म  कर  दीजिए  ।  'जब  हम  55
 बर्ष  तक  शौर  58  वर्ष  तक  नौकरी  में  रह  सकते  हैं,
 हमारे  लिए  पालिमामेंट  का  मेम्बर  बनने  के  लिए  कोई
 ज्या  सीमा  नहीं  हैं  तो!  ह...  बेचारे  तौजवान  के  लिए
 क्यों  यह  सीमा  लगा  दी  है  कि  25  साल  के  धाद  तुम
 को  नौकर  नहीं  मिल  सकती  है  ?  भाप  उस  को  कहिए

 वक  पचास  साल  तक  भी  तुम  नौकरी  पा  सकते  हो  Ww
 वह  तीन  ही  साल  था  दो  ही  साल  नौकरी  में  रहेगा

 लेकिन  उस  के  इस  प्रधिकार  को  क्यों  खत्म  करते  हैं  ?
 जया  तो  झाप  उसकी  25  साल  में  राइड टु  जाब  दीजिए,
 25  साल  में  रोशगार  पाने  का  झधिकार  दीजिए,
 !शर  यदि  प्राप  रोजगार  नहीं  दे  पाते  हैं  तो  उम्र  को  सीमा
 को खत्म  कर  दीजिए  t  उस  में  श्राप  का  एक  पचा  भी
 नहीं  लगेगा  ।  कोई  स्र्म  नहीं  है  श्राप  का  ।  मैंने  जैसा
 शुभ  में  कहा  में  इस  पर  प्राइवेट  मेम्बर  बिल  भी

 सा  रहा  हूं  गौर  मैं  दाप से  झाग्रह  करूंगा कि  भाप  सब  लोन
 उस  को  पास  करवाइए  |

 हमारे  एक  साथी,  शायद
 |

 जीने  इंटरव्यू की  बात  कही  ।  नौजबानों  के  लिए  क्षाप  इंटरव्यू  रखते
 (अ  ।  णब  हम  बी  ए  पास  करंते  है,  झाइ  ए  पास  करते
 हैं,  एम०ए०  पास  करते  हैं,  बड़ी  बड़ी  डिग्रियां  लेते  हैं  उस
 केआद  भी  हुम  को  जा  कर  सौकरी  के  लिए  फिर  सिटिन
 एशजामिनेशन  भी  देना  पड़ता  है,  आोरल  एग्शामितेशन
 भो  देना  पड़ता  है  शोर  हमारा  इंटरव्यू  भी  होता  है

 तत  फिर  उस  जगह  क्यों  हम्तहान  लेते  हैं  य्  तो  यही
 कहिए  कि  तुम  यहां  पास  करते  हो,  तुम्हारी  डिग्री  की बैतिस  पर  हम  तुम  को  सौकरी  देंगे  ौर  तहीं  सो  उस
 डिग्री  को  ग्राप  खत्म  करं  दीजिए  -  हमारा एक  ही  बार
 भाष  नौकरी  पाने  के  साध  इंटरव्मू  लजिए  तो  जितना  भी
 यह  कापी  वगैरह  का  सामला  है,  परीक्षाओं  में  जितनी

 'धांधली  बलती  है,  वह  तमाम  खत्म  हो  जायगी  v  हमारे
 साथी  बतला

 डग
 हॉरिजनों  ह  संबंध  से  ।  में  एक  बात

 कहना  चाहगा  कि  लीति  झाप  बांहें  जितनी  बना  नें,
 अगर  उस  का  कॉर्यात्वयन  नहीं  हो  सकंता  है  तो  भापको
 पारी  की  सारी  नौति  रखी  रह  जायगी  ।  भ्रश्ी  हमारे

 ताथी  ने  क्हा-जवब  रक्षक  ही  भक्षक  हो  जाय,  तब
 कया  होगा  ?  में झापें  के  सामने  दो-तीत  उदाहरण  हेना
 चाहता  हूं,  जिन  से  झाप  को  इन  की  सम्भीरता  का  पता

 के  आरे  में  मालूम  होगा--लेकिन  मैं  गृह  मंत्री जी  से

 “नो  करना  भाहता  fF  इस  को  गम्भीरता  से
 t  a

 went  में  एक  होम  हकला"  वहां  के  मिब्रानी
 बिभाग  के  एस0  बीए  के  घर  काड  देने  के  लिये  जाता था।  उस्त  एस0  पी0  के  यहां  चोरों  हुई  तो  उस  डोम
 को  पकड़  कर  हो  दिस  सक  थाने  में  पीटा  गया  शौर
 बहू  मर  गया  ।

 एक  सावनीय  ewer:  कौन  एस0  fo  था.?

 ह । 4  राम  विलास  पासवान  :  ज्योतिनत्दत  सिह  a
 ww  कहां  के  हरिजन  स्टूडेल्ट्स  को  मावूमदु मा झा  तो  उन
 लोगों  ने  भा  कर  उस  को  लाश  को  मांगा  बौर  पोस्ट-
 मार्टम के  आद  वे  उस  की  लाश  को  ले  कर  द्य  मंत्री  के
 पास  गये  ।  यह  7  दिसम्बर की  अदता  है  t  मुख्य  मंत्री के  यहां  जाते  हुए,  रास्ते

 (पट  विलवालों
 ने  बहुत  रोका,

 लेकिन किसी  तरह  से  वे  उस  लाश
 रफ

 प  मंत्री
 के  यहां ले  गये  ।  मुध्य  मंत्री आये  अर  स्बयं
 उस  की  लाश  को  कन्धा  दिया,  खुद  उस  का  भझग्नि-काण्ड
 किया  शौर  कहा  कि  मैं  उस  भ्फसर  के  खिलाफ़  निश्चित
 रूप  से  कार्यवाही  करूंगा  |  लेकिन  आप.  को  सुन  कर
 झारखर्य  होंगा  कि  जो  पहलों  कार्यवाही  होती  है--
 संस्पेन्शन  की,  वह  प्रार्डर  भी  भी  तक  नहीं  हुए  t
 उस  प्रादमी  को  जान  से  मार  दिया  गया  लेकिन  मारने
 बाले  के  खिलाफ़  कोई  कार्यवाही  नहीं  हो  सकी
 मैं  कहता  हूं--भ्राप  चाहे  जितता  खिल्सा-चिलला  कर
 कहिये  कि  हम  हरिजनों के  लिये  यह  कर  रहे  हैं,  प्रावि-
 वासियों  के  लिये  बह  कर  रहे  हैं,  माइनारिटीज  के  लिये
 कलां  काम  कर  रहे  हैं--इस  का  क्‍या  लाभ  है  ।  जब
 मुजरिम  सामने  है,  तब  भी  उस  के  खिलाफ़  कोई
 कार्यवाही  नहीं  होती  है  1  जब  मैंने  वहां  को.  एक  बैठक
 में  कहा--कि  ag  एक  ऐसे  परियार  का  आदमी  है,
 जिस  का  वहाँ  की  राजनीति  में  प्रभाव  है,  उस  के  कोई
 मंत्री  भी  वहां  बैठे  हैं,  उस  के  पास  करोड़ों  की  सम्पत्ति
 है,  वह  स्वयं  झाइ0  पी0एस 0  का  ग्रफसर  है--तबव  भी
 उस  का  कोई  कुछ  बिगाड़  नहीं  सका  ।  इसलिये  में
 कहना  चाहता  हूं  कि जब  तक  आप  की  नीतिमों  का  ठीक
 से  हम्प्लीमेन्टेशन  नहीं  होगा,  तब  तक  कुछ  भी  होने
 बाला  नहीं  है  t

 इसी  तरह  से  एक  राधाकान्त  धोबी  का  मामला
 है  ।  यह  बिहार  के  पंचरुद्बी-सीवात  क्षेत्र  का  मामला
 है  ।  बह  वहां  के  ब्लाक  के  हैडकलर्क  के  कपड़े  पलीता
 था।  जब  L2  रुपया  धुलाई  का  हो  गया,  तो  वह  पैसों
 मांगने  के  लिये  गया  /  उसने  कहा  कि  बाद  में  झाता  ।
 जब  दोबारा  गया  तो  उस  ने  कहां  कि  ठीक  है,  मैं  तुमको
 सबक  सिखाऊंगा  ।  दो  दिन  बाद  वहाँ  के  बड़े-बाबू  के
 यहां  चोरी  हुई  तो  उस  में  बढ़ा  बाबू  गवाह  बंते  भौर
 उस  हरिजत  का  नाम  दें  दिया  गया,  उस  को  मारतें-मारते
 इतना  सारा  गया  कि  वह  मर  गया।

 इसी  तरह  से  रांची के  राम  प्रसाद  का.  मामह  है;
 जो  सब  बेप्ें  में  निकल  चुका  है,  ब्लिट्स  में  भरी  छपा
 था  झौर  धर्मयुग  में  भो  छपा  था  ।  वह  हरित  लड़का



 ee  ee

 [भी  रामकिजास  प्रासवात]
 था,  जो  बहुत  होश्यार  भा,  हर  क्लास  में  टापर
 लेकिन  वहाँ  के  पैयालाजी  डिफर्टमेंट  के  जो  हैड  a!
 डा0  ैमुधा  ्  हमेशा  उस  को  पैथालाजी  में  फेल कर  दिया  करते  ये  जब  |  सातवीं  आर  परीक्ष  में बैठा  तो  उस  ने  प्रिस्तिपल  से  जा  कर  कहा  कि  ये  हम को  हमेशा  फेल  कर  दिया  करते  हैं,  यंदि  इस  ate  से
 फेल  कर  दिया  तो  हमारे  सामने  सिवा  प्रात्म-हत्पः  के
 शौर  कोई  दूसरा  चारा  नहीं  है।  प्रिन्सिपल  ने  उस  की
 मदद  करना  सो  दूर,  उल्टा

 टर्र
 रिपोर्ट  कराली  ny

 we  आर  मी  बह  फेल  कर  दिया  गया  झौर  सातवों  बार
 फेल  होने  पर  उस  ने  फांसी  लगा  कर  'भारमनहत्या कर  ली  ।  लेकिन  मरने  के  सभग  यह  लिख  दिया  कि मेरे  मरने  के  आद  में  चाहता  हूं  कि  मेरी  लाश  इसी
 लर नों दख नाया नं  ब्या  जायए  पाती  मक्टर'  आफ" ह ह  भी  झपने  हिपार्टमेंट  आायें  तो  देखें  भौर  सश  हों कि  एक  हरिजन  लड़का  सहा.  पड़ा  है।  इस  के  लिये
 बहुत  हंगामा  मचा  और  मांग  की  गई  कि  प्रिन्सिपल  को
 प्रौर  हैड-पभराफ़-दि-जिपार्टमेंट  को  हटाया  जाय,  डिस्थाज 1 ह क्यां  जाय,  सस्पेंड  किया  जाय,  लेकिन  कुछ  नहीं
 हुआ  ।

 में  झाप  को  एक  भौर  उदाहरण  देता  हं-'जेरी
 कांस्टीचुएन्सी  वैज्ञाली-हाजीपुर  है  ।  एक  दिन  मैं  वहां जा  रहा  या,  तो  मुझे  मालूम  हुआ  कि  एक  डोम  बालिवयन्द
 दास  को  बहुत  बेरहमो  के  साथ  पीटा  यया,  जो  बहां  बेहोश
 पड़ा  थ  है  ।  में  बहां  गया  तो  देखा  कि  उस  की  ष््री देह  भ्रौर  हाथ  फूले  हुए  थे।  मैं  उस  को  ले  कर  बालैबरर के  पास  गया,  एस0  पी0  को  बुलाया  गया,  एस  0ही। 3  0 को  बुलाया  गया,  उस  की  इस्जरी-रिपोर्ट  लो  १६  ।
 हम  ते  कहा  कि  जहां  के  जत-प्रतितिधि  को  वहां  को  चेतता ने  सवा-चार  लाल  वोट  से  जिताया  है,  वहां  भ्राक्ष  द हस  तरह  का  काम  प्राय  करते  हैं,  भाप  को  शर्म  नहीं आती  है!  हम  ने  मांग  की  कि  फोरत  उस  थानेदार  कते
 सस्पेष्ड  किया  जाय,  गरता  शाप  के  थाने  को  यदि  शाग लगेगी  तो  हम  जिम्मेदार  नहीं  होंगे  ।  दूसरे  दित  शा के  एस0  fo  एन्कवायरी  के  लिये  गये,  उस  से  पूछा कितुम  ने  ऐसा  क्यों  पीटा?  उस  ने  जवाब  दिशा...
 हुजर,  यह  रोड  पर  पीकर  गाली  दे  रहा  था,  'दखेलिये सारा  1

 लेकिन  सही  बात  जो  हम  को  मालूम  हुझा  कि  उस डोम  को  घर  पर  काम  करने  के  लिए  कहा  गया  था  y
 उसने  कहा  कि  हम  को  डाली  बनाती  है  और  उस  के  बाद मैं  भ्राऊंया  -  एस0  पी0  मे  कड़ा  कि  मैं  कुछ  तहीं  ऋर
 सकता,  जा  कर  एम 0  ro  साहब  से  सिल  लो  t  दूसरे दिन  सुबह  बह  हमारे  यहां  भाया  भौर  उसने  भ्रा  क्र
 परणाम  किया।  हम  ने  पूछा  कि  तुम्हारा  क्या  नाम  &  |
 उस  में  कहा,  भगवात  सिह  1  तो  हम  ते  सोचा  कि  भिरूर
 ही  गड़बड़  झादमी  होगा  |  हमने  कहा  कि  सच  सच अत।|भो  कि  क्‍या

 पाप  पाप्दीत  आल
 है।  उस-ने  कहा,  हजूर  हैक  से

 अलेताहि भा  त्धी  झव
 झाप  यह  देखिये  कि  एक  झबिकारी  बड़े  -प्रधिकार)  से
 कहूता  था  कि  बोस,  पिये  हुए  चा  झौर  होश  में  सहीं  ८7
 इसलिये  मारा  और  यह  विश्वास  करने  वाली  मात  +ी
 हो  खकती  है  क्योंकि  लोग यह  सोचते  हैं  कि  छोटी  4.5, का  झादंमी  पिये  हुए  होगा,  इसलिये  उसे  माय  |

 कित  बहने  प्  कहा  कह
 ्

 or  aw
 gre  में  नहीं  था;  इसलिये  उस,  हैं  आएं  ह म  #

 हूं  कि  एक्ट  झौर  फैक्ट  झल  प्रतेग  हैं  t कहता  एक्ड
 सें  जो  गरीब  हैं  भौर  जो  गहां  बसे  हुए  हैं,  उस  को:  बहा
 पर  बसने  के  कामज-पत्र  मिलने  चाहिये  लेकिन  कक्ट  क्यों:
 है  1  रात  में  ही  उस  के  मकान को  बरम  कर  विया
 जाता  है  भौर  बे  खेत  बने  जाते  हैं।  जो  झकवेग  जिंतंता
 टेबटफुल  होगा,  उतना  ही  काम.  ब्रंच्छा  होगा  लेकिन
 हमारे  भ्रफ़्सर  हैं  ही  नहीं,  तो  काम  क्‍या  करेंगे  ।

 झाप  यह  वेखिये  कि  रिजर्वेशन  की  बोत  चलती
 है,  हरिजनों  के  लिए  रिजवेशन  को  बात  चलती  है  शौर
 श्राप  के  संविधान  में  भी  लिखा  हुध्ा  हैं  कि  जो  सोशली
 और

 ५३४५  हग
 बा है,  उस  को  सरकार  विशेष

 अवसर  कॉ  बार  उस  के  मिग  सिजिक्मना,  आई  की
 व्यवस्था  करेगी  लेकित  जहां  'रिजेशन  का  सामला
 उठता  है,  वहां  न्यायालय  में  रिट  हो  जाती  है  जौर
 स्थायालय  फट  से  उस  पर  रोक  लगा  देते  हूँ  ै  पटेल
 साहब  से  पूछता  चाहता  कि  श्राप  के  पास  इस  लोगों
 के  लिए  कोई  शामिल  कदम  है  कि  न्य/यल्रग  में
 हरिजन  का  यब्रेटा,  पिछड़ी  जातियों  का  बेटा  ह. |
 शादिवासों  का  बेटा  कभी  जम  बन  पाएगा  ?  क्या  किसी
 तरीके  से  श्राप  ऐसा  कर  सकते  हैं।  श्राज  तो  न्यामालयों
 पर  हमारा  कब्जा  नहीं  है  और  यही  कारण  है  कि  एक
 अर्ति,  एक  ज्ञाला  प्रज्वलित  हो  रहो  है,  बहू  भीतर  ही
 जीतर  सुलग  रही  है  भौर  एक  दिन  ऐसा  ा  सकता  है
 जबकि  हँमारी  पंगुली  न्यायालय  के  ऊपर  भी  उठने
 लगे,  जहां  हमारा  कोई  प्रतिनिधि  नहीं  है  भौर  वहां
 पर  पश्षपातपूर्ण  तरीके  से  केसेज  को  डोल  किया  जाता
 है  ।  इसलिए  मैं  झापसे  प्राग्रह  करूंगा  कि  न्‍्याग्रालयों
 को  भी  पाप  देखें  चौर  न्यायालयों  में  किस  प्रकार
 हरिजन,  भ्रादिवासी,  पिछड़े  बर्ग  शौर  मुसलमानों  के
 प्रतिनिधि  भा  कें,  यह  भी  प्राप  देखें  t

 जहां  तक
 पियों

 का  सम्कध  है,  उस  के  बारे
 में  मैं  ने  मण्डल  जो  को  पत्र  लिखे  थे  कि  प्रादिवासी
 शौर  हरिजनों  की  किस  तरह  से  नियुक्तियां  कौ  जाती
 हैं  1  उन्होंने  कहा  था  कि  तीत  साल  तक  रिजंबशव  रहता
 है,  शेड्यूलड  कास्ट  का  रिजर्वेशन  शेइमूलड  कास्ट
 के  लिए  रहेगा  धौर  शेड्मूल्व  दाइक्स  का  शेड्यूल्ड  ढ्राइन्स
 के  लिए  रहेगा  ह. अ  तीन  साल  के  ाव  अगर  उम्मीदवार
 नहीं  मिलेगा,  तो  इन्टरजेन्ज  हो  जाएगा  Lt  इसी  सदन
 में  मैंने  इस  सवाल  को  उठाया  था  भौर  45.  मिनट  तक
 हंगामा  हुआ  a  एक  हुरिजिन  केंद्रीडेट  जिस  का  .8  साल
 का  एक्सपी  रयम्स  था  झौर  जो  एम  0  73)  पास  था  रैडियों
 श्राइकास्ट  के

 कई  लत  को
 है

 जॉ
 लिया

 पा बो0ए0 पास  को  बौर  जिसका  तीन  साल  का
 था,  उस  को  ले  लिया  गया।  इस  कें  लिए  मैं  ने  पहले
 होम  मिनिस्टर  को,  उस  के  पहले:  प्राइम  मिनिस्टर  को
 शौर  उस  के  पहले  श्री  लाल  कृष्ण:  झाडबाणी  को  चार-
 चार  बार  पत्न  लिखें  लेकित  उस  के  बावजूद  भरी  उस  की

 िवुक्ति  नहीं हुई  ।  जब  थहा  पर  हराम हुआ;  तो  वही
 शया  कि  दोबारा  वेखेंगे  लेकित  दोबारा थी  उस  भी  संपुष्टि
 की  गई  भौर  उस  को  नहीं  रखा  अया

 जा झावर  डिस्कशन  के  लिए  लिखा;  सो  वह  el  ora:
 शाइरेक्शन:  035.8  लिखा,  तो  उस  को. भी  जांच  परत
 रही है  भौर  हो  सकता  हैं  कि  बह  जाने  yee  भाप
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 me
 fe  कौने  रास्ता  हमारे  पास  रह  जाता

 क्पाइयल  महोदय  :  झब  झाप  समाप्त  कीणिए  a

 att  राग  विशाल  पासवान:  भापने  झौधों  को  झाबी
 घंटा  दिवा  है,  मुझे  भी  थोड़ा  समय  भौर  दीजिए  ।

 wee  co  :  झब  भाप  जल्‍दी  समाप्त
 करें  ।  भापने  समय  ले  लिया  है  ।

 थी  राम  feure  पातबान  :  जेल  में  |  साख  3
 हज़ार  गँदी  हैं।  ये  जो  rea  हजार  कदी  हैं,
 ये  जेल  में  सड़  रहे  हैं  भौर  Ls  i5  साल  से  10,  20
 साल  से  इस  के  केसों  की  सुनवाई  नहीं  हुई  है  1

 यसपुर  की  घटता  सब  को  मालूम  है  T  कांग्रेस
 के  शोगों  मे  हुरिजनो ंके  लिए  क्‍या  किया  है,  मह  सब  को

 धुम
 है  |  हरिजनों  पर  बिहार  में  जब  अत्याचार

 लगे  तो  बिहार  की  सरकार  ने  कहा  कि  जितने
 पूंजीपति  हैं  उन  के  हवियार  छीनेंगे  भौर  हरिजतों  को
 हथियारों  से  बैस  करेंगे  ।कि  लड़ाई  हो  तो  बेमेल  लड़ाई
 नहीं ।  एक  तरफ़  राइफल हो  शौर  बूसरी  तरफ़  सिहत्वे
 हरिजन 1  जब  यह  बात  कही  गई,  तो  श्रोमती  इन्दिरा
 गांधी  का  दूसरे  दिस  ही  अबान  ष  गया  कि  यह  बहुत
 बड़ा  जुल्म  हो  जाएगा  प्रमर  हरिजनों  को  हथियार
 मिल  जाएंगे  |  उन्होंने  कहा  कि  पहू  निन्दनीय
 काम  हैं। आप  लोग  यहां  क्‍या  बोलते  हैं!
 झाप  लोग  यहां  हरिजनों  की  माला  जपते  हैं
 मप्य  की  को

 ह” 1
 है  कि  i970  में  बिहार

 में  एक  घटना  18  यहां  के  विद्यान  सभा के
 प्रध्यक्ष  एवं  कांग्रेस  नेता  श्री  खक्ष्मी  नारायण  जी
 सुधांश  जो  ने  और  उनके  परिवार  के  लोगों  से
 297  संघाल  परिवारों  के  लोगों  की  ह्त्या  करायी
 थी।  बहुत  से  लोग  मारे  गये  थे।  लेकित  उस
 केस  के  सब  लोग  मर  गये,  लक्ष्मीनारायण
 ज़ी  ु

 भी  मर  गये,  भौर  लोग  भी  मर  गये
 वह  कंस.  भ्रभी  तक  चल  रहा  है,  उसका  फैसला
 प्रभी  तक  नेहीं  हुभा ।

 मैं  ाण सै.
 हि

 कि  मुक्षिया  ाम  पंचायत!
 स्युनिसिपेलिटी  के  में  हरिजनों  के  लिए
 र्निवेशन

 शु
 है।  हमें  मेम्बर  झाफ  पालियामेंट

 मी
 से  बोट  देंगे  का  प्रधिकार  है।  लेकिन

 fe  हम'  हरिणन  हैं.  इसलिए  हमकों  कह  विया
 जाएगा  कि  आप  उसमें  हरिजन  प्रतिनिधि

 हो
 ह.

 आप इसलिए  हरिजत  का  कौटा
 न

 लिया  जाएगा।
 भाषहू  करसा  चाहता  कि  जब  तक  श्राप  हरिजनों
 के  लिए  सी  पी  नहीं  बनायेंगे  .  जिसको

 ौर  पूरी  लगते  से  लाधू

 43  द्

 47473

 देंगे

 ग
 ः  4

 454

 4

 ्

 +

 प्

 4
 नीजाम

 िन

 ह ह

 4

 एस०  |  4  $

 4344

 4  ह... अ
 3445  4444

 $

 दिल  च्े  कम  पा  "है.

 के।

 4  4
 =

 ह
 |  का  द

 +4  पिछड़े  37
 4

 |  ्

 ह
 4

 4
 जे  तु

 ्
 जि
 |
 ्

 7
 श्ीफ  4  2  #

 ी
 :

 ि

 च्  473

 34

 २56

 म्

 ्  84

 ५7

 की

 ।

 4 |  *  साथ  4  ह अ
 “4

 re.
 J  4  |

 लभ  t  v

 “है
 हैं
 है।

 द *  4  दौ
 ्

 444

 में

 44,
 34

 4

 न्  =4  44

 ्
 ती

 4
 |

 4474

 ह्

 गुप्तचर  विभाग  का  मामलों  लीजिए  t  मजे  प्रनेक, दवा  एक  !  हैम  लोग  जब  एसर्जेन्सी  के  समय  थें  तो  एक
 लतीफा  तिकला  था।  यह  जपप्रकोश  जो  के
 सम्बन्ध  में  था  शौर  उत्त  वक्‍त  के  गृप्तचर  विभाग  पेरे
 लागू  होता  था।  एक  प्रादमी  को  कोट  के  सामने  पेश
 किया  गया---
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 [शी  रामबिलास  पासवान]
 जाती  है,  चीन  को

 पहुले  मालूम
 हो!  जाती  है  भौर  झमेरिकां

 को  पहले  मालूम  हो  हँमारे  गुप्तचर
 विभाग  को  उसके  भारे  में

 शूडकता
 नहीं  होता  ।  जब

 भी  गुप्तवर  विभाग  कोई  देगा,

 डा
 ry  झापने  सारायण  नारायण  वाली  रिपोर्ट  देख
 |

 उपाष्यक्ष  महोदय  झाप  भाषा  का  मसासला
 लोजिए  ।  मैंने  हजारों  बार  कहा  है  कि  धाप  हिदी
 या  पंग्रेजी  को  मत  घोषिसे  ।  आप  एक  दक्षिण  की  भाषा
 न्लौर  एक  उत्तर  की  भाषा  कप्प्लसतरी  कर  दीजिए  कि
 दोनों  भाषाभों  को  भापक्ों  पढ़ना  होगा  |  हम  भी  एक
 वक्षिण  की  भाषा  सीखेंगे  भौर  दक्षिण  वाले  एक  उत्तर
 की  भाषा  सीखेंगे  ।

 क्रो  हौनेग  सट्टाबआर्थ  :  हमारी  भाषा  का  क्या
 हीगा  ?

 रामजिलाप्त  पासबात  :  भापकी  भाषा  भी
 सीजेंगे  लेकिन  प्रंप्रेजी  को  तो  हुटाइये  ।  पाप  प्रंग्रेजो
 का  ह्ात्मा  करदें  प्रगर  झापने  ऐसा  नहीं  किया  तो
 आगे  चल  कर  हसके  भंयकर  परिणाम  निकलेंगे।  भाज
 भी  निकल  रहे  हूँ  1  झसम  का  डेलीगेशन  भाया  हुमा  हैं
 सब  लोगों  के  वहां  वह  जाएगा  a  भ्रसम  सरकार  के
 नियमों  का  कुछ  पता  नहीं  चलता  है  ।  बाहर  वालों  को
 वह  निकाल  रही  है

 स
 के  समय  तो  यह  कहा  गया

 था  कि  सब  देश  के  हैं,  सब  को  समान  प्रध्ििकार है
 जौर  इस  झाधार  पर  वोट  भी  मिल  लिए  गए  थे।  ब
 कहा  जा  रहा  है  बिहारी,  उत्तर  प्रदेश  का  झादमी,  बंगाल
 का  प्रादमी  प्रसम  में  क्‍यों  रहे  t  भ्रगर  कोई  व्यापार  करने
 के  लिए  जाए  तो  उसको  हूटा  दें,  प्रगर  कोई  स्मगलिंग
 करने  के  लिए  जाए  तो  उसको  हटा  दें  यह  तो  बात  समझ
 में झाती  है  लेकित  जो  भूमिहीन  है,  वहां  जा  कर  जो  अपना

 गुजर
 बसर  कर  रहा है,  उसको  झसम की की  सरकार  हटाने

 लिए  कहें  यह  बात  समझ
 छु

 धाती  है  1  में  कहना
 चाहता  हूं  कि  जब  तक  श्राप  भी  समस्या  के  रूट

 काज  में  महीं  जाएंगे  तब  तक  किसी  भी  समस्या  का  भाप
 निदान  नहीं  कर  सकते  हैं  a

 ara  एक  निश्चित  तीति  बनाएं  और  इतना  ही  नहीं
 कि  श्राप  सीति  बताए  बल्कि  उसको  इस्प्लीमेंट  भी  सही
 मानों  प्राप  करें  i  घाजकल  क्या  होता  है  ?

 समर
 कास्ट  श्लौर  ट्राइल्श  कमिशन  की  रिपोर्ट  श्मा
 लेकित  उस  पर  एक्शन

 है)
 नहीं  होता  हैं  ।

 रिपोर्ट  तो  श्राप  संगा  लेते  हैं  लेकिन  एक्सन  नहीं
 होता  है|  यह  चीज  नहीं  होनो  चाहिए  ।  प्राप्‌  भ्रगर
 पूरा  उच्चका  उसको  सब्ती से  प्रमल
 में  लाएं  तव  मालूम  पड़े  कि  श्राप  हेरिंगनों  और
 झादिवासियों  और  पिछड़े  लोगों  क ेलिए  काम  कर  रहे

 SHRI  CHARAN  NARZARY  (Kok-
 rajhar):  Mr,  Deputy-Speaker,  Sir,  I
 will  confine  my  observations  only  to
 certain  limited  subjects.  The  Home
 Ministry  is  in  charge  of  the  tribal
 affairs.  I  am  a  tribal.  from  the  far
 flung  State  of  Assam.  As  you  can

 »  APRIL  3,  i978...  _  Min,  of  HAL  30%

 ee,  8  0.  who  are  tribals  are  very
 fae  a  ba tand  We  are  not  very  ‘tiach ©
 vocal.  That  is  why  the  tribal  prob-
 lem  very  seldom  comes  to  the  notice
 of  the  Government.  Only  in  extreme
 cases  our  problem  comes  to  the  notice
 of  the  Government,.  Tse  Assam-Naga-
 land  border  incident  was  such  a  case
 in  point,

 Most  of  the  members  of  the  House
 knew  about  Assam-Nagaland  border
 through  newspapers,  and  the  news
 which  came  out  in  the  press,  which
 was  not  entirely  correct.  Some  25,000
 people  were  involved  in  the  incident
 which  took  place  on  5th  January  2979
 in  the  Asam  area  bordering  Naga-
 land.  The  Nagaland  miscreants  at-
 tacked  the  simple  and  unsophisticated
 rural  people,  most  of  whom  were  tri-
 bals,  The  officials  who  had  given  the
 figures  of  casualties  put  it  at  50,  But,
 as  we  all  know,  in  Assam  the  num-
 ber  of  casualties  was  much  more  than
 what  has  been  stated  by  the  official
 sources.  As  a  matter  of  fact,  the
 incident  was  an  example  of  extreme
 form  of  barbarity,  so  far  as  we  know,
 in  the  history  of  north-eastern  India.

 It  was  stated  that  the  incident  took
 place  because  of  the  border  dispute
 between  “fhe  two  States  of  Assam  and
 Nagaland.  It  is  a  fact.  But  then  the
 issue  has  to  be  solved  at  the  gov-
 ernmentsl  level,  the  two  State  Gov-
 ernments  as  well  ag  the  Central  Gov-
 ernment.  What  has  happened  has
 happened.  But,  after  the  incident,
 what  has  happened  to  the  affected
 people?  Some  relief  has  been  given
 to  the  affected  people  from  both  the
 official  as  well  as  non-official  sources,
 but  the  relief  was  very  much  jnade-
 quate.  What  was  more  necessary  was
 the  question  of  immediate..rehabili-
 tation  of  the  affected  people,  who
 have  been  rendered  completely.  home-
 less  and  landless,  But  what  I  have
 learnt  today  from  the  newspapers
 coming  from  Assam..is  ‘that  some
 thousands  of  the  affected  people,”  out
 of  fear.in  the  border  areas,  have  .al-
 ready  left  their  places  ahd  come  ‘over
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 the  fiopthetn’  ‘bank  of  ‘the  Brahma-

 noyatce,  to  the  local  people  there.

 My  regional  party  in  Assam  is  in
 partnership.  with  the  State  Govern-
 ment  there,  and  we  have  been  fran-
 tically  trying  to  settle  the  problem
 there  through  mutual  understanding
 and  co-operation.  But,  even.  then,
 the  Government  machinery  in  the
 State  has  not  been  successful  in
 solving  the  problem,  as  was  expected.

 The  mystery  as  to  why  most  of  the
 affected  people  have  come  over  to
 the  other  side  ig  yet  to  be  ascertain-
 ed.  There  might  be  some  foul  hand
 behind  that  also.  But  why  is  such
 incident  taking  place  in  Assam?  We
 have  to  go  deep  into  the  problem.
 According  to  our  calculations,  pre-
 sently  all  over  the  State  of  Assam
 there  are  some  20,000  landless  tribal
 families.  How  these  people  have
 become  landless  and  homless  is  a
 very  serious  question.  And  to  under-
 stand  the  gravity  of  this  issue,  our
 Home  Minister  and  the  hon,  Mem-
 bers  of  the  House  should  understand
 and  know  the  background  of  the
 Problem  also.

 26.00  hrs,
 In  the  past,  Assam  was  completely 4  tribal  State  ruled  by  a  tribal  King.

 Then  the  Ahomsg  also  came  from  Thai-
 land,  they  also  founded  their  king-
 dom,  and  there  was  sufficient  vacant
 lang  in  Assam,  ‘but  conditions  changed in  course  of  time,  and  because  of  this

 aad
 Of  people  from  outside,  the

 Population  of  the  indigenous,  Jocal
 tribes  hag  been’  outnumbered.

 headed  by  Sir  Mohammed  Sadulla  of
 the  Muslim  League.

 १6.0  hrs,

 (Dr.  Susuma  Nayar  in  the  Chair]
 In  the  meantime,  the  inflow  of  im-

 migrant  ptople  from  East  Bengal  con-
 tinued  in  such  colossal  proportions
 that  the  local  people  had  reason  to
 be  very  much  alarmed,  That  is  why
 the  Assam  Tribal  League  entered  inte
 26  agreement  with  both  the  Congress
 Party  and  the  Muslim  League,  and
 ithereby  succeeded  in  incorporating
 Chapter  X  on  Land  Laws  in  the
 Assam  Land  &  Revenue  Regulations, 1886.  Whereby  all  the  tribal  areas
 have  been  declared  as  tribal  belts  and
 blocks.  There  are  33  tribal  belts  and
 blocks,  ang  entry  of  outsiders  into
 them  has  been  restricted  by  the  pro-
 visions  of  Chapter  X.

 Had  the  provisions  of  Chapter  X
 been  implemented.  sincely  and  honestly
 by  the  governments  after  indepen-
 dence,  the  vital  interests  of  the  tribals
 would  have  been  protected,  but,  the
 administration  never  cared  to  imple- ment  the  provisions  sincerely  and
 honestly,  In  the  meantime,  the  inflow
 of  the  immigrants  from  East  Bengal
 as  well  as  from  other  parts  of  the
 country  continued,  and  serious  kinds
 of  .exploitation,  economic,  social,  poli-
 tical  and  cultural,  started,  In  the
 process  of  this  exploitation,  the  tribals
 had  to  retreat.  They  have  been  push-
 ed  out  of  their  own  lands  and  today
 Some  20,000  tribal  families  have  be-
 comes  completely  landless  and  home- less.  They  have  encroacheg  upon  the
 Teserve  forests  and  other  Government.
 owned  lands,  and  when  such  home-
 less  and  landless  families  encroached
 On  the  Diphu  and  other  reserve  forests
 in  the  area  bordering  Nagaland,  they

 “had  to  face  this  kind  of  ineident.  Now
 they  have  to  go  over  to.  the  other  bank
 in  search  of  shelter..It.  is  a  serious
 Problem.

 I  want  to  tell  our  hon.  Home  Minis-
 ter  that  there  has  been  a  very  serious
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 माननीय  साढे  साहब  नेतो  इतने  चाजज  भिनाएं,
 सरकार  के  ऊपर  बाजे  लगाए ag  ot

 हमारा  बायित्व  शौर  ज्यादा  बढ़  गया  हैं।
 यदि  हस  समय  हम  प्रपने  प्रशासन  को  सक्षम  और

 की  4  CHATTRA  18,  वश  SAKA)

 प्रपराध  बढ़  रहे  हैं,  इस  लिये  हम  प्रणा- द्ग
 नहीं  कर  सकेंगे  भौर  प्रपराध  बढ़ते  जायेंगे--
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 दी  गई  थी  बह  किस  ने  की  ?  वह  कांग्रेस
 सरकार  मे

 ने
 की  थी  a  हम  ने  अलीगढ़  विश्वविज्ञालय  का  वास्तविक
 स्वरुप  लांता  चाहते  हैं,  उसे  धापस  करना  चाहते  हैं,  तो
 हमारे  ऊपर  प्रारोप  लगाया  जाता  हैं  कि  हम  प्रल्पे-
 संब्यकों  के  छिलाफ़  हैं  AL  wry  तो  हम  भत्पस्ंष्यकों  के
 सामले  में  सभी  दक्षों  स ेमिल  कर  बात  करते  हैं,  प्रल्प-
 संस्यकों  के  सवाल  पर  विरोधी  दलों  के  नेताझों  से  सम्पर्क
 करता  और  उन  से  विचार  करना  हम  नहीं  चुकते  क्योकि
 भ्रयसंख्यकों  का  सवाल  एक  पार्टी  का  सवाल  नहीं  है,

 यह  देश  का  सवाल  है  ।  भ्रल्पसंख्यकों  की  समस्या  केवल
 अलीगढ़  विश्वविद्यालम  के  स्वरूप  में  परिवर्तन  कर  देने
 से  भौर  उन  के  किसी  ब्यक्ति  को  सेना  के  सर्वोच्च  पद
 पर  स्थापित  कर  देने  से  ही  हल  हनहीं  हो  जाएगा  या  उर्दू

 का  प्रात्साहन  इनेसिथ  समस्या  छल  भहाहिंत  जाएग  '
 मैं  झपते  मातमीय  गृह  मंत्री  से  कहता  चाहूंगा  कि  इस
 के  लिए  हमारे  कुछ  सुझाव  हैं  1

 एक  सुझाव  तो  यह  है  कि  नेशनल  इनटेग्रेशन  कौसिल
 की  बैठक  बुलाई  जानी  चाहिए  ताकि  इस  पर  और
 गंभीरता  से  हम  विचार  करें  झौर  जो  मे  बहुत  ज्यादा
 रायद्स  होते  हैं,  समय  होता  तो  मैं  उन  सारे  रायट्स  के
 बारे  में  कहता,  भौर  उन  में  जो  मुसलमानों  का  खनहु  भा
 है,  उन  के  बारे  में  विस्तार  से  कहता  ।  समयाभाव  के
 कारण  मैं  इतना  ही  कहता  हूं  कि  सन्‌  i97i  में  32t,
 972  में  240  जौर  1978  में  जो  सब  से  खराब
 बर्ष  है,  230  रायट्स  हुए  हैं  भौर  इस  के  लिए  हमारे

 कपर  श्ाजं  लगाया  जाता  है  i  इसलिए  मैं  यह  कहना
 चाहता  हूं  कि  झगर  एक  भी  प्रल्पसंसयक  की  बलि  होती
 है,  तो  वह  सरकार  के  लिए  कलंक  है  और  दंगों  को  जो
 शफा-दफ़ा  किया  जाता  हैं  तो  मैं  यह  कहना  'चाहूंगा
 कि  इमजेन्सी  के  जुल्मों  के लिए  जिस  तरह  से  स्पेशल
 कोर्टसू  लोगों  के  लिए  बनाए  जा  रहे  है,  उसी  तरह  से
 समरी  द्रायक्स  भी  रायत  झाफेन्ड्स  के  लिए  होने
 जाहिए  ।

 हरिजनों  ौर  भादिवासियों  के  लिए  हमारे  श्री
 राम  विलास  पासवान  ने  काफ़ी  कह  दिया  है  भौर  इस
 तरह  से  भेरा  भार  कुछ  उन्होंने  हल्का  कर  दिया  है
 लेकिन  मैं  इतना  कहना  आहता  हें  कि  i977  में  जब
 हम  भाए,  तो  उस  के  लिए  शेड्युल्ड  कास्ट्स  भौर  शेट्यूल्ड

 न
 कोई  रिपोर्ट  प्रस्तुत  नहीं  की  गई  थी  जौर

 कहते  हैं  कि  हम  हरिजनों  बौर  झादिवासियों  के
 हैं।  भाष  यह  वेखें  कि  झाज  हमारे  संध  लोक

 सेवा  झायोग,  पब्लिक  शविस  कमीशन  का  भ्रध्यक्ष  एक
 हरिजन  है  |  यह  3i  वर्ष  के  इतिहास में  पहली

 हफ
 aT

 है  ।  मेरे  पास  इतना  वक्‍त  नहीं  है  बरता  मैं
 के  बारे  में  भी  दिखा  सकता  था  कि  हमने इन  के  लिए
 क्या  किया  है  s97:  से  छे  कर  978.0R  हमेशा

 बढ़ते  गये.  और  जनता  सरकार के  इन  दो  वर्षों
 रिजवेशन  की  परक्षेन्टेच  भी  बढ़ी  है.भौर  उस  का

 सम्बर  भी  बढ़ा  है।  लॉकित  सचमुच  म॑  हुमारा एक  काम
 weet  नहीं  है।  जो  काम  ह्म  ST  करते  हैं  बह  भी
 प्रकट  नहीं  कर  सकते  हैं  ।  प्राज  हमने  जनजाति  झायोग...
 बनाया  |  शेश्यूर्ड  कास्ट्स  कमीशत  को  स्टेचुटरी
 कर्मीशत  बनाया  ।  उस  में  हमने  जनता  प्रार्टी  झाइमी

 को  नहीं:  रखा.।  भी.  भोला  पासवान  शास्ती.  कैसे
 | * 1 अ को  उसका  प्रत्यक्ष  बनाया  haan  है  जनदा.प॑  te

 ie: उद्ारता  की  नीति  ।  सभापति  बहोबसों,  हमे  नेम  को!
 शेहयुल्ड  कास्ट्स,

 1,  ्
 द्राइन्ल.  का  कमीशन  ५. बसकि  हम  ने  प्रिछडी  के  लिए  भी  आयोग  इताना। काका  कासेलकर  बेकवर्ड  बलासिग  कमीशन  द्  जो

 रिपोर्ट  दी  थी  बह  दिपोर्ट  25  अर्थ  तक.  रहीकी
 टोकरी  में  पड़ी  रही  a  लेकित  प्रमः  25  बर्ष  के  बाद  इस
 के  सम्बन्ध  में  भी  बदलाव  प्रोया  है-।  उस  रिपोर्ट  का:
 झब  मृह्यांकन  करते  के  लिए  पिछड़ा,  वर्ग  झायोग  के
 स्थापना हुई  है  ।  ये  है  जनता  पार्टी  के  काम  !

 सभापति  महोदया,  एडमिनिस्ट्रेटिय  .रिफार्म्से
 हमारे  झान्दोलन  का  एक  बड़ा  नाय  यथा  a  भ्रष्टाचार
 को  खत्म  करने  का  हमने  झआाड़ाव  किया  था.  )

 'ष्टा  चार  को  खत्म  करने  की  दिशा  में
 हम  कितना  जाते  बढ़े  हैं  यह  हम  को  झपते
 हुदय  से  पूछता  चाहिए।  भ्रष्टाचार  को

 श्
 के  लिए

 जो  हमें  अब  तक  करना  चाहिए  था,  निश्चित  बात  है
 कि  वह  हम  नहीं  कर  पामे  हैं।  में  केवल  सुझाव  देना

 कह
 कि  लोकपाल  बिल  को  पास  कराने  में  देरी

 नहीं  चाहिए  ।  इसको  पास  कराने  में  जनता  पार्टी
 जो  देरी  कर  रही  है  वह  जनता  के  साथ  विश्वासघात
 कर  रही  है।  भगर  इसी  सत्र  में  इस  बिल  को  पास  नहीं
 किया  जाता  है  तो  हमारी  तीयत  पर  संदेह  किया
 जाएगा  जिसको  कि  हम  दूर  नहीं  कर  सकेंगे  ।  पस  में
 पालियामेंट  के  मेम्बर  को  भी  इल्टेप्रेटिड  करना  चाहिए
 जिससे  कि  पालियामेंट  का  मेम्बर  भी  कम्पलसरीली
 हर  साल  झपनी  झामदनी  का  सही  व्यौरा  सरकार  को
 दे  ay  भगर  उसकी  सम्पत्ति  बढ़तों  है  तो  सरकार  को
 उप्तको  जप्त  कर  लेना  चाहिए  |  जब  तक  हम  प्रध्टाचार
 दुर  करने  के  झपने  कदमों  में  प्रधान  मंत्री,  गृह  मंत्री,
 वित्त  मंत्री  झौर  संसद  सदस्यों  को  सम्मिलित  नही  करेंगे
 सब  तक  सचमुच  में  जनता  से  भी  हम  प्रष्टाचाव  क्त्हीं
 हटा  पायेंगे  ।  इसलिए  हमें  लोकपाल  विधेयक  को
 जल्दी  से  जल्दी  पास  करना  चाहिए  1

 झन्त  में  मैं  एन्टी  'हिफेक्शत  बिल  के  बारें  में  कहना
 चाहता

 हू!
 हिंलुस्तान  में  झयाराम  गयाराम  का  सिल-

 सिंला  फिर  से
 ह

 हो  गया  है  1  यह  जनता  पार्टी मे  भरी
 किया  है।  इस  के  लिए  मैं  जनता  पार्टी  को  भी  दोष  दूंगा कि  टाज्य  सभा  में  झपती  संडया  बढ़ाने  के  लिए  उस  में
 कुछ  लोगों  को  लिया  ।  गांधी  जी  ने  कहां  था  कि  गलत
 साधन  झगर  होंगे  तो  गलत  ही  काम  होंगे  ।  इसलिए
 ण्न्दी  डिफेक्शन  बिल  को  न  लाने  'का  आर्थ  उस  लोगों
 के
 बरल  हो ३०००३  ट

 ऋष्टाचार  के
 साथ  या  है  ।  मेरा  भाप  सभमुत्त
 में  श्न्टी  डिफेक्शन  बिल  को  लाइवे॥  ८४०४

 मे  ही  मेरे  कुछ  सुझाव  हैं।  मापते  1. |  शम  दिया,
 इस  के  लिए  प्रापका  धत्यबाद  /

 SHRI  F.  H.  MOHSIN  (Dharwar
 South);  Madam.  Chairman,  ,  a  am
 thankful.  to  you  for

 aera
 ms.  this

 opportunity,  though  tea



 for  0  Go-0-B0—

 The  Janata  Government  bave.just
 completed  two-  years  of  ‘their  rule.  It

 you  look  back  on  their  performance,
 dt.  is  mogt  .  disappointing.  The.  first
 aq  foremost.duty  of  a  .Government
 ‘ig  to.  maintain  law  and  order  in  the
 eountry  and  to  give  protection  and
 security  to  its  citizes,  and  the  Govern-

 -ment  have  utterly  faiied  in  that  direc-
 tion.  What  is  the  situation  today?
 Only  a  few  days  back  I  read  in  the
 papers  that  some  Members  of  Parlia-

 sae
 from  Delhi  ang  Metropolitan

 uncil  Members  met  the  Home
 Minister,  and  it  seems  that  he  nas
 concedeg  that  the  law  and  order
 situation  in  Delhi  is  not  satisfactory.
 It  is  really  eo.  There  is  no  security
 for  the  people.  If  you  look  into  the
 papers,  you  will  see  this:  every  day
 we  hear  of  some  burglaries,  robberies,
 dacoities,  murders,  and  what  not.
 There  have  been  hold-ups  of  ‘trains.
 There  is  no  safety  of  passengers  who
 travel  by  trains.  Many  a  time  dacoits
 attacked  the  trains,  looted  and  some-
 times  committeq  murders  also.  There
 have  been  many  cageg  of  holding  up
 of  buses  on  the  nationa]  highways.
 Leave  alone  the  smaller  roads  but
 even  on  national  highways,  there  is  no
 protection  to  passengers  who  travel
 by  buses.

 What  about  metropolitan  cities?
 The  situation  is  alarming.  Respect-
 able.  people  cannot  yalk  on  the  roads
 after.  sunset.  Women  cannot  go  alone
 unescorted  even  during  day  time.
 About  the  lot  of  young  girls,  of  course,
 we'cannot  say  anything  because  it  is
 5O,  risky  for  them  to  move  about  alone.
 Unsocial  elements  are  at  large.  The
 Chopra  children  case  is'an  instance  in

 point,  but.  there  are  so  many,  though
 only  one  case  hap  .achieved  so  much
 Publicity.  There  are  so  many  hundred#
 of  cases  of  this  sort  where  school
 children  were  kidnapped  and  murder-
 ed  and  if  the  government  cannot  give
 werurity  and  protection  to  iis  own
 citizeris,  what  else  are  they  for?  Sir,
 the  progress  ofa  -country  depends  up-
 on  -ita:  internal  situation.  We  cannot.
 hope:  to

 —
 in.  any  field  unless.

 internal  peace.  iu-maintaineg  and  the

 CHAITRA  33,'290l  (SAKA)

 eitizen’s  security  is  guaranteed:  “It  in
 the  primary  duty  of  any  government

 d  there  they  have  failed.  te

 If  the  year  977  was.a  year  of  Com-
 missions,  the  year  of  1978  was  the
 year  of  omissions,  the  foremost  omis-
 sion  being  the  omission  to  maintain
 law  and  order  in  the  country.  Here,
 the  Home  Minister  has  stated  that
 there  have  been  only  220  communal
 riots  in  the  country..  He  hag.  com-
 pared  it  with  the  figure  of  974  because
 it  is  very  convenient  for  him  ag  in  ‘1974,
 there  were  many.  But  while  giving
 other  Tables,  you  take  some  other
 year.  So  it  is  a  very  convenient  way
 of  saying  that  in  the  former  regime  in
 i974  there  were  many  communal  riots,

 Is  it  the  way  to  convince  the  people
 that  communal  riots  were  very  much
 Jess  this  year?  Of  course,  he  has.
 conceded  that  the  communal  riots  of
 Aligarh  and  Sambhal  -were  very
 serious.  Sir,  they  are  not  only  serious
 but  they  have  blackened  the  face  of
 the  Janata  Party.  They  way  the  Ali-
 garh  incidents  took  place  and  how  they
 were  carried  on  for  months  together-
 has  not  brought  a  good  name  to  the
 Janata  Government  either  at  the
 Centre  or  in  the  State..  The.  Prime
 Minister  was  requésted  to  visit  that
 place  but  he  declined  to  visit  though
 he  was  at  that  time  holding  the  port-
 folio  of  Home.  He  seid  it  was  the
 responsibility  of  the  State.  Sir,  is  it
 not  the  responsibility  of  the  Centre  to
 protect  the  minorities?’  Perhaps,  he:
 failed  to-  understand  that  it  was  his
 responsibility~protection:  of  minori-

 About  the  atrocities  on  Harijans,  it
 is  appalling.  It  Ray  crossed  all  ‘limits
 and  all  ‘Agures  of  the  previous  years.
 Perhaps  that  is  why  they  have  omitted’
 fO  mention  the  comparative  figures’  of
 atrocities  on  Harijans:  In  regerd  to
 the  number  of  atrocities  ‘on  Harijans,
 the  figote  given  in  the  Comsuliaive
 Committee  was  2870'in  ons  yeear—not
 even  in  one  full  year,  it  is  eniy  upto
 October  or  November.  This  was  the
 figure’  given  to  the  Consultative  Com-
 mittee,  .  19817  cases:  of  atrocities  ©  ‘oni
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 vharfjang  were  committed  and  the
 Janate-ruled  Governments  top  the

 list—U.P.,,  Madhya  Pradesh,  Bihar,
 Gujearet  ang  Rajasthan.  7  might  give the  figures  of  atrocities  on  harijans; -in  U.P.  it  ts  5,32%—upto  November;  in

 -Madhya  Pradesh  it  ix  2,988  reported
 ‘upta  November;  in  Bihar  it  jg  1,489;  in
 Gujarat  ang  Rajasthan  the  cases  are

 409  end  8894  respectively,  These  are the  Janata-ruled  States  where  the
 atrocities  on  ‘harijans  are  the  highest. “What  does  this  show?  It  shows  that
 the  communal  troubles  are  in  the

 ~Janata-ruled  State—the  atrocities
 against  the  harijans  are  more  in  the

 -Janata-ruled  States.  It  shows  the
 attitude  of  the  Janata  Government  to-
 wards  the  minorities  and  harijans.

 “What  about  the  serious  cases  of
 atrocities  committed  against  harijans? “These  are  cases  reported  about  heinous
 offences,  murders,  violence,  rape and  arson  against  the  harijans—

 “there  are  899  cases  of  arson,  485  cases
 of  rape,  1,884  cases  of  violence  and

 "395  cases  of  murder  of  harijans,  This
 “is  the  state  of  affairs,  Then,  how  can
 the  minorities  and  the  scheduled
 castes  live  without  fear?  They  are

 selves.  ‘This  48  the  ‘tate  ot.  “attains  =

 there  with  so  much  of  loss  of  property,
 Throughout  the  country  such  is  "the
 situation  which  has  never  existed  be. fore.  Is  this  a  matter  to  be  proud  ‘of?
 I  heard  the  speech  of  the  hon,  Prime.
 Minister  about  the  Janata  Govern-

 t'a  achievement,  These  are  far
 from  truth  and  far  from  facts.  He
 made  Only  promises  of  giving  employ-
 ment  within  ७  years.  Will  the  Jencta
 Government  remain  for  ten  years?
 He  thinks  as  if  the  Janta  Government
 will  remain  for  ten  years.  Already
 two  years  are  over.  Does  it  mean
 that  he  will  give  employment  to  all
 within  ten  years?  You  do  not  give
 unemployment  allowance  or  even
 subsistence  allowance.  When  you  are
 not  giving  that,  Government  of  Kerala
 has  already  passeq  the  Bill  for  giving
 subsistence  allowance  to  unemployed
 people.  You  have  not  even  approved
 of  that.  You  are  not  allowing  the
 States  to  give  the  subsistence  allow-
 ance  to  the  poor  people  who  are  un-
 employed.  This  is  the  state  of  affairs.

 The  forces  behind  all  ‘these  com-
 muneal  troubles  and  atrocities  are  the
 RS.S.—Reshtriya  Swayam  Sevak
 Sangh.  Are  you  able  to  curb  its
 activities?  Are  you  able  to  stop  the
 shakhes  which  are  giving  para-milil-
 tery  training?  ‘Why  is  it  at  all  re-
 quired  in  free  India?  We  have  got
 the  nafional  army;  we  have  got  the
 pare-military  forces  Uke  the  BSF.
 C.RP.,  Territorial  Army,  Assam  Rifles
 and  the  LT.B-P,,  Central  Industrial.
 Security  forces  ang  86  many.  para~
 military  ferces,  Why  have  another
 force  of  a  private  nature  by  a  private
 party?  Why  not  curb  the  activity  of
 the  R65.  ‘and  ite  shakhas?  ‘They  are
 given  the  ‘drill:  for  arms  :  and:
 ammiunitions,  For:  whet  purpose?  It
 is  only  to  threaten  the  non-Hindus.

 in  India  are  Hindus.  This  goes.  to
 prove  thet  ‘he  wants  to  convert ali  of
 them  to  Hinduism.  “What  does  this).
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 and.  Karnetaka  is  doing  it  Let  the
 intentions  of  the  Government  be  made
 cieay  whether  they  want  to  curb  the
 activities  of  RSS—which  is  a  threat
 to  the  minorities  as  well  as  to  the

 peace  of  the  country—otherwise  ©  all
 other  communities  will  have  shakhas
 and  para  military  forces.

 Add  to  that  now  in  respect  of  com-
 pensation  during  communal  troubles
 the  strategy  is  changed.  The  house
 are  sét  on  fire  but  no  compensation  is
 paid,  Madam,  recently  when  there
 Were  some  disturbances  in  Karnataka
 on  the  point  of  Mrs.  Gandhi's  having
 been  expeileg  from  Parliament  this
 Jenata  party  members  atked  for
 cémpensation  in  the  Assembly.  Is  it
 not  the  duty  ef  the  government  to
 Protect  everyone  of  it  citizens,  fhe
 innocert-peyple  who  have  earned  their
 living-and  who  one  fine  metviiing  find
 that  their  ‘everything  ts  burnt  by  the
 mischelyt  mongers?  Whether  he  Is
 ‘a(iindu,  Sih  or  Muslim  whosoever’s
 property  ig  lost  he  should  be  compen.
 sated.  That  you  are  not  doing.

 Then  -there  is  Special  -Courte  Bil)
 and  al]  ह.........६  things:  My  point  is
 thet  you  are  not  paying  attention
 towards  maintaining  peace  or  law  and
 Order...  “Nour  attention  ig  “solely

 rectey  towards  ‘punishing  the  ‘polf-
 teal  rival  end  sending  them  to  jell

 ad
 the  FERs.  Chaterraptions)

 ;  P 8  Cate  of  vevenge?  Yesterday
 “rime  iivieg  “sald  thi  he  ‘wag  not

 You  want  to  finish  her.  before  the
 next  elections.  You  want  to  see  that
 Indira  Gandhi  and  her  family  are
 finished  before  the  next  elections.  I
 say  if  you  are  afreid  of  anyone  it  is
 only  Indira  Gandhi,

 is  the  question  of  linguistic  minori-

 places,  Where  has  that  promise  gone? It  seemg  you  made  these  promises
 thinking  that  you  will  not  come  into
 power  but  to  your  surprise  now
 having  come  to  power  you  are  not

 wish  to  emphasise,  Mr.
 spoke  about  border  disputes,  'T

 er
 disputes  are  pending  for  a  long  time.
 You  tiust-deal  with  them  all,
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 The  .  Mahajan:  Commission  was

 “appointed:  te  go  into  the  Maharashtra-
 Karnataka  border  dispute.  Tha;  re-
 port.  is  there,  Why  not  you  accept  it?

 -Mr  Mahajan  Was  a  good’  fudge  of  the
 Supreme  Court,  if  Maharashtra  does

 ‘not  accept  it,  have  the  status  quo,
 Don’t  worry  about  the  problems  of
 the  other  parts  of  the  country  at  all.
 You  shelve  all]  those  border  prob-
 Jems,  Let  the  status  quo  be  maint-
 ed.  If  there  is  already  ६  Commission,
 you  accept  that  Commission’s  report
 straightway,  Although  Karnataka  is
 losing,  Maharashtra  is  not  accepting

 it.  -Ig  they  don’t  accept,  don’t  have  any
 more  commissions,  The  border  prob-
 lem  with  regard  to  Chandigarh,
 Fazalka  etc,  hag  not  been  solved.  If
 you  cannot  solve  them  you  can  shelve

 -all  those  border  disputes  and  main-
 tain  status  quo.  Otherwise  you  will  be
 opening  up  the  Pandora's  box  if  you
 go  on.appointing  commissions.

 There  is  only  one  more  point  before
 I  conclude,  The  general  law  and  order
 situation  in  the  country  is  worsening.
 Of  course,  I  do  not  blame  Mr,  H.  M.
 Patel  who  hag  taken  over  the  res«
 ponsibility  quite  recently  as  Home
 Minister.  Earlier,  although  he  was  not
 Home  Minister,  yet,  he  was  a  Cabinet
 Minster  ami  so  he  must  also  accept
 joint  responsibility  for  all  those
 things,  I  say,  if  you  cannot  give  pro-
 tection  to  the  minorities  you  have  no
 right  to  run  the  Government.  What
 about  the  Minorities’  Commission?
 Dy,  Ramji  Singh  said  thet  they  have
 appointed  Minorities  Commissicn,
 Scheduled  Castes  Commission  and  all
 these  things,  You  go  and  ask  the
 Minorities  Commission  .  Members  as
 to  what  they  feel  about  it.  Their
 status  ig  less  than  that.of  the  Under
 Secretary  to  the  Government,  You
 have  given  the  status  of  a  Cabinet
 Minister  to  the  Chairmen.  But  he
 feely  that  he  {gs  less  than  even  an
 Under  Secretary  to  the  Government
 of  India  because  he  has  no  right  even
 to  appoint  Secretary,  staff  and  officers,
 He  iz  not  being  conaulted.  Mr.  Masani

 near  future,  You  only.
 wink  the  Muglims  hy  Adigath
 Muslim  University  Bill,.  It  is:nothing.

 would  like  to  say.a  word  about  ‘Mr.
 0,  P  Tyagi’s  Bil]  in.  the  Howse,  You
 have  this  ‘Freedom  of  Religion  Bill’
 which.  is  brought  in  by.  the..  Janta
 Member  of  Parliament,  Mr.  0.  P..,
 Tyagi,  I  was  not  worried  when  I  saw
 that  a  private  member  hag  brought
 forward  a  Bill.  But  |  was  alarmed  to
 see  the  reaction  of  the  Prime  Minister
 at  Patna  when  a  Christian  Delegation
 met  him,  He  seemed  to  support.  the
 Bill  of  Mr.  rom  P.  Tyagi.  Already  ‘in  the
 constitution  we  have  got  Article  25
 which  gives  freedom  to  everybody  to
 profess  and  propagate  any.  religion.
 If  the  christians  use  inducement  or
 threat  for  conversions  elc.,  then,  these
 are  acts  which  are  already  punisa-
 able  under  the  provisions  of  our
 Indian  Penal  Code,  That  being  so,  I
 ask,  why  should  there  be  any  sepa-
 rate  legislation  for  that.  This  only
 creates  suspicion  in  the  minds  of  the
 Christian  minorities,  who  are  loyal  to
 the  country  and  who  are  law-abiding.
 Unnecessarily  you  are  only  creating
 suspicion  jn  their  minds,  What:  you
 should  do  is  that  you  should  create
 confidence  in  the  minds.  of  the
 minorities—including  Christian  mino-
 rities.  You.  should  create  confidence
 in  the  minds  of  the  Harijans,...  You
 should  create  confidence  jn  the  minds
 ‘of  the  poorer  classes  in  our  country.
 That  will  stand  you  in..good  .stead
 With  these  words  J  .conclude,  my
 speech.  Thank  you.

 ज  (पझालावांड)  :  माननीय  सभापति
 महोदया,  ु  प्रवसर  मिला

 यह
 मंत्ञालय  की  माँयों  पर

 अपने  विचार  रखने  का,  लिए  मैं  भाप  की  धन्य:
 बाद  देता  हूं  ।  हैं  इन  मांगों  का  पूर्ण  समर्धत  करता  हूं  Tr
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 हो  रहा  है  खनतको कि. कि  हमारा  कया  हीगों,  हमारी  पार्टी
 रहेगी  भौर  इसीजिए  सारे  को  सारा- रहेगी भा  नहीं

 आरोप:  शीशए  कहीं  गहीं जा  रहा है,  कहीं  कोई
 गलत  काम  किया  हो  उस  के  ऊपर  नहीं  जा  रहा  है,  संध
 के  ऊपर  जा  रहा  है.  +  पंडित  जवाहर  ज्लातत  नेहरू  शाप के

 के  ही  तेता  थे,  इंदिरा  जी  झाप  की  ही  नेता  थीं,  तीस
 साल  के  झंदर  जो  एक  बीज  से  प्रारम्भ  हुभा  बौर  विराट
 अट-बक्ष ही  गया,  क्यों नहीं  झाप ने  इसको  रोका  ?
 आप  को  कहीं  भी  तब  संघ  के  अंदर  कोई  झवगुण  नहीं
 दिखाई  बेत  था  ब  जा  कर  श्राप  को  होश  भागा  कि
 हम  ने  जो  एमर्जेसी  लगायी,  एमर्जेसी  का  सारा  दारो-
 मदार  सारा  कार्य  संघ  बालों  ने  हाथ  में  लिय/  और  एक
 क्रान्तिकारी  के  रूप  में  बदन  कर  बह  संस्यां  सामने  श्राई
 और  हमारा  बंटाचार  कर  दिया  |  और  झाज  संच
 चालें  भ्रांप  से  हाथ  मिलाने  लग  जाय॑  तो  श्राप  चत  के
 खलबे  खाटने  लग  जाएंगे,  बहू  श्राप  का  मौरल  है  ।

 इसलिए  मैं  एक  बात  कहूँ  कि  आप  यों  ने  सोचे  कि
 कौन  सी  संस्था  बुरी  है  कौन  सो  अच्छी  है,  झप  राष्ट्र
 के  दृष्टिकोण  से  सोचते,  भारतीयकरण  कौ  झर  भगर
 आप  का  विचार  जाता  तो  झाज  यह  स्थिति  त  होती  ।
 आज  रिया  के  झंदर  रशियन  लैंग्वेज  है,  चाइना  के
 अंदर  चाइनीज  लैंगेज  है,  भ्रमेरिका  के  प्रंदर  उनको
 भाषा  है,  फ्रांस  के  अंदर  फांसीसी  है,  सारे  देश  राष्ट्रीयता
 की  भर  जागे  बढ़  रहे  हैं,  तीज  गति  से  बागे  बढ़  रहे  हैं
 और  प्राप  हमारे  घर  को  ध्रजायबधर  रखता  चाहते
 हैं?  जहां  हिन्दी  भाषा  को  बात  झाती  है  तो  दक्षिण
 से  झ्रावाज  प्राती  है,  हर  ब्यवित  की  झावाज  प्राती  है  ny
 क्यों  नहीं  राष्टीयता  शाप  झपने  दिल  बौर  दिमाग
 के  भ्रंदर  संजोते  हैं?  भारत  माता  का  स्वरूप  क्यों
 नहीं  संजोते  हैं  ?  कम्पा  कुमारी  से  ले  कर  काश्मीर  तक
 और  पूर्व  ते  पश्चिम  का  सारा  भारत  हमारा  है,  हमारी
 आतुभूमि  है,  झप  क्‍यों  नहीं  उस  के  बारे  में  सोचते  ?
 दलगत  भावना  से  ऊपर  उठ  कर  राष्ट्र  का विकास  करने
 का  भाव  होता  भ्राप  का  तो  न  धर्म  का  यहां  विभेव  होता
 न  शेहयूल्ड  काल्ट  का  विभेद  होता  न  किसो  बात  का
 भेद  होता  ।  लेकित  हिन्दुस्तात  का  राजनीतिग  इस  तरह से  नहीं  सोचता  ।  झाज  मैं.पूछना  अाहता  हूं,  झाप  की
 पार्टी  के  अंदर  जितने  शेडयूल्ड  कास्ट  के  व्यक्त  हैं,

 मुन्ने  बताइए  कि  कौन  हजारपति  है  ?  एक  भी  झ्ादगी
 मुझे  बता  दीजिए  ।  जितने  प्राप  के  नेता  हैं  सारे  के
 सारे  लखपति  भर  करोड़पति  हैं  ।  भाप  की  पार्टो  30
 साल  के  प्रंदर,  जिसे  मेहतर  कहा  जाता  है,  जो  भ्रसल
 हरिजत  है,  उस  के  एक  भरी  व्यक्ति  को  सामने  नहीं
 चाई  भाप  से  कप्ती  उस  को  प्रवसर  नहीं  दिया  t  बर्ग-
 भेद  के  कपर,  भाप,  द...  रहे  |  डिवाइड  ऐंड  रूल
 को  राजनोति  झप  चलाते  रहे  ।  भूतपूर्व  गृह  मंत्री
 सरदार  पटेल  ने  जो  एकौकरण  की  झोर  हाथ  बढ़ाया था  भार  उत  की  नीति  को  प्राग्रे  बंहाते,  उस  के  ऊपर भागे  चलते  ती  देश  को  उस  स्थान  पर  ले  जाते'  जहां  न
 हैम  रक्षियां के  गुलाम  बने  कर  रहते,  न  अमेरिका  के
 गुत्ताम  बनते  i  हम'  भारतीय

 कं
 के  रूप  में  झांगे

 का
 भौर  भाज  विश्व  के  जितमें  भी  देंश  हैं  मे

 दूदे :  और  निगाह  लगाते  की  हिम्मत  सहों  करते  t
 महू  हुभोग्यः  है  तीस  साख  का  ।  ऋज  हमारे  देश  के  कंदर, दुभाग्य  से  कहीं  रकियत  लाबी  काम  कर  रही  है;  कहीं
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 प्रमेरिफकत  लाबी  कास  कर  रही  है  1  कोई  सोचने  वाला  है
 कि  भारतौस  लागी  कहीं  काम  कर  रही  है  ?  किसी  के
 दिमाग  के  झंदर  यह  बात  नहीं  है.।  भारतीय
 लॉबी  कौऔर  ध्यान  नहीं  जाता।  भ्रगर  कोई
 इस  तरफ़  कदम  बढ़ाता  है  तो  कहा  जाता  है  कि  वह  सं-
 कुचित  विचारधारा  का  प्रादसी  है  |  यह  बड़े  दुख  की.  बात
 है।  यह  देश  का  दुर्भाग्प  है--भनेक  नेता  होते  हैं,  मांगें
 दर्शन  देते  हैं,  लेकिन  उन  के  गुणों  का  बखान  उन  की  मृत्यु
 के  बाद  होता  है  1  भ्राप  जय  प्रकाश  जी  का  उवाहुरण
 लीजिय--उन  की  मृत्म  का  समाचार  भाते  ही  श्राप  ने
 राजनीतिक  फायदा  उठाता  प्रारुभ  कर  दिया  ।  मैं  कहना
 चाहता  हंन-चाहे  सत्ताधारी  पद्म  हो  था  विरोधी  पक्ष
 हो,  राजनीतिक  विचारधारा  हमारी  पार्टी  के  प्रन्दर
 हो  सकती  है,  सत्ता  के  अन्दर  हो  सकती  है,  लेकिन  जब
 राष्ट्र  निर्माण  का  प्रश्न  सामने  भात्ता  है  ह्म  सब  को
 एक  रशक्ट्रीय  विचारधारा  से  जागे  बढ़ना  'बाहिये,
 तब  ही  हमारा  देश  भागे  बढ  सकता  है  a

 30  बालों  के  प्रन्दर--क्या  मैं  पूछ  सकता  हूं--
 कया  किसी  प्री  साम्प्रदाथिक  दंगे  में  कहीं  भी  संघ  का
 हाथ  दिखाई  दिया  ?  यदि  संघ  का  कोई  भी  व्यक्ति
 किसी  शी  साम्प्रदायिक  दंगे  में  पकड़ा  जांता  है  तो
 झाप  उसे  गोली  से  उड़ा  दीजिये,  उस  पर  केस  चलाहये,
 उस  का  ट्रायल  कीजिये  मुझे  कोई  झापत्ति

 1 मैं  स्वयं  संघ  का  सिपाही  रहा  हूं  ,संघ के  एक  के
 कार्यकर्ता  के  प्रस्दर  जो  चरित्र  निर्माण  होता  है,  मैं उस
 के  लिये  कह  सकता हूं  कि  जो  कार्य  बह  करता  है,  जो
 राष्ट्र  का  चिन्तन  बह  करता  है,  भाप  का  30  साल  का
 भी  राजनीतिक  कार्यकर्ता  नहीं  कर  सकता  है।  जो
 कार्यकर्ता  सिगरेट  नहीं  पीता,  जिस  में  कोई  चारितिक॑

 दु्ब  लता  नहीं  है--प्राप  उस  के  लिये  भाक्षेप  लगाते  हैं  ?

 इस  लिये  में  निवेदन  करूंगा  कि  पिछले  दो  सालों.
 में,  जमता  प्रार्टी  के  शासन  में,  हमारे  गृह  विभाग  ते  जो
 कार्य  किया  है,  वह  बहुत  सराहनीय  है  ।  भाष  तीस  सालों
 के  ग्रपने  राज  में  कुछ  नहीं  कर  सके,  केवल  वायदे  ही
 करते  रहे  |  लेकिन  आज  जब  हम  शासन  में  झाये  हैं,  तो
 हमें  कुछ  सीखने  का  प्रवसर  मिला  है.।  कुछ  गलतियां
 हम  से  हो  सकती  हैं,  हम  उत  को

 वारे
 का  प्रयास  कर

 रहे  हैं  ।  शेडयुल्ड  कास्ट्स  के  भी  हमारी  सरकार
 बहुत  काम  कर  रही  है  ।  मुस्लिस  वर्ग  के  लिये  भी  काम
 कर  रही  है  आज  हम  देश  के  भावनात्मक  एकीकरण
 की  झोर  भागे  बढ़  रहे  हें  |  मैं  चाहुंगा  कि  हमारे  गृह
 मंत्री  जी सरवार  पटेल  का  रूप  धारण  करें  भौर  देश  के
 भावनात्मक  एकीकरण  की  झोर  कदम  बढ़ायें  |  आज
 हमारा  उत्तर  प्रदेश  इतता  विशाल  है  कि  हमारे  बहां,
 के  मुष्य  मंत्री  खिले  के  जिलाधीश,  डी०  झाइ०  जी०  झौर
 एस०  पी०  को  भी  नहीं  पहचानते,  हसों  लिये  शासन  में
 शुद्धता  नहीं  भा  पाती  ।  झाप  के  ऐसे  भानत  का  विभाजन
 कर  के  शुद्ध  प्रशासन  देने  की.  व्यवस्था

 सदी और  इस  के  लिये  प्रावववक  कदम  उठाने  चाहिये।

 इस  के  साथ  ही  में  यह  भी  कहूँगा कि  जो
 राष्ट्र  भाषा  है,  जिस  को  संविधान  ने  राष्ट्रभाषा

 किया  है,  उस  के  लिये  हमें  चाटे  कितनी  भी  तकलीफ

 उठानी  पहुँ--हमें  एक  रूपता  जाने  के  लिये  कंदम
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 ft  चूर्ण]
 आंहिये  विरोध  तो  हरा,  लेकिन

 काना वादि किए  मे  किये  प्रां  जक काश;

 इसी  तरह  ले  शेड्यूलट  कास्टस  का  मामला  है--
 ' धाज  यह  प्रश्न  क्यों  उठता  है?  यंदि  झाज  उन  की
 झाधिक  स्थिति  मज़बत  होती,  तो  यह  अश्म  प्रपने  झाप
 समाप्त  हो  जाता,  साम्मदायवाद  का  मामला  भी  समाप्त
 ही  जाता  a  यहां  पर  हम  दोसिम्प्रदाय  के  एम०  पी०  F—
 हिन्दू  घोर  मुसलमान  हैं,  हम  दोनों  क  एक  थालों  में
 बैठ  कर  खाना  खाते  है--कहां  सम्प्रदायवाद  है  ?
 लेकिन  जिन  की  मनोबुत्ति  छोटी  है,  जित  में  शिक्षा  नहीं,
 है,  एक  दूसरे  के  प्रति  भादर  भौर  श्रद्धा  का  संस्कार  नहीं,
 है,  उन  में  ही  ऐसी  भावना  पैदा  होती  है  1  इस  लिये  गृह
 विभाग  को  चाहिए  कि  जितने  भी  साधन  उन  के  पांस
 उपलब्ध  हैं  उत  से  उन  के  अन्दर  राष्ट्रीयता  की  भावना
 को  पैदा  करें  ।

 में  पुलिस  विभाग  के  बारे  में  ज्यादा  नहीं  कहूंगा  ।
 लेकिन  हस  के  लिये  कौन  जिम्मेदार  है  ?  30  सालों
 में  किस  ते  भाई-भतोजावाद  पैदा  किया  ।  झाज  कोई  भी
 काष्ड  हो  जाता  है--हमारे  साठे  साहब  बोल  रहे  थे
 कि  उन्होंने  यह  किसा,  बहू  किया--सारे  का  सारा  दोष
 सरकार  पर  ही  मढ़ना  श्ाहते  हैं।  मैं  एक  बात  कहना
 चाहता  हूं--भाज  जिस  तेज़ी  से  हमारी  जनस॑झ्या  बढ़
 रही  है,  उस  के  मुकाबले  में  हमारी  पुलिस  का  संख्या  बल
 कम  है,  हमें  उन  के  सक्या  बल  को  बढ़ाता  पड़ेगा,  उन
 की  संघार  व्यवस्था  को  बढ़ाना  होगा  8  तत्वों  के
 झन्दर  झाज  नई  टैकनालाजी  पैदा  हो  रही  है,  इस  लिये
 हमें  विज्ञात  की  शोर  भी  भारो  बढ़ता  होगा  झाज  हमारे
 यहां  पुलिस  थानों  में  सात  सिपाही  होते  हैं,  जिन  में  से  दो
 पेशी  पर  चले  जाते  हैं,  दो  किसी  की  धर्दली  में  चले  जाते
 हैं,  यदि  कलैक्टर  भरा  जाय  दो  तो  दो  उन  की  हाकरी  में
 बबल  जाते  हैं,  शाने  में  केवल  एक  सिपाही  रह  जाता  है,
 जब  फि  उस  बाने  के धन्तरगत  60  हजार  जनता  होती  है।
 एक  सिपाही  जन  की  कया  सुरक्षा  करेगा  ।  मैं  तो  यह
 कहुँगा  कि  समाज  का  मसोबल,  समाज  का  संस्कार

 ग
 जायेगा  तो  चाहे  उन  की  संख्या  कम  भी  हो

 भी  काम  च्बल  सकता है.  |  समाज  भगर  अच्छे  संस्कारों
 बाले  लोगों  का  होगा,  तो  जितने  भी  अ्रपराध  होंगे,
 वह  सारे  घटते  चले  जाएंगे  |

 7  bes.
 आज  हम  क्या  देखते  हैं  कि  भ्रष्टाचार  का  बोलबाला

 है  |  भ्रष्टाचार  ऐसे  नहीं  मिटेगा  |
 है

 यह  कहते  हुए
 शर्म  भ्राती  है  कि  हमारे  हिन्दुस्तान  में  एक  भाई  दूसरे
 भाई  से  रिश्वत  लेता  है,  तो  उस  की  गर्दन  झ्क  क्यों  तहीं
 जाती,  क्यों  नहीं  उस  का  सिर  टूट  जाता  बौर  क्यों  नहीं
 रिश्वत  देने  वाले  हाथ  टूट  जाते  |  ध्राज  एक  भाई  दूसरे

 ह  ह
 लेता  है,  एक

 रॉ
 दूसरे

 ४42:
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 रहा  है,  दूसरे  का  खून  चस  रहा  है।  जब  उस
 को  अन्दर  पैदा  ल्  होषे  सारे  दोष  सिकल॑ते  जले
 जाएंगे  घारी  बुराइयों  की  जो  जड़  है  वह  यह  है  कि
 भरीब  प्रमीर की  लाई  बहुत  बढ़ी  है।  जब  मस्यक्ित के  चर
 भारतीयता  जायृत  हो  जाएगी;  तो  उस  के  प््दा से  ये

 करी  wate  :  में  ग्रभी  समाप्त  कर  रहा  हूं।  बतर
 स्थिति  जो  पैदा  हुई  है,  उस  के  लिए  राजनीतिश  जि
 बार  हैं।  मैं  प्रधास  मंत्री  सी  से  निवेदन  कर्ना  ि
 दल-बदल  का  कानूम  इसी  सत्र  में  लावें,  लोकपाल  f
 भी  इसी  सत्  के  झन्वर  लावें  ।  राजनीतिज्ञों  पर  श्र
 हमेशा  रहना  चाहिए।  जब  राजनीतिश्  भ्रष्ट  होंगे,
 सारा  समाज  भ्रष्ट  होता  हुआ  चला  जाएगा।  हम  २
 दूसरों  को  नहीं  दे  सकते  ।  दंग्रे  राजनीतिन्  करवाते
 राजनीतिश-भेद-भाव  पैंदा  करवाते  .  है  भौर  राजनी।
 सब  कुछ  करवाते  हैं।जब  इन्दिरा  गांधी  गिरफ्तार
 तो  बसों  के  प्रन्दर  भाग  लगा  दी  गई  और  सात,  *
 झावमी  जल  गये,  कोई  लोग  हवाई  जहाण  ले  उड़े  1 ह
 के  अन्दर  गुहागढी  कौन  करवाता  है,  ये  राजतों
 लोग  ही  करवाते  हैं,  सत्ता  में  रहने  वाले  लोग
 करवाते  |  इसलिए  मैं  यह  निवेदन  कहूंगा  कि  २
 नोतिश  राष्ट्र  हित  को  ध्यान में  रखें  ।  सत्ता  के  |
 चाहे  वे  लड़ें  लेकित  राष्ट्र  के  लिए  चिन्तत  करें  !
 एक  हो  कर  रहें  t

 “SHRI  K.  KUNHAMBU  (Ott
 lam}:  Madam  Chairman,  ]  rise
 oppose  these  demands.  After
 Janata  Party  came  to  power  «

 ;  conflicts  have  sharpened,  In
 ‘northern  States  where  the  Ja
 \  party  came  to  power,  thousand:

 harijans  were  burtally  -  beaten
 ;Belchi  was  a  beginning  only.

 !  big  land  owners  using  their’  ne
 acquired  political  clout  systematic
 murdered  the  harijans.  In  978  a

 \as  many  as.  42  harijans
 baa

 r
 dered  and  458  harijans  womer
 raped,  Although  the  Prime
 nister  and  other  leaders  of  the  rt
 party  made  heroic.  declarations
 many  occasions  that  those  who’
 secuted  harijans  would  be  ruthk
 suppressed,  nothing.seemg  to:
 happened,  The  atrocities:  on.  har
 continued.  unabated,  oe  ay

 The  original  speech  wan’  delivered  in  Malyalam:  |



 3  DG.—T79-0—  CHAITRA  13  1901  (SAKA)

 Ultimately  things  have  gene  to
 ‘suck  an  extent  thay  the  Bihar  Chief
 Minister  hag  to  say  thet  harlang  will.
 be.  armed  so  that  they  can  défend
 themselves,  . What  does  all  this  show?
 It  ‘only  shows  that  the  Janata  Govern-
 ment  has  miserably  faileq  in  giving
 protection  to  the  lives  and  property
 of  the  harijans  in  this  country,

 While  we  are  discussing  the
 demands  of  the  Home  Ministry  |  have
 to  bring  one  important  point  to  the
 notice  of  the  Government,  All  of  us
 know  that  the  term  of  reservation
 for  harijans,  adivasis  and  other  back-
 ward  classes  will-end  by  1980.  While
 incorporating  in  the  Constitution  the
 provision  regarding  reservation,  the
 Constitution  makerg  had  visualised
 that  the  harijans  and  other  backward
 classes  would  come  up  socially,  edu-
 cationally  and  economically  to  the
 level  of  the  more  advanced  communi-
 ties  by  1980.  But  today  the  reality  is
 that  we  have  still  a  long  distance  to
 travel  to  reach  the  desired  goal.
 Therefore,  I  strongly  demand  that  the
 reservation  to  these  sections,  of  the
 society  should  be  extended  by  another
 ten  years,

 Another  point  I  want  to  make  is
 about  the  harijans  who  had  embraced
 christianity  Madam,  Chairman,
 secularism  is  the  cornerstone  of  our
 Constitution,  Denial  of  basic  rights  to
 a  particular  section  of  our  society  on
 the  ground  that  they  have  converted
 themselveg  into  ‘another  religion
 mititates  against  the  basic  principles
 of  secularism  enshrined  in  our  Con-
 stitution

 In  Kerala  there  are  lakhs  and  lakhs
 of  christian  converts  who  are
 Clamouring  for  justice.  They
 have  been  demanding  that  they
 should.  be  given  the  same
 benefits  which  are  being  given  to  the
 hatijans,  Kakakalelkar  Commission Nettur’  Commission  and  many  other

 ions  ‘set  up  by  the  Central
 ‘Government  ag  well  as  State  Govern-

 Ments  have  categorically  stated  that
 the  christ

 ally  ignd  educationally  as  back~
 Ward  as"  tie:  rest  of  the  harijans  are.

 Min,  of  HA.  4x4.

 The  Government  of  Kerala  hag  made.
 repeated  requested  io  the  Central.
 Government  that  the  Christian.  con-

 ‘verts  in  Kerala  should  be  treated  as
 Scheduled  Castes  and  all  benefits
 should  be  given  to  them  that  are  be--
 ing  enjoyed  by  their  harijans  brothern
 today  but  unfortunately  all  these
 request;  have  fallen  on  deaf  ears.

 In  this  context  1  would  like  to  tell
 the  House  as  to  what  happened  in  Lok
 Sabha  a  few  days  ago.  Shri  Dhanik
 Lal  Mandal,  the  Minister  of  State  for
 Home  Affairs  intervened  in  a  debate
 and  asked  engerily  why  these  harijans
 got  themselves  converted  into  Chris-
 tianity  if  they  were  aware  of  their
 social  disakilities.  I  am  sorry  to  say
 that  it  was  quite  unfortunate  on  the
 part  of  the  Minister  to  have  made  that
 statement.  This  only  shows  that
 you  ere  denying  these  rights  to  these
 Christian  converts  just  because  they
 embraced  christianity,  This  is  a  clear
 case  of  discrimination  on  the  ground
 of  religion.  I  request  with  all  sincerety
 at  my  command  that  the  Government:
 should  change  its  attitude  and  extend
 all  benefits  to  the  christian  converts
 as  are  being  given  to  the  harijans.

 I  have  one  word  to  say  about  the
 judiciary,  Madam,  judicial  service  is
 a  forbidden  fruit.  for  the  harijans  in.
 this  country,  It  is  a  sad  reality  that  in
 the  supreme  judicial  forum  of  the
 country  namely  the  Supreme  Court
 not  a  single  harijan  has  been  appoin-
 ted  as  a  judge.  Leave  aside  the  Sup-
 reme  Court  what  do  we  vee  in  the
 High  Courts?  In  none  of  the  High
 Courts  in  India  a  single  harijan  has:
 been  appointed  a  judge.  The  same
 case  is  there  with  regard  to  District:
 Courts  also,

 In  Kerala  there  are  5  judges  in  the
 High  Courts  but  there  is  not  a  single
 harijan  judge  there.  If  harijans  are
 denied  this  how  will  they  get  justice?

 The  democratic  edifice  rests  on  the
 proper  administration  of  justice,  If
 the  harijans  are  not  represented  in
 the  judiciary  of  the  country,  how  can



 AlS  D.G.—'19-B0—

 you  expect  them  to  get  justice
 Therefore  my  earnest  request  is  that

 ‘the  harijans  should  be  given  reserva-
 tion  in  the  judicial  services

 Madam,  while  J  am  dealing  with  the
 problems  of  harijans  I  am.  reminded

 of  &  famous  poem  written  by  a
 modern  Malayalam  poet,  Shri  Kad-
 ammanitta  Ramakrishnan,  [  would  re-

 waite  a  few  lines  from  that  poem:

 Haven't  you  fried  and  eaten  my
 black  kids;  7

 ‘Haven't  you  gouged  out  their  tear
 stained  eyes

 Haven’t  you  uprooted  their  mise-
 rable  shanties.

 Today  you  should  gratefully  re-
 member  how  you  have  become  what

 “you  are.

 You  have  graciously  given  us  a
 title

 ‘You  have  graciously  given  us  a
 title—harijans,

 We  are  not  Hari—We  are  not  gods
 We  crawl—but  we  are  not  worms
 We  whither  away—but  we  are
 not  flowers.
 We  are  just  Slaves.

 The  poet  hag  poured  out  the  agony
 of  the  harijans  in  these  famous  lines.
 This  is  the  condition  of  harijans  in
 India  today.

 If  the  wishes  of  Mahatma  Gandhi
 are  to  be  fulfilled  and  if  the  millions
 of  harijans  are  to  live  like  decent
 ‘human  beings  only  fhe  Indian
 National  Congress  is  the  answer.

 That.  great  organisation  alone  can
 afford  protection  to  the  harijans  and
 fulfil  their  hopes  and  aspirations.  The
 harijans  in  this  country  have  no
 jllusions  about  the  Janata  Party.  They
 ‘know  only  too  well  that  they  will
 not  get  justice,  at  the  hands  of  the
 Janata  Party.  With  these  words  I
 conclude,

 aft  शोजिसा  हाभ  लिरी  से  रंगढ़)  !  गृह  बेसिर  को.
 अनुडान  की  मांधों  का  मैं  समर्थन  करता  ।  हभारे  विपक्ष के  कुछ  मित्रों मे  इन  परे  बोलते

 गे  हुए
 जो  भाषण  विए  हैं:

 उनको  मैंने
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 है  1  उत  में  इतनी  भी  नैतिकंता  ष्हीं  हैं
 हिम्मत  नहीं  है  कि  वे  सत्य बात  गे!  ty.
 सारा  दोष  उन्होंने  झतता  पार्टी  की  सरकार  पर  मह  दिया
 है  झौर  सभी  तथ्यों  को  उन्होंने  सकार  दिया  है  qd  यंह  जो
 व्यक्षस्था  बिगड़ी  हुई  है  इसके  लिए  कौल  जिम्मेदार  है,
 हमें  सत्ता  में  भ्राएहुए  दो  ही  साल  हुए  हैं।  हम  से  भपेक्षायें
 बहुत  प्रधिक  की  जाती  हैं  -  हरिजन  हरिजन  चिल्लाया
 जाता  है।  मैं  झपने  इन  बंधनों  से  कहना  बाहता  हूं  कि
 इनके  कार्यकाल  में  हरिजनों  को  जितनी  उपेक्षा  हुई  है
 उसकी  इतिहांस  सें  कोई  मिसाल  तहीं  मिलती  है  ।  गाय
 बछड़ा  इनका  चुनाव

 लकुट
 था  |  गाय  को  लेकर  के

 हरिजन  रूपी  बछड़े  को  इन्होंने  झलग  बांध  दिया  झौर
 गाय  का  दूध  पी  पी  कर  ये  मोटे  तगड़े  होते  गए  हैं।
 इसका  परिणाम  आज  भी  हरिजन  झौर  आाविवासी
 अुगत  रहे  है।  मुझे  यह  कहने  में  कोई  संकोच  नहीं  है  [कि
 झाविवासियों  दौर  हरिजनों  की  भाड़  में  ये  खोग
 अपना  स्वार्थ  साधते  हैं।  इनके  पास  इसके  सिवाय  कोई
 आरा भी  नहीं  है।

 है  04%:  28:०४  |
 कि  हरिजनों

 ब्रादिवासियों  की  पूंछ  पकड़  कर  ये  बैतर्णी  पार
 करता  चाहते  हैं।  भाष  देखें  कि  इन्होंने  क्या  किया  है  ?
 भारत  की  सर्वोच्च  संस्था  यह  संसद  हैं।  ये  लोग  भी  बाया
 साहेब  झम्बेदकर  को  भारत  के  संविधान  का  लिर्माता
 मानते  हैं।  लेकिन  उनको  सम्मान  प्रदान  करने  के  लिए
 इन्होंने  क्या  किया  है  ?  न  यहां  उनकी  कोई  फ़ोटो  है
 झौरन  ही  सैन्ट्रल  हाल  में  उनका  कोई  पोरट्रेट  है भौर  न
 उनके  जन्म  दिवस  पर  जो  कि  i4  ater  को  है  कोई
 छुट्टी  होती  है,  जब  कि  उतका  योगदान  किसी  भी  भारतीय
 महान  नेता  से  कम  नहीं  है  tT

 इसी  प्रकार  से  अनेक  जो  कमियां  हैं  रिशवेंशन  के
 बारे  में,  उनको  जमीन  झ्ावंदन  करने  के  आरे  में,  उसके
 जीवन  स्तर

 0;
 के  बारे  में  सनको  यहू  सरकार

 धीरे  धीरे  दूर  में  लगी हुई  है  -  लेकिन  खाली  हम
 विरोध  पक्ष  को  कोसते  रहें,  या  प्रच्छे  शब्दों  में  कुछ
 कहते  रहें,  इससे  काम  लते  वाला  नहीं  है।  सचमच
 में  हरिजन,  भ्रादिवासियों  की  दशा  बहुत  बिगड़ी  हुई  है।.

 व  ि  बाल
 का  गर्व  है  कि  में  भी  स्वयं  एक  हरिणन

 उनके  नजदीक  रहता  हूं,  उनके  दुख  दर्द
 समझता  हूं  ।

 हम  हर  जगह  कहते  हैं  कि  रिकर्षेशन  की  पोस्ट.
 श्सलिए  नहीं  भरी  जा  रही  हैं,  क्योंकि  उपयुक्त  उम्मीव-
 बार  नहीं  मिल  रहे  हैं।  यहीं  लोक  सभा  और.  राज्य  सभा
 में  धाप  देखिये,  मंत्रिमंडल  में  प्राप  देखिये,  कि  कितने
 हरिजन  मंत्री  हैं?  .  यहां  के  लोक  सभा  धौर  राज्य  सभा
 सचिवालय  में  जो  कर्मचारी  हैं  उनमें  कितने  प्रतिशत
 हरिजन,  प्रादिवासी  हैं।  हसकी  घोर  किसी  का  ध्यात
 नहीं  गया  है।  मैं  समझता  हूं  कि  उनका  परसेंटेज  बहुत
 कम  है  1 बड़े  बड़े  जो  ऐस्ट्रेवलिशमेंट्स  हैं,  झम्डर-
 टेकिग्स  हैं,  प्रभी  कुछ  महीने  पहले  मैं  भिलाई  गया  भा,
 बह  प्लान्ट  रस  की  सहायता  से  बना  है  औौर  19862
 चल रहा है  प

 ि  6
 और  मनेजिग

 डायरेक्टर की  श्रेणी  से  चीफ  me  भौर  उसके



 भी
 :  हरिजत  भौर  भ्रादियासी  का  अ्रतितिध्ति  तहीं  है  1  एक
 झोर  जहाँ  हमारी  जनसंनया  i/3  है  कुल  जनसंबपा  की,
 हां  उसके  लिये  मौकरी  में  कोई  स्थान  नहीं  है  झभी
 तक  यह  कहते  भाये  हैं  कि  उपयुक्त  उम्मीदवार  नहीं  हैं  1
 तो  उपयुक्त  बनाने  की  जिम्मेदारी  किसकी  है  ?
 ह  बसी  विडम्तना  है।  में  झाकड़ों  में  नहीं  जाता  चाहता,
 पर  कुछ  पोस्ट्स  जो  रिजर्वेशन  की  हैं  हरिणनों  ज्लौर
 झाविवासियों  के  लिये  बहू  मैं  प्रापको  बताता  हूं  I
 मैं  मध्य  प्रदेश  से  प्राता  हूँ,  वहां  पर  जो  रिजर्वेशन  लागू
 है  वह  प्रथम  भौर  द्वितीय  श्रेणी  में  is  परसेंद  है

 श्  ह्
 पे  न  ्  न्  ड््ल्ह

 ह
 “ह ुझ 'रतताय  wit  म 16 परे

 जातियों  के  लिये  भौर  ट्राइब्स  के  लिये  20  परसेंट  है।
 शौर  नौकरी  में  कितने  लोग  हैं?  क्लास  बन  में  1
 परसे,  द्वितीय  श्रेणी  में  5  परसेंट  पौर  तृतीय  श्रेणी
 में 11 यां  i393  परसेंट  लगभग  धाता  है  जिसमें  स्वीपर
 भी  शामिल  हैं।  तो  निष्कर्ष  निकलता  है  कि  हम  मन  से
 इसको

 लान
 नहीं  करना  चाहते  ।  मैं  गृह  मंत्री  जी  से  कहना

 जाहुता  कि  जितना  बैंक  लाग  है  उसको  भरने  के  लिये
 स्पेशल  रेकूटमेंड  द्राइव  चालू  करें  ताकि  इनको
 भरा  जा  सके  |  शौर  जिस  प्रकार  से  हमने  जो  कहा  है  कि
 हरिजतों  पर  ऐट्रोसिटीज़  होंगी  तो  वहां  के  डी.एम.  जौर
 एस.पी.  को  जिम्मेदार  मानेंगे,  उसी  प्रकार  से  झाप  क्यों
 नहीं  उस  कर्चारी  को  जिम्मेदार  मानते  हैं  जो  जानबूझकर
 कैंहीटेट्स  को  फेल  करते  हैं  ट्लौर  उम्मीदवार  नहीं  रखते
 हैं?  हमने  तो  यहां  तक  देखा  है  कि  हरिजन  प्रौर  आदि-
 वासी  हौंडीशेट्स  जो  पुलिस  फ़ोर्स  के  लिये  फ़िट  है.  फिर
 भी  उनकी  ऊंचाई  शौर  सीने  में  कमी  बता  कर  उनको
 नहीं  रखते  ।  तो  मेरा  कहता  है  के  जानबृझ्  कर  इन
 लोगों  को  नहीं  रखा  जाता  है.  -  जितनी  भी  हरिजन  गौर
 प्रादिवासी  के  लिये  स्कीम  बनी  हैं  वह  जड़  तक  नहीं
 पहुंच  पाती  हैं  क्योंकि  इसके  लिये  जो  हरिजन  कल्याण
 विभाग  हैं  उसमें  जितने  भी  उच्च  अधिकारी  हैं  वह
 सबर्ण  हैं।  मुझे  उनसे  कोई  शिकायत  नहीं  है,

 प्लु
 बहे

 इमप्सीमेंट  क्ष्यों  नहीं  करते  हैं,  इसका  मुझे  गिला  है  ।
 तो  मेरा  भ्रनुरोध  है  कि  हम  ऐसा  जनमानस  क्यों  न  बनायें,

 वातावरण  क्यों  से  बनायें,  ऐसा  विधेयक  क्‍यों  न
 लाये  जिससे  यह  पोस्ट्स  भरी  जायें  घौर  उन्हें  उनका
 वर्जा  बराबर  मिल  सके  ।  झभी  हमारा  जो  रिजबेशन  है,
 उसकी  झबधि  26  जनवरी,  i980  को  खत्म  हो
 जायेगी।  एक  घोर  तो  भाप  कहते  हैं  कि  जो  बहुत  पिछड़ें
 हुए  हैँ,  उनको  बराबरी  में  लाना  है,  हस  सिद्धान्त  को
 शाप  स्वीकार  करते  हैं,  परन्तु  कार्यरुष  में  पाप  उन्हें  पीछे
 रखना  भाहते  हैं,  सामते  लाना  तहों  चाहते  हैं  -  उतकों
 पिछले  30  साल  में  जब  बराबरी का  दर्जा  नहीं  दे
 पाये,  उसके  लिये  जो  मौलिक  प्रध्तिकार  संविधान  के
 विभिन्न  झ्राटिकलो  में  दिये  गये  हैं,  उनको  भी  मिनिमम
 नहीं  दे  पाये  तो  झाप  सि  हलकों  खत्म  करेंगे  t

 रिकूटमैंट  rand  mart  है  गिमिगण,  गए  बहुत हो  गया.  2.3  भर  क्यें  i.  मैषिससम  भरने  के  लिये
 किस  से  झद्माकिया  है।  में  चाहूंगां  कि  a  ह-मंत्री  इस  झोर
 ध्यान  दें  झौर  रिजबेशत

 |
 वधि  को  कम-से-कम  20

 1 न  ी  ये  लोग  समाज  की  बराजरी

 CHAITRA  13, 1901  (SAKA)  Min,  of  HA,  4x8

 भारतीय  संविधान  के  झाटिकल  335  में  स्विस
 के  लिये  जो  उपबन्ध  बमाये  गये हैं,  उसके  बारे  में  एक
 विधेयक  यहां  लाथा  जाता.  चाहिये  पौर  उसमें  पनिशरमेंट
 का  भी  क्लाज़  रक्षा  जाये!  इस  वेश  के  अन्दर  उड़ीसा,

 ्  ्र
 झौर  बैस्ट  बंगाल में में  ऐसे  विधियक  लाये  गये  हैं

 ौर  बैस्ट  बंगाल  के  विधेयक  में  पेनल  बलाश  भी  रखी
 गया  है  t  जब  स्टेट  गेमें  यह  कर  सकती  है  तो  बैद्ल
 गबर्ममेट  को  भी  झ्ाागे  झाला  खाहिये,  लीड  लेनी  चाहिये  ।

 ऐट्रौसिटीज  सचमुल  में
 ह्

 ई  है  |  =  को  बात
 है  t  हमारे  प्रधान  मंत्री ने  ग  घर  नम  प्रगस्त  को
 इस  बात  की  स्वीकार  किया  था  और  कल  भी  उन्होंने
 राष्ट्र  के  ताम  संदेश  में  हसको  स्वीकार  किया  हैं  श्र  खेद
 प्रकट  किया  है।  झाज  हम  स्टीफन  साहब  के  भी  विचार
 सुनेंगे  शौर  देखेंगे  कि  वह  इसे  पूरा  करने  में  कहां  तक
 सहायक  होते  हैं।  एमर्जन्सी  की  एट्रोसिटीज़  से  लिपदने
 के  लिये  हमने  स्पेशल  कोट्रेंस  बनाये  हैं,  हम  इत  लोगों  पर
 हो  रही 8  ((-ज

 सिटीज  को  रोकने  के  लिये  क्‍यों  नहीं  स्पेशल
 कोर्ट  शौर  उसके  सिये  प्रिसाइडिंग  भ्राफिसर  किसी
 हरिणन  प्रांदिवासी  में  से  नियुक्त  करें  ?  छुन्नाछूत
 को  खत्म  करने  के  लिये  प्रधान 7

 ~
 हैं  कि  5  सांल  में

 खत्म  कर  देंगे  ।  2  साल  तो  बीते  गये  हैं,  3  साल  शेष
 रह  गये  हैं,  पता  नहीं  इस  झवधि  में  यह  होगा  या  नहीं  ।
 इसके  लिये  मेरा  सुझाव  है  कि  यह  जो  प्रोटैक्शन  प्राफ
 सिविल  राइट्स  एक्ट  है,  उसके  लिये  मोबाइल  कोर्ट  चलाये
 जायें  ।  मुझे  नहीं  मालूम  कि  होम  मिनिस्ट्री  ने  इस  बारे
 में  क्या  किया  है,  जभी  3  साल  बाकी  हैं।  यह  समाज  के

 ट्
 बड़ा  भारी  कलंक  है  इसे  हम  सब  स्वीकार  करते

 जिस  प्रकार  से  और  झनेक  कमीशन  बनाये  है,  माइ-
 शोरिठी  कमीशन,  शिड्यूह्ह  कास्ट्स  कमीशन  बौर,
 दूसरे  कमीशन,  सचमुच  में  इनको  कोई  प्रधिकार  नहीं  है  T
 यदि  भाप  उनको  कम-से-कम  पैनालाइज  करने  का
 क्ष्रिकार  नहीं  दे  सकते  तो  इतना  तो  करना  चाहिये  कि
 उनकी  जो  रिकरमैंडेशन्ज़  हैं  बह  सरकार  के  लिये  बाइंडिग
 rau  उसकी  शावायें  हर  प्रांत  में  हो  1  इस  तरह  से  काफी
 हुद  तक  समस्या  हल  हो  सकती  है  1

 हरिजन  प्राविवासी  क्षेत्र  बहुत  पिछड़े  हुए  हैं,  जिस
 कीत  से  मैं  झाता  हूं,  उसमें  लगातार  6  साल  से  झकाल
 पड़ता  AT  रहा  है,  वहां  के  लोगों  की  जीबिका  के  लिये
 कोई  उद्योग-धंघा  भी  नहीं  है,  ग्रावागमन  के  साधन  नहीं
 हैं,  कोई  काम  इनके  लिये  वहां  पर  नहीं  है  ।  बाहर  न्य

 दरों
 में  जब  बे  जाते  हैं  तो  उनका  वहां  शोषण  होता

 |  _

 ह |
 हु  मंत्री  का  ध्यान  इस  भोर  दिलाना  चाहता

 हू कि  पिछले  कांग्रेस  शासत  से  कई  जिलों  के  एक  एक,  दे

 जक
 कड़ों  को  जोड़  कर  हरिजन-प्राविवासियों  के  पालि-

 ह  निर्वाचन-क्षेत्र  बना  दिये  थे  1  में  समझता  हूं  कि
 महँ  हरिजन-आग्विकातियों  हे  हाव.  ज्यवत्ी  है  ।  हसन
 लिए  इस  व्यवस्था  को  खत्म  कर  देना  चाहिए  |

 प्रवेक  दफ़्तरों  में  रोस्टर  भेनटेन  नहीं  किये  जा  रहे
 हैं।  ऐसी  अवस्था  की  जाये  कि  रोस्टरों,  की  ईमानदारी
 और  कड़ाई  के  साथ  मेनटेन,  किया  जाये  A
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 झाई.ए.एस.  और  झाई.पी.एस.  के  डिपार्टमेंटल
 श्रोमोशन्स  में  प्रधिकाँश  योग्य  व्यक्तियों  का  भी  सम्बर
 नहीं  घाता  है  ।  मैंने  होम  मिनिस्ट्री  को  मध्य  प्रदेश  का
 एक  केस  रेफ़र  किया  था  कि  मि.  कुमार,  सीनियर  डिपुटी
 कलक्टर,  का  तीन  साल  से  तम्बर  प्रा  रहा  है,  लेकिन
 डी.पी.सी.  ने  कह  दिया  कि  बहू  भयोग्य  है  ।  इस  की  तरफ़
 ध्यान  दिया  जाना  चाहिए  ।

 प्री-मेडिकल  टेल्ट  में  हरिजनों  और  प्रादिवासियों
 के  लिए  जो  छूट  है,  उसमें  भो  भेदभाव  रखा  गया  है।
 झाविवासियों  के  लिए  20  प्रतिशत  मितिमम  मार्क्स
 रखे  गये  हैं,  बबकि  हरिजनों  के  लिए  हमारे  प्रांत  में

 35  प्रतिक्षत्र  रे  गये  हैं  a  इतना  बहा  झस्तर  क्‍यों  रखा
 गया  है  ।  कहा  जाता  है  कि  मेडिकल  कौंसिल  इस  पर
 एतराज़  करती  है  ।  मेडिकल  कौंसिल  केवल  हरिजनों
 के  बारे  में  एतराज़्  क्‍यों  करती  है,  बह  भादिवासियों  के
 बारे  में  एतराज  क्यों  नहीं  करती  है  ?  जब  वह  प्रादि-
 वात्तियों  के  बारे  में  एतराज़  नहीं  करती  है,  तो  उसे
 हरिजनों  के  बारे  में  भी  एतराज़  नहीं  करना  चाहिए  ।

 दिल्‍ली  में  भी  बढ़ा  झन्वेर  हो  रहा  है  ।  पिछले  महीने
 मैंने  छेसू--दिल्ली  प्रदाय  संस्थान--का  एक
 एडवरटाइजर्मेंट  और  क्सकों  द्लौर  टाइपिस्टों  को
 is0  पोस्ट्स  के  बारे  में  था  ।  मुझे  जान  कर  प्राएचर्य

 हुआ  कि  उसमें  साफ़  साफ़  लिखा  था  कि  हरिजन-भ्रावि-
 वासियों  क  लिए  कोई  स्थान  रिज़वर्ड  नहीं  है।  इस  ओर
 विशेष  ध्यान  देने  की  झावश्यकता  है।

 विभिन्न  कार्यालयों  में  जो  हरिजन-प्रादिवासी
 कार्यरत  हैं,  उन्हें  बिदेशों  में  नहीं  भेजा  जाता  है  ।  उन्हें
 स्पेशल  ट्रेनिंग  नहीं  दी  जाती  हैं  भौर  वे  पिछड़े  के  पिछड़े
 रह  जाते  हैं।  गुह  मंत्री  को  इस  और  विशेष  ध्यान  देना
 चाहिए,  ताकि  अधिक  से  प्रधिक  हरिजन-श्रादिवासी
 पिदेशों  में  जा  सके  ।

 इस  बात  से  हम  इन्कार  नहीं  कर  सकते  हैं  कि  ला
 एंड  भरारडर  कौ  स्थिति  बिगड़ी  हुई  है।  लेकिन  में  यह
 नहीं  मानता  हूं  कि इसकी  दोषी  जनता  सरकार  है  a
 इसके  लिए

 पद
 समाज  दोषी  है,  क्योंकि  प्राख्विर  सरकार

 समाज  से  ही  बनती  है।  मैं  विरोधी  पक्ष  के  मिक्नों  से
 निवेदन  करना  चाहता  हूं  कि  वे  इस  समस्या  को  हल  करने
 के  लिए  झागे  प्रार्ये,  त  कि  खाली  आलोचना  करते  रहें
 बे  ठोस  सुझाव  दें  और  ठोस  कार्यवाही  करें,  सभी  हम
 झागे  बढ़  पायेंगे  ।

 वर्षों  पहले  पुलिस
 है

 स्टाफ़  के  बारे  में जो  I--6
 का  फ़ार्मूला  लागू  था,  झभी  भी  वही  जारी  है  अपराधों
 की  संदया  बढ़  रही  है,  भपराधों  के  प्रकार  बढ़  रहे  है,
 लैकित  स्टाकर  वही  का  वही  है  ।  उसके  वेतन  झाकर्षक
 नहीं  है,  इसलिए  सबसें  अष्टाचार  बढ़ता  है।ये  कठिन
 परिस्थितियों  में  काम  करते  हैं।  उनके  लिए  थाने  में  कोई
 जीप  नहीं  रहती  है  t  कई  जगह  टेलीफ़ोन्त  नहीं  है,  टाइप-
 राइटर  महीं  है  1  इसलिए  उन  का  मनोबल  गिरता  है।
 उसके  मनोबल  कौ  ऊंचा  उठाने  की  भ्ावस्वकता  है  ‘
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 उनके  लिए  झावास  की  भी  कमी  है,  इसलिए  'उनके
 लिए  झावासि  की  पर्याप्त  व्यवस्था  की  जाती  भाहिएं  |

 इन  शब्दों  के  साथ  मैं  गृह  संज्ञालय  की  मांगों  का
 समर्थन  करता  हूं  ।  हा

 SHRI  RINCHING  .  KHANDU
 KHRIME  (Arunachal  West):  Madam
 Chairman,  the  Janata  Govern-
 ment  can  take  legitimate  pride  for

 people  from  the
 shackles  put  on  them  during  the
 Emergency,  But  still  there  are  some
 more  shackles  which  have  to  be  re-
 moved,  What  concerns  Me  !nost  as  a
 citizen  of  this  country  is  the  outbreak
 of  communal  violence  and  the  atro-
 cities  on  Scheduled  Castes  and
 Scheduled  Tribes,  which  has  created

 a  fear  psychosis  among  the  minorities
 and  weaker  sections  of  our  country.
 This  is  a  danger  signal  and  unless
 firm  steps  are  taken  to  curb  this
 violence  and  to  put  an  end  to  com-
 munal  atrocities,  the  poorer  classes  a;
 a  whole  will  be  alienated  from  the
 ruling  party,

 The  Government  have  appointed
 various  commissions  to  look  into  the
 problems  of  the  Scheduled  Castes  and
 Tribes,  the  minorities  and  the  back-
 ward  classes,  This  is  q  welcome  step,
 as  far  as  it  goes.  But  time  and
 tide  do  not  wait,  firm  action
 should  be  taken  against  all
 those  elements  which  are  commit-
 ting  violence,  There  are  lot  of  laws
 in  the  armoury  of  the  states,  Ig  the
 violence  continuous  it  only  means  that
 there  is  something  wrong  with  the
 implementation  of  the  laws  or  they
 are  ignoring  these  incidents,  In  spite
 of  the  Prime  Minister’s  repeated  cir-
 culars  to  the  Chief  Ministerg  to  direct
 district  authorities  to  deal  firmly  with
 the  problem  they  do  not  dea)  with
 it  properly,  This  we  have  found  time
 and  again  from  the  press  ang  from
 pracical  experience.

 One  of  the  reasoris  which  .  can
 visualize  for  the  present  state  of  con-
 frontation  between  the  weaker  and
 affluent:  sections  is  that  the  forme!
 are  No  More  prepared  to  take’  thing?
 lying  down.  They  are  deternitned  to
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 assert  their  rights  and  fight  for  their
 rights  because  al]  along  they  have
 suffered  as  the  under-privileged,  One
 of  the  ways  in  which  we  can  help
 ease  the  situation  js  to  give  them  the
 strength  to  defend  themselves,  For
 this  we  have  to  take  them  in  ade-
 quate  numbers  in  the  police  and
 paramilitary  forces.

 Again,  there  are  problems  of  grow-
 ing  urban  violence  and  social  ten-
 sions.  Then  there  is  the  growing  un-
 employment  in  the  country  with  the
 consequent  frustration,  and  a  feel-
 ing  of  insecurity  in  the  metropolitan
 cities  where  especially  women  ‘feel
 very  unsafe,

 Coming  specifically  to  the  problem
 of  the  Scheduled  Tribes,  I  wish  to
 point  out  that  while  efforts  are  being
 made  to  remove  the  backlog  in  the
 recruitment  as  well  as  in  promotion,
 the  rate  of  progress  is  rather  slow.
 During  the  eight  year  period  ‘1971-78,
 the  recruitment  to  IAS  rose  from  8
 to  ‘168,  and  for  the  IPS  from  28  to  69.
 In  the  absence  of  specific  overal]  re-
 cruitment  figures  to  these  services,  it
 is  difficult  to  make  any  comparison
 whether  the  backlog  has  been  filled
 in.  The  figures  for  Scheduled  Tribes
 in  the  case  of  Class  I  is  quite  reveal-
 ing.  The  figure  went  up  from  0.42
 per  cent  to  0.85  per  cent,  as  against  5
 per  cent  reservation  for  Scheduled
 Tribes.  This  is  admitted  by  the  high-
 power  Committee  appointed  last  year.
 They  also  recommended  that  a  time-
 bound  programme  should  be  fixeg  to
 remove  this  backlog.  For  this  pur-
 Pose,  constitution  of  a  Committee  of
 Senior  Secretary  has  also  been  suggest-
 ed  to  review  the  progress,  I  suggest
 that  «  time-bound  programme  of  3  to
 5  years  should  be  fixed  to  clear  the
 backlog.

 Furthermore,  I  want  to  suggest  that
 there  should  be  a  special  recruitment
 exclusively  for  the  Scheduled  Tribes
 38  was  done  some  titne  back  to  meet

 shortage  of  IAS  officers  in  general
 this  purpose,  the  age  limit  for  the
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 people  in  service  should  be  increased
 to  40  years.  A  special  examination
 should  be  prescribed  where  only
 Scheduled  Tribes  provided  they  are
 eligible  should  compete.  Thig  will
 enable  many  Tribes  belonging  to  class
 2  and  class  3  to  compete,  go  that  they
 can  came  to  occupy  these  posts.
 Otherwise,  most  of  them  will  not  be
 eligible  under  normal  promotion  rules.

 While  speaking  of  recruitment,  I
 would  like  to  refer  to  the  decision
 taken  by  the  UPSC,  on  their  recom-
 trentationg  tA  ग्  Ries,  §  ‘Cureriss
 sion.  The  Kothari  Commission  had
 recommended  that  there  should  one
 compulsory  paper  in  one  of  the
 languages  specifieqg  in  the  Eighth
 Schedule.  This  imposes  a  great  hard-
 ship  on  the  people  of  the  northeastern
 Tegion  because  none  of  their  dialects
 has  been  recognised  in  the  Eighth
 Schedule,  So,  our  sincere  appeal  to
 the  Government  is  that  they  should
 either  allow  us  to  have  an  alternative
 paper  in  English  or  there  should  be  a
 phased  programme  of  seven  or  eight
 years  after  which  you  can  say  that  we
 must  learn  one  of  the  Indian  langu-
 ages.

 While  the  Union  Territories  do  not
 have  their  own  service  rules,  different
 states  can  make  their  own  rectuit-
 ment,  promotion  and  other  service
 rules.  Nagaland  for  instance,  has  its
 own  service  rules,  and  it  has  provided
 that  80  to  90  per  cent  of  the  jobs  will
 be  reserved  for  the  fribals  in  the  ser-
 vices.  The  other  Union  Territories
 should  also  be  allowed  to  frame  their
 own  services  rules,  so  that  most  of  the
 indigenous  tribals  can  get  jobs  in  the
 services  and  come  up  to  the  level  of
 other  people.

 Regarding  the  joint  cadre  of  the
 Union  Territories,  most  of  the  IAS  and
 IPS  officera  are  reluctant  to  go  to
 difficult  areas.  They  feel  that  Delhi
 is  much  better.  They  think  that  an
 officer  is  penalised  if  he  is  sent  to  a
 difficult  posting.  So,  if  an  officer  is
 not  found  efficient  in  the  Capital,  he
 is  sent  to  a  difficult  place  which  you
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 ‘tlaim  should  come  up  very  rapidly.
 When  an  officer  in  front  of  you  was  50
 much  inefficient,  how  do  you  expect
 that  he  will  put  in  his  best  there  aud
 promote  the  development  of  those  peo-
 ple?  This  is  not  a  right  approach  of
 the  Government.  If  there  is  an  ineffi-
 cient  officer,  let  him  be  kept  in  the
 Capital  itself,  You  ask  him  to  im-
 preve  himself  or  take  whatever  action
 is  possible.

 Lately  there  has  been  a  lot  of  con-
 troversy  about  the  Freedom  of  Indi-
 genous  Religions  Bills  passed  by  the
 Arunachal  Pradesh  Assembly.  This
 Bill  does  not  take  away  anybody's
 religious  freedom.  Let  me  make  that
 very  clear.  We  have  simply  said  that
 our  people  have  not  yet  come  up  to
 a  standard  to  be  able  to  understand
 and  decide  which  religion  they  should
 accept.  The  majority  of  the  people
 in  Arunachal  Pradesh  worship  the
 sun  and  the  moon,  Their  religion  is
 called  Donuiopolo.  Nobody  should
 go  and  tell  them  that  theirs  is  a
 better  religion  which  should  be  ac-
 cepted.  It  is  not  a  question  of  allow-
 ing  or  not  allowing  conversion  from
 one  religion  to  another.  We  simply
 say  that  till  such  time  that  our  people
 come  up  to  the  level  of  others,  no-
 body  should  influence  them.  So,
 there  should  be  no  misgiving  that  this
 Bill  is  against  the  missionaries  pro-
 pagating  their  religion,

 Many  things  have  been  said,  The
 other  day,  on  the  Calling  Atlention
 it  was  said  that  churches  had  been
 demolished.  It  was  said  that  a  tribal
 was  not  allowed  to  marry  a  Christian
 girl  of  his  choice.  Actually,  he  has
 married  a  Christian  girl.  Nobody
 stopped  him.  Only  some  of  his  well-
 wishers  told  him  that  it  was  better
 for  him  ६0  marry  a  girl  from  his  own
 tribe.  How  can  he  later  on  say  that
 he  was  not  allowed  to  marry  a  Chris-
 tian  girl,  that  he  was  not  allowed  to

 .do  this  or  that?  I  can  very  well  say
 that  in  the  Tenga  valley  near  Bom-
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 dilla,  every  year  Christian  “Fathers
 perform  Christmas.  So,  this  august
 House  should  not  be  misled,  ‘his
 Bill  wag  passed  with  the  consent  of
 the  people.  It  was  passed  unanimous.
 ly  by  the  Assembly.  It  was  actually
 brought  up  as  a  Private  Member's
 Bill,  80,  henceforth  there  should  be
 no  misunderstanding  about  this  Bill.

 Lastly,  you  know  about  the  tension
 prevailing  in  the  northeastern  region,
 especially  after  the  5th  January  in-
 cident  on  the  Assam-Nagaland  bor-
 der.  It  has  had  repercussions  on
 Assam-Meghalaya  and  Arunachal
 Pradesh  also.  The  people  of  Aruna-
 chal  Pradesh  are  peace-loving.  They
 do  not  have  any  bad  motives,  The
 95]  Act  on  transfer  of  land  was
 passed  by  the  Assam  Assembly  when
 there  was  no  representative  of  our
 people  there.  It  was  unilaterally
 passed  and  it  smoothly  got  the  Presi-
 dent's  assent,  It  was  only  an  enabl-
 ing  measure,  but  it  was  converted  int,
 a  compulsory  measure,  and  all  the
 plain  areas  were  transferred  to  Assam,
 When  it  was  only  an  enabling  mea-
 sure,  how  can  you  convert  it  into  a
 compulsory  measure?  For  that  matter,
 there  are  hilly  areas  in  Assam  which
 ought  to  be  transferred  to  Arunachal
 Pradesh  on  the  same  principle.

 There  are  lots  of  tensions,  Some
 of  our  people  have  been  beaten  up.
 An  Assam  Minister  has  seen  how
 some  of  our  people  were  beaten  up
 in  the  market.  He  rescued  them,  and
 sent  them  to  the  hospital.  Our  peo-
 Ple  have  not  retaliated,  Some  stories
 have  been  circulated  that  the  Assam-
 ese  were  beaten  up  and  their  houses
 were  burnt  down,  These  are  all  false
 stories.  This  is  a  very  important  issue.
 I  got  a  letter  only  yesterday  from
 the  Arunachal  Pradesh  Students’
 Union  giving  all  the  details  how  our
 people  have  been  assaulted  in  Assam.
 They  say  jit  is  very  important  and
 this  problem.  should  be  solved.  The
 leaders  have  been  talking  across  the
 table  and  so  many  things  have  been
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 done  to  arrive  at  an  understanding,
 but  miscreants  take  advantage  of  the
 situation,  and  innocent  people  have
 been  unnecessarily  affected.  When
 there  was  a  problem  between  Naga-
 Jang  and  Assam,  some  bad  elements
 created  problems.  The  same  thing
 has  been  done  in  the  border  areas
 betw  Assam  and  Arunachal  Pra-
 desh  also,  I  request  the  Central  Gov-
 ernment  to  appoint  a  high  power
 committee  with  representatives  of  the

 ‘States  concerned  and  also  the  Centre
 to  solve  this  problem  once  and  for  all.

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):
 Madam  Chairman,  I  rise  to  make  a
 few  observations  on  the  demands  for
 grants  relating  to  the  Ministry  of
 Home  Affairs,

 The  Home  Ministry  is  the  pivot  of
 all  Ministries  and  naturally,  the  pro-
 per  functioning  of  the  Home  Ministry
 will  help  other  Ministries  also  to
 function  well,  In  this  list,  we  find  a
 large  number  of  aims  and  objects  of
 the  Home  Ministry.  But  the  result
 is  the  failure  of  the  Home  Ministry,
 as  the  earlier  speakers  have  also  said
 very  eloquently,  to  deal  with  the
 various  problems  of  the  country.  I
 understang  it  fully  because  this  is
 perhaps  the  poorest  Ministry  and,
 most  of  the  time,  without  a  Minister.
 Though  there  are  two  Ministers  of
 State,  even  then  for  quite  some  time,
 there  was  no  Minister.  When  Mr.
 Charan  Singh  resigned,  the  Prime
 Minister  himsél?  was  looking  after  it
 and  he  had  no  time  to  go  into  all the  problems  in  depth.

 _Very  often,  we  hear  the  Prime  Min- ‘ster  always  speaking  about  demo-
 Ane  democracy  and  democracy,  I

 to  understand  what  democracy  he
 a

 70  may  be  the  Janata  style
 Semocracy,  what  he  refers  to,  that

 T  say  “comparati 78  pinpoint  some  problems,  when
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 we  raise  some  issues,  when  he  speak
 about  the  problems  which  the  people
 of  this  country  are  facing,  immediate-
 ly,  the  Minister  will  reply,  ‘Look  here
 during  the  past  Congress  regime,  this
 was  the  position.”  So,  they.  try  to
 compare  and  justify  their  misdeeds
 by  quoting  the  previous  Government
 as  if  during  the  Congress  regime
 whatever  measures  were  followed,
 those  measures  must  be  followed  by
 this  Government.  They  are  not  doing
 anything  to  improve  matters.  They
 do  not  feel  obliged  to  learn  any  les-
 son  from  that.

 The  functioning  of  democracy  is
 not  only  what  we  preach  about  de-
 mocracy.  It  has  to  be  practised,

 Democracy  is  a  kind  of  an  institu-
 tion—the  Parliament,  the  opposition
 parties,  the  fearless  press,  the  public
 epinion,  all  these  together  make  an
 institution.  About  the  functioning  of
 democracy  in  this  country,  though
 they  say  that  they  believe  in  the
 system  of  opposition  parties,  the  posi-
 tion  ig  different,  as  I  see  from  my.  own
 experience.  [  cOme  from  a  far-flung
 territory,  Andaman  and  Nicobar  Is-
 lands.  The  Janata  members  claim
 that  there  is  no  Emergency.  The
 Emergency  still  exists  in  that  part  of
 the  country.  There  is  one-man  ad-
 ministration,  one  Chief  Commission-
 er.  Even  during  the  Emergency  pe-
 riod,  he  was  the  person  who  was  the
 main  architect  of  Emergency  excesses
 and  the  person  against  whom  all  the
 political  parties  spoke,  all  the  politi-
 cal  parties  condemend,  all  the  politi-
 cal  parties  sent  representations  to  the
 Minister  and  the  Government  to  take
 him  back  and  yet,  we  found,  he  was
 nourished  by  the  Home  Minister  and
 encouraged  by  the  Home  Ministry.

 This  Government  is  always  speak-
 ing  about  democracy.  I  will  cite  ane
 concrete  example  as  to  how  demo-
 eracy  functions  there.  There  ig  no
 Assembly.  Only  two  Advisory  Com-



 mittees  are  functioning  there.  One  is
 associated  with  the  Chief  Commis-
 sioner  and  the  other  is  associated
 with  the  Home  Minister  at  the  Cen-
 tre,  That  Advisory  Committee  is  in-
 directly  elected  by.  the  panchayat
 pradhans,  the  municipal  councillors
 and  the  tribal  chiefs,  According  to
 the  notification,  the  Advisory  Com-
 mittee  must  have  two  meetings  in  a
 year.  But  in  I977  and  1978  only  one
 meeting  could  be  held  each  year.  What
 is  the  reason?  The  reason  given,  last
 year,  was  that  it  was  because  of  the
 de‘ay  in  the  constitution  of  the  Advi-
 sory  Committee  that  it  could  not  meet.
 Why  was  there  delay  in  the  constitution
 of  the  Advisory  Committee?  Who  is
 responsible?  Either  the  people  of

 ‘the  territory  are  responsible  or  the
 members  or  the  panchayat  pradhans
 or  anybody  else?  No,  nobody
 is  responsible,  It  is  the  Ad-
 ministration,  it  is  the  Government,
 it  is  the  Home  Ministry  which  is
 responsible  for  it?  Why  Because
 they  have  respect  for  democracy,
 they  have  respect  for  the  people's  re-
 presentatives,  they  want  to  listen  to
 the  grievances  of  the  people,  they
 ‘want  to  remove  the  grievances  of  the
 people,  and  that  is  why  the  meeting
 could  not  be  held  more  than  once!

 And  again  what  happened?  The
 Chief  Commissioner's  Advisory  Com.
 mittee’s  meeting  was  held  on  26th  and
 27th  June  978  and,  at  that  meeting
 there  was  election.  of  five
 non-official  Members  for  the
 Home  Ministry's.  Advisory  Com-
 mittee.  But  we  found  that  the  Gov.
 ernment  of  India  inimediately’  sent
 another  direction  to  the  ‘Andemans
 Administration  iri  which  they  said
 the  matter  may  be  reconsidered
 another  election  held.  What  for?  So
 that.  three  persons  could  be  nominat-
 ed—nominated  for  a  particular  pur-
 pose.  Those  who  were  not  represen:

 ted  in  that  Committee’  were  -  given
 2  special  status,and  romintatd  for  a
 particular  purpose.  When  this  meeting

 of  ins  posi
 tion  to  nominate  Members  and  that  iw
 why  a  léga‘ly  cnstituted  body's  dect-
 sion  Was  set  aside.  ‘Though
 no  rule  for  ot  amending’:  it,
 they  have  done  it  by  an  °  Executi
 Order,  This  is  their  respect  for  detho-
 cracy,

 Again  what  happened?  I  will  ‘read
 from  a  copy  of  Signal  No.  2-22/78-
 pub,  dated  24th  August  978,  from
 Andamans,  Port  Blair  to  Home,  New
 Delhi

 “Since  a  very  large  majority  of
 elected  members  and  the  two  ez-
 officio  members  of  CCAC  are  all
 Congressmen,  the  necessity  to  asso-
 ciate  Janata  Party  also  in  the  Com-
 mittee  by  nominating  two  persons
 of  that  party  was  felt.  Names  of
 both  Smt.  Gurikutty  Amma  and
 Shri  Gurucheran  Singh  Khalon
 were  approved  by  Shri  Anged
 Singh,  jecal  Janata  Party  President
 when  Chief  Commissioner  consulted
 him  on  this”

 This  is  the  democracy  they  practice
 and  this  is  the  democracy  they  preach.
 This  is  what  I  meant  by  saying  that
 in  that  part  of  the  country,  in  the
 Andaman  and  Nicobar  Islands,  Emer-
 gency  still  exists.

 When  the  people  of  that  territory

 of  democracy  that  exists.  in
 Uaton  Territory—a  small  isloiated

 ‘adam,  another  queation  ts  that  it  is

 sin  an
 i

 territory’  that,  ifn isotated
 offiger  is  found  to  be  rotten  stock  ‘and

 ‘not  suitable  for  Delhi  or:  aiiy  other
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 फल्  place,  they  immediately  ‘allot
 him  to  Andamans,  Lakshadweep,
 Arunachal  etc,  Is  this  ust  to  the  peo-
 ple  there?  The  Home  Ministry  is
 there  to  promote  national  integration.
 Is  it  a  part  of  the  effort  of  national
 integration  that  you  dump  all  those
 unwanted  elements  in  the  civil  ser-
 vice  in  Andaman  and  Nicobar
 Islands?  You  dump  them  there  in  the
 name  of  punishment....

 SHRI  VASANT  SATHE:  They  are
 sent  to  ‘Kaalg  Paani’,

 SHRI  MANORANJAN  BHAKTA:
 But  they  do  all  mischiefs  in  that
 part  of  the  country,  I  say  so  because
 we  have  got  the  experience.  When
 these  people  go  there  they  deliberat-
 ly  make  mischiefs  so  that  we  Mem-
 bers  may  complain  against  them  on
 the  floor  of  Parliament  and  they  may
 be  taken  back  to  Delhi,  Therefore,  this
 sort  of  experiments  should  be  avoid-
 ed  in  future.  I  have  no  doubt  that
 Government  will  consider  my  request
 in  this  matter.

 Another  thing  is  this.  We  have  the
 Advisory  Committee  and  other
 things,  Of  course  we  have  got  a  ditfe-
 rent  philosophy  or  a  different  poli-

 :  ticai  thinking.  But,  so  far  as  the  deve-
 lopment  activities  in  that  territory
 are  concerned,  we  have  never  intro-
 duced  any  kind  of  politics  there.
 Even  then,  in  spite  of  our  best  efforts
 to  give  the  fullest  cooperation,  in
 spite  of  our  rendering  the  fullest  co-
 operation  to  the  administration,  we
 are  sorry  to  say  that  the  Government
 of  India  has  never  taken  ug  into  con-
 fidence.

 This  timg  there  was  the  celebration
 in  connection  with  that  Celluar  Jail
 It  was  dedicated  to  the  nation  as  a  na-
 tional  memorial,  It  was  a  proud  oc-
 casion  for  ua,  for  those  who  are  living
 in  that  territory.  But  what  happen.

 Constituted  «a:  Reception  ‘committee,
 and  in  that
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 ed?  The  Great  Almighty,  the  Chief

 Reception  Cornmilttee.
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 there:  were  only  officials;  not  a  -singte
 non-official  was  included  as  if  we  ave
 all  ‘achhuts’,  The  Members  in  this
 House  speak  about  Scheduled  Castes
 and  Scheduled  Tribes,  ‘achhuts’  and,
 Harijans,  They  should  know:  that-in
 that  part  of  the  country,  The  officers
 are  seated  as  belonging  to  the  upper
 caste  and  ‘we  are  treated  as  Harijans
 There  is  no  considration  for  us.  In
 the  seating  arrangements  tap  one  side
 is  reserved  for  the  officials;  all  non-
 officials,  including  Members  of  Parlia-
 ment,  are  seated  on  the  other  aide
 because  we  are  all  treated  as  ‘achhuts’,

 ie
 is  the  treatment  meted  out  to  uz

 €.

 A  lot  of  development  activities  have
 to  be  done  there.  64  villages  having
 acute  water  shortage.  No  drinking
 water  is  available.  People  are  crying
 for  drinking  water  but  there  is  no
 remedy.  Thig  Government  claims  to
 be  speaking  for  the  rural  people,  but
 our  rural  budget  was  cut,  so  much  so
 there  cannot  be  any  rural  roads.  The
 same  is  the  case  with  boat  and  other
 facilities,  Why?  Because  the  people's
 representatives  have  no  place  there.

 I  must,  however,  congratulate  the
 hon,  Minister  of  State,  Shri  Dhanik
 Lal  Mandai,  because  he  understands
 our  problem.  The  only  thing  is  that
 the  Home  Ministry  is  not  willing  to
 hear  him  to  listen  to  him.  That  is
 why  when  he  writes  sarhething  on
 the  file,  the  Ministry  thinks  that
 something  else  should  be  done.  Chau-
 dhri  Charan  Singh.  last  year,  wrote
 on  the  file  that  the  present  Chief
 Commissioner,  Andaman  and  Nicobar
 Islands  should  be  immediately  trans-.
 ferred.  But  that  wag  not  done.  be-
 cause  the  Ministry  wanted  that,  that.
 should  not  be  done

 That  is  why  I  make  this  appeal
 to  the  Government  and  to  the  House.
 For  the  sake  of  integrity  of  this  coun-
 try  and  for  the  sake  of  Justice  to  the.

 ‘poor  people  and  the  tribals  in  far-
 flung  areas  of  our  country,  ‘you.  must
 consider  our  case  and  give  us  some
 sort  of  a  democratic  setup:  People
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 must  have.  the  right  to.involve  them-~
 selves  ‘ip’  the  ‘proceds.  of  government...
 As  a  Member  of  Parliament,  I  cannot

 ge  to  my.  constituency;  there  is  a
 threat:to:my  life  from  the  Chief  Com-
 missioner.  ‘This  is  a  shameful  advo-~
 cacy,  by  the  Janata  Government,  of
 restoration.  of  democracy

 whe

 The  Lok  Sabha’  then’  adjourned  ‘tit
 Eleven  of  the  Clock.  on  Wednesday,
 April  4,  978/Chaitra  a  90i  (Saka)


